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 LOK  SABHA

 Wednesday,  March  20,  968/Phalguna
 30,  889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ‘ORAL  ANSWERS  TO  QUESTIONS

 FREE  PorT  FACILITIES  FOR  NEPAL
 GOVERNMENT

 *718.  SHRI  0.  N.  PATODIA  :  Will
 ‘the  Minister  of  EXTERNAL  AFFAIRS
 ‘be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Gov-
 ernment  of  Nepal  have  renewed  their
 request  for  free  port  facilities  at  Cal-
 -cutta;  and

 (0)  if  so,  the  decision  taken  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  and  (b).  Government  have  nothing
 further  to  add  beyond  what  was  stated
 in  answer  to  part  (a)  of  the  Starred
 ‘Question  No.  422  in  the  Lok  Sabha  on
 December  4,  1967.

 If  the  House  so  desires,  I  can  read
 ‘out  the  answer  given  to  Question  422.

 SHRI  D.  N.  PATODIA:  Unfortu-
 nately,  the  answer  does  not  meet  my
 ‘question.  There  had  been  recently  a
 new  demand  put  forward  by  the  Nepal-
 ese  delegate  in  UNCTAD  Conference
 that  the  existing  facilities  which  are
 being  provided  are  not  adequate  and
 certain  difficulties  are  still  being  faced
 by  them.  In  view  of  that,  they  demand-
 ed  that  free  port  facilities  should  speci-
 fically  be  given  to  Nepal.  May  I  know

 in  that  context  what  were  the  difficul-
 ties  pointed  out  by  the  Nepalese  dele-
 gate  and  in  what  respect  free  port  facili-
 ties  are  in  excess  of  the  facilities  already
 being  provided  by  the  Indian  Govern-
 ment  ?

 SHRI  SURENDRA  PAL  SINGH:  It
 is  true  that  from  time  to  time  some
 spokesmen  of  the  Nepalese  Government
 have  come  out  with  the  demand  some-
 times  for  free  port  facilities  and  some-
 times  for  special  jetties  to  be  reserved
 for  Nepalese  goods.  Our  position  is
 that  whatever  facilities  we  have  given
 to  Nepal  are  quite  adequate  in  relation
 to  the  volume  of  their  trade.  We  do
 not  think  they  are  inadequate.

 SHRI  D.  N.  PATODIA:  My  ques-
 tion  was,  what  were  the  difficulties
 pointed  out  by  the  Nepalese  delegate
 and  in  what  respect  the  demand  for
 free  port  facilities  exceeds  the  existing
 facilities  already  being  given  to  them  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :
 While  we  want  to  help  the  Nepalese  ia
 every  way  we  can,  the  help  we  have
 already  given  is  fully  adequate  with  re-
 gard  to  the  volume  of  their  trade,  as
 pointed  out  by  the  Deputy  Minister.
 At  the  UNCTAD  the  land-locked  coun-
 tries  made  a  general  demand  that  spe-
 cial  facilities  should  be  given  to  them
 for  trade.  Our  position  is  that  certainly
 this  can  be  looked  into  but  this  should
 be  according  to  mutual  convenience,
 availability  of  space  and  so  on.

 With  regard  to  what  is  already  being
 placed  at  the  disposal  of  the  Nepalese
 Government,  there  are  three  sheds.  If
 the  House  likes,  I  can  give  the  area.
 But  the  point  is,  together  these  three
 sheds  now  contain  only  about  220
 tonnes  of  cargo,  whereas  they  can
 accommodate  more  than  hundred  times
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 that.  If  there  is  any  kind  of  inconveni-
 ence  caused  to  Nepalese  traders,  it  is
 the  same  sort  of  inconvenience  as  may
 be  caused  to  Indian  traders  in  the  same
 area...

 SHRI  RANGA  :  The  question  is  whe-
 ther  any  effort  is  being  made  to  remove
 those  inconveniences.

 SHRIMATI  INDIRA  GANDHI:
 When  anything  is  brought  to  our  notice,
 certainly  we  look  into  it,  but  there  is  no
 difficulty  in  the  amount  of  space  avail-
 able.  We  learn  from  the  Port  Commis-
 sioner’s  report  that  Nepalese  cargo  of
 about  26,000  bales  of  jute  has  been
 lying  in  the  port  area  outside  the  Nepal-
 ese  sheds  and  sometimes  this  causes  diffi-
 culties  to  others.  Having  a  special  jetty
 or  a  free  port  would  mean  that  a  lot  of
 area  would  be  rendered  useless  for  In-
 dian  cargo  without  specially  helping  the
 Nepalese  in  any  way.

 SHRI  D.  N.  PATODIA:  May  I
 know  whether  in  accordance  with  the
 Algiers  Charter  India  is  meeting  all  the
 requirements  needed  to  be  given  to
 land-locked  countries  ?

 SHRI  SURENDRA  PAL  SINGH:
 The  facilities  that  Nepal  is  getting  under
 the  bilateral  arrangement  are  far  in  ex-
 cess  of  what  she  would  be  getting  under
 any  international  convention  or  agree-
 ment.

 SHRI  D.  N.  PATODIA:  In  that
 case,  is  it  true  that  the  demand  for  free
 port  facility  is  being  pressed  now  in
 view  of  the  Algiers  Charter  ?

 SHRI  SURENDRA  PAL  SINGH:
 As  I  said,  this  demand  for  a  free  port
 has  come  from  Nepal  over  and  over
 again,  but  they  themselves  are  not  clear
 about  the  demand  and  they  are  not
 clear  as  to  what  they  want,  Again,  as
 I  said,  their  trade  is  of  a  very  small
 order  and  that  does  not  justify  a  free
 port.

 SHRIMATI  INDIRA  GANDHI:
 May  I  add,  Sir,  that  these  warehouses
 are  rent-free.  Any  other  facility  which
 may  be  found  necessary  can  certainly
 be  considered.  We-can  discuss  these
 matters  between  us  because  our  rela-
 tions  are  very  friendly.
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 SHRI  BEDABRATA  BARUA:  In
 view  of  our  very  delicate  relationship
 with  Nepal  I  do  not  like  to  mention
 where  they  get  their  jute  from  because
 Nepal  does  not  herself  grow  any  jute.
 Is  it  a  fact  that  a  lot  of  Nepal’s  trade  is
 processed  through  India  ?  Nepal's
 trade  with  China  is  processed  through
 India.  May  4  know  whether  that  matter
 has  been  taken  up  at  UNCTAD  ?  May
 I  also  know  whether  Nepal  has  re-
 quested  that  type  of  facility  also  in  rela--
 tion  to  trade  with  Pakistan  ?

 SHRI  SURENDRA  PAL  SINGH:
 I  have  no  knowledge.

 SHRIMATI  INDIRA  GANDHI:  it
 might  have  been  mentioned  as  part  of
 the  questions  raised  about  land-locked
 countries.

 SHRI  HEM  BARUA:  Sir,  there  is
 flourishing  smuggling  in  this  part  of  the
 country.  Chinese  goods  are  smuggled
 to  India  through  Nepal.  Then,  you
 know,  there  is  an  extensive  market  for
 Chinese  goods  in  Eastern  India  at  pre-
 sent  smuggled  to  Nepal.  Then,  paddy
 is  being  smuggled  from  Calcutta  to
 Nepal  and  from  Nepal  to  China.  Is  it
 the  reason  or  is  it  a  fact  that  because
 of  this  smuggling  the  Government  are
 unwilling  to  give  additional  port  facili-
 ties  to  Nepal  at  present  ?

 SHRIMATI  INDIRA  GANDHI  a
 No,  Sir.  I  have  already  explained  our
 views  regarding  additional  port  facilities.
 As  far  as  smuggling  is  concerned,  natu-
 rally,  it  is  a  matter  of  concern  to  us
 and  we  have  mentioned  it  to  them  sepa-
 rately.

 CORPORATION  FOR  A.I.R

 +
 #719,  SHRI  PREM

 VERMA  :
 SHRI  S.  C.  SAMANTA  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to-
 State  :

 CHAND

 (a)  whether  it  is  a  fact  that  the  In-
 formal  Consultative  Committee  of  the
 Information  and  Broadcasting  Ministry
 was  of  the  firm  opinion  that  ALR.
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 ‘should  not  be  converted  into  a  Public
 ‘Corporation;

 (b)  whether  it  is  also  a  fact  that  the
 ‘Consultative  Committee  recommended
 ‘that  the  Director-General  of  the  Corpo-
 ration  should  be  a  publicman  of  high
 stature;

 (c)  whether  Government  have  consi-
 ‘dered  these  recommendations  and  for-
 mulated  any  plan  for  a  new  set-up  of
 the  A.LR.;  and

 (d)  if  so,  the  ‘broad  details  of  the
 ‘proposed  set-up  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRIMATI
 NANDINI  SATPATHY):  (a)  The
 ‘members  of  the  Informal  Consultative
 ‘Committee  of  the  Information  and
 Broadcasting  Ministry  have  generally  ex-
 pressed  the  view  that  A.ILR.  should  not
 ‘be  converted  into  a  public  Corporation.

 (b)  One  of  the  members  of  the  Con-
 sultative  Committee  felt  that  the  Direc-
 tor  General  of  All  India  Radio  should

 ‘be  selected  from  among  eminent  public
 ‘men  in  the  country.

 (c)  and  (d).  The  views  expressed  by
 ‘the  members  of  Consultative  Committee
 are  being  kept  in  view  while  examining
 the  question  of  the  conversion  of  A.I.R.
 ‘into  an  autonomous  Corporation  on
 which  a  decision  is  expected  to  be  taken
 shortly.

 SHRI  S.  M.  BANERJEE:
 her  reply  the  hon.  Deputy  Minister
 said  that  the  “Informal  Consultative
 ‘Committee”  generally  expressed  the
 ‘view.  For  your  information  and  for
 the  information  of  the  hon.  Prime
 “Minister,  if  she  hears  me...

 AN  HON.  MEMBER  :
 point  of  order?

 Sir,  in

 Sir,  is  it  a

 MR.  SPEAKER  It  is  not  a  point
 of  order.  He  is  giving  some  informa-
 ‘tion  to  the  Speaker.

 SHRI  5.  M.  BANERJEE:  Sir,  all
 Opposition  Parties  right  from  the
 ‘Swatantra  Party  to  the  PSP  and  other
 small  units  boycotted  this  committee  on
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 various  grounds.  She  now  says  “the
 Informal  Consultative  Committee”,

 MR.  SPEAKER  :  Still
 Committee.

 there  is  4

 SHRI  S.  M.  BANERJEE:  It  will  be
 a  Congress  Committee.

 SHRI  RANGA:  Let  her  say  “Infor-
 mal  Consultative  Congress  Committee”.

 MR.  SPEAKER:  So  many  people
 cannot  speak  at  the  same  time.

 SHRI  S.  M.  BANERJEE  :  Sir,  I  am
 on  my  legs.

 SHRI  S.  KANDAPPAN  :  This  is  a
 Congress  Consultative  Committee.

 SHRI  S.  M.  BANERJEE  :  If  she  had
 mentioned  the  Congress  Consultative
 Committee,  I  would  have  agreed  to  it,
 but  the  entire  Opposition  has  boycotted
 this.  This  is  very  unfair  to  describe
 it  like  that.

 श्री  अटल  बिहारी  वाजपेयी  :  एक  पहलू
 और  है।  यह  जो  कमेटियां  हैं  यह  कोई  निर्णय

 नहीं  लेती  हैं।  इन  कमेटियों  के  निर्णय  लिखे

 नहीं  जाते  ।  किस  सदस्य  ने  क्या  कहा  यह  लिखा

 नहीं  जाता  ।  इसलिए  यह  बिल्कुल  गलत  जवाब

 दिया  गया  है।  कमेटी  की  बैठकों  का  कोई
 रिकार्ड  नहीं  रहता  t

 MR.  SPEAKER:  It  is  very  clear.
 The  point  is  that  the  Consultative  Com-
 mittee  is  there.  The  Opposition  groups
 are  not  functioning  in  it.

 SHRI  RANGA  :  Therefore,  how  can
 it  be  a  Consultative  Committee  ?  It  can
 only  be  a  Congress  Committee.

 MR.  SPEAKER  :  You  may  not  agree
 with  it.  The  Ministry  may  not  accept
 its  recommendation,  Whether  they  have
 accepted  its  recommendation  or  not  in
 spite  of  the  Opposition  not  being  in  the
 Committee,  we  will  find  out  through
 supplementaries.  That  is  exactly  the
 information  we  will  get  during  the  Ques-
 tion  Hour.

 SHRI  S.  KANDAPPAN :  If  all  kinds
 of  informal  things  are  admitted  on  the
 question  paper,  I  am  afraid,  anything
 might  be  taken  up.
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 MR.  SPEAKER  :  You  may  ask  that
 questioa,

 श्रो  प्रेम  बन्द  वर्मा  :  में  मन्तरी  महोदय  से
 जानना  चाहता  हूं  कि  क्या  यह  सही  है  कि
 चन्दा  कमेटी  नने  ए०  आई०  आर०  को  पब्लिक
 कारपोरेशन  में  तब्दील  करने  के  बारे  में  जो
 सिफारिशें  की  हैं  वे  एक  दूसरे  से  विपरीत  हैं,
 अगर  इन  पर  अमल  किया  जाए  तो  इसका  सारा
 ढांचा  एक  तमाशा  बन  कर  रह  जाएगा  ?  अगर

 हां,  तो  उसकी  मोटी  मोटी  सिफारिशें  कौनसी

 हैं,  इस  पर  मन्त्री  महोदय  रोशनी  डालेंगे  ?

 THE  MINISTER  OF  ‘INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  There  are  about  2]  re-
 commendations  of  the  Chanda  Com-
 mittee  which  have  a  bearing  on  the  All
 India  Radio  being  converted  into  an
 autonomous  corporation.  These  are
 under  consideration  and  when  the  final
 decision  is  taken  I  will  place  it  before
 the  House.

 att  प्रेम  चन्द  वर्मा  :  क्या  सरकार  ए०  आई०
 आर०  के  मौजूदा  सेट-अप  और  पब्लिक
 कारपोरेशन  के  दम्ियान  रास्ता  निकाल  कर
 ऐसी  योजना  पर  विचार  कर  रही  है  जिससे
 ए०.  आई०  आर०  की  सेवाओं  से  और  बेहतर
 सेवायें  राष्ट्र  क ेलिए  दी  जा  सकें  ?  अगर  हां,
 तो  उसका  ब्योरा  क्या  है,  अगर  नहीं  तो
 सरकार  कौनसी  और  किस  योजना  पर  विचार
 कर  रही  है  और  जिस  योजना  पर  विचार  हो
 रहा  है  उसमें  किन  किन  बातों  पर  अधिक
 महत्व  दिया  जाएगा  और  इसका  अंतिम  निर्णय
 कब  तक  हो  जाएगा  ?

 SHRI  K.  K.  SHAH:  All  these  ques-
 tions  which  have  been  referred  to  are
 under  consideration.

 SHRI  S.  C.  SAMANTA :  Is  it  not  a
 fact  that  the  Chanda  Committee  sub-
 mitted  its  recommendations  long  before?
 I  would  like  to  know  why  Government
 is  delaying  in  the  matter  and  whether
 in  the  mean’  time  opinions  of  State
 Governments  have  been  elicited;  if  so,
 what  are  the  reactions  of  the  different
 State  Governments.
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 SHRI  K.  K.  SHAH:  I  have  been  in-
 formally  consulting  not  only  the  Chief
 Ministers  but  even  the  Leaders  of  the
 Opposition  parties.  I  have  talked  to
 some  of  the  friends—though  they  may
 not  agree  with  me;  that  is  a  different
 thing—because  I  want  to  take  advan-
 tage  of  the  benefit  of  the  advice  of  the
 entire  House  before  taking  a  decision.
 Therefore  even  that  objection  that  was
 raised  here,  I  am  trying  to  meet  by  con-
 sulting  them  individually  and  informally.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष
 महोदय,  यह  प्रश्न  (क)  के  जवाब  में  जो

 कुछ  कहा  गया  है  वह  तथ्यों  के  विपरीत  है।
 विभिन्न  मंत्नालयो  के  साथ  जो  सलाहकार
 समितियां  जुड़ी  हुई  हैँ  उन  का  निर्णय
 ओपचारिक  रूप  से  कही  भी  लिखा  नहीं
 जाता,  न  सदन  में  उन  निर्णयों  को  उद्धृत
 किया  जा  सकता  है  ।  विरोधी  दल  मांग  कर
 रहे  2  कि  यह  निर्णय  लिए  जायें  लेकिन
 संस्दीय-कार्य  मंत्री  या  प्रधान  मंत्री  ने  यह
 मांग  स्वीकार  नहीं  की  है।  मे  (जानना
 चाहता  हुं  कि  जिस  बैठक  का  हवाला  दिया
 गया  है  वह  बैठक  किस  तारीख  की  हुई,  उस
 में  कौन  कौन  से  सदस्य  उपस्थित  थे,  उन
 सदस्यों  की  अलग  अलग  राय  क्या  थी  और
 क्या  मंत्री  महोदय  वह  सारी  सामग्री  सदन
 की  मेज  पर  रखेंगे  ?

 SHRI  K.  K.  SHAH:  I  am  prepared
 to  keep  the  minutes  of  that  meeting  on
 the  Table  of  the  House.  This  mecting:
 was  held  on  22nd  December,  1967.  The
 Members  who  gave  their  opinions,  their
 names  are:  Shri  C.  K.  Bhattacharyya,
 Shri  Prem  Chand  Varma,  (/nterrup-
 tion)  I  am  only  giving  information.  Shri
 K.  K.  Chatterji,  Shri  P.  C.  Mitra,  Shri
 Ram  Dhan,  Shri  B.  B.  Tiwary,  Smt.
 Paranjpye  and  Maulana  Ishaq  Sambhali.

 SHRI  RANGA  :  Who  is  he  ?

 SHRI  K.  K.  SHAH:  He  is  from.  the
 Opposition.

 श्री)अटल  बिहारी  बाजपेयी  :  मेरे  सवाल
 का  जवाब  नहीं  आया  |  इन  सदस्यों  ने  कमेटी
 में  क्या  कहा,  वह  सदन  की  मेज  पर  रखिए  $
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 SHRI  K.  K.  SHAH;  I  will  lay  it.

 SHRI  S.  KANDAPPAN  :  I  should
 express  my  sense  of  regret  and  strong
 protest  against  the  way  in  which  the
 Government  carrics  on  the  affairs  of  the
 Consultative  Committee.  Since  the  be-
 ginning  of  this  year,  we  have  been  cla-
 mouring  that  the  Informal  Consultative
 Committees  should  have  been  treated  in
 a  better  way,  that  there  should  be  a  re-
 cord  of  all  that‘and  that  it  should  be
 paid  some  serious  attention.  But  the
 Government  has  not  accepted  our  de-
 mand.  Now,  they  come  to  say  that  the
 Informal  Consultative  Committee  of  a
 handful  of  Members  from  the  Congress
 Party  have  come  to  a  decision  and  have
 come  to  the  rescue  of  the  Government
 and  they  put  the  Chanda  Committee
 Report  in  cold  storage,  The  Report  of
 the  Chanda  Committee  was  submitted  a
 few  years  back.  Since  then,  I  do  not
 know  what  the  Government  is  doing.
 When  the  Chandi  Committee  was  ap-
 pointed,  they  had  gone  into  all  the  pros
 and  cons  of  the  ALR.  vis-a-vis  the
 working  of  the  Corporation  and  all  that.
 Probably,  they  had  contacted  all  the
 men  of  importance  and  they  formulated
 their  decisions  on  the  basis  of  consulta-
 tions  and  contacts  with  the  various  pco-
 ple  and  all  that.  Now,  after  a  decision
 has  been  arrived  at  and  when  the  Report
 is  before  the  Government,  I  would  like
 to  know  what  is  it  that  hampers  the
 Government  from  making  up  its  mind
 to  implement  the  recommendations  of
 the  Chanda  Committee.

 SHRI  K.  K.  SHAH:  I  am  obliged  to
 my  hon.  friend  for  asking  this  question.
 Now,  before  we  take  a  decision,  as  I
 said,  we  try  to  consult  all  sections  of
 the  House  and  even  if  my  hon.  fricnd
 does  not  agree  that  the  Consultative
 Committee  represents  all  the  parties
 which  he  has  a  right  to  say,  I  am  con-
 sulting  them  outside  and  those  who  are
 sitting  in  the  Consultative  Commit-
 tee....(Interruption)  You  will  have
 the  chance  to  have  a  discussion.  The
 implications  are  being  examined  by
 Finance  and  after  they  are  examined,
 we  will  come  before  the  House.

 SHRI  5.  R.  BAMANI:  May  I  know
 what  would  be  the  implications  if  the
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 A.LR.  is  converted  into  an  autonomous
 body  like  the  B.B.C.  ?

 SHRI  K.  K.  SHAH  :
 being  examined.

 श्री  रथि  राय  :  अध्यक्ष  महोदय,  पिछले
 सत्र  में  इस  पर  चर्चा  हुई  थी  तो  मन्त्री  महोदय
 ने  कहा  था  कि  चन्दा  कमेटी  पर  जल्दी  कार्य-
 वाही  करेंगे,  में  जानना  चाहता  हूं  कि  मन्त्री
 महोदय  जो  कहते  हैं  कि  विरोधी  पार्टियों  के
 साथ  बात  करते  हैं  तो  वे  किन-किन  लोगों  के
 साथ  बात  कर  चुके  हैं,  किन  सिफारिशों  को
 करने  जा  रहे  हैं,  कब  कारपोरेशन  बनाने  जा

 रहे  हैं  और  किस  समय  के  अन्दर  इन  सारी
 बातों  को  सदन  के  सामने  रख  रहे  हैं  ?

 SHRI  K.  K.  SHAH:  So  far  as  the
 consultations  are  concerned,  they  are
 with  friends  but  ultimately  the  respon-
 sibility  will  be  ours.  I  do  not  want  to
 put  anybody  into  a  difficult  position.  I
 want  to  take  advantage  of  their  advice
 but  I  do  not  want  to  shirk  the  responsi-
 bility.  So  far  as  the  decision  is  con-
 cerned,  we  are  trying  our  best  to  expe-
 dite  it.

 That  is  also

 श्री  रबि  राण  :  अध्यक्ष  महोदय,  मेरे  सवाल
 का  जवाब  नहीं  मिला  ।  किन  किन  विरोधी
 दलों  के  नेताओं  के  साथ  उनकी  बात  चीत  हो
 चुकी  है,  यह  नहीं  बताया  और  इधर-उधर  के
 जवाब  दे  दिए।

 SHRI  K.  K.  SHAH  :
 to  some.  It  is  not  desirable
 should  give  any  names  here.

 MR.  SPEAKER  :  He  is  not  prepared
 to  give  the  names.

 SHRI  HEM  BARUA:  He  does  not
 remember  the  names.

 SHRI  K.  K.  SHAH:
 them.

 SHRI  CHENGALRAYA  NAIDU:
 In  view  of  the  fact  that  all  our  Stations
 are  functioning  as  relay  stations—when-
 ever  you  tune  Hyderabad  or  Vijaya-
 wada,  it  is  only  relayed  from  Madras—
 what  is  the  use  of  having  any  Corpora-
 tion  ?

 I  have  talked
 that  I

 I  remember
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 MR.  SPEAKER  :  That  is  not  Chanda
 Committee's  Report.

 SHRI  NATH  PAI:  I  would  not  add
 to  what  has  already  been  submitted
 about  our  assessment  of  the  working  of
 the  Informal  Consultative  Committees.
 I  think,  these  Committees  are  a  cruel
 and  a  gigantic  farce.  But  this  is  not  the
 time  for  it;  we  are  pursuing  that  with
 the  Speaker  in  a  separate  way.

 Regarding  the  recommendation,  an
 impression  is  being  given  that  the  so-
 called  process  of  consultation  is  being
 resorted  to  till  the  Government  finds
 enough  people  to  say  ‘no’  to  creation  Of
 an  autonomous  body.  As  my  friend,
 Mr.  Kandappan,  pointed  out,  every
 possible  witness  was  examined  by  the
 Committee,  and  this  is  one  of  the  un-
 animous  recommendations  of  the  Com-
 mittee.  May  I  point  out  as  a  member
 of  the  Committee  that  some  of  us  had
 refused  to  work  on  it  till  an  understand-
 ing,  not  an  assurance,  was  given  by  the
 then  Minister  of  Information  and  Broad-
 casting  that  the  recommendations  which
 wele  unanimous  would  be  accepted—
 she  is  smiling  in  acquiescence.  This  was
 the  understanding.  No  assurance  was
 given,  but  the  then  Minister  of  Informa-
 tion  and  Broadcasting  indicated  to  those
 of  us  to  overcome  our  reluctance  to
 join  the  Committee  that  the  unanimous
 recommendations  would  be  implement-
 ed.  Now  we  are  baffied  as  to  what  is
 holding  up  the  Government  from  im-
 plementing  this  unanimous  recommenda-
 tion.

 SHRI  K.  K.  SHAH:  I  am  glad  my
 hon.  friend,  Mr.  Nath  Pai,  has  said  this.
 Even  assuming  for  the  sake  of  argu-
 ment  that  we  are  taking  time  to  bring
 round  the  other  members  of  the  Opposi-
 tion,  don’t  you  think  that  it  is  a  good
 effort?  If  I  can  persuade  them,  don’t
 you  think  that  it  is  desirable  ?

 ‘SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  :  Is  it  the  contention  of  the  hon.
 members  on  the  other  side  that  because
 the  hon.  members  on  the  other  side
 were  not  available  for  consultation  in
 the  Informal  Consultative  Committee,
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 the  Congress  members,  who  gave  their
 advice  on  the  Chanda  Committee’s  Re-
 port,  are  at  fault.  We  have  given  our
 considered  opinion  and  we  want  to  ask
 the  hon.  Minister  whether  he  is  delay-
 ing  taking  a  decision  only  because  cer-
 tain  hon.  members  on  the  other  sidc
 Tefused  to  give  the  cooperation  which
 was  sought  from  them.

 SHRI  K.  K.  SHAH:  One  of  the
 reasons  is  that  the  evidence  which  was
 avatlable  to  my  hon.  friend,  Mr.  Nath
 Pai,  is  not  available  to  me;  otherwise,  it
 would  have  helped  me  in  consideration

 (Interruptions)

 SHRI  RANGA:  |  think,  I  would
 have  to  request  you  to  take  some  in-
 terest  in  regard  to  the  way  in  which
 our  Parliament  has  to  work  and  make
 itself  more  effective  so  far  as  its  impact
 on  this  Ministry  is  concerned.  There
 had  been  the  tradition  here  of  having
 Parliamentary  Committees,  but  later  on
 your  predecessor  agreed  to  the  Govern-
 Ment’s  suggestion  that  they  might  be
 Informal  Consultative  Committees  and
 after  some  time,  in  the  light  of  our
 working,  we  found  that  they  were  not
 satisfactory.  Therefore.  we  had  some
 discussion  with  the  Ministers  concerned
 and  in  the  end,  we  sent  that  unanimous
 Memorandum  signed  by  all  the  leaders
 of  all  the  Opposition  parties  to  the
 Minister  of  Parliamentary  Affairs,  but
 he  was  not  prepared  to  agree  with  us.
 Thereafter,  we  sent  an  appeal  to  the
 Prime  Minister.  The  Prime  Minister
 has  made  herself  responsible  in  placing
 in  the  President’s  speech  an  appcal  to
 the  Opposition  members  to  co-operate
 with  them  on  such  issues  on  which  they
 would  like  to  seek  their  co-operation.
 Now....

 MR.  SPEAKER:  It  is  a  question
 which  has  been  pending  for  one  year.

 SHRI  RANGA :  It  has  been  pending,
 Sir.  I  am  drawing  your  attention  to
 this  because  you  have  a  role  to  play  as
 Speaker  in  order  to  enable  us  to  play
 our  role  as_  effectively  and  as  demo-
 cratically  as  we  possibly  can.  Here
 were  our  friends,  Shri  Nath  Pai  and
 others,  who  were  unwilling  to  co-ope-
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 Tate  and  join  that  committee.  But  an
 understanding  was  reached  between
 them  and  the  then  Minister  in
 charge...

 MR.  SPEAKER:  That  is  what  Shri
 Nath  Pai  has  said.

 SHRI  RANGA  :  I  am  drawing  your
 attention  to  that.  An  _  understanding
 was  reached  between  them  and  the
 then  Minister  that  wherever  there  were
 unanimous  recommendations  on  which-
 ever  aspect  of  that  particular  subject
 was  concerned,  they  would  be  imple-
 mented  implicitly.  Now,  here  is  this
 Minister  who  comes  and  says  ‘I  do  not
 have  the  evidence,  I  must  be  able  to
 come  to  an  independent  judgment,  what-
 ever  may  be  the  view  of  the  committee
 and  however  unanimous  it  might  have
 been;  I  have  not  got  that  evidence  be-
 fore  me;  therefore,  I  am  now  going  to
 enlighten  myself,  educate  myself  and
 reach  an  independent  view  and  then  go
 to  the  Cabinet;  we  are  all  powerful;  we
 would  only  consult  you.’

 AN  HON.  MEMBER  :
 say  all  that.

 SHRI  RANGA:  He  is  bringing  the
 whole  of  parliamentary  life  into  con-
 tempt,  if  ]  may  say  so,  by  this  kind  of
 attitude.  This  is  not  the  first  time  that
 he  is  doing  such  a  thing.

 He  did  not

 T  am  not  referring  to  Dr.  Ram  Subhag
 Singh  now.  In  his  personal  talks  he  is
 very  pleasant  but  whenever  he  comes
 into  the  House  he  loses  complete  con-
 trol  over  himsclf  because  he  is  aware
 of  his  own  Ministership.  I  have  already
 drawn  your  attention  to  it.  I  am  now
 publicly  drawing  the  attention  of  the
 Prime  Minister  to  this  failure  of  hers
 namely  that  till  now  we  have  not  had
 any  reasoned  statement  from  her  as  to
 why  she  agrees  or  does  not  agree  with
 the  Minister  of  Parliamentary  Affairs

 .and  to  what  extent  she  is  prepared  to
 accede  to  the  request  or  appeal  made
 ‘by  the  Leaders  of  the  Opposition.

 In  these  circumstances,  does  it  not
 ‘seem  to  be  hypocritical  on  the  part  of
 ‘Government  as  a  whole  to  plead  before
 the  country  that  they  are  trying  to  seek
 the  co-operation  of  the  Opposition  ?
 That  is  why  we  have  said...
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 MR.  SPEAKER ;  |  agree  that  it  is  a
 very  important  issue  but  it  is  the  Ques-
 tion  Hour  now.

 SHRI  RANGA:...that  even  on  a
 parliamentary  basis  we  have  lost  confi-
 dence  in  this  Government  and  its  pro-
 fessions  and  we  are  not  willing  to  co-
 operate  with  it.

 MR.  SPEAKER:  It  is  a  very  impor-
 tant  issue,  no  doubt,  but  we  have  al-
 ready  lost  about  25  minutes  on  this
 question.  My  point  is  that  it  should  be
 discussed  separately.  I  agree  that  it  is
 very  important.  If  the  Prime  Minister
 wants  to  say  anything,  she  may  do  so.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :
 During  the  Question  Hour  ?

 MR.  SPEAKER:  There  is  no  ques-
 tion  now  to  answer.  She  may  think
 about  it  and  then  say.

 SHRI  HEM  BARUA:  May  I  submit
 that  it  is  not  loss  of  time,  but  there  has
 been  a  very  fruitful  discussion  ?

 MR.  SPEAKER:  As_  regards  the
 point  made  by  Shri  Nath  Pai  and  Shri
 Ranga,  she  may  think  about  it  and  do
 something.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH)  :  Since  my  name  has  been
 mentioned...

 SHRI  RANGA:  It  is  not  for  the
 Minister  of  Parliamentary  Affairs  to  say
 anything  now.  The  ball  has  gone  out  of
 his  court  and  it  is  now  in  the  Prime
 Minister’s  court.  We  have  written  a
 letter  to  her  already  and  she  has  yet  to
 reply  to  it....

 MR.  SPEAKER:  That  is  a  separate
 issue.

 SHRI  RANGA:  She  has  not  the
 courtesy  even  to  give  us  a  reply.  I  do
 not  know  whcther  the  Government  is
 vacant  in  its  mind  or  the  Prime  Minis-
 ter  is  vacant  in  her  mind.
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 थनी  एस०  शम०  जोशी  :  अध्यक्ष  महोदय,
 मेरे  मित्र  श्री  नाथ  पाई  ने  अभी  सदन  को  कहा
 कि  जब  वह  उस  कमेटी  में  काम  करते  थे.

 MR.  SPEAKER  :  We  have  also  heard
 it.  So,  he  need  not  repeat  it.

 श्री  एस०  एस०  जोशी  :  में  आगे  पूछता  हूं
 कि  ऐसी  कोई  अंडरस्टैंडिग  हुई  थी,  इनफौरमल
 अंडरस्टैंडिग  हुई  थी  कि  जब  सर्वंसम्मति  से
 कोई  राय  दी  जायगी  तो  उसके  ऊपर  अमल  किया
 जायगा  ?  में  आपके  द्वारा  प्रधान  मंत्री  जी  जो
 उस  वक्त  इस  मुहकमे  की  मंत्री  थीं  उनसे
 जानना  चाहूंगा  कि  क्या  इनफौ  रमल  अंडरस्टेंडिंग
 इस  तरीके  की  हो  चुकी  थी  या  नहीं  ?

 श्रीमती  इन्दिरा  गांधी  :  कोई  अंडरस्टेंडिग
 खास  तो  नहीं  हुई  थी  ।

 श्री  मघ  लिमये :  कभी  तो  सच  वोलों  |

 SHRI  NATH  PAI:  I  would  not
 accuse  her.  I  just  want  to  put  the
 record  straight.  If  the  Prime  Minister
 wants  to  take  today  the  position  that
 there  was  no  understanding,  I  am  afraid
 that  this  is  a  departure  from  what  exact-
 ly  had  transpired.  We  can  summon  the
 then  chairman  in  this  regard.  The  then
 chairman  of  the  committee  Shri  Chanda
 called  on  us  and  said  ‘I  had  a  talk  with
 Mrs,  Gandhi.  Mrs.  Gandhi  also  feels
 that  the  unanimous  recommendations
 should  be  implemented.’

 AN  HON.  MEMBER  :  That  was  the
 assurance  by  the  then  Information  and
 Broadcasting  Minister.

 SHRI  NATH  PAI;  I  am  telling  you
 exactly  what  had  happened.  She  said
 this  in  her  informal  talks  ‘Come  along,
 join  it,  first  start  the  work,  let  us  see
 what  recommendations  you  make’.  This
 was  repeatedly  told  to  us.  If  she  wants
 to  change  her  attitude  now,  and  talk
 differently,  she  is  free  to  do  so.

 MR.  SPEAKER:  She  has  denied  it
 already.

 SHRIMATI  INDIRA  GANDHI:
 The  point  was  that  we  would  give  the
 Most  serious  consideration  and  respect
 to  what  they  said.
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 SHRI  HEM  BARUA:  May  I  seek  ७
 clarification  from  you  Mee

 MR.  SPEAKER  :  Next  question.

 H.A.L.  AGREEMENT  WITH  DUNLOP
 Coventry,  Lip.

 *720.  DR.  RANEN  SEN:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 State  :

 (a)  whether  the  Hindustan  Aeronau-
 tics  Ltd.,  Bangalore,  has  entered  into  an-
 agreement  with  Dunlop  Coventry  Ltd.
 of  Britain  for  the  manufacture  in  India
 of  aviation  products  designed  and  deve-
 loped  by  the  latter;

 (b)  if  so,  what  are  the  products  pro-
 posed  to  be  manufactured  in  India;  and

 (c)  the  terms  of  the  agreement  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA)  :  (a)  and  (b).
 Yes  Sir;  HAL  have  entered  into  a
 licence  agreement  with  Dunlop  Rubber
 Company  of  U.K.  for  the  manufacture
 in  India  of  aircraft  wheels  and  brakes
 and  related  equipment.

 (c)  In  accordance  with  normal  com-
 mercial  practice  it  will  not  be  advisable
 to  disclose  the  terms  of  the  agreement.

 DR.  RANEN  SEN:  The  hon.  Minis-
 ter  has  said  that  it  will  not  be  in  the
 public  interest  to  d.vulge  the  terms  of
 the  agreement.  Some  of  the  terms  are
 reported  in  a  newspaper  published  in
 England.  It  is  already  known  to  the
 British  public  and  to  a  section  of  the
 Indian  public  also.  These  terms  are
 very  derogatory  to  HAL  and  to  India.
 One  is  that  HAL  or  the  Government  of
 India  would  not  through  any  other
 agency  make  without  instruction  and
 help  from  the  Dunlop  Conventry  Com-
 pany  any  of  these  particular

 Fars covered  by  the  terms.  I  would  like  to
 know  what  stands  in  the  way  of  the:
 Government  of  India  in  publishing  these
 terms  and  laying  them  on  the  Table.

 SHRI  L.  N.  MISHRA:  About  the
 particular  items  of  the  agreement  to:
 which  the  hon.  Memiber  has  referred,  I:
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 would  say  that  when  we  entered  into  an
 agreement  for  a  particular  period  of  time,
 certain  terms  were  agreed  to.  These
 terms  are  quite  favourable  to  us.  We
 have  taken  other  points  also  into  consi-
 deration  and  arrived  at  this  agreement.

 As  regards  laying  them  on  the  Table,
 it  will  not  be  in  the  public  interest  to  do

 so  because  we  have  other  negotiations
 also  with  other  people  or  firms  and  it
 will  not  be  proper  at  this  moment  to  dis-

 “close  all  this.

 DR.  RANEN  SEN:  After  HAL  was
 estabiished,  it  was  stated  in  this  House
 that  with  the  collaboration  of  certain
 foreign  companies  production  of  certain
 parts  were  taken  up  and  that  HAL  would
 be  built  up  as  a  model  organisation
 would  yoon  take  upon  itself  to  build  aero-
 planes  and  parts  without  foreign  help.
 With  the  collaboration  of  Avro  company.
 Avro  748  was  made  by  HAL.  Now
 what  has  happened  to  these  promises
 und  assurances  made  in  this  House
 about  making  HAL  independent,  self-
 sufficient  and  self-reliant  in  regard  tv
 the  manufacture  of  acroplanes  and  parts
 and  other  connected  things  ?

 SHRi  L.  N.  MISHRA:  No  aircraft
 company  anywhere  in  the  world  is  400
 per  cent  self-reliant  or  self-sufficient.
 HAL  is  trying  to  be  self-reliant  in  a  pro-
 gressive  manner  but  it  cannot  be  100%.

 SHRI  HEM  BARUA  :  May  I  seek  a
 clarification  from  you?  Whenever  a
 question  is  put  on  defence  matters,  the
 Minister  always  takes  shelter  behind
 public  interest  and  refuses  to  disclose
 the  jnformation  asked  for.  But  may  I
 submit  that  matters  pertaining  to  the  de-
 fence  of  this  country  are  disclosed  by
 British  and  American  journals  ?  One  of
 them  is  already  with  me.  Even  details
 of  our  arms  requirements  from  different
 countries  26  to  be  found  in  these
 journals.  In  that  context,  why  is  it  that
 the  Ministers  are  in  the  habit  of  hood-
 winking  Parliament  by  saying  that  they
 will  not  disclose  these  matters  relating

 to  security  on  the  ground  of  public  in-
 terest,  when  these  things  are  disclosed

 ‘jn  toto  by  British  and  American
 journals  ?
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 MR,  SPEAKER  :  I  cannot  take  a  de-
 cision  when  they  say  that  it  cannot  be
 disclosed  in  public  interesi.  I  cannot
 give  a  judgment.  I  do  not  know  if  it
 may  be  possible  to  come  to  a  decision
 on  that  offhand.  I  do  not  know  if  I  can
 take  that  responsibility,  unless  I  know
 more  details  about  it.

 SHRI  NATH  PAI:  Depending  on
 the  nature  of  it,  you  can  give  a  decision.

 SHRI  SURENDRANATH  DWI-
 VEDY  Let  the  particular  matter  be
 examined  by  you.

 SHRI  L.  N.  MISHRA:  I  have  no
 objection.

 MR.  SPEAKER  :  He  will  have  no
 objection.

 श्री  मधु  लिमसये  :  मैं प्रश्न  नहीं  पूछ  रहा  हूं,
 लेकिन  इसके  बारे  में  मुझे  यह  कहना  है  के  यहां
 जब  भी  कोई  प्रश्न  उठाया  जाता  है  तो  उसके
 जवाव  में  कह  दिया  जाता  है  कि  यह  सावंजनिक
 हत  में  नहीं  है।  मैं  जानना  चाहता  हूं  कि

 इसके  बारे  में  आप  ने  कोई  निर्णय  लिया  या
 नहीं  क्योंकि  में  दो साल  से  यह  सवाल  उठा  रहा
 हूं  ।  मेरे  कई  प्रश्नों  का जवाब  इस  तरह  से
 आया  है।  एक  सवाल  म॑ने  ब्लैक-लिस्टिग  के
 बारे  में  पृष्ठा  था,  लेकिन  चूंकि  मंत्री  महोदय
 उसमें  फंस  जाते  इसलिये  उन्होंने  कह  दिया  कि
 यह  सावंजनिक  हित  में  नहीं  है  कि यह  बतलाया
 जाय  कि  ब्लेक-लिस्टिग  करना  किसकी
 जिम्मेदारी  है।  यह  तो  एक  सवाल  का  जवाब
 हैं,  में  इस  तरह  के  पचासों  उदाहरण  दे  सकता

 हूं  -  में  जानना  चाहता  हूं  कि  इसका  फैसला
 कब  किया  जायेगा  ?  वरना  प्रश्नोत्तर  का
 कोई  मतलब  ही  नहीं  रहता  है  ।  सभी  चीजों  के
 बारे  में  इस  तरह  से  हो  रहा  है  ।

 MR.  SPEAKER  :  Let  me  see.  About
 blacklisting,  I  can  understand.  But  as
 regards  defence  matters,  I  do  not  think
 I  should  take  the  responsibility.  The
 Minister  himself  must  take  that  respon-
 sibility.  Of  course,  he  would  also  like
 Me  to  take  that  responsibility.  But  I
 cannot  force  the  Minister  to  do  any-
 thing.  He  was  good  enough  to  say  that
 I  would  go  into  it.  '
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 SHRI  HEM  BARUA  :  I  can  show
 ‘you  the  British  and  American  journals
 concerned.

 MR.  SPEAKER:  It  is  a_  serious
 ‘matter.  If  I  were  to  go  through  some
 files  and  then  to  ask  him  to  disclose  it,
 it  would  really  be  something  like  taking
 too  much  responsibility  on  the  part  of
 the  Speaker  in  regard  to  these  matters.
 There  may  be  secret  things  involved.  It
 will  be  too  much  of  a  responsibility  for
 the  Speaker  to  allow  that  to  be  disclosed.

 SHRI  HEM  BARUA :  Please  do  not
 ‘forget  that  you  are  the  custodian  of  the
 rights  and  privileges  of  the  House  and
 you  have  to  discharge  your  responsi-

 bility.  _
 MR.  SPEAKER  :  Of  course.

 SHRI  VIKRAM  CHAND  MAHA-
 JAN  :  Did  Government  approach  the
 USSR  for  the  manufacture  of  such  avia-
 tion  products?  If  so,  may  I  know  the

 ‘reaction  of  that  Government  to  such  re-
 quest  ?

 SHRI  L.  N.  MISHRA:  This  is  in
 connection  with  HF  24  and  HIT  16.
 We  did  not  approach  the  USSR  for
 these.

 SHRI  5.  M.  BANERJEE:  Certain
 portions  of  this  agreement  with  the
 Dunlop  Coventry  have  been  published
 in  the  London  Times.  So  it  is  no  secret
 to  Britishers  and  to  Indians  overseas.  It
 is  only  secret  to  us.  I  leave  that  to
 your  judgment.

 I  would  like  to  know  this  from  the
 hon.Minister.  We  entered  into  an  agree-
 ment  with  foreigners  for  manufacturing

 ‘the  Avro  748.  We  are  manufacturing
 all  the  parts  from  the  wmgs  to  other
 things  in  Kanpur  with  the  exception  of

 ‘the  engines  which  are  coming  from  Rolls
 Royce.  As  regards  this  Dunlop  Com-

 ‘pany,  it  is-known  to  Government  that
 “they  have  a  monopoly  in  the  matter  of
 rubber  tyres  in  India.  Knowing  _  this,

 ~why  did  Government  enter  into  this  con-
 ‘tract  with  this  company,  thus  increasing
 their  monopoly  in  the  country?  Why
 were  not  global  tenders  invited  ?

 SHRI  L..N.  MISHRA  :  There  was  no
 question  of  global  tenders  here.  It  was
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 not  thought  advisable  by  the  HAL  to  ip- vite  global  tenders.  So  far  as  the  mono-
 poly  of  Dunlop  is  concerned,  till  today we  are  having  actually  only  bought-out
 materials  in  respect  of  items  under  this
 agreement.  Now,  we  will  have  the
 know-how  and  other  details  and  then  we
 will  be  relying  on  ourselves  for  these
 things  to  a  great  extent.

 SHRI  5.  M.  BANERJEE:  By  what
 time  ?

 MR.  SPEAKER:  We  will  be  doing
 it  as  quickly  as  possible.

 SHRI  P.  GOPALAN  :  What  is  the
 total  import  content  of  each  product
 manufactured  according  to  this  agtee-
 ment  and  what  will  be  the  cost  of  each
 product  compared  to  the  cost  of  import-
 cd  components  of  the  same  type  ?

 SHRI  L.  N.  MISHRA:  As  I  said
 earlier,  the  products  are  whecls,  brakes
 and  related  equipment.  I  cannot  give
 the  break-up  figures  just  now.

 SHRI  INDRAJIT  GUPTA:  For
 several  years  now,  we  have  been  told  by
 the  Defence  Minister  that  as  far  as  indi-
 genous  production  of  aircraft  is  concern-
 ed,  we  are  moving  rapidly  towards  self-
 sufficiency  and  self-reliance.  After  all
 these  years.  when  we  have  already  pro-
 duced  the  Avro  aircraft  in  HAL  itself--
 aircraft  with,  I  presume,  wheels,  brakes
 etc.  not  without  them—why  should  it
 become  necessary  to  go  in  for  a  colla-
 boration  agreement,  specially  when  it  is
 not  concerning  specialised  equipment
 like  electronic  parts  or  something  of  that
 kind  like  engines,  in  which  case  one
 could  understand  the  need  for  it  but
 for  wheels  and  brakes.  Does  it  mean
 that  so  far  as  self-reliance  is  concerned,
 We  are  not  moving  forward,  but  moving
 backward  ?

 SHRI  L.  N.  MISHRA:  It  will  be
 unfair  to  say  that  HAL  planes  have
 been  flying  without  wheels  and  brakes.
 They  are  doing  very  well  and  their  per-
 formance  is  very  good.  These  are
 specialised  items.  Ordinary  wheels  are
 not  used  in.  these  planes.  HF  24  and
 HIJT  6  are  specialised  types  of  planes
 and  for  that,  we  need  special  types  of
 wheels.  At  the  moment,  we  are  not
 manufacturing  them  indigenously,  but
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 प
 buying  them  from  abroad.  We.  want  to
 manufacture  them  in  course  of  time.
 Therefore,  we  have  entered  into  this
 collaboration.

 SHRI  N.  SHIVAPPA  :  May  I  know
 whether  the  wheels  and  other  parts
 which  will  be  designed  and  manufactur-
 ed  by  the  Dunlop  Company  will  suit  the
 requirements  of  all  our  planes  and  if
 not,  for  which  particular  planes  these
 parts  will  be  designed  and  manufactured
 by  this  company  ?  May  I  know  whether
 before  entering  into  an  agreement  with
 the  Dunlop  Company,  we  had  called  for
 quotations  for  designing  and  manufac-
 turing  the  various  parts  from  aeronautic
 companies  in  various  parts  of  the  world
 and  if  so,  what  are  the  details  thereof  ?

 SHRI  L.'N.  MISHRA  :  These  wheels
 are  meant  only  for  HF  24  and  HIT  16.
 i.e.  the  Kiran.  So  far  as  the  other  part
 of  the  question  is  concerned,  I  have
 already  said  that  they  took  into  consi-
 deration  other  rubber  companies  also
 abroad,  who  have  been  supplying  wheels
 for  other  aircraft,  especially  in  UK  and
 they  came  to  the  conclusion  that  Dunlop
 will  be  suitable  since  we  have  been  pur-
 chasing  from  them  so  far  mostly.

 PRODUCTION  AND  IMPORT  OF
 NEWSPRINT

 “721,  SHRI  SITARAM’  KESRI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  the  quantity  of  Newsprint  pro-
 duced  in  the  country  and  the  total  re-
 quirement  of  the  same  at  present;

 im-
 from

 (b)  whether  newsprint  is  being
 Ported  and  if  so,  the  countries
 which  imports  are  made;  and

 (c)  whether  Government  would  con-
 sider  the  setting  up  of  new  plants  for
 manufacture  of  newsprint  to  meet  the
 requirements  in  full  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI
 NANDINI  SATPATHY):  (a)  The
 quantity  of  newsprint  produced  in  the
 country  is  30,000  m/tons  per  annum.
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 On  the  basis  of  the  Newsprint  Allocétion
 policy  for  the  year  1967-68,  the  total
 requirement  has  been  estimated  at
 1,70,000  m/tons.

 (b)  Yes,  Sir,  from  U.S.S.R.,  Czecho-
 slovakia,  Poland,  U.S.A.,  Canada  and
 Scandinavian  countries.

 (c)  Yes,  Sir.  Some  proposals  to  set
 up  new  plants  for  the  manufacture  of
 newsprint  are  under  the  active  consi-
 deration  of  the  Government.  The  rated
 capacity  of  Nepa  Mills  is  also  being
 increased  from  30,000  to  75,000  m/
 tons.

 श्री  सीताराम  केसरी  :  अखबारी  कागज़  के
 उत्पादन  के  लिए  जो  फैक्ट्रियां  आप  विठायेंगे
 ये  कब  तक  बैठ  जायेंगी  और  क्या  ये  पब्लिक
 सैक्टर  में  बैठेंगी  या  प्राइवेट  सक्टर  में  बैठेंगी  ?

 सूचना  तथा  प्रसारण  मंत्री  (श्रीके०  के०
 शाह)  :  चार  फंक्ट्रियां  बनाने  की  कोशिश  हो
 रही  है।  हिमाचल  की  फैक्ट्री  के  लिए  तो  नैगो
 शिएणंज  पूरी  हो  गई  हैं  और  शायद  थोड़े  दनों
 में  वह  फाइनलाइज़  हों  जाएगी  ।  उसके
 अलावा  एक  महाराष्ट्र  में  बनाने  की  कोशिश  है,
 एक  उत्तर  प्रदेश  में,  एक  केरल  में  और  एक  मंध्य
 प्रदेश  में  ।

 श्रो  सीताराम  केसरी  :  इन  चार  फैक्ट्रियों
 में  कितना  उत्पादन  होगा  और  क्या  उस  उत्पा-
 दन  से  जो  अखबारी  कागज़  की  मांग  है  उसकी
 पूति  हो  सकेगी  ?

 श्री  के०  के०  शाह  :  इकोनोमिक  फैक्ट्री
 50  टन  पर  डे  के  हिसाब  से  हो  सकती  है।

 चारों  स्थापित  हो  गईं  तो  छ:  सौ  टन  पर  डे  का
 उत्पादन  होगा  |

 SHRI  S.  K.  TAPURIAH:  The
 minister  has  been  good  enough  to  admit
 that  there  is  a  shortage  of  newsprint  and
 that  we  import  a  large  amount  of  it.  But
 he  has  not  said  that  there  has  been  de-
 finitely  a  considerable  delay  in  the  ex-
 pansion  of  the  capacity  of  Nepa  mills
 or  in  setting  up  news  plants.  May  I
 know  whether  he  was  received  any  re-
 presentations  from  the  newspapers,  par-
 ticularly  small  newspapers,  that  they  are
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 prepared  to  forgo  their  import  licences
 if  the  indigenous  white  printing  paper  is
 made  available  to  them  at  more  compe-
 titive  prices,  i.e.  at  reduced  prices?  If
 that  be  so,  may  I  know  whether  he  has
 also  consulted  the  various  ministries  con-
 cerned  in  this  regard  and  since  the  paper
 industry  is  now  feeling  the  pangs  of  re-
 <ession,  whether  any  proposal  coukd  be
 worked  out  in  the  shape  of  deconrol,

 so  that  the  units  can  be  made  more
 viable  and  the  price  of  white  printing
 paper  can  be  reduced  to  enable  the
 small  newspapers  to  purchase  it  and  use
 it?

 SHRI  K.  K.  SHAH:  For  his  infor-
 mation,  I  may  say  that  there  is  no  licen-
 sing  so  far  as  newsprint  is  concerned.
 Anybody  can  put  up  a  newsprint  factory.
 So  far  as  white  printing  paper  is  con-
 cerned,  out  of  .70  lakh  tonnes  that  are
 required,  we  are  importing  .20  lakh

 tonnes  from  abroad.  30,000  tonnes  are
 Manufactured  in  Nepa  and  20,000
 tonnes  are  made  available  without  duty.
 If  they  want  more,  they  have  to  pay  the
 duty.

 SHRI  SHANTILAL  SHAH:  Is  the
 Government  aware  that  in  spite  of  the
 very  poor  quality  of  Nepa  newsprint  in
 respect  of  its  finish,  its  weight  and  its
 strength  they  are  still  proposing  to  raise
 the  price  per  tonne  from  Rs.  050  to
 Rs.  1200?

 SHRI  K.  K.  SHAH:  There  are  com-
 plaints  about  the  quality  of  the  news-
 print  manufactured  by  Nepa,  but  so  far
 as  the  price  is  concerned  a  representa-
 tion  has  been  made  by  the  Nepa  Mills
 that  they  are  not  able  to  carry  on  and
 it  will  not  be  possible  for  them  to  carry
 on  with  the  present  price.  So  there  is
 @  proposal  that  it  should  be  increased
 from  Rs.  050  to  Rs.  1250.  But  they
 afe  going  to  manufacture  new  newsprint
 from  imported  pulp  till  the  quality  of
 the  new  pulp  is  improved  (Jnterruption).

 श्री  झारखंडे  राय  :  कया  यह  सच  है  कि
 उत्तर  प्रदेश  सरकार  ने  भारत  से  इस  बात  की
 अआर्थना  की  थी  कि  उत्तर  प्रदेश  के  तराई  जिलों
 'में  बहुत  बड़ी  मात्रा  में  कच्चा  माल  पैदा  होता  है
 जिसंका  इस्तमाल  अखबारी  कागज़  तैयार
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 करने  वाले  कारखाने  में  किया  जा  सकता  है
 और  इस  वास्ते  वहां  पर  एक  पब्लिक  मैंक्टर  में
 कारखाना  खोला  जाए  ?  यदि  हां,  तो  उसके
 सम्बन्ध  में  भारत  सरकार  ने  अब  तक  क्या
 निर्णय  किया  है  ?

 SHRI  K.  K.  SHAH:  The  Simon
 Handling  Engineers  of  U.K.  were  re-
 quested  to  prepare  a  feasibility  report  of
 putting  up  a  newsprint  factory  on  the
 bagasse  uvailable  both  in  Uttar  Pradesh
 and  Bihar.  Their  report  showed  the  cost
 will  be  very  high  and  whether  enough
 quantity  will  be  available  or  not.  This
 is  under  consideration.

 SHRI  ANANRAO  PATIL  :  Sir,  the
 quality  of  newsprint  produced  in  Nepa-
 Nagar  is  very  low  and  the  price  is  very
 high.  Still  it  has  been  made  compulsory
 that  small  and  medium,  sized  newspapers
 should  purchase  that  newsprint.  May
 I  know  whether  it  is  not  possible  to
 exempt  the  small  and  medium-sized
 newspapers  from  purchasing  Nepa
 newsprint  ?

 SHRI  K.  K.  SHAH:  So  far  as  «mall
 papers  are  concerned  they  are  getting
 from  the  imported  stuff  and  so  there  is
 no  trouble.

 SHRI  J.  H.  PATEL:  In  view  of  the
 gross  shortage  of  newsprint  I  would  like
 to  know  from  the  hon.  Minister  whether
 the  language  papers  are  not  discrimi-
 nated  against  as  compared  to  Engtish
 papers?  What  is  the  quota  allotted  to
 English  papers  and  what  is  the  quota
 allotted  to  language  papers  ?

 SHRI  K.  K.  SHAH  :  So  far  as  news-
 papers  are  concerned  we  have  classified
 them  not  on  the  basis  of  English  and
 language  papers,  we  have  classified  them
 as  small  papers,  medium  papers  and  big
 papers.  Small  papers  are  those  up  to  a
 circulation  of....

 श्री  मधु  लिमये:  वह  छोटे  और  बड़े
 अखबारों  की  बात  नहीं  कर  रहे  हैं  परबत  को
 समझने  की  कोशिश  करो  वह  पूछ  रहे  हैं
 कि  लोक  भाषाओं  में  जो  छप  रहे  हँ  और
 अंग्रेज़ी  में  जो  छप  रहे  हैं  उनको  कितना  कोटा
 दिया  जाता  है।
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 SHRI  K.  K.  SHAH:  There  is  no
 ‘question.  of  discrimination  between  Eng-
 lish  and  language  papers.  So  far  as
 ‘small  papers  are  concerned  last  time  50
 ‘per  cent  More  increase  was  given,  to  the
 medium  papers  25  per  cent  more  in-
 crease  was  given  and  to  the  big  papers
 onty  10  per  cent  increase  was  given.

 श्रो  द्िका  प्रसाद  :  अभी  मंत्री  महोदय  ने
 बताया  है  कि  उत्तर  प्रदेश  में  कारखाना  खोलन
 की  बात  है।  ईस्टर्न  उत्तर  प्रदेश  के  लिए  क्या
 कोई  प्रोजैक्ट  विचाराधीन  है  ?  पटेल  कमीशन
 की  रिपोर्ट  में  भी  यह  है  कि  कागज़  का  कार-
 खाना  वहां  खोला  जा  सकता  है  क्योंकि  वहां
 रा  मटीरियल  इसके  लिए  है।  में  जानना

 चाहता  हूं  कि  क्या  सरकार  का  वहां  ऐसा
 एक  कारखाना  खोलने  का  विचार  है  ?

 SHRI  K.  K.  SHAH  :  I  have  said  that
 the  feasibility  report  is  under  considera-
 tion.

 श्री  रामाबतार  शास्त्री  :  इसी  सदन  में
 पिछले  साल  कागज़  के  सवाल  को  ले  कर
 सरकार  ने  यह  बताया  था  कि  चम्पारन  में  रा
 मटीरियल  अवेलेबल  है  7  तब  सवाल  के  जवाब
 में  कहा  था  कि  भारत  सरकार  विचार  कर
 रही  है  कि  वहां  एक  कारखाना  स्थापित  किया
 जाए।  अभी  जो  आपने  पांच  जगहों  के  बारे  में
 बताया  है,  उसमें  चम्पारन  का  जिक्र  आपने
 नहीं  किया  है।  में  जानना  चाहता  हूं  कि  उसके
 बारे  में  क्या  स्थिति  है  ?

 अशोक  पेपर  मिल  बन्द  हो  गई  है।  में
 जानना  चाहता  हूं  कि  क्या  सरकार  अशोक
 पेपर  मिल  को  अपने  कब्जे  में  ले  कर  कागज़
 का  उत्पादन  बढ़ाने  का  विचार  रखती  है?
 SHRI  K.  K.  SHAH:  The  feasibility

 report  for  UP  and  Bihar  is  under  consi-
 deration.

 श्री  रामावतार  शास्त्री  :  मेरे  दूसरे  प्रश्न
 का  जवाब  दिलाया  जाये  ।  दरभंगा  में  अशोक
 पेपर  मिल  बन्द  है।  सरकार  नई  मिलें  खोल
 रही  है,  लेकिन  वह  इस  बन्द  मिल  को  टेकओवर
 क्यों  नहीं  करती  है?  बिहार  में  पब्लिक
 ओपीनियन  इस  बारे  में  बहुत  एजिटेटिड  है।
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 अध्यक्ष  सममोदय  :  इसका  जवाब  दे  दिया
 गया  है।

 श्री  हि०  ना  तिवारी  :  देश  में  न्यूज़-प्रिन्ट
 की  मांग  नित्य-प्रति  बढ़  रही  है  और  जब  तक

 न्यूज़-प्रिन्ट  के  उत्पादन  में  वृद्धि  होगी,  तब  तक
 उस  की  मांग  भी  और  बढ़  जायेगी  a  क्या  मंत्री
 महोदय  ने  इस  बारे  में  कोई  सरवे  करा  के  इस
 आशय  का  विवरण  लिया  है  कि  देश  में  कहां-
 कहां  कच्चा  माल  उपलब्ध  है,  कहां-कहां
 न्यूज़-प्रिट  फैक्टरी  खोलने  की  ज़रूरत  है  और
 क्या  इस  बारे  में  कोई  इन्टेग्रेटिड  प्लान  तैयार
 किया  गया  है  या  नहीं  ?

 SHRI  K.  K.  SHAH  :  We  have  carried
 out  a  survey.  Newsprint  can  be  manu-
 factured  either  from  bagasse  or  soft
 wood  or  from  rubber  wood.  The  feasi-
 bility  reports  are  being  prepared.  Even
 so  far  as  Kerala  is  concerned,  the  report
 is  under  preparation.

 SHRI  S.  KUNDU  :  The  Minister  has
 now  stated  that  large  quantities  of  news-
 print  are  being  imported.  Is  he  aware
 that  there  is  a  lot  of  corruption  in  the
 distribution  of  newsprint  and  the  traders
 sell  it  in  the  blackmarket  and  the  big
 printing  houses  in  India  also  sell  them
 in  the  blackmarket  and  make  a  lot  of
 money  ?  If  so,  what  is  the  Minister  go-
 ing  to  do  to  check  this  corruption  and
 blackmarketing  ?

 SHRI  K.  K.  SHAH:  So  far  as_  the
 last  twelve  months  are  concerned,  I  can
 assure  my  hon.  friend  that  there  is  no
 blackmarket  in  newsprint  and  tbe  proof
 is  supplied  by  the  fact  that  the  allotted
 quantity  is  not  lifted  by  some.

 SHRI  K.  SURYANARAYANA  :
 May  I  know  the  quantity  of  newsprint
 imported  by  the  STC,  by  individuals  and
 by  private  firms  and  how  much  foreign
 exchange  was  involved  in  these  transac-
 tions  ?

 SHRI  K.K.  SHAH:  The  entire  quan-
 tity  is  imported  by  STC.  It  is  120,000
 tonnes  and  the  price  is  between  Rs.  3
 crores  to  44  crores.

 SHRI  LOBO  PRABHU  :  In  view  of
 the  Minister’s  admission  of  idle  capacity
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 in  white  printing  paper,  may  I  know
 why  that  capacity  is  not  being  fully  uti-
 lized?  May  I  also  enquire  why  you  do
 not  increase  the  exemption  of  excise  duty
 from  more  than  20,000  tonnes  to  the
 full  capacity.

 SHRI  K.  K.  SHAH:  This  is  a  sug-
 gestion  which  I  shall  pass  on  to  the
 Finance  Minister.

 श्री  शिकर  :  यह  खुशी  की  बात  है  कि  भारत
 में  हर  एक  प्रकार  के  कागज़  का  उत्पादन
 बढ़  गया  है  और  उसकी  क्वालिटी  भी  बहुत
 सुधर  गई  है.  लेकिन  अभी  तक  अखबारी
 कागज,  और  विशेषतया  नेपा  मिल  में  तैयार
 होने  वाले  अख़बारी  काग्रज़,  के  उत्पादन
 में  वृद्धि  नहीं  हुई  ह ैऔर  उसकी  क्वालिटी
 भी  विदेशी  अख़बारी  काग्ज़  के  समान  नहीं  है  ।
 इसलिए  हमें  अख़बारी  कागज़  का  आयात  करना
 पड़ता  है  ;।  में  मन्त्री  महोदय  से  यह  जानना

 चाहता  हूं  कि  क्या  नेपा  मिल  के  काग़ज़  का
 उत्पादन  बढ़ाने  और  विशेषकर  उसका  क्वालिटी
 को  सुधारने  के  बारे  में  कोई  कदम  उठाए  गए
 हैं  या  नहीं

 SHRI  K.  K.  SHAH:  Active  steps  are
 being  taken.  So  far  as  increasing  the
 capacity  from  30,000  tonnes  to  75,000
 tonnes  is  concerned,  We  are  going  to  use
 imported  pulp  so  that  the  quality  will
 improve.

 श्री  शिकरे  :  उसकी  क्वालिटी  को  सुधारने
 के  बारे  में  क्या  कदम  उठाए  गा  है  ?

 SHRI  K.-K.  SHAH:  So  far  as  the
 pulp  made  in  this  country  is  concerned,
 experiments  are  going  on  and  it  has  im-
 proved  considerably.

 SHRI  P.  VENKATASUBBAIAH  :
 May  I  know  whether  the  attention  of
 the  Government  has  been  drawn  to  the
 fact  that  there  are  many  dormant  news-
 papers  which  make  a  bogus  claim  for
 newsprint  and  sell  it  in  the  black-
 market  ?  Has  any  such  instance  been
 brought  to  the  notice  of  the  Govern-
 ment  ?  What  is  the  machinery  with  the
 Government  to  have  proper  control  over
 newsprint  ?
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 SHRI  K.  K.  SHAH  :  I  canhot  agree
 with  the  confention  of  the  hon.  Member.
 Because,  while  there  are  in  all  8,640
 newspapers  only  1,600,  have  applied  for
 grant  of  newsprint.  That  itself  shows
 that  there  is  no  blackmarketing  in  news-
 print.

 श्री  श्रीचन्द  गोयल  :  हिमाचल  प्रदेश  के
 जिस  स्थान  पर  यह  कारखाना  लगाने  की
 योजना  है,  वह  पहले  पंजाब  में  था और  आज  से
 चार  पांच  साल  पहले  पंजाब  सरकार  ने  इस  बारे
 में  एक  प्राइवेट  फ़मं  के  साथ  एग्रीमेंट  कर  लिया
 था।  में  यह  जानना  चाहता  हुं  कि जब  आज  से
 चार  पांच  साल  पहले  यह  एग्रीमेट  हो  गया  था,
 तो  यह  कारखाना  आज  तक  काम  क्यों  नहीं
 करने  लगा  है;  क्या  इस  बारे  में  सरकार  की
 तरफ़  से  कोई  ढिलाई  रही  है  या  प्राईवेट  फर्म
 की  तरफ़  से  कोई  कमी  रही  है  ।

 श्री  के०  के०  शाह:  वह  कम्पनी  हिमाचल
 प्रदेश  गवनेमेंट  के  साथ  एग्रोमेंट  कर  रही
 है।

 SHRI  SEQUEIRA  :  Is  it  a  fact  that
 new  technology  has  been  developed  in
 India  for  the  use  of  broad-leaved  jungle
 species  for  the  manufacture  of  news-
 print?  If  such  technology  has  been
 developed,  may  I  know  whether  any  of
 the  new  plants  is  going  to  use  this
 technology  ?

 SHRI  K.  K.  SHAH:  To  the  best  of
 our  knowledge,  only  wood  pulp  or
 rubber  pulp  of  bagasse  is  used,

 श्री  प्रेम  चन्द  बर्मा  :  न्यूज़प्रिट  के  परचेज
 के  लिए  विदेशों  से  3  मार्च  1968  तक  जो

 एग्रीमेंट  हुआ  था,  उस  में  उस  का  भाव  ग़्ालिबन
 53  पौंड  पर  मेट्रिक  टन  मुकरंर  किया  गया
 था।  क्या  यह  सही  है  कि  i968-69  के

 लिए  जो  एग्रीमेंट  हुआ  है,  उसमें  डीवैल्युएशन
 की  वजह  से  भाव  को  बढ़ा  कर  63  पौंड  पर-

 मेट्रिक  टन  कर  दिया  गया  है;  यदि  हां,  तो  किस
 किस  देश  से  ये  एग्रीमेंट  हुए  हैं  ?

 SHRI  K.  K.  SHAH  :  I  require  notice.

 श्री  एस०  एम०  जोशी  :  अभी  हाल ही  में

 जब  मैं  कोहिमा  गया  था,  तो  नागालैंड
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 के  फ़िनांस  मिनिस्टर  ने  बताया  कि  उनके  यहां
 न्यूज़प्रिट  के  लिए  बगास  और  बैम्बू  वग्गेरह
 काफ़ी  रा  मैटीरियल  है  और  किसी  फ़्मे  के
 ज़रिये  उसका  फ़ीजिबिलिटी  एग्जामिनेशन  भी

 हो  चुका  है।  में  यह  जानना  चाहता  हूं  कि
 क्या  हुकूमत  ने  वहां  पर  कोई  कारखाना  लगाने
 का  फ़ैसला  किया  है  या  नहीं;  अगर  किया  है,
 तो  इस  बारे  में  कहां  तक  अमल  हुआ  है।  में

 यह  भी  जानना  चाहता  हूं  कि  जिन  चार  स्थानों
 पर  कारखाने  खोले  जायेंगे,  उन  के  बारे  में
 फ़ैसला  किस  पालिसी  के  आधार  पर  किया  गया
 है।
 SHRI  K.  K.  SHAH:  So  far  as

 Kohima  is  concerned,  I  have  not  got  the
 report  here.  I  will  take  it  into  consi-
 deration.

 SHRI  S.  KUNDU:  Is
 policy  tor  setting  up  plants  ?

 SHRI  K.  K.  SHAH :  So  for  as  policy
 is)  concerned,  the  only  question  is
 finance.  Otherwise,  the  raw  material  is
 available.

 SHRI  S.  KUNDU  :  Who  decides  it  ?
 Is  it  the  Minister  or  experts  ?

 SHRI  K.  K.  SHAH:  Experts  com-
 mittee.

 SHRI  K.  M.  KOUSHIK  :  In  view  of
 the  fact  that  the  hon.  Minister  has  stated
 that  bagasse  forms  one  of  the  important
 raw  materials  for  the  manufacture  of
 Newsprint  and  since  it  is  a  recognised
 fact  that  in  our  country  there  is  a  lot
 of  bugasse,  will  the  Government  think
 of  establishing  a  newsprint  factory  from
 bagasse  ?  If  it  is  not  contemplated,  is
 there  any  particular  difficulty  in  estab-
 lishing  such  a  factory  ?

 SHRI  K.  K.  SHAH:  For  the  use  of
 bagasse  four  factories  are  being  estab-
 lished.  We  have  chosen  UP  and  Bihar
 on  one  side  and  Maharashtra  on  the
 other.  Efforts  are  being  made  to  find
 other  collaborators  who  will  bring  down
 the  cost.

 श्री  ्रचल  सिह  :  में  यह  जानना  चाहता  हूं
 कि  कागज़  के  मामले  में  भारतवर्ष  कब  तक
 आत्म-निर्भर  हो  जायेगा।

 there  any
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 SHRI  K.  K.  SHAH:  When  these
 four  factories  are  sct  up  there  will  be  no
 difficulty.

 alt  राम  चरण  :  क्या  मंत्री  महोदय  को  इस
 बात  की  जानकारी  है  कि  यू०  पी०  में  गन्ना
 ज्यादा  पैदा  होता  है,  वहां  पर  गन्ने  की  कई  मिलें
 हैं  और  गन्ने  की  चछ्छ  से  काग़ज़  बनाया  जा  सकता

 है;  यदि  हां,  तो  क्या  सरकार  वहां  पर  काग़ज़
 के  कारखाने  स्थापित  कर  के  उसका  इस्तेमाल
 करेगी  ?

 SHRI  K.  K.  SHAH:  I  have  said  that
 it  is  under  consideration.

 पुराने  सेनिक  सामान  का  बेचा  जाना

 +
 +722.  श्री  महाराज  सिंह  भारतो  :

 श्री  शिवचरण  लाल  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  उस  सैनिक  सामान  को  किस

 तरह  प्रयोग  करती  है  जो  नये  आविष्कारों  और
 नयी  तकनीकी  के  फलस्वरूप  पुराना  हो  जाता
 है  ;

 (@)  क्या  यह  सच  है  कि  इस  समय  60
 करोड़  रुपये  के  पुराने  और  फालतू  ऐसे  सामान
 के  भंडार  पड़े  हुए  हैं;  और

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  हैं
 और  इन्हें  बेचने  के  लिए  क्या  कार्यवाही  की
 गई  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT
 (a)  All  surplus  Defence  stores  in-

 cluding  obsolete  stores  are  first  subjected
 to  re-utilisation  check.  Such  of  the  stores
 as  cannot  be  re-utilised  in  any  manner
 are  normally  declared  to  the  D.G.S.  &
 D  for  disposal  who  organises  the  auc-
 tions  therefor  after  consulting  the  pri-
 ority  indentors.  Surplus  stores  below
 the  prescribed  value  are  however  dis-
 posed  of  directly  by  the  Depots  by
 auction.
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 (b)  and  (c).  The  value  of  surplus
 Defence  stores  awaiting  disposal  as  on
 3ist  January  968  is  Rs.  56  crores
 approximately.  Of  this,  stores  valued
 at  Rs.  34  crores  approximately  have  al-
 Teady  been  declared  to  the  D.G.S.  &  D.
 for  disposal.  In  addition,  stores  of  the
 value  of  Rs,  4  crores  have  been  approv-
 ed  for  disposal  by  the  Competent
 Authority  and  will  be  shortly  declared
 to  the  D.G.S.  &  D.  for  disposal.  The
 remaining  stores  of  the  value  of  Rs.  8
 crores  approximately  are  still  to  be  scru-
 tinised  and  approved  by  the  Competent
 Authority  for  disposal.  The  work  of
 identifying  the  surpluses,  examiming
 possible  re-utilisation,  approving  the
 stores  for  disposal,  declaring  the  same  to
 the  D.G.S.  &  D.  for  disposal  and  actually
 disposing  of  the  same  by  auction  is  of
 a  continuous  nature,  and  is  being  done

 as  expeditiously  as  possible.
 श्री  महाराज  ह  भारती  :  विकसित  देशों

 के  जो  आब्सोलीट  हथियार  है,  जो  पुरानी  किस्म
 के  हथियार  हैं,  जो  उनके  मतलब  के  नहीं  है,
 वे  सस्ते  भाव  का  लालच  दे  कर  हम  पर  थोप  दिये
 जाते  हैं।  वे  करोड़ों  रुपयों  के  हथियार  बेकार
 पड़े  हुए  हैं  ;  में  यह  जानना  चाहता  हूं  कि  सर-
 कार  उनके  सम्बन्ध  में  क्या  नीति  अपना  रही  है,
 ताकि  उन  हथियारों  को  आने-पाने  कर  के  किसी
 को  भेड़  दिया  जाये  और  आईन्दा  ऐसे  आब्सो-
 लीट  हथियार  किसी  से  न  खरीदे  जायें  1
 SHRI  M.  R.  KRISHNA:  The  hon.

 Member  is  making  a  very  wrong  state-
 ment.  The  surplus  or  discarded  items,
 which  are  with  the  Defence  now  and
 which  have  been  declared  to  the  Dispo-
 sals,  are  all  items  which  have  come  to
 us  from  the  First  and  Second  World
 Wars.  Those  items  which  we  could
 rectify  and  re-use,  we  afe  putting  them
 to  use;  those  items  which  we  cannot  use
 at  all  we  have  to  sell.

 श्री  महाराज  ह  भारती  :  अध्यक्ष  महोदय,
 सवाल  मेरा  यह  था  कि  जो  आपके  पास  ऐसे

 हथियार  पड़े  हुए  हैं  जो  इस्तेमाल  में  नहीं  आ
 सकते  हैं  वह  60  करोड़  के  लगभग  हैं।  आप

 कह  रहे  हैं  कि  बल्डें  वार  फर्स्ट  के  कुछ  इकटूठे
 हो  गए,  कुछ  बल्डे  वार  सेकेंड  के  इकट्ठे  हो  गए
 तो  फस्ट  'चल्ड  वार  में  भी  हम  नहीं  लड़े  थे
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 और  सेकेंड  में  भी  हम  नहीं  लड़े  थे,  अंग्रेज  बहादुर
 लड़े  थे  तो  उसमें  आपके  पास  कहां  से  हथियार
 इकट्ठे  हो गए  ?  आपकी  एस्टीमेट्स  कमेटी  के
 हिसाब  से  और  डिफेंस  आडिट  के  हिसाब  से
 आपके  पास  करोड़ों  रुपये  के  हथियार  हैं  जो
 दूसरे  मुल्कों  ने आपको  भेड़  दिए  1  उनसे  अब
 दुनिया  में  कहीं  भी  लड़ा  नहीं  जाता।  उनसे
 बढ़िया  हथियार  आ  गए  हैं  और  हम  उनको
 लिए  पड़े  हैं।  हमारे  सरकारी  अफसरों  को
 पैसे  के लालच  में  या और  किसी  तरह से  प्रभा-
 वित  कर  के  दूसरे  देश  वाले  उन्हें  यह  बेच  देते
 हैं।  तो  आप  क्या  कोई  ऐसा  इन्तजाम  कर  रहे
 हैं  कि  इस  तरह  के  हथियार  वह  आगे  न  ले
 सकें  ?
 SHRI  M.  R.  KRISHNA:  He  has

 given  a  very  wrong  impression  to  this
 House  and  to  the  country.  We  are  noi
 fighting  wars  with  obsolete  materials  and
 war  equipment,  Every  year  we  will  have
 to  discard  many  items  which  we  do  not
 want  to  use  for  our  army,  navy  and  air
 force.  Therefore,  if  the  hon.  Member
 thinks  that  we  are  fighting  any  war  only
 with  weapons  or  items  which  have  been
 handed  over  to  us  by  the  British  or  the
 Americans,  he  is  absolutely  wrong.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 INDIAN  EmBassy  IN  WASHINGTON

 *723,  SHRI  P.  2.  ADICHAN:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  total  strength  of  the  staff  of
 the  Indian  Embassy  and  other  allied
 organisations  in  Washington;

 (b)  the  annual  expenditute  incurred
 On  these  establishments;

 (c)  whether  the  question  of  effecting
 economy  in  the  working  of  these  orga-
 nisations  has  been  considered  by
 Government;  and

 (d)  if  so,  the  steps  being  taken  in  this
 direction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  The  total  strength  of  the  officers
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 and  staff  of  the  Indian  Embassy  and
 other  allied  organisations  in  Washington
 is  314,

 (b)  The  expenditure  incurred  on
 these  establishments  during  1966-67  was
 Rs,  1,15,13,750.

 (c)  and  (d).  The  question  of
 economy  consistent  with  functional  effi-
 ciency  in  the  Indian  Embassy  in
 Washington  as  well  as  other  Indjan
 Missions  abroad  is  constantly  and  conti-
 nously  under  Government’s  scrutiny  and
 attention.  All  possible  steps  are  taken
 to  ensure  that  public  funds  are  spent
 with  the  utmost  care  and  to  the  maxi-
 mum  advantage.

 RELIEF  OF  DISABLED  SOLDIERS

 *724.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  there  is  a  precise  code
 for  giving  relief  and  compcnsation  to
 our  disabled  soldiers;  and

 (b)  if  so,  the  terms  and  conditions
 under  which  the  relief  is  provided  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA)  :  (a)  Yes,  Sir.

 (b)  A  statement  giving  details  of
 pensionary  and  other  benefits  admissible
 to  disabled  soldiers  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-58/68].

 SALUTE  TO  NATIONAL  FLAG  By  N.C.C.

 *725.  DR.  KARNI  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  in  the  light  of  recent  in-
 cidents  regarding  refusal  of  N.C.C.
 cadets  to  salute  National  Flag  at  certain
 places,  Government  have  taken  any
 steps  to  curb  such  acts  of  indiscipline;
 and

 (b)  if  so,  the  nature  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA)  ;  (a)  and  (b).  Only
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 one  incident  of  N.C.C,  cadets  not  salut-
 ing  the  National  Flag  has  taken  place  at
 Mercara  (Mysore  State).  Apart  from
 the  tendering  of  an  unconditional
 apology  by  the  majority  of  the  cadets
 concerned,  a  Court  of  Inquiry  was  insti-
 tuted  and  on  the  basis  of  its  report,  the
 State  Government  have  been  asked  to
 take  appropriate  action.

 Tour  BY  JOURNALISTS  OF  TARAPUR
 ATOMIC  POWER  PLANT

 *726.  SHRI  MADHU_  LIMAYE:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government’s  attentior
 has  been  drawn  to  the  tour  of  journalists
 arranged  by  the  United  States  Informa-
 tion  Service  of  the  Tarapur  Atomic
 Power  Plant;

 (b)  whether  Government  of  India’s
 permission  was  sought  before  doing  this;

 (c)  whether  Government  have  con-
 veyed  to  the  U.S.  Government  their
 views  about  the  impropriety  of  their
 action;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  to  (d).  Government  are  aware  that
 the  United  States  Information  Service
 recently  sponsored  a  group  of  journalists
 to  visit  development  projects  in  Maha-
 rashtra  and  Gujarat,  including  the
 Tarapur  Atomic  Power  Plant.  Govern-
 ment’s  permission  was  taken  before  the
 visit  was  arranged,  and  the  group  was
 conducted  at  Tarapur  by  the  Project
 Administrator.  As  the  Hon’ble  Mem-
 ber  is  aware,  the  Tarapur  Atomic  Power
 Project  is  being  executed  with  the  assis-
 tance  of  the  U.S.A.  As  there  was
 nothing  improper  or  unusual  about  the
 visit  the  question  of  making  Govern-
 ment’s  views  known  to  the  U.S.  autho-
 rities  does  not  arise.

 NEGOTIATIONS  BETWEEN  THE  ALR.
 AUTHORITIES  AND  THE  REPRESENTATIVES

 OF  THE  GUILD

 *727,  SHRI  S.  M.  BANERJEE:
 Will  the  Minister  of  INFORMATION
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 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  no  nego-
 tiations  are  held  between  the  A.I.R.
 Authorities  and  the  representatives  of
 the  Guild  on  various  problems;

 (b)  whether  this
 serious  discontent
 artistes;  and

 resulted  in
 the  staff

 has
 among

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  remove  this  deadlock  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  to  (c).  No  negotia-
 tions  could  be  held  as  the  question  of
 recognition  of  one  of  the  two  registered
 Trade  Unions  namely  the  A.LR.  broad-
 casters  and  Telecasters  Guild  could  not
 be  decided  according  to  law.  Even  then
 informal  talks  used  to  take  place.
 Luckily  with  the  Unions  having  decided
 to  unite  this  difficulty  will  be  overcome.
 In  fact  on  such  assumption  talks  were
 held  when  some  Members  of  Parliament
 were  also  present.

 भूतपूर्व  ब्रिटिश  कालोनियों  में  बसे  हुए
 भारतीय  नागरिक

 *  28.  श्री  निहाल  सिंह:  क्या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  ब्रिटिश  सरकार  ने  भूतपूर्व
 ब्रिटिश  कालोनियों  में  बसे  हुए  भारतीय
 राष्ट्रजनों  के  सम्बन्ध  में  भारत  सरकार  से  बात-
 चीत  कर  ली  है,  जिसके  बारे  में 17  फरवरी
 968  के  हिन्दुस्तान  में  समाचार  छपा  था;

 आर

 (ख)  यदि  हां,  तो  बातचीत  का  ब्यौरा
 क्या  है  और  उसका  क्या  परिणाम  हुआ  है  ?

 वंदेशिक-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 सरेन््द्र  पाल  सिह)  :  (क)  और  (ख)  :  7
 फरवरी  968  के  हिन्दुस्तान  टाइम्स'  में  जो
 समाचार  प्रकाशित  किया  गया  था  वह  बिल्कुल
 ग़लत  है।  भारत  सरकार  और  ब्रिटिश  सरकार
 के  बीच  हाल  ही  के  एक  ब्रिटिश  विधान  के
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 विपय  पर  ही  बातचीत  हुई  थी  जो  कि  कीनिया
 से  एशियाई  मूल  के  ब्रिटिश  पासपोर्टधारी
 व्यक्तियों  के  यूनाइटेड  किगड्म[में  प्रवेश  करने
 के  बारे  में  है।  सम्माननीय  सदस्यों  का  ध्यान
 उस  वक्तव्य  की  ओर  आकपित  किया  जाता  है
 जो  कि  उप-विदेश  मंत्री  ने|29  फरवरी  968
 को  लोक  सभा  में  दिया  था।

 BaN  ON  FLYING  OF  NUCLEAR  BOMBERS
 BEYOND  NATIONAL  FRONTIERS

 * 729°  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  consi-
 dered  the  question  of  secking  the  ban-
 ning  of  nuclear  bombers  from  flying  be-
 yond  national  borders  through  an  inter-
 national  agreement;  and

 (b)  if  so.  what  efforts  are  being  made
 by  India  in  this  direction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS.
 (SHRI  SURENDRA  PAL  SINGH)  :

 (a)  and  (b).  Although  the  hazards  im-
 plicit  in  bombers  armed  with  nuclear
 weapons  flying  beyond  national  borders
 are  clear,  a  discussion  of  this  problem
 in  the  United  Nations  inevitably  pro-
 vokes  a  coldwar  atmosphere.  No  pro-
 gress  has,  therefore,  been  possible  in
 reaching  any  international  agreement  on
 this  question.  At  the  2ist  session  of  the
 U.N.  General  Assembly,  Poland  and  the
 Ukrainian  Soviet  Socialist  Republic
 Proposed  a  draft  resolution  on  the  cessa-
 tion  of  the  flight  of  aircraft  carrying
 nuclear  and  other  types  of  weapons  of
 mass  destruction  across  national  fron-
 tires.  After  an  inconclusive  debate,  the
 co-sponsors  withdrew  their  draft  resolu-
 tion,  reserving  their  right  to  re-introduce
 it  at  a  Jater  session.

 MANUFACTURE  OF  DEFENCE  00005  BY
 PRIVATE  SECTOR

 *730.  SHRI  DEVEN  SEN  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  many  articles  previously
 manufactured  in  the  Ordance  Factories.
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 have  now  been  transferred  to  the  private
 sector  for  manufacture;

 (b)  whether  his  attention  has  been
 drawn  to  the  decision  of  the  Director-
 ‘General,  Ordnance  Factories  Industrial
 ‘Council  meeting  held  on  the  22nd  to
 24th  January,  968  at  Ordnance  Fac-
 tory,  Tiruchirapalli  on  the  discontinua-
 tion  of  placing  order  outside  the
 ordanance  factories;  and

 (c)  if  so,  the  steps  contemplated  by
 Government  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  DEFENCE  (SHRI
 L.  N.  MISHRA)  :  (a)  This  applies  only
 to  a  few  of  the  general  stores  and  cloth-
 ing  items.  In  the  wake  of  the  emergency

 in  962  additional  capacity  had  to  be
 created  in  the  Ordnance  Factories  to
 meet  the  increased  requirements  of  the
 Services.  As  these  items  are  now  avail-
 able  at  cheaper  rates  in  the  civil  sector,
 orders  are  being  placed  through  D.G.S.
 &  D.,  sometimes  to  mect  part  and  some-
 times  to  meet  the  full  requirements  of
 the  Services  after  taking  into  account
 cost  considerations,  available  capacity
 in  Ordnance  Factories,  delivery
 schedules,  ete.

 (b)  The  Agenda  and  the  proceedings
 of  the  Industrial  Council  Meeting  cen-
 tred  on  the  diversion  of  orders  to  civil
 trade  of  components/accessories  of  arms
 and  ammunition  items.  Government
 are  aware  of  the  recommendations  of
 the  Industrial  Council  meeting.

 (c)  In  the  case  of  items  connected
 with  the  production  of  arms  and  ammu-
 nition  where  it  is  necessary  and  possible
 to  augment  the  D.G.O.F.’s  capacity  to
 meet  the  Services  requirements.  orders
 have  been  placed  in  the  civil  sector  for
 manufacture  of  certain  componcnts/
 accessories.  In  the  case  of  ordinary
 general  stores  and  clothing  items
 Ordnance  Factories  are  not  likely  to  be
 called  upon  in  future  to  set  up  additional
 capacities.

 INDIAN  ECoNoMy

 *731,  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  PRIME  MINISTER  be
 ‘pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  the  Plan-
 ning  Commission  has  given  up  the  ideal
 of  reaching  the  “take-off”  stage  by  the
 Indian  economy;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  if  not,  when  the  Indian  economy
 will  reach  the  ‘take-off’  stage  at  the  rate
 the  Indian  economy  is  passing  through
 at  present  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  There  is  no
 question  of  giving  up  our  aim.  The
 whole  structure  of  our  Plans  is  based
 on  the  objective  of  attaining  self-sustain-
 ing  growth.

 (b)  Does  not  arise.

 (c)  The  assessment  made  at  the  time
 of  the  preparation  of  the  Draft  Outline
 of  the  Fourth  Five-Year  Plan  which  was
 presented  to  Parliament  in  August,  1966,
 visualised  the  economy  attaining  —  self-
 reliance  by  the  beginning  of  the  Sixth
 Plan  period.  A  fresh  view  is  now  being
 taken  in  the  light  of  the  factors  which
 have  been  in  evidence  since.

 PrEss  sET  uP  BY  Muzo  HosTILEs_  IN
 East  PAKISTAN

 *732.  SHRI  0.  ८.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Mizo  hostiles  have
 decided  to  open  a  Press  at  Rangamati  in
 East  Pakistan  to  print  their  propaganda
 material  according  to  a  document  seized
 by  the  Army  from  some  hostiles;

 (b)  if  so,  the  reaction  of  Government
 thereto;

 (c)  whether  the  matter  has  been
 taken  up  with  the  Pakistan  Government,
 and

 (d)  if  so,  the  result  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :

 ‘(a)  to  (d).  From  time  to  time
 Government  of  India  have  reccived  in-
 formation  that  Pakistan  is  giving  active
 assistance  to  the  Mizo  hostiles  in  a
 variety  of  ways.  Notes  have  been  sent
 to  the  Government  of  Pakistan  protest-
 ing  against  this  and  demanding  the  dis-
 continuance  of  such  assistance  to  the
 Mizo  hostiles.  The  Government  of  India
 have  also  received  reports  about  the  set-
 ting  up  of  the  printing  press  as  mention-
 ed  in  the  question.  The  report  is  being
 studied  carefully.  Appropriate  action
 will  be  taken  as  has  been  done  in  the
 past.

 DIVERSIFICATION  OF  INDUSTRIES  IN
 VARIOUS  REGIONS

 *733.  SHRI  HEM  RAJ:
 SHRI  YASHPAL  SINGH  :

 Will  the  PRIME  MINISTER  be
 pleased  to  state  :

 (a)  whether  the  Planning  Commis-
 sion  has  framed  any  scheme  for  the
 equal  distribution  of  Industrics  in
 various  States,  Union  Territories
 regions;

 and

 (b)  if  so,  its  broad  outlines;  and

 (c)  if  not,  whether  it  proposes  to  do
 So  to  avoid  congestion  of  industries  in
 certain  States,  Union  Territories  or  re-
 gions  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  and  (b).  A
 specific  scheme  to  distribute  industries
 equally  among  all  parts  of  the  country  is
 not  feasible  because  of  techno-economic
 factors.  However,  in  the  location  of  in-
 dustrial  projects  the  special  needs  of
 comparatively  back-ward  regions  are
 kept  in  view,  as  far  as  possible.

 (c)  Certain  measures  have  already
 been  taken  to  foster  the  regional  disper-
 sal  of  industries  and  to  reduce  the  pres-
 Sufe  On  metropolitan  towns;  further  steps
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 will  be  considered  in  the  preparation  of
 the  Fourth  Plan.

 भारत॑य  वायु  क्षेत्र,  भूमि  क्षेत्र  और  जल-
 प्रांगण  का  अतिक्रमण

 *734.  श्री  हुकम  चन्द  कछवाय  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  फरवरी,  968  से  आज  तक  की
 अवधि  में  चीन  और  पाकिस्तान  ने  भारतीय
 तटवर्ती  और  स्थल  राज्य  क्षेत्र  तथा  वाय  क्षेत्र
 का  कितनी  बार  अतिक्रमण  किया  और  ऐसे
 अतिक्रमण  किन-किन  स्थानों  में  किये  गये;
 और

 (ख)  इन  अतिक्रमणों  के  विरुद्ध  सरकार  ने
 क्या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्री  श्री  स्वर्ण  सिह)  :  (क)
 पाकिस्तान  ने  जम्मू  काश्मीर  में  भारतीय  भूसत्ता
 के  ऊपर  अन्तरिक्ष  क्षेत्र  का  अतिलंघन  किया
 और  युद्ध-विराम  रेखा  का  एक  उल्लंघन  भी  t
 इसके  अतिरिक्त  32  पाकिस्तानी  जलपोत  भी
 कच्छ  के  तट  के  परे  हमारे  जलक्षेत्र  में  पाए
 गए  थे।

 (ख  )  पाकिस्तानी  अधिकरणों  को  अन्तरिक्ष
 क्षेत्र  क ेउल्लंघन  वे  संत्रंध  में  भेजे  गए  विरोध-
 पत्र  के  अतिरिक्त  युद्ध-विराम  का  उल्लंघन
 करने  संबंधी  एक  शिकायत  संयुक्त  राष्ट्रों  के
 अधिकरणों  को  कर  दी  गई  है।  अपने  तटीय
 जलक्षेत्र  में  पाए  गए  पाकिस्तानी  जलपोतों  को

 पकड़  लिया  गया  था,  और  उसके  संबंध  में  भी

 एक  विरोध-पत्र  पाकिस्तानी  अधिकरणों  को
 भेजा  गया  था  ।

 KaBIn  COMMITTEE  ON  NATIONAL
 SAMPLE  SURVEY

 #735,  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  PRIME  MINIS-
 TER  be  pleased  to  state  :

 (a)  whether  the  Humayun  Kabir
 Committee  appointed.  by  the  Centre  has
 recommended  that  entire  National  Sam-
 ple  Survey  work  should  be  brought.
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 under  the  unified  control  of  an  autono-
 mous  body  on  the  lines  of  the  C.S.LR.
 with  its  Headquarters  at  Delhi;  and

 (b)  if  so,  the  decision  taken  in  the
 matter.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.
 However  the  Committee  has  made  no
 recommendation  regarding  either  the
 pattern  of  the  autonomous  organisation
 or  the  location  of  its  headquarters.

 (b)  The  matter  is  under  active  consi-
 deration,

 BAN  ON  PRODUCTION  OF  NUCLEAR  WEaA-
 PONS  AND  CUT  IN  DEFENCE

 EXPENDITURE
 *736.  SHRI  HIMATSINGKA  :  Will

 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  Round  Table
 discussion  arranged  by  the  Gandhi  Peace
 Foundation  at  New  Delhi  on  the  26th
 February,  968  whereat  it  was  disclosed
 that  war  efforts  in  the  world  cost  more
 than  $  400  million  a  day  and  the  nuclear
 powers  now  have  equivalent  to  6  tons
 of  dynamite  for  every  human  being;  and

 (b)  if  so,  the  measures  being  taken
 by  Government  through  United  Nations
 and  through  other  International  Agen-
 cies  to  see  to  the  destruction  of  nuclear
 weapons,  for  a  total  ban  on  production
 of  such  weapons  and  to  cut  down  the
 defence  expenditure  in  the  world  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  and  (b).  Government  are  fully
 aware  of  the  problem  reportedly  dis-
 cussed  at  the  Round  Table  arranged  by
 the  Gandhi  Peace  Foundation.  Both  in-
 side  the  United  Nations  and  at  various
 other  international  forums,  e.g.,  the  Dis-
 armament  Commission,  the  Economic  &
 Social  Council  and  at  the  Eighteen-
 Nation  Disarmament  Commission,  India
 has,  consistently  advocated,  the  urgent
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 need  for  imposing  a  total  ban  on  the
 production  of  nuclear  weapons,  the  des-
 truction  of  stockpiles  and  the  reduction
 in  military  expenditures.  Government
 of  India  propose  to  continue  exertions
 towards  these  aims  unremitting.

 दक्षिण  अफ्रीका  में  भारतीय

 737.  श्री  यशवन्त  सिर  कुशवाह  :  क्या
 बेदेशि  5  कार्य-मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  यह  सच  है  कि  दक्षिण  अफ्रीका
 में  गोरे  लोगों  से  भिन्न  लोगों  द्वारा  भारतीय

 राष्ट्रजनों  को  सताया  जा  रहा  है  और  उनके
 प्रतिअन्याय  किया  जा  रहा  है,  जिसके  परिणाम-

 स्वरूप  बहुत  बड़ी  संख्या  में  भारतीय  लोग  उस
 देश  को  छोड़  रहे  हैं;  और

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्या  है
 और  इस  बारे  में  सरकार  की  क्या  प्रतिक्रिया

 है?
 वेदेशिक-कार्य  मंत्रालय  में  उपमंत्री  (श्री

 सुरेख  पाल  सिंह)  :  (क)  जी  नहीं।

 (@)  प्रश्न  नहीं  उठता।

 CHINESE  PLAN  OF  FOSTERING  INSUR-
 GENCY  IN  NAGALAND

 *738.  SHRI  SWELL  :
 SHRI  HEM  BARUA  :
 SHRI  M.  L.  SONDHI::
 SHRI  VISWA  NATH  PAN-

 DEY  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  China
 has  of  late  launched  a  plan  of  fostering
 insurgency  in  the  Nagaland-Manipur
 Mizo  Hills  Segment  of  North-Eastern
 India;

 (b)  if  so,  the  nature
 operandi  of  the  plan;  and

 (c)  whether  any  measures  have  been
 taken  by  Government  to  counteraét  the
 Chinese  plan  ?

 and  modus
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  to  (c).  The  publicity  media  of  the
 People  Republic  of  China  are  giving
 open  encouragement  to  certain  dissident
 elements  in  neighbouring  States  and  are
 inciting  them  to  violent  struggle.  In
 pursuance  of  these  objectives,  contacts
 have  been  established  between  the
 Chinese  and  the  extremist  elements  of
 the  Underground  Nagas.  The  Govern-
 ment  of  India  are  fully  aware  of  this
 and  are  taking  suitable  measures  to
 counteract  Chinese  efforts.

 IMPLEMENTATION  OF  Kurcu  AWARD

 *°739.  SHRI  YAJINA  DATT
 SHARMA  :

 SHRI  SHRI  CHAND  GOEL  :
 SHRI  MAHANT  DIGVIJAJ

 NATH  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  meeting  of  the  repre-
 sentatives  of  India  and  Pakistan  was  held
 in  New  Delhi  during  the  second  week  of
 March,  968  to  discuss  the  implementa-
 tion  of  the  Rann  of  Kutch  award;  and

 (b)  if  so,  the  details  of  the  discus-
 sions  held  and  the  outcome  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  Meetings  of  the  Representatives  of
 the  Governments  of  India  and  Pakistan
 were  held  in  New  Delhi  on  4,  5  &  6
 March  1968,  to  discuss  and  decide  upon
 the  matters  specified  in  paragraph  4  of
 the  Agreement  between  the  Agent  of
 Indig  and  the  Agent  of  Pakistan  dated
 3th  July,  967  on  the  Rules  of  Proce-
 dure  for  Demarcation  of  the  Boundary
 between  India  and  Pakistan  in  the
 Gujarat  West  Pakistan  sector  in  accord-
 ance  with  the  award  of  the  Indo-Pakistan
 Western  Boundary  Case  Tribunal.

 (b)  A  copy  of  the  Minutes  of  the
 meetings  of  the  Representatives  of  the
 Governments  of  India  and  Pakistan  is
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 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-59/68].

 INTERNATIONAL  CONTROL  COMMISSION
 IN  Laos

 *740.  SHRI  M.  MEGHACHAN-
 DRA  :  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Indian  and  Canadian
 delegates  to  the  International  Control
 Commission  in  Laos  recently  went  to
 the  Saravene  Province  on  a_  unilateral
 request  “‘to  survey  the  situation”  in  vio-
 lation  of  the  962  Geneva  Agreements;

 (b)  whether  the  North  Vietnamese
 Foreign  Ministry  has  strongly  protested
 against  the  said  action;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  to  (c).  On  the  8th  February,  the
 International  Commission  in  Laos  re-
 ceived  a  communication  from  the  Royal
 Government  of  Laos  informing  the  Com-
 mission  that  a  serious  situation  was
 developing  in  Southern  Laos  and  reques-
 ting  the  commission  to  urgently  send  an
 investigation  team  to  the  spot  and  to
 take  other  appropriate  steps.  The  Com-
 mission  considered  this  matter  and  deci-
 ded  by  majority-vote  that  the  Commis-
 sioners  or  their  representatives  should
 visit  the  area  to  study  the  situation  on
 the  spot  and,  by  its  presence,  to  help
 ip  defusing  the  situation.  As  the  Polish
 Representative  declined  to  join  in  this
 visit,  the  Indian  and  Canadian  Repre-
 sentatives  visited  the  area  on  the  28
 February,  1968.  This  action  is  in  accor-
 dance  with  the  provisions  of  the  962
 Geneva  Agreements  on  Laos  and  does
 not  constitute  a  violation  of  its  provi-
 sions.

 Government  are  not  aware  of  any
 formal  protest  communicated  to  the
 Commission  by  the  DRVN  Government,
 though  the  Government  are  aware  of
 the  DRVN  view  in  this  matter.
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 ASSISTANCE  OF  ARMY  FOR  RUNNING
 PuNJAB  STATE  TRANSPORT  SERVICES

 °74.  SHRI  RAMACHANDRA
 VEERAPPA  :  Will  the  Minister  of
 DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  recently  sought  the
 assistance  of  army  for  running  the  State
 Transport  Service;

 (b)  if  so,  on  what  conditions  the
 help  of  army  can  be  sought  for  running
 the  State  Government  Administration:

 and

 (c)  whether  the  necessary  help  was
 provided  in  this  case  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  No,
 Sir.

 (b)  and  (०).  Do  not  arise.

 भारतीय  तया  विदेशी  भाषाओं  के  समाचार
 पत्रों  में  विज्ञापन

 742.  श्री  ओंकार  लाल  बोहरा:  क्या
 सूचना  और  प्रासारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्या  भारतीय  भाषाओं  के  समाचार-
 पत्रों  तथा  अंग्रेज़ी  समाचारपत्नों  को  विज्ञापन
 देने  के  मामले  में  अलग-अलग  नीति  बरती
 जाती  है;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 नीति  बरती  जाती  है  और  उसके  क्या  कारण
 हैं?

 सूचना  तथा  प्रसारण  मंत्री  (श्री  के०  के०
 शाह)  :  (क)  जी,  नहीं

 (ख)  सवाल  नहीं  उठता

 BORDER  VIOLATIONS  BY  PAK  AND  CHINA

 #743,  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  number  of  border  violations
 committed  by  Pakistan  and  Chinese  for-
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 ces  against  agreements  during  967  and
 the  number  of  protests  made  by  Govern-
 ment;

 (b)  what  was  the  total  loss  of  life  and
 property  as  a  result  of  these  violations;
 and

 (c)  what  measures  Government  have
 adopted  to  effectively  stop  such  viola-
 tions  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  Pakis-
 tan  committed  57  violations  of  the  CFL
 and  border  besides  50  air  violations.
 China  committed  8  intrusions  into
 Indian  and  Sikkimese  territories  besides
 one  air  violation,  4  Protest  Notes  were
 sent  to  China  and  2]  to  Pakistan.  Be-
 sides,  cease-fire  violation  complaints  were
 lodged  with  the  UN  Observers  and,
 where  appropriate,  State  Governments
 concerned  also  took  up  the  matter  with
 their  Pakistani  counterparts  under  the
 Ground  Rules.

 (b)  9l  persons  were  killed  as  a  result
 of  the  firings  by  Chinese  and  Pakistani
 forces,  including  firing  from  across  the
 border.  Barring  some  damage  to  bun-
 kers  ctc.,  no  property  loss  of  any  signi-
 ficance  was  caused.

 (c)  Apart  from  the  lodging  of  Pro-
 test  Notes  and  CFL  violation  complaints.
 our  Security  Forces  continug  ५0  remain.
 vigilant  and  when  the  occasion  demand-
 ed,  they  have  given  a  good  account  of
 themselves.

 REVITALIZATION  OF  PLANNING
 COMMISSION

 *744,  SHRI  S.  M.  BANERJEE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  of  Jate
 several  proposals  have  been  made  by
 eminent  persons  in  the  country  as  to
 how  the  Planning  Commission  should
 be  revitalised;  and

 (b)  if  so,  what  are  those  proposals  and
 the  steps  taken  in  this  regatd  ?
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 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b)  The  Administrative  Reforms  Com-
 mission  had  received  suggestions  from
 various  Officials  and  non-officials  on  this
 subject.  The  Commission  have  only  re-
 cently  submitted  their  final  report  to
 Government  on  the  Machinery  for  Plan-
 ning.  A  summary  of  the  recommenda-
 tions  made  in  the  Report  is  placed  on  the
 Table  of  the  Houre.  [Placed  in  Library.
 See  No.  LT-520/68]  Examination  of
 Report  is  being  undertaken.

 RACIAL  CLASHES  IN  LONDON

 *745.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  racial  clashes  were  report-
 ed  recently  in  London  in  which  the
 Indians  were  involved;

 (b)  if  so,  the  cause  for  these  incidents;

 (c)  whether  Government  have  taken
 up  the  matter  with  the  Government  of
 U.K.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  to  (०)  No  racial  clash  involving
 Indians  in  London  or  in  other  parts  of
 U.K.  has  come  to  Government’s  notice
 recently.

 DEPUTATION  OF  GUJJAR  TRIBES

 *746.  SHRI  PREM  CHAND
 VERMA  :

 SHRI  ONKAR  LAL  BERWA  :
 SHRI  RAMACHANDRA  J.

 AMIN  :
 SHRI  P,  N.  SOLANKI  :
 SHRI  R.  K.  AMIN:
 SHRI  KIKAR  SINGH  :
 SHRI  D.  R.  PARMAR  :

 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state  :
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 (a)  whether  it  is  a  fact  that  a  depu-
 tation  had  met  her  at  Delhi  on  the  6th
 February,  968  in  connection  with  the
 grievances  of  the  Gujjar  Tribes;

 (b)  if  so,  the  names  and  status  of  the
 persons  forming  the  deputation;  and

 (c)  the  details  of  the  discussion  and
 the  outcome  hereof  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI)  :  (a)  to  (०)
 Swami  Rama  Nand  _  Bharti,  President,
 Gujjar  Tribals  Welfare  Committee  and
 Sarvashri  Hardit  Sharma,  Bakshi  Jagdev
 Singh  and  M.  N.  Sharma  met  the  Prime
 Minister  on  the  6th  February  968  and
 invited  her  to  preside  over  the  5th  All
 India  Gujjar  Tribals  Conference  to  be
 held  at  Pathankot.  The  Prime  Minister
 thanked  Shri  Bharti  and  his  colleagues
 for  their  invitation  but  expressed  her  in-
 ability  to  preside  over  the  Gujjar  Tribals
 Conference  on  account  of  her  extermely
 heavy  schedule  (both  internal  and  for-
 eign)  during  the  coming  months.

 MATCHING  GRANTS  TO  STATES  FOR  PLAN
 PROJECT

 *747,  SHRI  D.  N.  PATODIA  :  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  present
 system  of  giving  matching  grants  to  the
 States  for  plan  projects  worked  against
 the  interest  of  the  under-developed  States;

 (b)  whether  it  is  also  a  fact  that  the
 Planning  Commission  is  considering  to
 rationalise  the  system  of  giving  grants  to
 the  States;  and

 (c)  if  so  when  a  decision  in  this  regard
 will  be  taken  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  There  is
 nothing  inherent  in  the  system  of  match-
 ing  grants  which  should  adversely  affect
 the  interests  of  under-developed  States.
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 (b)  and  (c).  Yes,  Sir;  in  the  reformu-
 lated  Fourth  Five  Year  Plan  which  will
 commence  on  Ist  April  1969.

 Cost  oF  EsTABLISHMENT  OF  EQUATO-
 RIAL  ROCKET  LAUNCHING  STATION,

 THUMBA

 4498.  SHRI  BABURAO  PATEL:
 Will  the  PRIME  MINISTER  bc  pleased
 to  state:

 (a)  the  total  cost  of  establishing  the
 Equatorial  Rocket  Launching  Station  at
 Thumba  and  India’s  share  of  the  cost;

 (b)  the  number  of  rockets  that  have
 been  produced  so  far  at  Thumba  and  the
 number  it  is  capable  of  producing  an-
 nualy;  and

 (c)  the  number  of  Engineers  working
 at  Thumba,  nationalitywise,  and  their
 qualifications  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  The  Equato-
 rial  Rocket  Launching  Station  in  Thum-
 ba  has  been  established  in  co-operation
 with  the  USA,  USSR  and  France,  who
 have  given  equipment  excecding  Rupecs
 one  crore  in  value,  The  total  amount
 spent  by  the  Government  of  India  so  far
 on  the  getting  up  of  the  Station  and  its
 Operation  is  of  the  order  of  Rupees  two
 crores.

 (b)  About  a  dozen  rockets  have  been
 indigenously  produced  so  far  at  the  Space
 Science  &  Technology  Centre  on  Veli
 Hill  near  Thumba.  The  establishment
 is  for  development  work  and  there  is  no
 definitive  production  capacity.

 (c)  There  are  59  engineers,  all  Indian
 nationals,  working  at  present  at  the
 Thumba  Equatorial  Rocket  Launching
 Station  and  the  Space  Science  &  Techno-
 logy  Centre.  3l  hold  post-graduate  deg-
 rees  and  the  remaining  28  are  engineer-
 ing  graduates.
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 ForREIGN  TRIPS  BY  THE  TOP  ENGINEERS
 OF  THUMBA  ROCKET  LAUNCHING  STATION

 4499.  SHRI  BABURAO  PATEL:
 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  the  number  of  foreign  trips  made
 by  0  top  engineers  of  of  Thumba  Equa-
 torial  Rocket  Launching  Station  since  its
 inception  and  the  cost  in  foreign  ex-
 change  and  air-fare;

 (b)  whether  Engineers  have  been  in-
 vited  to  Thumba,  if  so,  their  number  and
 their  cost  to  Government;  and

 (c)  whether  the  expense  at  Thumba
 justifies  the  pursuit  of  probing  the  outer
 space  for  peaceful  purposes  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  There  are
 only  five  top  engineers  at  Thumba.  These
 senior  engineers  have  made  fifteen  trips
 abroad  during  the  past  five  years.  The
 expenditure  incurred  in  foreign  exchange
 and  on  air  fare  is  approximately  Rs.
 17,550  and  Rs,  79,220  respectively.

 (b)  TERLS  has  been  established
 through  the  collaborative  efforts  of  India,
 USA,  USSR  and  France.  Engineers  visit
 Thumba  on  behalf  of  these  countries  and
 for  collaborative  programme,  Total  ex-
 penditure  related  to  their  visits  during
 the  part  five  years,  incurred  in  rupees  is
 approximately  Rs.  6.00  lakhs.

 (c)  Yes,  Sir.

 CONFIRMATION  OF  MECHANICS  IN  A.LR.

 4500.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  the  total  number  of  Mechanics
 in  each  zone  of  All  India  Radio  who
 have  not  been  confi:med  so  far;

 (b)  the  reasons  therefor;  and

 (c)  the  time  expected  to  be  taken  to
 confirm  them  ?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  The  number  of
 posts  of  Mechanics  in  each  zone  is  as
 follows  :—

 Senior
 Zone  Mechanic  Machanics

 Permanent:
 Tempy  Pt.  Ty.

 ‘Northern  Zone  48  39  i8  66
 Southern  Zone  40  23  49
 Eastern  Zone  il  8  46  34
 Western  Zone  il  6  67  26

 Confirmation  have  already  been  made
 against  the  permanent  posts  of  eligible
 candidates  in  three  zones.  Data  in  res-
 pect  of  Northern  zone  is  being  collected
 and  will  be  Jaid  on  the  Table  of  the
 House,

 (b)  and  (c).  Most  of  the  temporary
 posts  have  recently  been  created  and
 they  are  not  due  for  conversion  into
 permanen:  ones.  Hwever.  conversion
 of  certain  temporary  posts  into  perma-
 nent  ones  as  duc  on  1-3-1968  is  under
 review.

 IMPLEMENTATION  OF  SECOND  Pay  Com-
 MISSION’S  RECOMMENDATIONS  IN  RES-
 PECT  OF  CLass  वा  TECHNICAL  STAFF

 or  A.LR.

 4501,  SHRI  ABDUL  GHANT  DAR  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  bc  pleased  to
 state  :

 (a)  whether  the  recommendations  of
 the  Second  Pay  Commission  are  likely  ६०
 be  implemented  regarding  confirmation
 of  Class  III  Technical  Staff  in  All  India
 Radio;  and

 (b)  if  so,  the  time  expected  to  he
 taken  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  The  re-
 commendations  of  the  Second  Pay  Com-
 mission  for  conversion  of  80%  of  the
 total  No.  of  Class  III  cemporary  techni-
 cal  posts  in  All  India  Radio  into  perma-
 nent  ones,  are  being  implemented.
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 PAYMENT  OF  OVERTIME  ALLOWANCE  TO
 TELEPHONE  OPERATORS  AND  Class  Hil
 TECHNICAL  STAFF  ON  DUTY  ON  THE

 JITH  AND  2TH  JANUARY  966

 4502,  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  Tele-
 phone  Operators  and  other  Class  III
 Technical  Staff  were  asked  to  work
 overtime  on  the  Jlth  and  2th  January,
 1966,  due  to  the  sudden  demise  of  Shri
 Lal  Bahadur  Shastri;

 (b)  if  so,  whether  they  were  paid
 overtime  allowance  for  this  declared
 paid  holiday;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (०).  The  infor-
 mation  is  being  collected  and  will  be  laid
 on  the  table  of  the  House.

 PAYMENT  OF  OVERTIME  ALLOWANCE
 ‘ro  Crass  HI  TECHNICAL  STAFF  ON

 Dury  on  NATIONAL  HOLIDAY

 4503.  SHRI  ABDUL  GHANI  DAR  :
 Will  ¢he  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  Class  MT
 Technical  Staff  were  put  on  duty  on
 National  Holidays  on  the  26th  January,
 1967,  and  i5th  August,  ‘1967,  and  also
 on  the  2nd  October,  ‘1967;

 (b)  if  so,  whether  they  were  paid
 the  overtime  allowance  for  these  Nation-
 al  Holidays;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.
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 INDIAN  NATIONAL  SPACE  RESEARCH
 CoMMITTEE

 4504.  SHRI  SEZHIYAN  :
 SHRI  kK.  ANIRUDHAN  :
 SHRI  VISWANATHA

 MENON  :

 Will  the  PRIME  MINISTER  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Indian
 National  Space  Research  Committee  had
 not  invited  the  Kerala  Ministers  to  a
 reception  held  in  her  honour  on  the
 evening  of  the  2nd  February,  1968;  and

 (b)  if  so,  the  reasons  therefor

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :(a)
 and  (b),  It  was  a  case  of  inadvertant
 omission.  As  soon  as  the  omission  came
 to  notice,  the  Chairman,  Indian  National
 Committee  for  Space  Research,  per-
 sonally  expressed  his  regret,  explained
 the  position  to  the  Chief  Minister  of
 Kerala  and  requested  him  to  convey  his
 Personal  invitation  to  the  Ministers.  The
 Chief  Minister  agreed  that  the  matter
 he  treated  as  closed,

 FoREIGN  EXCHANGE  ON  THUMBA
 PROJECT

 4505.  SHRI  SRADHAKAR_  SUPA-
 KAR:  Wil  the  PRIME  MINISTER  be
 pleased  to  state  the  amount  of  foreign
 exchange  involved  in  the  expenditure  on
 Thumba  Project  so  far  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND,  MINIS-
 TER  OF  EXTERNAL’  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  The
 total  foreign  exchange  allocated  so  far
 to  the  Thumba  Equatorial  Rocket  Laun-
 ching  Station  for  the  procurement  of
 equipment  and  stores  is  Rs.  8.63  lakhs.

 भारत  एलेक्ट्रोनिक्स  लिमिटेड  द्वारा  ट्रांजिस्टर
 रेडियो  का  निर्माण

 4506.  श्री  महाराज  सहि  भारती
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  भारत  एर्लक्ट्रोनिक्स  लिमिटेड
 एक  सस्ता  परन्तु  अच्छी  किस्म  का  दो  बैंड  का

 ट्रांजिस्टर  रेडियो  बनाने  में  सफल  हो  गया  है
 जिसके  लिये  यह  विभाग  कई  वर्षो  से  अनुसन्धान
 कर  रहा  था;

 (ख)  प्रतिवर्ष  देश  में  ऐसे  कितने  ट्रांजि-
 स्टर  सेटों  का  निर्माण  हो  रहा  है;  और

 (ग)  क्या  इनका  निर्माण  गैर-सरकारी
 क्षेत्र  में  हो रहा  ह ैऔर  यदि  हां,  तो  उन  व्यक्ति-
 यों  से  कितनी  धनराशि  प्राप्त  की  गई  थी
 जिनको  डिजाइन  और  टैक्निक  बेचा  गया  था
 ताकि  अनुसन्धान  कार्य  पर  होने  वाले  व्यय  को
 पूरा  किया  जा  सके;  और  यदि  कोई  धन  प्राप्त
 नहीं  किया  गया  तो  इसके  कया  कारण  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भो  ल०
 ना०  सिश्र  )  :  (क)  भारत  इलैक्ट्रोनिक्स
 लिमिटेड  ने  दो  बडों  वाले  ट्रांजिस्टर  रेडियो  के
 विकास  के  लिए  अनुसंधान  कार्य  हस्तगत  नहीं
 किया  है।

 (ख)  तथा  (ग).  प्रश्न  नहीं  उठते।

 फ्रांस  द्वारा  भारत  को  विमानों  की  सप्लाई
 4507.  श्री  ना०  स्व०  शर्मा  :

 श्रो  कंवर  लाल  गुप्त  :
 श्री  रा०  स्व०  विद्यार्थो  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  संयुक्त  अरब  गण-
 राज्य  और  इसराइल  के  संघर्ष  से  पूर्व  फ्रांस  ने
 भारत  को  कुछ  विमान  तथा  उनके  पुर्जे  सप्लाई
 करने  का  वचन  दिया  था;

 (ख)  क्या  यह  भी  सच  है  कि  जब  यह
 सामग्री  भारत  में  आ  रही  थी  तो  यह  माल
 इसराइल  की  ओर  भेज  दिया  गया  था;

 (ग)  यदि  हां,  तो  इस  सामग्री  का  ब्यौरा
 क्या  है  और  वह  कितने  मूल्य  की  थी;

 (घ)  क्या  सरकार  ने  फ्रांस  सरकार  के  साथ
 इस  विपय  में  बातचीत  की  है;  और

 (=)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  है  ?
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 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह):  (=)
 जी  नहीं  1

 (ख)  से  (ड)  :  प्रश्न  नहीं  उठते।

 ‘CENTRAL  SONG  AND  DRAMa_  DyvIsI0n.
 DARBHANGA

 4508,  SHRI  BHOGENDRA  JHA:
 (a)  whether  the  Central  Song  and
 Drama  Division’s  Regional  Centre  at
 Darbhanga  (Bihar)  has  been  working
 satisfactorily;

 (b)  if  so,  what  are  ithe  total  achieve-
 ments  and  output  of  the  Darbhanga
 Centre  and  its  targets  for  achievement
 in  the  near  future:  and

 (c)  whether  Centre  has  given  due  at-
 tention  to  the  recruitment  and  training
 of  local  people  including  rural  singers.
 dramatists,  etc,  particularly  in  Maithili  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  Yes,  Sir.

 (b)  A  total  of  73  programmes  have
 been  given  by  the  centre  since  its  incep-
 tion  in  July  967  till  29th  February.
 1968.  23  programmes  are  scheduled
 during  March,  1968,  In  1968-69,  a  tar-
 get  of  600  performances  has  been  set.

 (c)  The  Division  does  not  train  local
 artists.  It  rehearses  programme  pack-
 ages  through  its  staff  artists  for  exhibi-
 tion.  Maithili  has  received  adequate
 attention.  Out  of  the  four  parties  at
 this  centre,  one  party  performs  exclusi-
 vely  in  Maithili  and  its  artists  have  been
 recruited  from  Maithili  speaking  areas.

 SuRVEY  OF  AFFLUENT  POPULATION  OF
 RuRAL  AREAS

 4509.  SHRI  R.  BARUA:  Will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  survey  of  the  affluent  section  of  the
 tural  population  and  their  consumption
 pattern  and  tax  contribution;  and

 (b)  if  so,  the  result  thereof  and  ac-
 tion  taken  thereon  ?
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 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  -  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  (a)
 No,  Sir.

 (b)  Does  not  arise,

 STATE  AWARDS  FOR  PRINTING

 4510,  SHRI  PREM  CHAND
 VERMA  :  Will  che  Minister  of  IN-
 FORMATION  AND  BROADCAST-
 ING  be:  pleased  to  state  :

 (a)  since  when  the  scheme  of  State
 Awards  in  excellence  in  Printing  has
 been  started  and  what  are  its  objects  and
 how  much  expenditure  has  been  incur-
 red  on  the  scheme  upto  the  3Ist  Decem-
 ber,  (1967;

 (b)  how  many  newspapers,  printing
 press,  advertising  agencies  and  other
 categories  of  printers  participated  in  the
 scheme;

 (c)  whether  there  is  any  place  for
 small  newspapers  and  printing  press  in
 the  scheme;  and

 (9)  if  not,  Government’s  proposals  in
 this  regard  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K,  K,.  SHAH)  :  (a)  The  State  Awards
 for  Excellence  in  Printing  and  Design-
 ing  were  instituted  in  1955.  The  objec-
 tives  of  the  Awards  are  to  promote
 healthy  competition  amongst  printers,
 designers,  advertisers  and  publishers.  to
 improve  printing  techniques  and  stand-
 ards  of  production  and  to  make  the  pub-
 lic  at  large  more  and  more  aware  of
 the  progress  made  by  the  printing  in-
 dustry.  The  expenditure  on  the  scheme
 up  to  3lst  December,  967  was  about
 Rs.  69,000.

 (b)  The  Awards  being  an  annual
 feature,  entries  are  invited  every  year
 from  printers,  designers,  advertising
 agencies,  advertisers,  publishers,  Govern-
 ment  and  Semi-Government  offices,  pub-
 lic  sector  undertakings,  colleges  and  Uni-
 versities,  commercial  houses,  newspapers,
 etc.  on  an  average,  about  300  entrants
 have  been  sending  entries  every  year.
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 (c)  Being  a  National  Award,  no  dis-
 tinction  is  made  between  small  and  big
 newspapers  and  printing  presses.  All
 are  invited  to  send  their  entries.

 (d)  The  Enquiry  Committee  on  Small
 Newspapers  have  recommended  _  that,
 in  order  to  improve  the  production
 standards  of  small  newspapers  and  perio-
 dicals  separate  annual  awards  with  cash
 payments  should  be  instituted  for  each
 language  specified  in  the  Eighth  Sche-
 dule  of  the  Constitution.  Government
 are  in  agreement  with  this  recommenda-
 tion,  Its  implementation  will,  however.
 depend  upon  availability  of  funds,

 Ravio  STATION  AT  DARBHANGA

 4511.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  329  on  the  4th  February,
 968  and  state  ;

 (a)  whether  it  is  a  fact  that  the  pro-
 posal  for  the  establishment  of  an  All
 India  Radio  Station  at  Darbhanga  was
 initiated  earlier  than  that  for  Gorakhpur;

 (b)  if  so,  the  reasons  for  delaying  the
 scheme  for  Darbhanga;

 (c)  whether  the  site  for  locating  the
 transmitter  at  Darbhanga  has  since  been
 selected  and  acquired;

 (d)  if  so,  the  details  thereof;  and  %,
 (९)  whether  financial  sanction  for

 A.LR.  (Darbhanga)  has  been  recciv-
 ed?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K,  K.  SHAH)  :  (a)  No,  Sir.

 (b)  Does  not  arise,

 (c)  to  (e).  A  preliminary  survey  for
 locating  suitable  sites  for  the  transmitter
 and  studio  installations  at  Darbhanga
 has  been  carried  out,  but  in  view  of  the
 financial  stringency,  further  action  has
 not  been  possible  so  far.
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 रेडियो  एक्टिव  भाइसोटोप  से  विद्युत

 4512,  श्री  महाराज  सिंह  भारतो  :
 श्री  शिववएण  लाल  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  कया  ब्रिटेन  न ेएक  ऐसी  नई  तकनीक
 निकाली  है,  जिसका  समाचार  35  मार्च,
 967  को  इंजीनियरिंग  टाइम्स'  में  समाचार

 में  छपा  था,  जिससे  फालतू  रेडियो  एक्टिव
 आइसोटोपों  से  विद्युत्  पैदा  की  जा  सकती  है;
 और

 (ख)  यदि  हां,  तो  ऐसे  आइसोटोपों  से
 जो  भारत  में  भारी  मात्रा  में  उपलब्ध  हैं,  विद्युत
 पैदा  करने  के  लिये  सरकार  ने  क्या  कार्यक्रम
 तैयार  किया  है  ?

 प्रघाव  मंत्री,  अण्  शक्षित  मंत्री,  योजना  मंत्री,
 तथा  देशिक-कार्य  यंत्र!  (श्रीमती  इंविरा
 गांधी  )  :  (क)  जी  हां,  हमने  वह  रिपोर्ट  देखी
 है  जिसमें  बताया  गया  है  कि  ब्रिटेन  ने  रेडियो-
 आइसोटोंपों  से  संचालित  उपकरण  बनाया  है
 जिसके  स्पन्दन  से  बिजली  पैदा  होती  है।

 (ख)  भारत  में  ऐसा  उपकरण  बनाने  की
 फिलहाल  कोई  योजना  नहीं  है  ।

 सनिक  इंजीनियरी  सेवा  में  मोटर  रोडरों
 के  वेतन  क्रम

 4513.  श्री  महाराज  सिह  भारती(:  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  मीटर-रीडरों  के
 वेतनक्रमों  के  पुनरीक्षण  के  बारे  में  फरवरी,
 966  4  उत्तर  प्रदेश  सैनिक  इंजीनियरी

 सेवा  कमंचारी  संघ  की  मेरठ  शाखा  के  अध्यक्ष
 की  ओर  से  कोई  ज्ञापन  प्राप्त  हुआ  था  और
 क्या  मार्च,  966  में  मीटर-रीडरों  की  पदो-
 न्नति  के  बारे  में  उससे  एक  और  पत्र  पुनः  प्राप्त

 हुआ  था;
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 (a)  यदि  हां,  तो  उनकी  मांगें  क्या  हैं
 और  इसके  बारे  में  क्या  कार्यवाही  की  गई
 है;

 (ग)  क्या  यह  भी  सच  है  कि  इससे  पहले
 आगरा  शाखा  से  जून,  965  में  और  बम्बई,
 बेरकपुर  तथा  कलकत्ता  से  दिसम्बर,  966  में
 सरकार  को  ऐसे  ही  आवेदन-पत्र  प्राप्त  हुए
 थे;  और

 (घ)  यदि  हां,  तो  इन  पर  विचार  करने
 तथा  श्रमिकों  के  साथ  बातचीत  करने  में
 विलम्ब  होने  के  क्या  कारण  हैं  ?

 प्रतिरक्षा  मंत्नालय  में  उपमंत्री  (श्रीस०
 र्०  कृष्ण  )  :  (क)  से  (ग).  सरकार को  निम्न
 अभिवेदन  प्राप्त  हुए  हैं  ic

 (a)  एम०  ई०  एस०  कामिक  संघ,
 आगरा  ब्रांच  का,  रेवेन्यु  सेक्शन  में  काम  कर  रहे
 मीटर  पढ़ने  वालों  की  सुपरवाईज़र  बैरेक
 स्टोज  ग्रेड  2  के  तौर  पर  पदोन्नति  की  मांग
 करते  हुए  पत्र  दिनांक  7-6-1196  |

 (2)  एम०  ई०  एस०  कामिक  संघ  मेरठ
 ब्रांच  का,  मीटर  पढ़ने  वालों  के  वर्तमान
 105-155  पये  के  वेतनमान  में  संशोधन
 और  130-216  रुपये  और  10-180
 रुपये  वेतनमान  में  ग्रेड  और  ग्रेड  2  मीटर
 पढ़ने  वालों  का  क्रमश:  स्टोरकीपर  ग्रेड  और
 ग्रेड  2  के  तौरपर  वर्गीकरण  की  मांग  करते  हुए
 पत्न  दिनांक  23-2-19661

 (3)  एम०  ई०  एस०  कारमिक  संघ  बम्बई
 क्षेत्र  का,  मीटर  पढ़ने  वालों  के  वेतनमान  में
 संशोधन,  मीटर  पढ़ने  वालों  के  मीटर  इन्स्पेक्टर
 के  तौर  पर  वर्गीकरण,  और  गैर  मैट्रिकुलेट
 मीटर  पढ़ने  वालों  के  मामले  में,  लोअर  डिवी-
 जन  क्लकों  के  तौर  पर  पदोन्नति  के  समय  शिक्षा
 योग्यता  में  छूट  की  मांग  करते  हुए,  पत्न  दिनांक
 2I-2-966  |

 (घ)  वेतनमान  में  संशोधन  का  प्रश्न
 कम  से  कम  योग्यता  में  वृद्धि  और  उनके  लिए
 निर्धारित  कत्तंव्यों  की  किस्म  के  संदर्भ  में  कुछ
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 समय  से  निरीक्षणाधीन  है।  परन्तु  केन्द्रीय
 सरकारी  कर्मचारियों  के  वेतन  ढांचे  में  संशोधन
 पर  सरकार  द्वारा  लगाए  गए  व्यापक  प्रतिबंध
 के  कारण,  उस  पर  अधिक  विचार  नहीं  किया
 गया।  चूंकि  सुपरवाईज़र  बैरेक  स्टोर  ग्रेड  2
 के  कर्तव्य  मीटर  पढ़ने  वालों  के  कतंव्यों  से सर्वथा
 भिन्न  हैं,  मीटर  पढ़ने  वाले  उस  स्थान  के  लिए
 पदोन्नति  के  अधिकारी  नहीं  बनाए  जा  सकते  ।
 जहां  तक  एल०  डी०  सीज़०  का  संबंध  है,  वह
 सीधे  भर्ती  वाले  स्थान  हैं,  जिनके  लिए  निर्धारित
 योग्यता  म॑ट्रिकुलेशन  है।  मैद्रिकुलिट  या  गैर
 मैट्रिकुलिट  मीटर  पढ़ने  वालों  की  एल०  डी०
 सीज०  के  तौर  पर  पदोन्नति  का  प्रश्न,  इसलिए
 उठता  ही  नहीं।  ऐसे  मीटर  पढ़ने  वाले  जो

 मैट्रिकुलिट  £,  और  आयु  के  लिहाज़  से  अह  भी
 हैं,  लोअर  डिवीजन  क्लर्को  के  रिक्त  स्थानों  के
 लिए  सीधे  प्रार्थनापत्र  भेज  सकते  हैं,  जब  उनके:
 लिए  इश्तेहार  दिया  जाए।

 भारतोय  वायु  सेना  के  पुरान  विमान

 45i4  श्री  महाराज  सिह  भारती  :
 श्री  शिवच्चरण  लाल  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  भारतीय  वायु  सेना  के  पुरानी  किस्मः
 के  तथा  पुराने  विमानों  के  निपटान  तथा  उनमें
 आवश्यक  परिवर्तन  करके  उनको  अन्य  कार्यो  के.

 लिए  प्रयोग  करने  हेतु  सरकार  ने  क्या  कार्यवाही
 की  है;  और

 (ख)  क्या  उनको  खरीदने  के  लिये  किसी
 “देश  से  कोई  मांग  प्राप्त  हुई  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सह):  (क)
 आई०  To  एफ०  के  पुरानी  किस्म  के  विमान
 जिनका  अभी  उपयोगी  जीवन  शेष  है  डी०
 जी०  एस०  एंड  डी०  की  मार्फत  बेच  दिए  जाते

 हैं।  जहां  विमानों  का  उपयोगी  जीवन  शेष

 नहीं  रहता,  उन  विमानों  के  उपयोगी  पूर्जे
 निकाल  लिए  जाते  हैं,  या  विमान  प्रशिक्षण
 संस्थाओं,  अजायबघरों  इत्यादि  को  अलाट  कर

 दिए  जाते  हैं
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 ईख)  ऐसी  मांगों  का  समय  समय  पर
 पुनरीक्षण  किया  जाता  है,  और  मेरिट  के  आधार
 पर  उनका  निरीक्षण  किया  जाता  है।

 SaInIk  SCHOOLS
 4515,  SHRI  P.  C.  ADICHAN  :  Will

 the  Minister  of  DEFENCE  be  pleased
 to  state  ;

 (a)  whether  any  effort  is  being  made
 by  Government  to  give  proper  represen-
 tation  to  the  Scheduled  Castes  and  Sche-
 duled  Tribes  in  Sainik  Schools;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  The  Board  of  Governors  of  the
 Sainik  Schools  Society  has  laid  down  the
 policy  that  every  scheduled  caste/Sche-
 duled  tribe  candidate  who  obtains  the
 minimum  qualifying  marks  at  the  Ent-
 rance  Examination  should  be  offered  ad-
 mission,  irrespective  of  his  rank  in  th:
 merit  list,  even  though  ordinarily  he
 would  not  have  secured  such  admission
 by  reason  of  not  getting  a  high  enough
 position  in  the  merit  list.

 INDIAN  ForREIGN  SERVICE  CADRE
 4516.  SHRI  P.  C.  ADICHAN  :  Will

 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  total  strength  of  the  Indian
 Foreign  Service  Cadre  at  present;

 (b)  how  many  of  them  belong  to  the
 Scheduled  Castes  and  Scheduled  Tribes;

 (c)  what  is  the  total  number  of  In-
 dian  diplomats  working  in  foreign  coun-
 tries  at  present;  and

 (d)  how  many  of  them  are  Scheduled
 Castes  and  Scheduled  Tribes  and  what
 are  their  designations  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MiINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)

 IFS  -  295
 ITFS*B’  ee  2220
 Information  Services.  48
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 (b+)  IFS...  22
 IFS‘B’  Information  is  being

 collected.
 Information  Services  |

 (०  Fs...  we,  200
 IFS‘B’  252
 Information  Services  37

 (d)  IFS  Ambassadors  2
 Counsellor
 First/Second/
 Third  Secre-
 tazies  2

 IFS‘B’  Information  is  being
 collected.

 Information  Services  Press
 Attache-l

 ORDNANCE  FACTORY  IN  KERALA

 4517.  SHRI  ए,  ८,  ADICHAN  :  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  the  question  of  setting
 up  an  army  Ordnance  Factory  in  Kerala
 has  been  considered  by  Government;
 and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  and  (९).
 There  is  at  present  no  proposal  to  set
 up  a  new  Ordnance  Factory.

 आकाशवाणी  के  चीफ़  प्रोड्यूसर

 4518.  श्री  रामावतार  शास्त्री :  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  आकाशवाणी  के  चीकफ़  प्रोड्यू-
 सरों  ने  अपनी  शिकायतों  के  सम्बन्ध  में  सरकार
 को  कोई  ज्ञापन  दिया  है;

 (ख)  क्या  उनके  प्रतिनिधियों  ने भी  इस
 सम्बन्ध  में  उनसे  बात-चीत  की  है;

 (ग)  यदि  हां,  तो  उनके  ज्ञापन  में  किन-
 किन  बातों  का  उल्लेख  किया  गया  और  उनके
 साथ  क्या  बात-चीत  हुई  है;  और
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 (घ)  उसके  सम्बन्ध  में  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 सूचना  और  प्रसारण  मंत्री  (६ |  के०  के०

 शाह)  :  (क)  से  (घ)  चीफ़  प्रोड्यूसरों  ने
 सरकार  को  कोई  ज्ञापन  नहीं  दिया  है,  परन्तु
 कुछ  संसद  सदस्यों  से  एक  ज्ञापन  प्राप्त  हुआ  है
 जिसमें  चीफ़  प्रोड्यूसरों  की  मांग  दी  हुई  हैं।
 मंत्री  ने  भी  कुछ  संसद  सदस्यों  और  स्टाफ़
 आटिस्टों  के  प्रतिनिधियों  स ेबात-चीत  की  घी  ,

 कुछ  चीफ़  प्रोड्यूसर  सचिव  से  मिले  और
 मौखिक  अम्यावेदन  किया।  मंत्री  ने  उन्हें
 बताया  था  कि  उन्हें  कोई  प्रस्ताव  नहीं  मिले  हैं
 और  जब  वे  मिलेंगे,  उनसे  बात-चीत  किए
 बिना  कोई  निर्णय  नहीं  किया  जाएगा।

 क्यं  967  के  दौरान  प्रसारित  की  गई
 राजनीतिक  वार्ता

 4519.  श्री  रामावतार  शास्त्री  :  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  एक  वर्ष  के  दौरान  आकाश-
 वाणी  के  दिल्ली  केन्द्र  से कितनी  वार्तायें  प्रसा-
 रित  की  गई;  और

 (ख)  राजनीतिक  दलवार  उनकी  संख्या
 क्या  है  तथा  पिछले  एक  वर्ष  में  संसद  सदस्यों
 समेत  ऐसे  कितने  व्यक्ति  हैं  जिन्होंने  इन  वार्ता-
 जो  में  भाग  लिया  था?

 सूचना  और  प्रसारण  मंत्रो  (श्री  के०
 के०  शाह):(क)  और  (ख).  सूचना  एकत्र
 की  जा  रही  है  और  यथासमय  सदन  की  मेज  पर
 रख  दी  जायेगी।

 Rapio  STATIONS  IN  MADHYA  PRADESH
 DURING  FOURTH  PLAN

 ‘4521,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  Government  propose  to
 establish  some  more  radio  stations  and
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 relay  centres  in  Madhya  Pradesh  during
 the  Fourth  Plan  period;

 (b)  if  so,  which  places  are  being  con-
 sidered  for  them;  an

 (c)  how  long  it  will  take  for  the  Gov-
 ernment  to  finalise  decision  in  this  re-
 gard  ?

 THE  MINISTER  OF  INBORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  Al
 India  Radio  Draft  Fourth  Five  ‘eat
 Plan  provides  for  the  installation  of  two
 Radio  Stations  in  Madhya  Pradesh,  one
 in  the  area  near  Jagdalpur  and  the  other
 in  Satna/Rewa  region.  The  actual  datc
 of  their  installation  depends  on  the  avail-
 ability  of  resources  and  necessary
 foreign  exchange.

 PURCHASE  OF  SUBMARINES

 4522,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  how  old  is  “Kalvari”,  the  new
 submarine  purchased  by  Government
 recently;  and

 (b)  the  reason  why  old  and  outdated
 submarines  are  being  purchased  when
 new  ones  are  easily  available  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Government  are  not  acquiring  any
 old  submarines,  and  (b)  does  not  ¢here:
 fore  arise.

 MEETING  OF  THE  STATE  CHIBF  SBCRE-
 TARIES  AND  PLANNING  SECRETARIES

 4523.  SHRI  RABI  RAY:
 SHRI  DEORAO  PATEL  :

 Will  the  PRIME  MINISTER  be
 pleased  to  state

 (a)  whether  a  meeting  of  the  State
 Chief  Secretaries  and  Planning  Secre-
 taries  was  convened  by  the  Planning
 Commission  on  the  29th  February,  1968;
 and

 (b)  if  8०,  the  object  of  the  mecting
 and  the  decision  arrived  at  ?
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 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS

 a
 INDIRA  GANDHI)  :  (a)

 es,  Sir.

 (b)  This  was  the  first  of  the  series
 of  such  meetings  usually  held  with  the
 State  representatives  for  the  formulation
 of  the  next  Five  Year  Plan.

 NEws  BROADCAST  ABOUT  KUTCH  AWARD

 4524.  SHRI  RABI  RAY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  All  India  Radio
 broadcast  some  news  bulletins  about
 Kutch  award;

 (b)  if  so,  the  text  of  the  first  broad-
 cast  regarding  the  award  and  in  how
 many  languages  this  was  broadcast  from
 Delhi  Station  of  All  India  Radio;  and

 (c)  the  details  thereof

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir,  The
 Kutch  Award  featured  in  our  news  bul-
 ketins.

 (b)  and  (c).  The  text  of  the  first
 broadcast  which  was  a  ‘flash’  in  the
 3.30  p.m,  English  bulletin  and  3.35  p.m.
 Hindi  bulletin  on  the  i9th  February
 was  :

 “An  international  tribunal  today
 Tuled  that  90%  of  the  Rann  of
 Kutch  area  disputed  by  India  and
 Pakistan  is  Indian  territory”.
 This,  alongwith  other  material  on  the

 Award,  subsequently  received,  was
 broadcast  in  all  the  bulletins  and  in  all
 languages.

 रोम  स्थित  भारतोय  वृतावास  में  प्रेस  तथा
 सांस्कृतिक  सहचारी

 4525.  श्री  निहाल  सिह  :  क्या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  7  फरवरी,
 19683  'न्लिट्ज'  में  प्रकाशित  इस  समाचार
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 की  ओर  दिलाया  गया  है  कि  रोम  स्थित
 भारतीय  दूतावास  में  प्रेस  तथा  सांस्कृतिक
 सहचारी,  श्री  राय  सिंह  ने  पाकिस्तान  की
 यात्रा  के  लिये  और  पाकिस्तान  में  भारतीय
 उच्चायोग  में  जाने  के  लिये  रोम  स्थित  पाकि-
 स्तानी  दूतावास  में  एक  'बीसा'  प्राप्त  कर  लिया
 था  परन्तु  पाकिस्तान  के  प्राधिकारियों  ने उसको
 ऐसा  नहीं  करने  दिया;  और

 (ख)  यदि  हां,  तो  सरकार  की  इस  पर
 क्या  प्रतिक्रिया  है  ?

 प्रधान  मंत्री,  अणु  शक्षित  मंत्री,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री,  (श्रीमती
 इन्दिरा  गांधी)  :  (क)  जी,  हां  t

 (ख)  इस  मामले  को  नई  दिल्ली  म्थित
 पाकिस्तानी  हाई  कमीशन  के  साथ  उठाया
 गया  है।

 पारपत्न  के  बिना  ब्रिटेत  जाने  वाले
 व्यक्ति

 4526.  श्रो  निहाल  सिंह  :  क्या  वेंदें-
 शिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  3  फरवरी,  968  को

 “हिन्दुस्तान”  में  छपा  यह  समाचार  सही  है
 कि  ब्रिटेन  में  पारपत्न  के  बिना  दाखिल

 होने  वाले  12 ब्यक्ति,  जिन  में  कुछ  भारतीय
 शामिल  हूं,  गिरफ्तार  किये  गये  थे  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस  संबंध
 में  कोई  पता  लगाया  है  ;  और

 (ग)  उसका  व्यौरा  क्या  है  और  भारतीयों
 को  रिहा  कराने  के  लिए  क्या  कार्यवाही  की

 गई  है  ?

 प्रधान  मंत्री,  अणु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वेदेशिक-फार्य  मंत्री  (श्रीमती
 इन्दिरा  गांधी)  :  (क)  से  (ग).
 उसनें  सिर्फ  एक  भारतीय  फंसा  था।

 उसे  नई  दिल्ली  में  भारतीय  पासपोर्ट
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 दिया  गया  था  लेकिन  बह  यूनाइटेड  कगड्म
 बिना  पासपोर्ट  के  पहुंचा  ।  उसके  विवरण
 की  सत्यता  की  जांच  कर  लेने  के  बाद  अब
 उसे  आप  ती  प्रमाण  पत्र  भेजा  जा  रहा  है  ताकि
 वह  भारत  लौट  सके  ।

 जमन  लोकतंत्रात्मक  गणराज्य  के  साथ
 संपर्क

 4527.  श्री  शशि  भूषण  बाजपेयी  :  क्या
 वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  पूर्वी  यूरोप  में  नियुक्त  भारतीय  राजदूत
 का  नाम  क्या  है,  जिसके  माध्यम  से  जर्मन
 लोकतंत्रात्मक  गणराज्य  में  हमारा  कोई
 दूतावास  न  होने  के  कारण  सरकार  उससे
 सम्पर्क  स्थापित  करती  है  ?

 प्रधान  मंत्री,  अणु  शक्तित  मंत्री,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री  (श्रीमती
 इंदिरा  गांधी):  जमंन  लोकतंत्री
 गणराज्य  के  साथ  भारत  के  राजनयिक
 संबंध  नहीं  हें।  दोनों  ओर  के  व्यापार
 कार्यालय  हविपकीप  व्यापार  संबंधों  की
 देखभाल  करते  हूं  ।  जमंन  लोकतन््त्रीय  गण-
 राज्य  में  भारतीय  विद्यार्थियों  और  प्रशिक्षार्थियों
 के  हितों  की  देखभाल  चेकोस्लोवाकिया-
 स्थित  भारतीय  राजदूतावास  करता  है  ।

 NEW  ORDNANCE  FACTORIES

 4528.  SHRI  DEVEN  SEN:  Will  the
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  without
 utilizing  fully  the  existing  capacity  of
 the  established  Ordnance  Factories,  new
 Ordnance  Factories  are  being  opened  at
 various  places  for  the  manufacture  of
 the  articles  which  could  have  been
 manufactured  at  a  lower  cost  in  the  es-
 tablished  factories;  and

 (b)  if  so,  whether  as  a  result  of  this
 policy  the  cost  of  the  Defence  Depart-
 ment  will  be  enhanced  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHI  L.  N.  MISHRA)  ;  (a)  No,  Sir.
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 (b)  Does  not  arise.

 शायर  Factory,  IcHHAPUR

 4529,  SHRI  DEVEN  SEN  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  in  the
 Rifle  Factory,  Ichhapur,  an  automatic
 light  riflle  has  been  made  and  success-
 fully  experimented  upon  mountains,
 seas  and  under  various  atmospheric
 conditions;

 (b)  whether  it  is  also  a  fact  that  one
 of  the  Army  Experimental  Centre  at
 Mhow  has  also  experimented  upon  it
 and  found  it  to  be  very  useful;  and

 (c)  if  so,  the  steps  taken  for  its  pro-
 duction  at  a  mass  scale  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L,  N.  MISHRA)  :  (a)  No,  Sir.
 What  is  being  developed  is  a  lightened
 version  of  the  bolt  action  rifle.

 (0)  and  (०).  Preliminary  technical
 trials  have  been  undertaken.  It  will  be
 some  time  before  the  development  can
 be  completed,

 ORDERS  PLACED  ON  ICHHAPUR  METAL
 AND  STEEL  FACTORY

 4530.  SHRI  DEVEN  SEN  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  order  for
 various  types  of  steel  wire  were  placed
 recently  at  Ichhapur,  metal  and  steel  fac-
 tory  where  there  are  afrangements  for
 manufacture  of  such  steel  wires;

 (b)  whether  it  is  a  fact  that  these
 orders  have  been  transferred  to  the  pri-
 vate  sector;  and

 (९)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  The
 Mctal  and  Steel  Factory,  Ishapore  has
 been  manufacturing  various  types  of
 steel  wires  against  specific  orders  from
 the  Services.
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 (b)  Orders  for  steel  wires  placed  on
 the  Director  General  of  Ordnance  Fac-
 ‘tories  have  not  been  subsequently  trans-
 ferred  to  the  private  sector,

 (c)  Does  not  arise.

 INDIAN  NATIONALS  WORKING  IN  PEKING
 Rapio

 ‘4531.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  are
 Indian  nationals  working  in  Peking
 Radio;

 (b)  if  so,  who  are  they  and  the  reas-
 ons  therefor;  and

 (c)  if  not,  who  does  the  Hindi  (and
 Maithily  broadcasting  from  Peking
 Radio

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  (a)
 and  (b).  Government  are  aware  that  a
 few  Indians  are  working  in  Radio  Peking
 but  their  full  particulars  are  not  known.
 These  persons  being  in  the  pay  of  the
 Chinese  Government  do  not  maintain
 any  contact  with  our  official  representa-
 tives  and  do  not  possess  valid  Indian
 Travel  documents,

 (c)  Does  not  arise.

 संनिकों  के  लिए  प्रकाशन

 4532.  श्री  मृत्यंजय  प्रसाव  :  क्या
 'शक्षा  मंत्री  1  फरवरी,  968  के  अतारांकित
 प्रश्न  संख्या  1397  के  उत्तर  के  संबंध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कोई  ऐसा  नियम  है  जिसके
 अन्तर्गत  ऐसे  प्रकाशनों  को,  जो  सँनिकों
 के  लिये  अभिनिषिद्ध  है  और  जिन्हें  व्याख्यात्मक

 सूचि  में  शामिल  नहीं  किया  जाता  है,  सेना
 के  क्लबों  और  वाचनालयों  में  नहीं  रखा  जाता

 है;  और
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 (ख)  यदि  नहीं  तो,  व्याख्यात्मक  सूचियां
 तैयार  करने  का  क्या  प्रयोजन  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह)  :

 (क)  तथा  (ख).  उपयुक्त  पाठ्य  सामग्री
 की  मार्मप्रदर्शक  यूची  सर्कुलेट  की  जाती  है
 ताकि,  क्रग्र  उस  में  दर्णाए  गए  क्षेत्र  तक  सीमित
 रहें  । इस  मामले  में  और  कोई  नियम  आवश्यक

 नहीं  समझा  गया  |

 राष्ट्रीय  नेताओं  को  जीवनी  पर  वार्ताओं
 का  प्रसारण

 4533.  श्री  ओ०  प्र०  त्यागी  :  क्या

 सूचना  ओर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  भारत  के  महान
 व्यक्तियों  के  जन्म  दिनों  अथवा  विशेष  अवसरों
 पर  उनके  जीवन  पर  वार्ताएं  प्रसारित  करने
 की  अनुमति  दे  दी  है  ;

 (ख)  यदि  हां,  तो  उन  महान  व्यक्तियों
 के  नाम  क्या  हे  जिन  के  बारे  में  प्रति  वर्ष  वार्ताएं
 प्रसारित  करने  की  अनुमति  दी  जाती  है।

 (ग)  क्या  आय॑  समाज  के  संस्थापक  और
 19वीं  शताब्दी  के  महान  क्रान्तिकारी  स्वामी

 दयानन्द  सरस्वती  का  नाम  भो  उन  व्यक्तियों
 की  सूची  में  है;  और

 (घ)  यदि  नहीं,  तो  उप्तके  कया  कारण

 हें?

 सूचना  और  प्रसारण  मंत्री  (भी  के०  के०  शाह)  :

 (क)  भारत  के  कुछ  महान  व्यक्तियों  के
 जन्म  दिनों  पर  विशेष  कार्यक्रम  प्रसारित

 किए  जाते  हूँ  v  ये  कार्यक्रम  आवश्यक  तौर
 पर  वार्ताओं  तक  हो  सीमित  नहीं  होते  ;

 (ख)  महात्मा  गांधी,  पंडित  जवाहर
 लाल  नेहरू  तथा  लाल  बहादुर  शास्त्री  के  जन्म
 और  मृत्यु  दिवसों  पर  अखिल  भारतीय
 आधार  पर  विशेष  कायंक्रम  प्रसारित  किए
 जाते  हें  इसी  तरह  नेता  जी  सुभाष  चन्द्र  बोस,
 सरदार  पटेल  और  डा०  राजेन्द्र  प्रसाद  के
 जन्म  दिवसों  पर  भी  कार्यक्रम  प्रसारित  किए



 789  =  =Written  Answers

 जाते  हैं  5 मोलाना  अबुदुल  कलाम  आज्ञाद  और
 लोकमान्य  तिलक  के  मृत्यु  दिवसों  पर  भी
 विशेष  कार्यक्रम  प्रसारित  किए  जाते  हे  tT

 (ग)  स्वामी  दयानन्द  के  जन्म  दिवस  पर

 कुछ  केन्द्रों  द्वारा  अपने  स्थानीय  कार्यत्रमों  में
 कार्यक्रम  प्रसारित  किए  जाते  हें  ।

 (घ)  सवाल  नहीं  उठता  ।

 विदेशों  में  रहने  वाले  भारतीय

 4534.  श्री ओ०  प्र०  त्यागी:  क्या
 वेदेशिक-कार्य  मंत्री  3  दिसम्बर,  967  के
 अतारांकित  प्रश्न  संख्या  4728  के  उत्तर  के
 सम्बंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विदेशों  में  रहने  वाले  ऐसे  भारतियों  ,
 की  संख्या  कितनी  है,  जिन्होंने  जिस  देश  में  वे
 रह  रहे  हैं,  उस  की  नागरिकता  स्वीकार  कर
 ली  हे  .  तथा  ऐसे  भारतियों  की  संख्या  कितनी
 है  जो  विदेशों  में  भारतीय  नागरिकों  की  हैसियत
 से  रह  रहे  हैं  a  और

 (ख)  विदेशों  में  रहने  वाले  भारतीय  के
 अधिकारों  तथा  उनकी  संस्कृति  की  रक्षा
 करने  के  लिये  सरक्रार  द्वारा  क्या  उपाय  किये
 गये  हें  ?

 प्रधान  मंत्री,  अणु  शक्तित  मंत्री,  योजना  मंत्री
 तथा  बदेशिक-कार्य  मंत्री  (श्रीमती  इन्दिरा
 गांघी)  :  (क)  दूसरे  देशों  की  नागरिकता  ले
 लेने  वाले  भारतियों  की  ठीक-ठीक  संख्या  बताना
 सम्भव  नहीं  है  क्योंकि  इस  तरह  के  सारे
 मामलों  की  सूचना  नहीं  मिलती  है  ।  जिन
 भारतीयों  ने  विदेशों  में  स्थानीय  नागरिकता
 ले  ली  है  और  जो  भारतीय  नागरिकों  के
 रूप  में  ही  विदेशों  में  रह  रहे  हैं,  उनके  बारे
 में  सूचना  इकट्ठी  की  जा  रही  है  और  यथाशी  धर
 सदन  की  मेज़  पर  रख  दी  जाएगी।

 (ख)  जिन  देशों  में  भारतीय  मूल  के  लोग

 वही  संख्या  में  बसे  हैं,  प्राय:  उन  सभी  में  भारत
 सरकार  के  राजनैतिक  और  दूसरे  प्रतिनिधि
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 हैं।  इनके  जरिए,  और  दूसरे  सूत्रों  के जरिए
 भी,  भारत  सरकार,  जब  कभी  आवश्यक  और
 सम्भव  होता  है  विदेशों  में  भारतीय  नागरिकों
 के  अधिकारों  की  रक्षा  के  लिए  कार्रवाई
 करती  है  1  ये  प्रतिनिधि  सांस्कृति:  मामलों
 की  भी  देखभाल  रखते  हैं  जो  कि  संबद्ध  देशों
 के  बहुत  से  द्विवपक्षोय  कार्यक्रमों  के  विषय
 भी  हैं।  इस  तरह के  क्षेत्रों  के  लिए  आकाश-
 वाणी के  राष्ट्रीय  कार्यक्रमों  के  अंतर्गत  भी  भारत
 की  संस्कृति  विषयक  कारयंक्रम  प्रसारित  किये
 जाते  हैं  ।  कुछ  देशों  में  गैर-सरकारी  संस्थाएं
 भी  भारतीय  संस्कृति  के  प्रसार  में  महत्वपूर्ण
 कार्य  करती  हैं

 EQuIPPING  OP  INDIAN  ARMY  WITH
 RocKeETs

 4535.  SHRI  =  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 DEFENCE  be  pleased  to  state  the  steps
 proposed  to  be  taken  to  equip  Indian
 army  with  rockets  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  PRO-
 DUCTION  (SHRI  L.  N.  MISHRA)  :
 It  is  not  in  the  public  interest  to  furnish
 the  information  asked  for.

 ‘1967-68  में  मध्य  प्रदेश  में  समाचारपत्रों  को
 विज्ञापन

 4536.  श्री  गं०  प्च०  दीक्षित  :  क्या

 सूचना  श्रौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  प्रत्येक  दैनिक  समा-
 चारपत्रों  को  i967-68  में  केन्द्रीय  सरकार
 के  विज्ञापनों  को  प्रकाशित  करने  के  लिये
 कितना  घन  दिया  गया  ;  और

 (ख)  यदि  कोई  धन  नहीं  दिया  गया,  तो
 इसके  क्या  कारण  हैं  ?

 सूचना  ओर  प्रसारण  मंत्री  (भो  के०  Ko:

 शाह)  :  (क)  और  (ख).  मध्य  प्रदेश  से  प्रकाशित

 होने  वाले  दैनिक  समाचारपत्रों  को,  2  अप्रैल,
 967  से  3:  दिसम्बर,  967  तक  की
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 अवधि  के  दौरान,  विज्ञापन  और  दृश्य  प्रचार
 निदेशालय  द्वारा  75,900  रुपए  के  मूल्य  के
 विज्ञापन  दिए  गए

 भिन्न  भिन्न  समाचार  पत्नों  को  दिए  गए
 विज्ञापनों  और  उनको  दी  गई  धन  राशि  के
 बारे  में  जो  सूचना  है  वह  विज्ञापन  और  दृश्य
 प्रचार  निदेशालय  और  सम्बन्धित  त्रों  के
 बीच  गोपनीय  समझी  जाती  है  ।  सम्बन्धित
 पन्नों  की  पूर्व  सहमति  के  बिना  इस  बारे  में
 इकतरफ़ा  सूचना  देना  अच्छी  व्यापार  नैतिकता
 नहीं  है  ।

 मध्य  प्रदेश  में  सेनिक  स्कूल
 4537.  श्रौ  जो०  सो०  दीक्षित  :  क्या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  मध्य  प्रदेश  में  कितने  सैनिक  स्कूल
 हैं  और  वे  कहां  कहां  स्थित  हैं  ;

 (ख)  उनमें  कितने  विद्यार्थी  प्रशिक्षण
 प्राप्त  कर  रहे  हैं  ;  और

 (ग)  उन  पर  प्रति  वर्ष  कितना  खर्च
 किया  जाता  है  ?
 प्रतिरक्षा  मंत्रालय  में  राज्यमंत्री  (श्री  ल०
 नौं०  सिश्र)  :  (क)  से  (ग).  :  सदस्य

 महोदय  का  ध्यान  इसी  विषय  (4)
 7-8-1967  के  अतारांकित  प्रश्न  संख्या
 830  और  (  2)  4-12-1967  अतारांकित

 प्रश्न  संख्या  29(0F  उत्तर  की ओर  आकर्षित
 किया  जाता  है,  जो  उन्होंने  ही  पूछे  थे।
 31-12-1967,  को रेवा  के  सैनिक  स्कूल  में
 छात्रों की  संख्या  थी  303,  और  967  वर्ष  के
 लिए  कुल  खर्च  था  लगभग  5,45,000  रुपये  ।

 अंगहीन  सेनिकों  को  रोजगार  दिलाना

 4538.  श्री  to  Wo  दीक्षित:  क्या

 रक्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  के  कुछ  सैनिक
 गत  भारत-पाकिस्तान  युद्ध  में  घायल  हो  गये
 थे  तथा  सैनिक  सेवा  के  अयोग्य  घोषित  किये
 गये  थे  ;  और

 PHALGUNA  30,  889  (SAKA)  792 Written  Answers

 (@)  यदि  हां,  तो  उसका  व्यौरा  क्या

 है  तथा  सरकार  ने  उनको  रोजगार  दिलाने
 के  लिये  क्या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिंह )  :

 (क)  तथा  (ख).  सूचना  इकट्ठी  की  जा
 रही  है  और  जभी  प्राप्य  हुई  सभा  के  पटल  पर
 रख  दी  जाएगी  ।

 Tour  BY  a  TEAM  OF  TRIBALS  OF  Hina
 CHAL  PRADESH

 4539.  SHRI  YAINA  DATT
 SHARMA  :  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  during
 November  and  December  967  a  tour
 of  certain  parts  of  India  by  a  party
 from  certain  isolated  tribal  areas  of
 Himachal  Pradesh  was  conducted  under
 a  scheme  of  the  Central  Government,

 (b)  the  district-wise  names  of  the
 persons  forming  this  party;

 (c)  the  principles  guiding  the  selection
 of  the  persons  for  the  party;

 (d)  whether  applications  from  in-
 tending  visitors  were  invited  before
 making  selections  for  this  tour;  and

 (e)  the  reasons  for  not  selection  from
 the  isolated  tribal  areas  of  the  Pangi
 tehsil  and  the  Bharamaur  Sub-tehsil  of
 the  Chamba  District  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  Yes,  sir.  The  tour
 organised  under  Border  Publicity  Scheme
 was  from  isolated  border  areas  of  Hima-
 chal  Pradesh.

 (b)  District-wise  list  of  names  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-52/68}.

 (c)  Intelligent  and  enlightened  per-
 sons  in  a  position  to  appreciate  the
 general  development  and  progress  in
 the  country  with  a  view  to  promoting
 ideas  of  unity  and  integration  and  for
 intercharge  of  culture  and  goodwill
 were  invited.
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 {d)  No,  Sir.

 (e)  Selections  were  confined  to  iso-
 lated  border  areas  only.  Pangi  Tehsil
 and  Bharampur  Sub-tehsil  do  not  fall
 within  the  category  of  isolated  border
 areas.

 TRIBALS  OF  HIMACHAL  PRADESH

 4540.  SHRI  YAJINA  DATT
 SHARMA  :  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  967
 from  the  districts  of  Kinnaur  and  Spiti
 and  Lahaul,  tribals  were  selected  for
 the  tour  of  certain  parts  of  India  under
 a  scheme  of  the  Central  Government;

 (b)  whether  the  respective  Deputy
 Commissioners  and  the  respective
 members  of  the  local  legislature  were
 consulted  in  selecting  the  persons;

 (c)  if  not,  the  reasons  therefor;  and

 (a)  why,  in  the  presence  of  two
 Central  Government  officers,  and  offi-
 cers  of  the  Himachal  Pradesh  Govera-
 ment  was  considered  necessary  to  be
 added  to  the  official  team  conducting
 this  tour?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  selection  was  made
 by  the  Government  of  Himachal  Pra-
 desh.

 (d)  The  officer  of  the  Himachal
 Pradesh  Government  was  included  in
 the  party  to  act  as  interpreter.

 Rapio  STATION  IN  HarYANa  STATE

 4542.  SHRI  SHRI  CHAND

 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  ००
 Pleased  to  state  :

 (a)  whether  Government  are  con-
 templating  to  set  up  a  Radio  Station
 in  the  State  of  Haryana;
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 (०)  if  so,  where  and  the  date  by
 which  it  is  to  be  set  up?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  and  (b).  There
 is  a  provision  in  the  Draft  Fourth  Five
 Year  Plan  for  the  setting  up  of  a  Radio
 Station  in  Haryana  State.  Its  actual
 installation,  however,  depends  upon
 the  availability  of  resources  and  neces-
 sary  foreign  exchange.  No  _  decision
 regarding  the  location  of  the  proposed
 station  has  yet  been  taken.

 सड़क  दुर्घटताओं  में  संनिक  गाड़ियों  का
 अन्तर्गस्त  होना

 4543.  श्री  हुकम  चन्द  कछवाय  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  पांच  वर्षों  में  सड़क  दुर्घटना
 में  भारतीय  सेना  की  कितनी  गाड़ियों  की

 पूरी  या  आंशिक  हानि  हुई  है  ;

 (ख)  इन  दुर्घटनाओं  के  फलस्वरूप  सरकार
 की  कितनी  हानि  हुई  है  ;

 (ग)  इन  दुर्घटनाओं  में  कितने  लोग  घायल

 हुए  और  कितने  लोग  मारे  गये  ;  और

 (घ)  मारे  गये  व्यक्तियों  के  परिवारों
 तथा  घायल  हुए  व्यक्तियों  को  मरकार  ने
 कितना  मुआवजा  दिया  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह):

 (क)  से  (ग).  सूचना  देने  वाला  एक  विवरण
 सभा  पटल  पर  रखा  है।  [पुस्तकालय  में  रख
 दिया  गया।  देंखिए  संख्या  =  LT-522/
 68].

 (घ)  सूचना  इकट्ठी  की  जा  रही  है  और
 जभी  प्राप्य  हुई  सभा  के  पटल  पर  रख  दो
 जाएगी  ।

 विमान  दवुषघंटनायें
 4544.  भरी  हुकम  चन्द.  का  क्या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  962  से  लेकर  अब  तक  भारतीय

 वायुसेना  के  कितने  विमान  दुषंटनाग्रस्त  हुए  ;
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 (8)  उन  दुषेटताओं  में  कितने  सैनिक
 अधिफारी  मारे  गये  ;

 (ग)  उनमें  पृथक  पृथक  कमीशन  प्राप्त
 तथा  नान  कमीशन  सैनिकों  की  संख्या  कितनी
 है  ;

 (घ)  उन  सैनिकों  के  परिवारों  को  मुआवजे
 के  रूप  में  कितनी  धनराशि  दी  गई;  और

 (=)  इन  विमान  दुर्घटनाओं  के  कारण
 सरकार  को  कितनी  हानि  हुई  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सह)  :  (क)
 256)

 (@)  3624

 (7)  कमीशन  प्राप्त  i66
 गर  कमीशन  प्राप्त  96  |

 (घ)  सूचना  इकट्ठी  की  जा  रही  है।
 (5)  लगभग  29.  03  करोड़  रुपये  ।

 मध्य  प्रदेश  में  आयद्ध  कारखाने

 4545.  श्री  हुकम  चन्द  कछवाय  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  कुल  कितने  आयुध
 कारखाने  हू  ;

 (ख)  उन  कारखानों  में  कूल  कितने  कर्म-
 चारी  काम  करते  हैं  ;

 (ग)  वर्ष  1965,  966  और  967
 में  अनियमितता  करने  के  आरोप  में  कितने
 कर्मचारियों  को  बर्खास्त  किया  गया  है;
 और

 (घ)  उपरोक्त  वर्षो  में  कुल  कितने  कर्म-
 'चारियों  को  स्थायी  बनाया  गया  ?

 प्रतिरक्षा  मंत्रालय  में  राज्यसंत्रो  (श्री
 Ao  Ato  सिश्र)  :  (क)  तीन  |  एक  और
 कारखाना  स्थापनाधीन  है  |

 (ख)  से  (घ).  सूचना,  इकट्ठी  की  जा
 "रही है,  और  सभा  के  पटल  पर  रख  दी  जाएगी  |
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 श्रीनगर  रेडियो  स्टेशन  से  समाचारों  का
 प्रसारण

 4546.  श्री  हकम  बन्द  कछवाय  :  क्या
 सूचमा  ओर  प्रसारण  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  श्रीनगर  रेडियो
 स्टेशन  से  हिन्दी  में  समाचार  प्रसारित  नहीं
 किये  जाते  हैं  ;

 (ख)  यदि  हां,
 है  ;  और

 (ग)  क्या  श्रीनगर  रेडियो  स्टेशन  से

 हिन्दी  में  समाचार  प्रसारित  करवाने  का  सरकार
 का  विचार  है  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  के०  के०

 शाह)  :  (क)  जी,  हां  1

 (@)  और  (ग).  वहां  के  लोगों  की आवश्य-
 कता  पूर्ति  के  लिए  रेडियो  श्रीनगर  पहले  ही
 काश्मीरी|उदूं  और  लहाखी  में  समाचार
 प्रसारित  करता  है  ।  जम्मू  कण्मीर  में  राज्य
 भाषा  उर्द  है  ।

 तो  उसके  क्या  कारण

 DAMAGE  TO  I.N.S.  GANGA

 4547.  SHRI  VISWANATHA
 MENON  :  Will  the  MINISTER  OF
 DEFENCE  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  I.N.S.
 Ganga  was  damaged  in  1955;

 (b)  whether  it  is  a  fact  that  the
 official  responsible  for  this  damage  was
 in-charge  of  ILN.S,  VIKRANT  when
 it  collided  with  a  Commercial  Tanker
 in  Madras  harbour  in  june,  ‘1967;

 (c)  whether  it  is  also  a  fact  that
 the  same  official  has  been  promoted,
 even  though  the  Court  of  Enquiry  bad
 categorically  given  direction  against
 his  promotion;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN'  SINGH)  :  (a)  INS
 GANGA  sustained  material  damage
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 to  one  unit  of  her  propelling  machi-
 nery  in  1960.

 (b)  No.  Sir.  The  same  officer  was,
 however,  the  Executive  Officer  and
 second  in  Command  in  INS  VIKRANT
 when  she  collided  with  a  commercial
 tanker  ia  August  966  in  Madras  har-
 bour.

 (९)  and  (9).  The  officer  has  been
 promoted  by  selection.  The  Court  of
 Enquiry  had  not  recommended  against
 the  promotion  of  the  officer.

 N.S.  “DHARAMI”

 4548,  SHRI  VISWANATHA  MEN-
 ON  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  amount  spent  on  the  pur-
 chase  of  I.N.S.  “Dharami”;

 (b)  when  it  was  purchased  and  for
 what  purpose:

 (c)  when  the  ship  was  put  into  ser-
 vice,  and

 (d)  whether  it  is  a  fact  that  this
 ship  is  used  for  carrying  some  cargo
 fram  one  place  to  the  other  and  if  50.
 the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  to
 (d).  Although  INS  Dharini  is  _prin-
 cipally  a  supply  and  repair  ship,  it  has
 been  and  can  be  used  in  other  opera-
 tional  roles.  It  will  not  be  in  the  pub-
 lic  interest  to  disclose  other  details.

 CANTONMENT  BOARDs

 4549.  SHRI  HEM  RAJ  :  Will  the
 Muister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  amount  sanctioned  for  the
 development  of  the  different  (Canton-
 ment  Boards  for  the  year  ‘1967-68
 and  how  much  of  it  has  been  utilised,
 Cantonment  Board-wise;  and

 (b)  the  amount  proposed  for  the
 year  1968-69,  for  their  development?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (b)  The  amount  proposed  as  speciat
 grant-in-aid  during  1968-69  for  the
 development  of  Cantonments  is  Rs.  55
 lakhs.

 RECRUITMENT  OF  STAFF  IN  THE  ALR.
 TELEVISION  CENTRE

 4550.  SHRI  RAM  CHARAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 State  :

 (a)  the  recruitment  rules  for  the  re-
 cruitment  of  the  staff  in  the  Television
 Centre  of  All  India  Radio;

 (b)  the  total  number  of  officers  so
 far  taken  from  the  trained  personnel
 of  Film  Institute  of  India  and  total
 number  of  personnel  recruited  from
 outside  directly/on  deputation;  and

 (c)  the  total  number  of  Scheduled
 Castes  and  Scheduled  Tribes  personnel
 Tecruited  so  far?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  Two  statements,
 One  indicating  the  Civil  posts  in  the
 Television  Centre  in  respect  of  which
 recruitment  rules  have  been  formally
 prescribed  and  notified  in  the  Gazette
 of  India,  and  another  showing  the
 methods  of  recruitment  followed  in
 respect  of  such  posts  for  which  formal
 recruitment  rules  have  not  been  noti-
 fied  are  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  WLT-523/
 68].  Another  statement  showing  the
 method  of  recruitment  of  staff  artists
 is  also  laid  on  the  Table  of  the  House.

 Regular  Staff
 Civil  Artists
 Staff

 (b)  Total  No.  of  officers
 taken  from  the
 trained  personnel  of
 the  Film  Institute  of
 India  :  Nil  2
 Total  No.  of
 Persons  _  recruited
 directly/on  depu-
 tation  :  85  ow
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 (  Scheduled
 Castes
 Scheduled  4
 Tribes

 24  The  information  in
 respect  of  Staff
 Artists  is  not  on
 record  as  there  is
 no  provision  for
 Special  Represen-
 tation  to  Scheduled
 Castes  and
 Scheduled  Tribes  in
 the  matter  of
 appointment  of
 Staff  Artists.

 FRIENDSHIP  SOCIETIES

 A551,  SHRI  RAM  CHARAN  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2070  on  the
 28th  February,  968  and  state  :

 (a)  whether  Government  are  aware
 that  the  Indo-American  Friendship
 Societies  are  mostly  financed  by  U.S.A.
 through  C.I.A.;  and

 (0)  if  so,  what  steps  Government
 have  taken  to  ban  such  organisations  in
 India  in  view  of  the  recent  disclosure
 of  C.LA.  activities  ?

 INDO-AMERICAN

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  There
 is  no  reason  to  believe  that  Indo-U.S.
 Friendship  Societies  are  mostly  financed
 through  the  CIA;

 (b)  Does  not  arise.

 BORDER  ROADS  ORGANISATION

 4552,  SHRI  RAM  CHARAN  :  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  307  on  the  28th  Febru-
 ary,  968  and  state  :

 (a)  ¢he  total  number  of  personnel
 who  have  been  taken  on  deputation  from
 the  States/Central  Offices  in  the  Border
 Roads  Organization;  and

 (b)  the  total  number  of  Scheduled
 Castes  and  Scheduled  Tribes  personnel
 among  them  ?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 PRODUCTION  (SHRI  L.  ्य,
 MISHRA):  (a)  The  total  number  of
 personnel  taken  on  deputation  from  the
 States/Central  Offices  and  serving  in
 Boarder  Roads  Organisation  is  given  be-
 low  :

 Offices  9
 Subordinates  82

 (b)  The  information  is  not  readily
 available  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 अदन  से  स्वदेश  लोटे  परिवारों  का  पुनर्वास

 4553.  श्री  नाथ्राम  अहिरवार  :  क्या
 वदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  छः:  महीनों  में  अदन  से
 कितने  भारतीय  परिवार  स्वदेश  लौटे  हैं  ;

 (ख)  उनमें  से  कितने  परिवारों  का

 पुनर्वास  किया  जा  चुका  है  और  कितने  परि-
 वारों  का  अभी  पुनर्वास  किया  जाना  है  ;
 और

 (ग)  उनको  रोजगार  देने  के  लिये  सरकार
 द्वारा  क्या  कार्य वाही  की  गई  है  ?

 बेदेशिक-कार्य  मंत्रालय  में  उप  मंत्री

 (श्री  सुरेन्द्र  पाल  सिह)  :  (क)  2
 सितंबर,  i967  और  29  फरवरी,
 968  के  बीच  कोई  2538  भारतीय  अदन

 से  भारत  आए,  इनमें  भारतीय  मूल  के  व्यक्ति
 भी  शामिल  हैं  ।  चूंकि  कई  लोगों  की  पत्नियां
 और  बच्चे  पहले  ही  भारत  आ  गये  थे  इसलिए
 इस  तरह  के  परिवारों  की  ठीक-ठीक  संख्या
 आंकना  कठिन  है  ।  बहरहाल,  अनुमान  यह
 लगाया  जाता  है  कि  कोई  900  परिवार  भारत
 आए  हैं।

 (ख)  स्थानीय  अधिकारियों  ने  देश
 प्रत्यावतियों  के अदन  से  अपनी  आस्तियां  ले
 जाने  की  इजाजत  दे  दी  और  इसलिए  पुनर्वास
 का  प्रश्न  नहीं  उठा  ।

 (ग)  प्रश्न  नहीं  उठता  ।
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 SAINIK  SAMACHAR
 4554,  SHRI  0.  Ss.  REDDI  :  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  some  persons  were  ap-
 pointed  in  Sainik  Samachar  on  ad  hoc
 basis  against  journalists’  vacancies;

 (b)  if  so,  the  details  of  their  designa-.
 tion,  date  of  appointments  and  qualifica-
 tions;  and

 (c)  when  these  incumbents  are  likely
 to  be  regularised  in  Sainik  Samachar  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-524/68].

 SAINIK  SAMACHAR
 4555.  SHRI  G.  S.  REDDI:  Will

 the  Minister  of  DEFENCE  be  pleased
 to  State  :

 (a)  the  chances  of  promotion  open
 to  the  Sub-Editors  and  Assistant  Journa-
 lists  of  Sainik  Samachar;

 (b)  whether  Government  are  con-
 sidering  any  proposal  to  improve  their
 service  conditions;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  to  (c).
 Recruitment  rules  for  posts  of  Sub-
 Editors  in  ‘Sainik  Samachar’  provide  for
 promotion  of  Translators  to  such  posts.
 Most  of  the  Translators  have  been  re-
 categorised  as  Assistant  Journalists,
 steps  are  being  taken  to  amend  the  re-
 cruitment  rules  for  posts  of  Sub-Editors
 so  as  to  provide  for  promotion  of
 Assistant  Journalists  to  such  posts.

 Recruitment  rules  for  higher  posts  do
 net  provide  for  promotion  of  Sub-
 Editors  to  such  posts.

 The  question  of  making  suitable  pro-
 vision  for  promotion  of  Sub-Editors,  in
 the  recruitment  rules  for  higher  posts  is
 Being  considered.  The  feasibility  of

 MARCH  20,  2968  Written  Answers  802

 amalgamating  journalistic  posts  in  the
 Directorate  of  Public  Relations  (De-
 fence),  including  those  on  the  establish-
 ment  of  ‘Sainik  Samachar’,  with  similar
 posts  elsewhere  is  also  under  examina-
 tion.

 SAINIK  SAMACHAR
 4556.  SHRI  0.  $.  REDDI:  Will

 the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  a  combined  cadre  with
 all  the  journalists’  posts  in  the  Directo-
 rate  of  Public  Relations  and  Sainik
 Samachar  was  formed  recently;

 (b)  whether  it  is  a  fact  that  some
 categories  of  posts  were  later  with-
 drawn  from  the  cadre;  and

 (c)  if  so,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  and  (b).
 Yes,  Sir.

 (c)  The  non-gazetted  Journalists  posts
 in  the  Directorate  of  Public  Relations
 wete  excluded  purely  for  administrative
 purposes.  This  would  not  deprive  the
 have  accrued  to  them  had  the  posts  not
 have  accrued  to  them  had  the  posts  not
 been  excluded.

 FILMs  EXHIBITED  ABROAD
 4558.  SHRI  JUGAL  MONDAL  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  the  number  and  names  of  films
 produced  in  India  which  have  been  ex-
 hibited  in  USSR,  U.S.A.,  Britain,  Iran
 and  Afghanistan  during  the  last  five
 years;

 (b)  the  names  of  those  films  which
 earned  the  highest  foreign  exchange  in
 these  countries  during  the  above  period;

 (c)  whether  it  is  a  fact  that  many  films
 have  been  sent  to  these  countries  which
 did  not  hit  box  office  in  India  and  also
 in  foreign  countries;  and

 (a)  if  so,  why  the  Indian  Motion  Pic-
 ture  Export  Corporation  sent  films  to
 the  foreign  countries  which  failed  in
 India  at  the  box  office  ?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 BROADCAST  FROM  A.I.R.  IMPHAL  IN
 LocaL  LANGUAGE

 4559.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  work
 of  production  for  broadcasf  in  the  A.LR.
 Imphal  is  done  in  Manipuri  and  other
 local  dialects;

 (b)  whether  it  is  also  a  fact  that
 there  are  no  Producers  or  Assistant  Pro-
 ducers  in  the  A.ILR.  Imphal;

 (c)  if  so,  who  actually  carrles  out
 the  work  of  production  for  the  daily
 broadcast  in  the  local  languages;  and

 (d)  why  the  local  artist  incumbents  of
 this  Station  are  not  made  Producers  of
 Assistant  Producers  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Programme  Executives
 by  Staff  Artists.

 assisted

 (d)  Due  to  the  pressing  need  for
 economy,  no  post  of  Assistant  Producers
 has  been  created  at  Imphal  so  far  but
 the  question  is  under  consideration.

 ‘INDIAN  News’  WEEKLY  PUBLISHED  BY
 INDIAN  EMBASSY  IN  WASHINGTON

 4560,  SHRI  NANJA  GOWDER  :
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 weekly  “Indian  News”  published  by  the
 Indian  Embassy  in  Washington  has
 provoked  criticism  of  some  of  its  con-
 tents  by  printing  excerpts  from  a  book
 by  Swami  Vivekananda;  and

 (b)  if  so,  the  action  taken  thereon  ?
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 THE  PRIME  MINISTER,  MENIS-
 TER  OF  ATOMIC  ENERGY  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  (a)
 Yes,  Sir,  Some  excerpts  from  Swami  Vi-
 vekananda’s  book  “Raja  Yoga”  were
 published  in  the  weekly  “India  News”
 issued  by  our  Embassy  in  Washington.
 Objections  have  been  raised  in  some
 quarters  to  a  reference  in  the  excerpts
 to  Prophet  Mohammed.

 (b)  An  apology  has  been  published  by
 the  editor  in  a  subsequent  issue  of  the
 weekly  expressing  his  regret  in  having
 allowed  the  reference  to  appear  in  the
 journal.

 TRAINING  INSTITUTE  OF  MOUNTAINBER-
 ING

 456l.  SHRI  NANJA  GOWDER  :
 Will  the  Minister  of  DEFENCR  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  his  Minis-
 try  do  not  propose  to  start  a  trianing
 Institute  of  Mountaineering  in  Nilgiri;

 (b)  whether  it  is  also  a  fact  that  a
 Rock  climbing  course  under  the  assis-
 tance  of  the  Nehru  Institute  of  Moun-
 taineering  was  conducted  there  last
 year;  and

 (c)  if  so,  the  reason  for  not  starting
 the  Institute  in  Nilgiri  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (c).  No,  Sir.  One  of  the  principal
 reasons  for  this  is  that  no  snow  or  ice-
 craft  training  can  be  given  in  the  Nil-
 giri.

 (b)  Two  rock  Climbing  Courses  were
 conducted  in  April-May  967  with  the
 assistance  of  the  Instructors  deputed
 by  the  Nehru  Institute  of  Mountaineer-
 ing,  Uttar  Kashi.

 ACTIVITTEs  IN  EAST  AFRICA  OF  Dr,  Y.
 NAJMUDDIN

 4562.  SHRI  GEORGE  FERNAN-
 DES:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  receiv-
 ed  any  complaints  from  any  source  in-
 cluding  the  Indian  Commission  in
 Nairobi  regarding  the  activities  in  East
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 Africa  of  Dr.  Y.  Najmuddin,  a  religious
 head  of  the  Dawoadi  Bohra  community;

 (b)  if  so,  the  nature  of  the  complaints
 and  the  dates  and  sources  of  receipt  of
 those  complaints;  and

 (c)  what  action  has  been  taken  by
 the  Government  thereon  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS.
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  (a)
 and  (b).  We  have  not  received  any  com-
 plaint  from  our  High  Commision
 in  Nairobi.  However,  the  editor  of
 the  Dawoodi  Bohra  Bulletin,  Bom-
 bay,  has  mentioned  in  a  7  letter
 dated  the  l0th  July,  1967,  to  the
 then  Foreign  Minister  about  the  activi-
 ties  of  Dr.  Y.  Najmuddin,  brother  of
 His  Holiness  Dr.  Syedna  Mohammed
 Burhanuddin  Saheb  in  East  Africa.  It  is
 alleged  that  large  sums  of  money  collec-
 ted  by  the  Bohra  priests  through  ‘Ziafat’
 ‘Salams’,  ‘Paglas’,  ‘Majles’,  etc.  in  East
 African  countries  go  to  their  personal
 accounts  in  Switzerland  instead  of  the
 money  remaining  either  in  East  Africa
 or  coming  to  India.  Besides,  an  assur-
 ance  given  to  the  Bohra  community  after
 the  High  Priest’s  visit  to  East  Africa  in
 १63  that  a  ‘Seifi  Foundation’  at  a  cost  of
 £50,000  would  be  set_up  for  the  bene-
 fit  of  the  Bohras  in  Kenya,  Uganda,
 Malagasy,  Mauritius  and  Tanzania,  has
 not  yet  been  fulfilled.

 (c)  Government  cannot  interfere
 with  the  internal  management  of  the
 Bohra  community’s  religious  affairs.

 मुंगेर  में  बन्दूक  बनाने  का  कारखाना

 4564.  श्री  मघु  लिमये  :  क्या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  सरकार
 के  नियंत्रण  अथवा  निर्देशन  में  मुंगेर  में  बन्दूक
 बनाने  का  एक  कारखाना  चल  रहा  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  इस  कार-
 खाने  में  अथवा  भारत  के  अन्य  आयुध  कारखानों
 में  केवल  2,  4  तया  6  नम्बर  के  ही  कारतूस
 बनाये  जाते  हैं  ;
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 (7)  क्या  उसी  नम्बर  के  विदेशी  कारतूसों
 के  मुकावले  इन  कारतूसों  की  ताकत  कम  होती
 @;  और  ॥

 (घ)  यदि  हां,  तो  क्या  इस  कारखाने  में
 अथवा  इस  किस्म  के  अन्य  कारखानों  में  गोलियों

 (बुलेट)  %  निर्माण  को  भी  प्राथमिकता  दी
 जायेगा  और  यदि  नहीं,  तो  उसके  क्या  कारण
 a5
 =:

 प्रतिरक्षा  मंत्रालय  में  राज्यमंत्री
 ल०  ना०  मिश्र)  :  (क)  जी,  नहीं  ।

 (श्री

 (ख)  12 बोर  के  2,  4  तथा  6,  7और  8
 नम्बर  के  कारतूसों  का  आयूध  कारखाने  में
 निर्माण  किया  जा  रहा  है  ।

 (ग)  आयुध  कारखानों  दे  कारतूस  उसी
 नम्बर  के  विदेशी  निर्माण  के  कारतूसों  का  अच्छा
 लगा  खा  सकते  हैं  ।

 (घ)  प्रश्न  नहीं  उठता  |

 GUN  AND  SHELL  FAcTory,  CALCUTTA

 4565,  SHRI  D.  N.  PATODIA  :
 SHRI  DEVEN  SEN  :
 SHRI  ANBUCHEZHIAN  :
 SHRI  DEIVEEKAN  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Gun
 and  Shell  Factory  at  Dum  Dum,
 Calcutta,  has  been  closed  down;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  loss  suffered  due  to  the  clo-
 sure;  and

 (d)  when  it  is  likely  to  be  reopened  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA)  :  (a)  The  Gun
 and  Shell  Factory  is  situated  at  Cossi-
 pore.  It  had  to  be  closed  from  4th
 March  5.30  P.M.  to  8th  March,  1968.

 (b)  Two  workers  (one  from  the  Fac-
 tory  and  one  from  the  Inspectorate)
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 ‘were  suspended  on  account  of  their  al-
 leged  misconduct  in  the  canteen  on  Ist
 March,  968  during  lunch  time.  This
 jed  to  a  demonstration  by  some
 workers  on  4-3-1968  for  immediate  and
 unconditional  withdrawal  of  the
 orders  of  suspension.  Subsequently,
 an  attempt  was  made  on  a  vital  installa-
 tion  of  the  factory.  To  protect  the  ins-
 tallations  from  damage,  the  factory  was
 closed.

 (c)  The  information  regarding  value
 of  Joss  in  production  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House.

 (d)  The  factory  was  re-opened  from
 the  morning  shift  on  Saturday  the  9th
 March,  1968.  It  also  worked  on  Sunday
 the  l0th  March,  968  in  lieu  of  Friday
 the  8th  March,  1968.

 Sarmyik  SCHOOL,  KORUKONDA,  ANDHR4‘
 PRADESH

 4566.  SHRI  V.  NARASIMHA  RAO  :
 SHRI  K.  SURYANARA-

 YANA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  a  news  item  appear-
 ing  in  the  ‘Andhra  Patrika’  on  the  Sth
 March,  968  that  the  Students-Parents’
 Association  of  Korukonda  Sainik
 School,  Andhra  Pradesh  have  complain-
 ed  that  the  management  had  not  utilised
 the  funds  for  the  Welfare  of  the
 students;

 (b)  whether  aay  investigation  has
 been  made  in  the  matter;  and

 (c)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  _  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  to  (c)-

 A  Memorandum  by  a  “Korukonda
 Sainik  School  Parents’  Association”  con-
 taining  complaints  regarding  the  poor
 quality  of  the  food  and  other  matters
 has  been  received.  The  matter  is  being
 looked  into.
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 INDIA’s  TRADE  RELATIONS  WITH  G.D.R.

 4567.  SHRI  M.  MEGHACHAN-
 DRA:  Will  the  Minister  of  EEXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Federal  Republic  of
 Germany  and  its  Chancellor  have  taken
 objection  to  India’s  having  Trade  rela-
 tions  with  German  Democratic  Republic;
 and

 (b)  if  so,
 thereto  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Government's  reaction

 विदेश  भेजे  गये  प्रतिनिधिमंडल

 4568.  श्री  ओंकारलाल  बोहरा  :  क्या
 वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  गत  वर्ष  विभिन्न  प्रयोजनों  के  लिये
 उनके  मंत्रालय  ने  कितने  प्रतिनिधिमंडल  विदेश
 भेजे  थे  और  वे  किन-किन  देशों  को  भ्रेजे  गये
 और  इन  प्रतिनिधिमंडलों  में  कितने-कितने
 व्यक्ति  थे

 (ख)  कितने  तथा  किन-किन  संसद्  सदस्यों
 को  इन  प्रतिनिधिमंडलों  के  साथ  जाने  का
 अवसर  दिया  गया  और  उनका  चयन  किस
 आधार  पर  किया  गया  ;  और

 (ग)  क्या  निकट  भविष्य  में  भी  ऐसे
 प्रतिनिधिमंडल  बाहर  भेजने  का  विचार
 है?

 प्रधान  मंत्री,  अणु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वदेशिक-कार्य  मंत्री  (श्रीमती
 इन्दिरा  गांधी  )  :  (क)  I967  में  कुल
 मिलाकर  3:  प्रतिनिधिमंडल  विदेशों  को
 भेजे  गए  थे  :

 आस्ट्रेलिया,  बर्मा,  कनाडा,  कम्बोडिया,
 जर्मन  संघीय  गणराज्य,  घाना,  हांगकांग,
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 इस्डोमेशिया,  .  ईरान,  जापान,  फीनिया,

 कुबाइत,  लागोस,  लाइबीरिया,  मलयेशिया,
 मारिशस,  पाकिस्तान,  फिलीपीन्स,  दक्षिण
 यमन  (अदन)  लोक  गणराज्य,  सऊदी  अरब,

 सिंगापुर,  स्विटजरलंण्ड,  धाइलैण्ड,  संयुक्त
 अरब  गणराज्य,  युनाइटेड  किंगडम,  संयुक्त
 राज्य  अमरीका,  सोवियत  समाजवादी
 गणतंत्र  संघ  और  युगोस्लाविया  ।

 इन  प्रतिनिधिमंडलों  के  कुल  सदस्यों  की

 संख्या  48  थी  ।

 (ख)  संसद्  के  निम्नलिखित  8  सदस्य

 (मंत्रियों  को  छोड़कर)  शामिल  किए  गए
 थे:

 .  श्रो  डी०  एन०  तिवारी

 2.  श्रीमती  विजयलक्ष्मी  पंडित

 3.  श्रोमती  ललिता  राजागोपालन

 4.  श्रीमती  देवकी  गोपी  दास

 5.  श्री  राम  निवास  मिर्घा

 6.  श्री  आर०  डी०  भंडारी

 7.  श्री  संत  बक्स  सिंह
 8.  श्री  हयातुला  अंसारी

 संसदू-सदस्यों  का  चुनाव  प्रधान  मंत्री,  लोक
 सभा  के  अध्यक्ष  के  अथवा  राज्य  सभा  के
 सभापति  (जहां  का  भो  सदस्य  हो  )  के  परामर्श
 से  करती  है।

 (ग)  इस  समय  हालांकि  ऐसे  किसी
 प्रस्ताव  पर  विचार  नहीं  किया  जा  रहा  है,
 लेकिन  जब  कभी  जरूरी  होगा  इस  प्रकार  के
 शिष्टमंडेल  भेजे  जाएंगे  |

 1967-68  में  आयात  किये  गये  चलचितर

 4569.  श्री  ओंकार  लाल  बोहरा  :  क्या

 सूचना  ओर  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  वर्ष  i967-68  में  कितनी  तथा
 किन  देशों  से  फिल्में  आयात  की  गई  और
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 इन  का  आयात  किस  तीति  के  अभ्तर्यत  किया
 गया  ;  «

 (8)  इनके  आयात  पर  कितनी  मुद्रा
 व्यय  की  गई  ;  और

 (ग)  वर्ष  967-6  8  में  कितनी  तथा  किन
 देशों  को  भारतीय  फिल्मों  का  निर्यात  किया
 गया  और  उससे  कितनी  विदेश  मुद्रा  मिली ;?

 सूचना  ओर  प्रसारण  मंत्री  (श्री  के०  के०

 शाह)  :  (क)  से  (ग).  सूचना  एकत्र  की
 जा  रही  है  और  सदन  की  मेज  पर  रख  दी
 जाएगी  ।

 Use  oF  AIRFIELDS  BY  M.P.  GOVERN-
 MENT

 4570.  SHRI  =  NITIRAJ  SINGH
 CHOUDHARY  :

 SHRI  G.  C.  DIXIT  :
 SHRIMATI  AGAM_  DASS

 GURU  MINIMATA  :
 SHRI  MANIBHAI  J.  PATEL  :
 SHRI  NATHU  RAM  AHIR-

 WAR  :
 SHRI  LAKHAN  LAL

 GUPTA  :
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :

 (a)  whether  any  communication  has
 been  received  from  the  Government  of
 Madhya  Pradesh  requesting  for  general
 permission  enabling  the  State  Govern-
 ment  aircraft  to  land  on  the  airfields  of
 Neemuch,  Gwalior  and  Allahabad,
 which  are  controlled  by  the  Ministry  of
 Defence  without  having  to  obtain  prior
 concurrence  for  landing  at  each  occa-
 sion;  and

 (b)  if  so,  the  decision  of  Government
 thereon  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA)  :  (a)  Yes,  Sir.

 (b)  It  was  not  found  possible  to
 agree  to  the  relaxation  asked  for.
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 STRENGTH  OF  INVESTIGATORS  AND  INs-
 RECTORS  IN  THE  NATIONAL  SAMPLE

 SuRvEY  OFFICE,  JAIPUR
 457l.  SHRI  ONKAR  LAL  BERWA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  the  strength  of  Investigators  and
 Inspectors  in  the  National  Sample  Sur-
 vey  Office,  Jaipur  and  representation
 of  scheduled  castes  and  tribes  in  differ-
 ent  posts;

 (b)  whether  it  is  a  fact  that  the
 quota  reserved  for  scheduled  castes  for
 the  post  of  Inspectors  was  not  filled  up
 at  all  by  direct  recruitment  or  promotion
 for  the  last  8  years;  and

 (c)  if  so,  the  action  taken  in
 Tegard  so  far?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)
 The  strength  of  Inspectors  and  Investi-
 gators  in  the  National  Sample  Survey
 Office,  Jaipur  is  9  and  41  respectively.
 There  are  two  scheduled  castes  and  one
 scheduled  tribe  Investigators,  No
 Inspector  belongs  to  scheduled  castes
 and  tribes.

 (b)  and  (c).  The  post  of  Inspector
 is  a  selection  post  and  all  vacancies  arc
 required  to  be  filled  by  promotion.  Re-
 servation  of  posts  in  favour  of  scheduled
 castes  and  tribes  was  introduced  in
 November,  1963.  Since  then  there  has
 been  only  one  vacancy  each,  during  the
 years  966  and  1967,  and  these  had  to
 be  treated  as  unreserved  as  per  existing
 rules.

 this

 Vieer  Type  Fast  REACTORS

 4572.  SHRI  NITIRAJ  SINGH
 CHOUDHARY:  Will  the  PRIME
 MINISTER  be  pleased  to  state  :

 (a)  whether  Viper  type  fast  reactors
 would  be  designed  and  built  in  this
 country;

 (b)  if  so,  by  what  time;  and

 (c)  if  not,  the  reasons  therefor  ?
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 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)
 to  (c),  At  present  there  is  no  proposal
 for  designing  or  constructing  this  type
 of  reactor  in  India.

 ७५६  07  NEUTRONS

 4573.  SHRI  NITIRAJ  SINGH
 CHOUDHARY:  Will  the  PRIME
 MINISTER  be  pleased  to  state  the  pur-
 poses  for  which  Neutrons  are  being
 used  in  the  country  at  present  and  to
 which  their  use  is  to  be  extended  ?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI)  :  Neutrons
 ure  used  in  a  reactor  to  sustain  the
 chain  reaction.  Neutrons  from  our
 research  reactors  are  used  for  the  follow-
 ing  purposes  :

 (a)  Radiation  damage  experiments,
 (b)  Neutron  beam  research  in  Nuc-

 lear  and  Solid  State  Physics,
 (c)  Production  of  Isotopes.

 Portable  neutron  sources  are  used
 for  measurements  of  moisture  content
 in  soil.

 In  future,  neutron  induced  fission
 would  provide  electricity  from  atomic
 energy.

 ENTERTAINMENT  TAXES  ON  FILMS
 4574.  SHRI  YASHPAL  SINGH:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  any  directives  have  been
 issued  to  the  State  Governments  regard-
 ing  certain  exemption  given  in  the  enter-
 tainment  taxes  levied  on  local  films;

 (b)  whether  Government  are  aware
 of  the  fact  that  uneven  and  different
 systems  and  conditions  are  prevailing
 in  the  case  of  levying  of  entertainment
 taxes  on  films  in  different  States;  and
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 (c)  if  so,  the  steps  taken  to  have  a
 uniform  system  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Central  Government  have
 been  in  correspondence  with  the  State
 Governments  to  bring  about  rationalisa-
 tion  of  entertainment-tax  but  in  view  of
 the  resultant  loss  in  revenues,  the  State
 Governments  have  generally  been  reluc-
 tant  to  accept  the  proposal.

 AIRCRAFT  CRASH  ON  26TH  JANUARY,
 968

 4575.  SHRI  KAMESHWAR  SINGH:
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  one  Air-
 craft  crashed  after  the  fly-past  on  the
 26th  of  January,  1968;

 (b)  if  so,  the  news  has  been  suppres-
 sed;  and

 (c)  the  type  of  aircraft
 the  accident  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  to  (c).
 No,  Sir.  But  an  accident  of  the  type
 took  place  on  the  29th  January,  1968.
 when  the  aircraft  which  had  participated
 in  the  fly-past  was  returning  to  the
 base.

 crashed  in

 As  usual  in  the  case  of  such  accidents,
 the  next-of-kin  of  the  pilot  killed  in  the
 accident,  was  informed.  The  news  rc-
 garding  the  accident  appeared  in  certain
 newspapers.

 2  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC

 IMPORTANCE
 REPORTED  FIRING  BY  THE  UNDERGROUND

 Naas  ON  THE  SECURITY  FORCES
 SHRI  CHENGALRAYA  NAIDU

 (Chittoor)  Sir,  I  call  the  attention  of
 the  Minister  of  External  Affairs  to  the

 968  hostile  Nagas  on
 Security  Forces  (C.A.)

 844

 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon  :—

 The  reported  firing  by  the  Under-
 ground  Nagas  on  the  Security  Forces.
 recently  which  has  aroused  consider-
 able  tension  in  the  area.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI)  :  On
 7th  March,  1968,  our  security  forces  in
 Kohima  District  of  Nagaland  State  re-
 ceived  information  that  a  gang  of  appro-
 ximately  200  armed  Underground
 Nagas  was  camping  at  Thetsema  village.
 40  miles  South  East  of  Kohima.  The
 same  gang  was  earlier  reported  to  have
 camped  in  Chobama  village,  about  the
 same  distant  from  Kohima.  As  our
 security  forces  approached  Thetsema
 village  on  9th  March,  1968,  the  Under-
 ground  opened  fire  on  them.  Our
 security  forces  returned  the  fire  and  in
 the  exchange,  one  Underground  Naga
 is  believed  to  have  been  killed.  Onc
 jawan  of  the  security  forces  sustained
 injuries,  The  hostiles  vacated  the  camp
 which  they  had  established  in  the
 village  school  and  immediately  with-
 drew.  The  situation  is  being  kept  under
 careful  watch.

 SHRI  CHENGALRAYA  NAIDU:
 Under  the  guise  of  cease-fire  the
 Underground  Nagas  are  having  con-
 nections  with  China  and  their  agents
 here—you  call  them  Communists
 (Marxist)  or  Left  Communists—and
 are  having  an  alliance  with  them,  Thesc
 people  are  only  acting  as  the  agents  of
 the  Chinese  and  are  helping  the
 Underground  Nagas.  They  are  creat-
 ing  trouble  in  the  country.  Will  the
 Government  take  action  to  ban  the
 Communist  (Marxist)  Party—you  call
 them,  Left  Communists—in  the  coun-
 try?

 SHRIMATI  INDIRA  GANDHI  :
 There  is  no  proposed  to  ban  any  party.

 SHRI  NAMBIAR  (Tiruchirapalli)  :
 It  is  a  conspiracy.  It  is  being  repeated
 every  day.
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 SHRI  K.  N,  TIWARY  (Bettiah)  :
 Not  against  you;  only  against  those  who
 are  anti-national.

 श्री  रघुवोर  सिंह  शास्त्रों  (बागपत)  :

 श्रीमन्,  सन्,  964  से  हमारा  अंडरग्राउन्ड
 नागाओं  के  साथ  सीज्ञ  फायर  ऐग्रीमेंट  चल  रहा
 है  और  अभी  फरवरी  से  हमारी  सरकार  ने
 उसे  तीन  महीने  के  लिये  और  बढ़ाया  है  ।
 अब  तक  तो  नागा  लोग  नागरिकों  पर  हमला
 करते  थे,  उन्हें  मारते  थे,  रेलें  उड़ाते  थे लेकिन
 यह  पहली  घटना  है  कि  उन्होंने  हमारी  फौजों
 पर  भी  आक्रमण  किया  है  और  यही  नहीं
 रिपोर्ट  तो  यहां  तक  हैं  कि  500  से  ज्यादा
 नागाओं  का  एक  दल  उन  के  जो  तथाकथित
 सेनाध्यक्ष  हें  जनरल  अंगामी  उन के  नेतृत्व  में
 बर्मा  के  रास्ते  चीन  जाते  हैँ  7  यह  बात
 काफी  सीरिअस  है  कि  जब  उन  का  एक  अधि-
 कारी  बाकायदा  जा  रहा  है  तो  यह  नहीं  कहा
 जा  सकता  कि  जो  अंडरग्राउंड  नागाज़  हैं
 वह  इस  में  शामिल  नहीं  हैं  7  डा०  टी०  एन०
 अंगामी  जो  वहां  हमारे  मुख्य  मंत्री  हें  उन्होंने
 कल  ही  इस  संबंध  में  एक  वक्तव्य  भी  दिया  हूँ
 और  उस  में  उन्होंने  कहा  है  कि  में  इन  लोगों
 से  बातचीत  करने  के  बाद  इस  निष्कर्ष  पर

 पहुंचा  हुं  कि हमारा  कोई  पोलिटिकल  सेटिल-
 मेंट  उन  के  साथ  नहीं  हो  सकता  ।  नागाओं  ने
 जो  हम  ने  उन  के  साथ  युद्ध  विराम  किया  है
 और  इस  के  बाद  उस  को  'एक्सटेंड  किया  हैं
 उसकी  भी  उन्होंने  बाजाब्ता  घोषणा  नहीं
 की  ।  उन्होंने  अपने  प्रतिनिधियों  को  नामिनेट

 नहीं  किया  ।  तो  ऐसी  स्थिति  में  में  अपने  प्रधान
 मंत्री  से  पूछना  चाहता  हूं  कि अब  सरकार  की
 क्या  नीति  है  क्योंकि  देश  की  भावना
 यह  हैं  कि  अब  यह  मामला  साफ  होना
 चाहिए  ।  हम  जो  यह  बातचीत  बढ़ाते
 चल  जा  रहे  हें  और  वह  इस  को  बढ़ाने
 की  घोषणा  भी  नहीं  करते  इस  का  सीधा  सा
 मतलब  है  कि  वे  अपनी  तैयारी  कर  रहें  हें
 और  आप  पर  दबाव  डाल  रहे  हें  और  सरकार
 उसी  रास्ते  पर  चल  रही  है  जिस  रास्ते  पर
 बराबर  पिछले  सालों  से  चली  आ  रही  हैँ  ।

 PHALGUNA  30,  889  (SAKA)  hostile  Nagas  on
 Security  Forces  (C.A.)

 ऐसी  स्थिति  में  सरकार  अपनी  नीति  को  बदल॑मे
 के  लिए  तैयार  है  या  नहीं  यह  में  प्रधान  मंत्री
 से  प्रश्न  करना  चाहता  हूं  1

 ओमती  इन्दिरा  गाँधी:  यह  जो  एक
 इंसीडेंट  अभी  हुआ  यह  जरूर  गंभीर  है  और
 जैसा  माननीय  सदस्य  महसूस  करेंगे  फौरन
 कदम  उठाया  गया  और  सफलतापूर्वक
 उठाया  गया  ।  जब  से  यह  सीज़  फायर  हुआ  है
 तब  से  थोड़े  बहुत  ऐसे  वाकयात  होते  रहते  हें  t
 यह  पहला  है  जैसा  माननीय  सदस्य  ने  कहा  जो
 कुछ  गंभीर  है  ।  लेकिन  यह  जो  दूसरे  हुए  हें
 यह  नागालैण्ड  में  नहीं  हुए  हें  बल्कि  मणिपुर
 में  हुए  हें  और  वहां  भी  उन  का  मुकाबिला
 जोरों  स ेऔर  सफलतापूर्वक  किया  जा  रहा  हें
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 जहां  तक  नीति  का  सम्बन्ध  है,  वह  प्रश्न
 यह  है  कि  जो  वहां  पर  एक  स्थिति  उठी  है
 उसका  सामना  कैसे  किया  जाये  ?  अधिकतर
 जैसे  यहां  कई  |  दफे  मेने  कहा  कि  वहां  पर

 बहुत  से  नागा  ऐसे  हें  जैसे  कि  जो  नागालैण्ड
 की  सरकार  है  और  उन  के  साथी  हैं,  जो  चाहते
 हैं  कि  यह  सब  कार्यवाहियां,  जो  नाजायज
 कार्यवाहियां  हो  रही  हें  वह  रोकी  जाएं  ।
 हमारी  नीति  है  कि  इस  काम  में  उन  के  हाथ
 मजबूत  करें  और  कोशिश  करें  कि  अधिक  से
 अधिक  नागा  हमारी  तरफ  आयें  ।  हम  यह
 समझते  हें  कि  जब  से  यह  बातचीत  चली  हूँ
 चाहे  एक  गुट  हो  अंडरग्राउंड  नागाज़  का  जो

 बहुत  ही  नाजायज  और  गलत  बातें  करता

 हो  जिस  का  हम  पूरी  तरह  से  सामना  करने  की
 कोशिश  कर  रहे  हैं  लेकिन  नागालैण्ड  की
 साधारण  जनता  में  एक  शांति  रहे  यह  भावना
 आई  है  और  फैल  रही  हैं  और  हम  को  ऐसा
 कुछ  नहीं  करना  चाहिए  कि  उस  भावना  को
 भंग  करें  ।  लेकिन  साथ  ही  साथ  में  यह  जरूर
 कहना  चाहती  हूं  कि  जहां  भी  कहीं  कोई  ऐसे
 गलत  कदम  कुछ  लोगों  ने  उठाए  हें  कि  जिससे
 सीज़-फायर  भंग  हो  तो  उस  के  लिये  हमें  पूरी
 तरह  से  तैयार  रहना  चाहिए  |

 SHRI  HEM  BARUA  (Mangaldai)  :
 You  have  been  told  on  the  floor  of  this
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 [Shri  Hem  Barua]
 House  that  the  word  ‘cease-fire?  must
 not  be  used.

 MR.  SPEAKER  :  The  Members  who
 have  put  the  Calling  Attention  notice
 are  still  there.

 SHRIMATI  INDIRA  GANDHI  :  ]
 am  very  sorry,  suspension  of  operation;
 I  can  correct  it.

 श्री  रधुबोर  सिह  शास्त्रों  :  अध्यक्ष  महोदय,
 मेरा  निवेदन  है  कि  प्रधान  मंत्री  जी  ने  मेरी  दो
 बातों  का  जवाब  नहीं  दिया  ।  एक  तो  यह  कि
 जनरल  अंगामी  जो  उन  के  कमांडर  इन  चीफ

 &  वह  अपनी  soo  आदमियों  की  पार्टी  ले
 कर  चीन  गए  या  नहीं  वर्मा  के  रास्ते  और
 नम्बर  (2)  जब  हम  ने  बाकायदा  ट्रस  को
 एक्सटेंड  किया  अप्रैल  तक  और  अप्रैल  आने
 को  है  तो  क्या  यह  भी  ठीक  हैँ  कि  जो  हमारे
 प्रतिपक्षी  हैं  उन्होंने  वाजाब्ता  इस  की  घोषणा
 नहीं  की  ?

 -MR.  SPEAKER:  She  has  answered
 all  those  points  about  Underground
 Nagas,  how  they  are  trying  to  wean
 away  from  them;  then,  about  streng-
 thening  the  hands  of  the  Government,
 supporting  the  Government  and  all
 that,  You  are  making  another  speech
 now.  Evidently,  you  did  not  hear  her.

 श्री  रघुबोर  सिह  शास्त्री:  अध्यक्ष  महोदय,
 मेरे  कहने  का  मतलब  यह  हैं  कि  वह  यह
 बतायें  कि  उन्होंने  अब  तक  बाकायदा
 चोषणा  की  हैँ  या  नहीं  ?  जैसे  हम  ने  की  है
 कि  हम  अप्रैल  तक  बढ़ाते  हे,  उसी  तरह  उन्होंने
 भी  की  हैँ  या  नहों,  उन्होंने  अपने  डेलीगेट्स
 नौमिनेट  किये  हें  या  नहीं  ?

 श्रीमती  इन्दिरा  गांधी  :  मेरी  समझ  में

 नहीं  आया  आप  किस  डेलीगेशन  की  बात
 कर  रहे  हैं,  यहां  कोई  डेलीगेशन  नहीं  है  ?

 श्री  रघुबोर  सिंह  शास्त्री  :  हम  से  वात  करने
 के  लिये  1  जो  आप  से  बात  करेगा,  क्या  उन्होंने
 किसी  को  नौमिनेट  किया  है  ?

 Security  Forces  (C.A.)
 श्रीमती  इन्दिरा  गांधी  :  बात  करने  का

 इस  समय  कोई  प्रश्न  ही  नहीं  है--न  हमारी
 तरफ़  से  है  और  न  उनकी  तरफ़  से  हैं।  जहां
 तक  माननीय  सदस्य  हेम  बरुआ  ने  कहा-
 वह  ठीक  है,  मेंने  गलत  शब्द  का  उपयोग  किया
 था,  में  कहना  चाहती  थी--'सस्पेन्शन
 आफ़  आपरेशन  ”  |

 श्री  मधु  लिमये  (मुंगेर)  :  इन  लोगों  के
 साथ  इस  तरह  का  समझौता  करने  के  बाद
 कि  लड़ाई  बन्द  हो,  करीब-करीब  चार  साल
 हो  गये  हैँ  ।  इन्होंने  अभी  फरमाया  कि  जो
 लोग  शान्ति  और  सुलह  चाहते  हें,  उन  के
 साथ  हम  शान्ति  और  सुलह  करेंगे  और  जो  लोग
 विद्रोही  हैँ  और  अलगाव  की  नीति  चलाना
 चाहते  हैं,  उन  का  हम  सामना  करेंगे  ;  में
 इन  से  जानना  चाहता  हूं  कि  क्या  सामना

 करेंगे--मणिपुर  क्षेत्र  में,  जिसके  बारे  में
 यह  समझौता  हुआ  था,  कई  दफा  हमले  हो
 चुके  हें  और  अब  पहली  बार  नागालैण्ड  के
 इलाके  में  भी  हमारी  सिक्योरिटी  फोर्वेज़  के
 ऊपर  यह  हमला  हुआ  है  1  साथ  ही  साथ  क्या
 उन  का  ध्यान  इत्त  रिपोर्ट  की  तरफ़  भी  गया

 है।

 “Confirmation  is  now  available
 about  the  reported  return  of  about
 50  Naga  rebels  from  Communist
 China  with  arms  and  training  in  gue-
 rilla  warfare.”

 और  500  नागा  चीन  की  ओर  चल  पड़े  हें  1
 इन  में  से  300  पहुंच  चुके  हें और  200  पहुंच
 रहे  हैं---क्या  सामना  करने  का  यही  मतलब

 है  कि  अब  नागालैण्ड  के  इलाके  में  भी  हमला
 होने  लगा--क्या  सामना  करने  का  यही
 मतलब  सरकार  निकालती  है......

 श्रीमती  इन्दिरा  गांधी  :  जी  नहीं,  यह  मतलब

 नहीं  है  ।

 श्री  मधु  लिमये  :  तो  फिर  आप  क्या  कर  रहे
 है,  इन  का  सामना  करने  का  मतलब  क्या

 है  ?  इन  घटनाओं  के  बारे  में  आप  क्या  कर  रहे
 हैं  ?  इतनी  बड़ी  संख्या  में  हथियार  पाने  के
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 लिये  वे  लोग  चीन  जा  रहे  हैं  और  चीन  से

 हथियार  लेकर  वापस  आ  रहे  हेँं--  इक्के-
 दुक्के  का  सवाल  होता  तो  समझ  में  आ  सकता
 था,  लेकिन  जब  700-800  लोग  जाते  हैं
 तो  सरकारी  सेना  क्या  कर  रही  हैं,  आपकी
 सिक्योरिटी  फौर्सेज़  क्या  कर  रही  हैं  ?

 श्रोमतो  इन्दिरा  गांधी  :  इस  पर  हाउस  में
 पहले  भी  चर्चा  हो  चुक्री  है ंऔर  यह  सच  है
 कि  ऐसे  कुछ  ग्रुप्स  गये  हैं,  काफ़ी  उन  को  रोका
 गया  है,  लेकिन  कुछ  निकल  गये  हूँ,  इस  के  लिये
 हम  और  जोरों  से  कोशिश  कर  रहे  हें,  बाडर
 जितना  भी  बन्द  हो  सके,  वह  हो,  लेकिन
 यह  चीज़  एक  दम  नहों  हो  सकती,  आहिस्ता-
 आहिस्ता  हो  सकती  हैँ,  जितनी  तेज़ी  से  कर
 सकते  हैं,  कर  रहे  हैं,  फिर  भी  जितनी  तेज़ी
 से  होना  चाहिये,  वह  नहीं  हुआ  है  ।

 लेकिन  मणिपुर  की  जो  बात  उठाई  गई  हैं
 उसके  लिये  मेंने  पहले  भी  कहा  था  कि  उस
 का  सामना  सफलतापूर्वक  हो  रहा  हैँ  और
 वहां  की  स्थिति  काफ़ी  काबू  में  आई  है  t

 श्री  ओ०  प्र०  त्थागी  (मुरादाबाद)  :
 क्या  सरकार  को  इस  बात  की  जानकारी
 प्राप्त  हुई  है  कि  चाइना  की  सरकार  नागा-
 लैण्ड  को  अब  समूचे  असम  में  फैला  कर  स्वतन्त्र
 असम  का  नारा  लगवाने  के  पक्ष  में  है  ।
 वर्मा  में  रहने  वाले  जो  नागा  लोग  हैं,  उनको
 अपने  पक्ष  में  करके  उनके  द्वारा  बर्मा  की  टैरिटरी
 के  द्वारा  वे  चाइना  जाकर  ट्रेनिंग  ले  रहे  हें
 तथा  इस  शान्ति  वार्ता  की  आड़  में  वे  लोग

 पूरी  तैयारी  कर  रहे  हैं  ?  अगर  यह  जानकारी
 सरकार  के  पास  हूँ  और  जैसा  प्रधान  मंत्री
 महोदया  ने  अभी  कहा  कि  अधिकांश  नागा

 हमारे  पक्ष  में  आ  गये  हैँ  तो  में  जानना

 चाहूंगा  कि  इसे  अधिक  सस्पेंस  में  न  रख  कर
 क्या  सरकार  उन  नागाओं  के  साथ  जो  हमारे
 पक्ष  में  आ  गये  हैं,  कोई  फाइनल  समझौता
 करके  इस  बात  को  हमेशा  के  लिये  खत्म  कर
 दे,  ताकि  भावी  खतरा  आपके  सामने  न  आये,
 चाइमा  असम  में  जो  साउथ-वियतनाम  बनाने
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 की  योजना  बना  रहा  है,  वह  न  बन  सके  ?
 क्या  सरकार  जल्द  से  जल्द  अपना  कोई
 डिसीज़न  घोषित  करने  के  लिये  तैयार  है  ?

 श्रीमति  इन्विरा  गांघी :  ऐसे  मामलों  में
 बहुत  जल्दी  नहीं  हो  सकती  है  ।  हम  नागा-
 लैण्ड  सरकार  के  साथ  बातचीत  कर  रहे  हें
 और  जो  उचित  होगा,  वह  अवश्य  करेंगे  ।
 चीन  का  जो  खतरा  है  जिसके  बारे  में  माननीय
 सदस्य  ने  कहा  हँ--वह  सच  है.  और  भी
 इलाकों  में  है  और  उस  का  जोरों  से  सामना
 कर  रहे  हैं

 श्री  अटल  बिहरी  वाजपेथी  (बलरामपुर):
 वर्मा  वालों  से  जो  बातचीत  हो  रहों  है,  उस  को
 भी  बतायें  ?

 श्रीमती  इंदिरा  गांधी  :  जी  हां,  इस  की
 चर्चा  हुई  थी  ।

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATION  AMENDING  THE  INDIAN

 TaRirFF  AcT,  934
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  [  beg  to
 lay  on  the  Table  :—

 (l)  A  copy  of  Notification  No.  S.O.
 576  published  in  Gazette  of  India
 dated  the  7th  February,  ‘1968,
 making  certain  amendments  to  the
 Second  Schedule  to  the  Indian
 Tariff  Act,  1934,  under  sub-section
 (2)  of  section  4A  of  the  said  Act.

 (2)  A  statement  showing  reasons  for
 delay  in  laying  the  above  Notifi-
 cation.

 [Placed  in  Library,  see  No.  LT-56/
 68]

 COMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS

 AND  RESOLUTIONS
 TWENTY-FOURTH  REPORT

 SHRI  KHADILKAR  (Khed)  Sir
 I  beg  to  present  the  Twenty-fourth  Re-
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 {Shri  R.  Khadilkar]
 port  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 2.5  hrs.
 RE:  DISCUSSION  ON  SITUATION

 IN  PUNJAB
 MR.  SPEAKER:  I  have  received  a

 number  of  calling-attention-notices  about
 the  situation  in  Punjab.  Hon,  Mem-
 bers  are  naturally  anxious  to  know
 about  it.  I  have  also  received  a  num-
 ber  of  adjournment  motions  on  _  this,
 namely  the  Punjab  situation.

 SHRI  V.  KRISHNAMOORTHI
 (Cuddalore):  Pondicherry  also,

 MR.  SPEAKER:  I  do  not  know  any-
 thing  about  Pondicherry.  It  may  be
 so.  Anyway,  let  us  see  which  Govern-
 ment  will  come  first  and  when.  Why
 should  the  hon,  Member  be  in  a  butry  ?
 By  the  time  we  discuss,  some  other
 Government  may  come  there.  So,  let
 us  not  worry  about  it  now.

 About  Punjab,  there  is  some  anxicty
 on  both  sides  of  the  House  and  every-
 body  is  disturbed,  and  naturally  hon-
 Members  would  like  to  discuss  it.  But
 last  week  itself  we  had  a_  discussion
 about  Pufijab.  When  the  first  adjourn-
 ment  motion  came,  I  had  allowed  a
 two-hour  discussion  and  we  did  discuss
 it.  Something  else  has  happened  in
 between.  Naturally,  everybody  is  dis-
 turbed.  It  is  not  only  the  Opposition
 but  it  is  the  Government  also  which  is
 feeling  disturbed  about  this,  But  before
 we  take  any  decision  about  this  call-
 ing-attention-notice  or...

 SHRI  SURENDRANATH  DWI-
 VEDY  (Kendrapara):  The  Punjab
 Speaker  has  seen  you?

 MR.  SPEAKER:  No,  not  yet;  I  have
 not  seen  him;  he  has  not  seen  me.

 SHRI  SURENDRANATH  DWIVE-
 DY  :  But  he  claims  to  have  seen  you.

 MR,  SPEAKER :  I  do  not  know.  Any-
 way,  that  is  a  different  thing,  I  would
 only  say.  that  let  us  get  a  little  more
 information,  I  would  like  Government
 to  give  us  a  little  more  information
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 about  it  so  that  I  can  take  a  decision
 after  that  whether  we  can  fix  up  some
 discussion  on  this  or  not

 SHRI  ५.  KRISHNAMOORTHI:  Will
 the  Government  keep  quiet  till  then
 without  taking  any  decision  to  uphold the  proceedings  of  the  Legislative
 Assembly  Weta sss

 MR.  SPEAKER:  I  do  not  think
 that......

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balarampur)  ;  We  can  give  you  all  the
 information  that  you  want.

 MR.  SPEAKER:  I  know  that.  But  it
 should  not  be  one-sided,  I  should  get
 the  information  from  Government  also,
 because,  after  all,  Government  have  got
 to  deal  with  this  matter.  Naturally,
 hon.  Members  can  also  give  me  infor-
 mation  later  on.

 SOME  HON.  MEMBERS  rose—
 MR.  SPEAKER:  I  am  still  on  my

 legs.  I  have  not  finished.  Once  dis-
 cussion  begins  it  will  not  end....

 SHRI  S,  KANDAPPAN  (Mettuz)  :
 Government  always  want  time  to  mani-
 pulate  things.

 MR.  SPEAKER  :
 suggesting  that
 facts......

 SHRI  NAMBIAR  _  (Tiruchirappalli):
 They  might  bring  in  some  more  _plain-
 clothesmen...

 MR.  SPEAKER:  The  Opposition  also
 could  give  me  the  facts,  Meanwhile,  I
 would  request  Government  also  to  grve
 the  facts  not  only  to  me  but  to  the
 House  as  well.

 SHRI  SURENDRANATH  DWI-
 VEDY:  Will  it  not  be  the  proper  pro-
 cedure  that  if  the  matter  is  discussed,
 whatever  facts  the  Opposition  has  may
 be  put  before  the  House  and  whatever
 facts  Government  have  may  also  be  put
 before  the  House?

 MR.  SPEAKER:  Even  before  these
 notices  came  today,  I  would  like  to
 point  out  that  last  week  we  had  a  dis-
 cussion  about  it  and  also  the  conse-

 quences  of  that.  Now  also,  it  is  not  as

 Therefore,  ]  am
 let  us  get  the  full
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 if  I  am  against  any  discussion.  It  is  a
 serious  matter.  If  a  serious  matter
 like  this  happens  then  I  shall  certainly
 be  :prepared  to  allow  a  discussion,  but
 first  we  must  get  all  the  real  facts.

 So,  I  would  request  Government  to
 give  us  the  information.  I  would  appeal
 to  the  Opposition  also  to  get  the  infor-
 mation  correctly,  and  then,  if  necessary,
 ‘we  Shall  have  a  discussion.

 श्री  अटल  बिहारो  वाजपेयी  :  आप  टाइम
 तय  कर  दीजिये  ।

 MR.  SPEAKER:  I  am  asking  Gov-
 ernment  also  to  give  me  information.

 श्री  रवि  राय  (पुरी)  :  वह  कब  देंगे  ?

 श्री  अटल  बिहारी  वाजपेयी  :  कल  के  लिये
 कहिये  ।

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  When  the  discussion  took  place
 last  time,  we  were  told  that  we  were  to
 discuss  only  the  constitutional  aspects.
 We  did  not  discuss  the  other  aspects
 then.  Had  we  discussed  them,  then
 perhaps  this  kind  of  situation  might
 have  been  avoided.

 SHRI  S.  M.  BANERJEE  (Kanpur):

 MR.  SPEAKER:  I  am  on  my
 Shri  S.  M.  Banerjee  should
 now.

 legs.
 sit  down

 SHRI  S.  M.  BANERJEE:  I  agree  with
 what  you  say,  but  my  submission  is

 ‘only  this  that  till  then  the  adjournment
 motion  should  be  held  over.

 MR.  SPEAKER  :  I  am  still  on  my
 legs.  If  I  sit  down,  I  am  afraid  the
 discussion  may  start.  That  is  why  I
 am  still  standing  for  the  last  ten
 minutes.

 As  I  have  said,  I  shall  be  prepared  to
 give  time  and  we  can  decide  when  we
 should  discuss  the  matter.  I  only  want
 to  have  correct  information.
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 RE:  ARREST  OF  MEMBERS

 MR.  SPEAKER:  There  is  one  other
 thing  also  on  which  I  would  like  to
 receive  some  information.  I  would
 ask  the  Government  to  give  me  some
 information  on  this  also.  Some  Mem-

 bers  of  Parliament—every  day  that  is
 happening  in  Delhi—some  Members  of
 this  House  are  being  arrested  and  they
 are  being  released  in  the  evening.  Before
 I  come  to  know  that  they  are  arrested,
 they  are  in  the  House  again.  There-
 fore,  I  do  not  know  what  to  do.  Yester-
 day,  I  Wanted  to  announce  about  their
 arrest,  but  I  saw  them  here,  I  am  glad
 that  they  are  back  with  us.

 I  am  told  that  the  British  High
 Commission  was  willing  to  see  them
 when  they  wanted  to  go  there.  I  do
 not  know  why  they  were  prevented
 and  all  that.  That  was  what  was  brought
 to  my  notice.  If  the  Government  could
 give  me  or  to  the  House  some  informa-
 tion  about  that  also,  I  shall  be  very
 happy.

 SHRI  M.  L.  SONDHI  (New  Delhi):
 In  my  constituency,  every  day  section
 44  is  in  force.  So,  where  am  I  oy
 hold  meetings?

 MR.  SPEAKER:  I  know  that  ९
 hon.  Member  was  also  arrested  one
 day  and  he  came  back  again.

 In  view  of  the  fact  that  I  have  re-
 quested  Government  in  both  the  cases
 to  give  me  information,  I  may  kindly
 be  allowed  to  proceed  to  the  next  item
 now.

 SHRI  $  KUNDU  (Balasore):  On  a
 point  of  order.  Under  tule  230....

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  From  what  you  have  -  said,
 are  we  to  understand  that  Government
 will  make  a  statement  on  the  Punjab
 situation  and  then  discussion  will  follow,
 or  they  will  give  the  information  to
 you  and  then  you  will  decide  about  the
 admissibility  of  the  motion?

 SHRI  RAMAVATAR  _  SHASTRI
 (Patna)  rose—
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 MR.  SPEAKER:  I  would  request
 Shri  Ramavtar  Shastri  to  sit  down.

 SHRI  RAMAVATAR  SHASTRI  :**
 MR.  SPEAKER  :  The  hon.  Member

 may  kindly  sit  down....He  may  shout
 as  much  as  he  likes.  Nothing  is  being
 recorded....  Will  he  kindly  sit  down

 now?  Nothing  is  being  recorded.  If
 in  spite  of  my  asking  him  to  sit  down
 he  insists  that  he  should  speak,  let  him
 speak,  but  nothing  is  being  taken  down.

 ESTIMATES  COMMITTEE  Tuirty-
 EIGHTH  REPORT

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  I  beg  to  present  the  Thirty-
 eighth  Report  of  the  Estimates  Com-
 mittee  on  the  Ministry  of  Food,  Agri-
 culture,  Community  Development  and
 Co-operation  (Department  of  Agricul-
 ture)}—Central  Institute  of  Fisheries
 Technology,  Ernakulam.

 2.223  hrs.
 STATEMENT  ON  _  REORGANISA-

 TION  OF  HINDUSTAN  STEEL
 LIMITED

 THE  MINISTER  OF  STEEL.
 MINES  AND  METALS  (DR.  CHAN-

 REDDY)  rose—
 MR.  SPEAKER:  He  may  lay  it  on

 the  Table  of  the  House.
 DR.  CHANNA  REDDY:  I  beg  to  lav

 on  the  Table  a  copy  of  the  Statement
 on  the  reorganisation  of  Hindustan
 Steel  Limited.  [Placed  in  Library.  See
 No  LT-57/68].

 2.23  hrs.  00७
 STATEMENT  ON  RAILWAY  ACCI-

 DENT  AT  YALVIGI  STATION
 MR.  SPEAKER:  Now,  the  hon.

 Railway  Minister.
 THE  MINISTER  OF  RAILWAYS

 (SHRI  ८.  M.  POONACHA)  :  With
 Profound  regret,  I  have  to  inform  the
 House  that  (Interruptions)

 SHRI  RAMAVATAR-  SHASTRI
 (Patna)  :  **
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 MR.  SPEAKER:  I  can  understand
 the  hon.  Member  standing  and  _  shout-
 ing.  But  I  find  that  there  is  an  hon.
 Member  who  is  sitting.  and  then  shout-
 ing;  that  is  much  more  indecent.  I  do
 not  want  to  hear  any  of  them.  Now,
 the  hon.  Railway  Minister.

 SHRI  K.  N.  TIWARY  (Bettiah):
 Shri  Ramavatar  Shastri  shopld  be  named
 and  sent  out  of  the  House.

 SHRI  ८.  M.  POONACHA:  Sir,  with
 profound  regret  I  have  to  inform  the
 House  that  at  about  22.35  hours  last
 night  train  No.  208  Down  Poona-
 Bangalore  Deccan  Express  entered  the
 platform  line  of  Yalvigi  station,  on  the
 Harihar-Hubli  metre  gauge  section  of
 the  Mysore  Division  of  Southern  Rail-
 way,  and  collided  head-on  with  train
 No.  25  Up  Birur-Hubli  passenger
 which  had  been  received  on  that  line
 earlier  at  2.55  hours.

 As  a  result  the  engines  of  both  the
 trains  got  entangled  and  the  front
 couches  next  to  the  engines  of  both  the
 trains  got  smashed.  According  to  latest
 report  available  36  persons  were  killed
 and  34  injured.  of  whom  persons
 are  suspected  to  have  sustained  serious
 injuries.  One  injured  person  succumb-
 ed  to  his  injuries  bringing  the  total
 number  of  dead  persons  to  37.

 Immediately  on  receipt  of  informa-
 tion  medical  van  accompanied  by
 Assistant  Medicul  Officer  was  rushed
 from  Harihar.  Medical  Relief  Special
 accompanied  by  Divisional  Medical
 Officer  and  Divisional  Operating
 Superintendent  was  also  despatched
 from  Arsikere  at  23.25  hours.  The
 Divisional  Superintendent  and  Divisional
 Engineer,  Mysore  also  left  for  the  site
 by  Medical  Retief  Special  from  Banga-
 lore.  The  Divisional  Superintendent,
 Hubli  alongwith  the  Divisional  Medical’
 Officer  and  Divisional  Operating  Super-
 intendent  left  Hubli  by  Medical  Relief
 Special  at  23.20  hours  and  reached
 the  site  at  00.55  hours.  In  the  mean-
 time  3  doctors  who  were  travelling  by
 train  No.  208  Down  rendered  first  aid
 to  the  injured.

 The  General  Manager,
 Railway  alongwith  the

 Souther
 Heads  of

 **  Not  recorded.
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 Departments  has  flown  to  the  site.  The
 Minister  of  State  for  Railways  accom-
 panied  by  the  Member  Mechanical
 Railway  Board  and  Director  (Safety  &
 Coaching)  has  also  flown  from  Delhi
 to  the  site  of  the  accident.

 Ex-gratia  payment  is  being  arranged
 to  the  injured  and  to  the  next  of  kin  of
 the  dead.

 SEVERAL  HON.  MEMBERS  rose—
 श्री  रवि  राय  (पुरी)  :  यह  क्या  हो  रहा

 ?  किस  तरह  से  रेलवे[मन्त्रालपय  चल  रहा
 ?  हर  रोज  लोग  मर  रहे  हे  । (अ

 है

 SHRI  RANGA  (Srikakulam):  I  ap-
 peal  to  you,  Sir  to  express  the  concern
 and  sorrow  of  the  whole  House  at  this
 terrible  tragedy  and  to  send  our  con-
 dolences  to  the  bereaved  families,  Let
 all  the  railway  staff  go  into  mourning
 and  wear  black  badges  for  one  day  in
 order  to  show  their  concern  over  the
 manner  in  which  it  has  been  mis-
 managed.

 MR.  SPEAKER  :  All  of  us  are  sorry
 about  it.  I  know  every  member  is  verv
 much  distressed  about  it  because  37
 people  have  died.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 The  minister  should  resign.

 श्री  रवि  राय  :  मन्ती  जी  को  इस्तीफा
 देना  चाहिये  आप  इस्तीफा  दिलाएं  |  हर
 रोज़  लोग  मर  रहे  है  ।

 MR.  SPEAKER:  I  cannot  make  him
 resign.  It  is  not  in  my  hands.  I  can-
 not  dictate  to  him  that  he  should  resign
 now.  There  are  methods  of  making
 him  resign,  The  railway  budget  is  com-
 ing  up  immediately  now.  It  is  open
 to  all  of  you,  whoever  wants,  to  make
 the  suggestion  that  he  should  resign.
 In  another  1S.  minutes,  it  is  coming  up.
 I  hope  there  is  nothing  wrong  in  con-
 tinuing  him  for  5  minutes.  After  that,
 when  the  railway  budget  comes,  you
 can  throw  it  out  and  make  him  resign.
 I  have  no  objection  absolutely  to  that.
 Though  he  is  a  good  friend  of  mine,  I
 am  not  going  to  make  him  sit  there
 compulsorily.
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 SHRI  BAL  RAJ  MADHOK  (South

 Delhi)  Such  tragic  accidents  are
 occurring  again  and  again.

 MR.  SPEAKER:  There  may  be  differ-
 ences  about  the  parties,  but  so  far  as
 the  dead  are  concerned,  there  are  abso-
 lutely  no  two  opinions  between  this  side
 of  the  House  and  that  side.  We  are  all
 shocked  that  this  has  happened,  We
 are  taking  up  the  railway  budget  im-
 mediately  and  we  can  discuss  about  it.
 You  can  vote  down  the  Government.

 श्री  रवि  राय  :  कम  से  कम  जुडिशल
 इंक्वायरी  तो  करवा  ले  I

 (Tiruchirappalli):
 absolutely  neces-

 SHRI  NAMBIAR
 A  judicial  enquiry  is
 sary.

 MR.  SPEAKER:  You  can  demand
 that  also.  But  now  I  am  not  allowing
 anybody.  It  applies  to  Mr.  Imam,  Mr.
 Shivappa  and  everybody.  When  the
 budget  is  taken  up  after  5  minutes,
 you  can  demand  a  judicial  enquiry  or
 dismissal  of  the  minister  or  anything.
 At  that  time,  I  will  permit  Mr.  Imam,
 Mr.  Shivappa  and  others.

 2.30  brs.

 MOTIONS  RE:  EXTENSION  OF
 TERM  OF  OFFICE  OF  MEMBERS.

 OF  ESTIMATES  COMMITTEE

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (DR.  RAM
 SUBHAG  SINGH):  I  beg  to  move  :

 “That  this  House  do  suspend  sub-
 rule  (2)  of  Rule  3ll  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok
 Sabha  in  its  application  to
 the  motion  for  extension  of
 the  term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Estimates.”

 sit  मधु  लिमये  (मुंगर)  :  अध्यक्ष  महोदय

 मुझे  सख्त  ऐतराज़  हैं  कि  बिना  कोई  कारण
 बतलाये  मंत्री  महोदय  ने  एक  वाक्य  में  इस
 तरह  से  प्रस्ताव  रख  दिया।
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 [att  मधु  लिमये]

 डा०  राम  सुभग  सिंह  :  आप  की  पार्टी  से
 बात  कर  ली  थी

 श्री  मधु  लिसये  :  मुझे  सख्त  एवराज़  है
 क्योंकि  मुझ  से  कभी  नहीं  पूछा  गया  था  ।

 डा०  राम  सुभग  सिह  :  माननीय  सदस्य
 यहां  पर  नहीं  थे  लेकिन  उन  की  पार्टी  वालों  से

 पूछ  लिया  गया  था  ।

 MR.  SPEAKER  :
 agreed  by  everybody.
 it  now.

 I  thought  it  was
 He  can  explain

 DR.  RAM  SUBHAG  SINGH  :  Last
 year  the  third  Lok  Sabha  had  to  be
 suspended  in  the  month  of  March  and
 the  lame  duck  session  could  not  be
 held.  These  three  committees  were
 ‘constituted  and  their  life  is  now  only
 upto  3lst  March,  though  during  the
 previous  years,  it  used  to  be  upto  30th
 April.  Therefore,  this  motion  has
 been  moved  in  consultation  with  re-
 presentatives  of  various  parties  and
 groups  in  Parliament.  They  all  agreed
 that  there  was  no  objection  in  having
 it  done,

 श्री  मण  लिसये  :  इतना  गुस्सा  करने  से
 क्या  होता  है  ?  उन्हें  इस  तरह  से  एक  वाक्य
 में  प्रस्ताव  नहीं  रख  देना  चहिये  था  7  यह लोक-
 सभा  के  साथ  बड़ा  अन्याय  हो  रहा  है  ।  उन्हें
 इस  मोशन  के  लाने  के  लिए  कुछ  कारण  बतलाने
 चाहिये  थे  ।  उन  को  स्पष्टीकरण  के  तौर  पर
 2-4  वाक्य  कहने  चाहियें  जिससे  कि  लोकसभा
 को  संपोष  हो  कि  वह  ठीक  प्रस्ताव  पास
 कर  रहे  हैं  t

 MR.  SPEAKER  :
 it  now.

 He  has  explained

 DR.  RAM  SUBHAG  SINGH  :
 Some  of  the  members  of  the  Rajya
 Sabha  are  retiring  on  2nd  April  and
 it  will  not  be  possible  for  the  mem-
 bers  who  will  be  elected  newly  to
 participate  in  the  elections  of  these
 committees.  Therefore,  they  also  de-
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 sire  that  the  lives  of  these  committees
 should  be  extended  upto  30th  April.

 MR.  SPEAKER  :  The  question
 Is.

 “That  this  House  do  suspend  sub-
 tule  (2)  of  Rule  3l]  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok
 Sabha  in  its  application  to
 ‘the  motion  for  extension  of
 the  term  of  office  of  _  the
 present  members  of  the  Com-
 mittee  on  Estimates.”

 The  motion  was  adopted.

 DR.  RAM  SUBHAG  SINGH  :  I[
 beg  to  move  :

 “That  this  House  do  extend  the
 term  of  office  of  the  present
 members  of  the  Committee  on
 Estimates  upto  the  30th  April,
 +1968.”

 MR.
 is  :

 “That  this  House  do  extend  the
 term  of  office  of  the  present
 members  of  the  Committee
 on  Estimates  upto  the  30th
 April,  1968.”

 The  motion  was  adopted.

 SPEAKER  :  The  _  question

 2.32  brs.

 MOTIONS  RE;  EXTENSION  OF
 TERM  OF  OFFICE  OF  MEMBERS

 OF  PUBLIC  ACCOUNTS  COM-
 MITTEE

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (DR.  RAM
 SUBHAG  SINGH):  I  beg  to  move  :—

 “That  this  House  do  suspend  sub-
 rule  (2)  of  Rule  309  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok
 Sabha  in  its  application  to
 the  motion  for  extension  of
 the  term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Accounts.”
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 MR.
 is  :

 Extension  of  term  of  PHALGUNA  30,  889  (SAKA  )Extension  of  term
 Members  of  P.A.C.  (M.S.)

 SPEAKER  :  The  _  question

 “That  this  House  do  suspend  sub-

 DR.

 Tule  (2)  of  Rule  309  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok
 Sabha  in  its  application  to
 the  motion  for  extension  of
 the  term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Accounts.”

 The  motion  was  adopted.

 RAM  SUBHAG  SINGH  :  I
 beg  to  move  :—

 “That  this  House  do  extend  the

 MR.
 is  :

 term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Accounts
 from  Lok  Sabha  upto  the
 30th  April,  1968.”

 SPEAKER  :  The  _  question

 “That  this  House  do  extend  the

 DR.

 term  of  office  of  the  pre
 sent  members  of  the  Com-
 mittee  on  Public  Accounts
 from  Lok  Sabha  upto  the
 30th  April,  1968.”

 The  motion  was  adopted,

 RAM  SUBHAG  SINGH  :  !
 beg  to  move  :—

 “That  this  House  do

 MR.
 ws:

 intimate  to
 Rajya  Sabha  that  the  term
 of  office  of  the  present  mem-
 bers  of  the  Committee  on
 Public  Accounts  from  Lok
 Sabha  has  been  extended  up-
 to  the  30th  April,  1968,  and
 do  recommend  to  Rajya
 Sabha  that  they  do  take  such
 action  as  they  may  deem  fit
 in  regard  to  the  association
 of  the  members  of  Rajya
 Sabha  with  the  said  Com-
 mittee.”
 SPEAKER  :  The  question

 “That  this  House  do  intimate  to
 Rajya  Sabha  that  the  term
 of  office  of  the  present  mem-
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 bers  of  the  Committee  on
 Public  Accounts  from  Lok
 Sabha  has  been  extended  up-
 to  the  30th  April,  1968,  and
 do  recommend  ‘to  Rajya
 Sabha  that  they  do  take  such
 action  as  they  may  deem  fit
 in  regard  to  the  association
 of  the  members  of  Rajya
 Sabha  with  the  said  Com-
 mittee.”

 The  motion  was  adopted,
 12,33  hrs.

 MOTIONS  RE:  EXTENSION  OF
 TERM  OF  OFFICE  OF  MEMBERS

 MUNICATIONS

 OF  COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-

 (DR.  RAM
 SUBHAG  SINGH):  I  beg  to  move  :—

 “That  this  House  do  suspend  sub-

 MR.
 is  :

 beg  to  move
 “That  this  House  do  extend

 rule  (2)  of  Rule  3!2B_  of
 the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok
 Sabha  in  its  application  to
 the  motion  for  extension  of
 the  term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Undertak-
 ings.”
 SPEAKER  :  The  question

 “That  this  House  do  suspend  sub-
 rule  (2)  of  Rule  312B  of
 the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok
 Sabha  in  its  application  to
 the  motion  for  extension  of
 the  term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Undertak-
 ings.”

 The  motion  was  adopted.
 DR.  RAM  SUBHAG  SINGH  :  I

 the
 term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Undertak-
 ings  from  Lok  Sabha  upto
 the  30th  April,  +1968.”
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 MR.  SPEAKER  :
 is  :

 The  question

 “That  this  House  do  extend  the
 term  of  office  of  the  pre-
 sent  members  of  the  Com-
 mittee  on  Public  Undertak-
 ings  from  Lok  Sabha  upto
 the  30th  April,  1968.”

 The  motion  was  adopted.

 DR.  RAM  SUBHAG  SINGH  :  ३
 beg  to  move  :—

 “That  this  House  do  intimate  to
 Rajya  Sabha  that  the  term
 of  office  of  the  present  mem-
 bers  of  the  Committee  on
 Public  Undertakings  from
 Lok  Sabha  has  been  extended
 upto  the  30th  April,  1968,
 and  do  recommend  to  Rajya
 Sabha  that  they  do  take  such
 action  as  they  may  deem  fit
 in  regard  to  the  association  of
 the  members  of  Rajya  Sabha
 with  the  said  Committee.”

 MR.  SPEAKER  :  The
 is:

 question

 ‘That  this  House  do  intimate  to
 Rajya  Sabha  that  the  term
 of  office  of  the  present  mem-
 bers  of  the  Committee  on
 Public  Undertakings  from
 Lok  Sabha  has  been  extended
 upto  the  30th  April,  1968,
 and  do  recommend  to  Rajya
 Sabha  that  they  do  take  such
 in  regard  to  the  association  of
 action  as  they  may  deem  fit
 the  members  of  Rajya  Sabha
 with  the  said  Committee.”

 The  motion  was  adopted,

 श्रो  अब्दुल  गनो  दार  (गुड़गांव)  :  मेरा
 प्वाएंट  आफ  आर्डर  यह  हैं  कि  डा०  राम  सुभग
 सिंह  ने  अभी  कुछ  तजावीज़  पबलिक  अकाऊंट्स
 कमेटी  और  कमेटी  औरत  पबलिक  अंडरटेकिग्स
 के  मैम्बस  की  टर्मं  आफ़  आफिस  बढ़ाने  के
 वास्ते  रक््खीं  और  उन  पर  हाउस  से  ऐप्रूवल  भी
 ले  लिया  ।  चूंकि  इन  कमेटियों  में  राज्य  सभा
 और  लोकसभा  मिल  कर  काम  करती  हूँ  और
 आप  जानते  हैं  कि  राज्य  सभा  के  एक  तिहाई
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 मैम्बर  3  मार्च  तक  हम  से  जुदा  हो  जायेंगे
 क्योंकि  उनका  टर्म  पूरा  हो  चुका  होगा  तो
 ऐसी  सूरत  में  जब  आप  राज्य  सभा  को  कहते
 हैं  कि  उनको  इनफोर्म  कर  दिया  जाय  कि  हम
 लोकसभा  के  मैम्बरों  की  लाइफ़  जोकि  उन
 कमेटियों  में  हें  बढ़ा  रहे  हें  तो  ऐसी  सूरत  में
 क्या  यह  सवाल  पैदा  नहीं  होता  हैं  कि जो  लोग
 मैम्बर  ही  नहीं  रहेंगे  उन  की  जगह  राज्य  सभा
 क्या  करेगी  तो  इस  को  क्या  आप  और  फ  रमायें गे  ?
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 MR,  SPEAKER  :  I  do  not  know.
 It  is  because  some  of  the  Members  are
 retiring,  we  have  postponed  it  by  one
 month  and  the  Rajya  Sabha  can  take  a
 decision.  How  can  I  answer  for  the
 Rajya  Sabha  ?  We  are  informing  them
 and  they  will  take  a  decision  as  they
 deem  fit.

 42.35  hrs.

 RE,  ARREST  OF  MEMBERS—Contd.

 SHRI  S.  KUNDU  (Balasore)  :  I
 Taise  on  a  point  of  order  under  rule  229.
 With  all  respect  to  you,  Sir,  it  is  not  a
 question  of  my  being  arrested  and  re-
 leased.  In  this  morning’s  parliamentary
 papers,  I]  read  that  the  information  was
 sent  to  this  office  that  I  was  arrested
 at  .30  A.M,

 Mr.  Samar  Guha  made  a_  mention
 here  about  my  arrest  at  about  2.30.
 Sir,  I  am  referring  to  Rule  229.  My
 point  is  that  this  Rule  says  that  when-
 ever  a  Member  is  arrested,  immediately
 it  should  be  intimated  to  the  hon.
 House.  Sir,  I  was  arrested  at  .30  in
 the  morning  as  corroborated  by  _  their
 papers  as  also  by  your  parliamentary
 papers  and  it  will  take  only  ten  minutes
 for  the  Police  to  send  the  intimation  to
 you.  But,  till  3  O’clock  the  Lok  Sabha
 was  not  informed.  I  would  request
 you,  Sir,  to  kindly  find  out  where  the
 lapse  has  occurred.  Sir,  it  is  not  a
 question  of  my  privilege,  it  is  the  pri-
 vilege  of  the  hon.  House.

 MR.  SPEAKER  :  I  have  heard  you.
 You  said  that  there  was  a  time  lag—
 that  you  were  arrested  at  .30  and
 the  information  came  at  about  3
 O'clock.  Mr.  Samar  Guha  raised  the
 point.  It  was  before  me  but  I  thought
 that  when  somebody  was  making  a
 speech,  I  need  not  interrupt  and  that  I
 might  announce  it  after  the  speech  was
 over.  J,  therefore,  kept  quiet.  There-
 fore  it  is  a  matter  of  merits.  Whether
 the  Magistrate  sent  the  intimation  im-
 mediately  or  there  was  some  delay—
 I  will  verify  those  things.  After  all,
 the  point  is  :  they  were  arrested,  the
 Police  authorities  have  to  go  to  their
 office,  get  the  intimation  typed  and
 then  send  it.  They  did  not  do  it  three
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 days  later,  they  intimated  about  the
 arrest  the  same  day.  So.  what  is  the
 point  of  order  ?

 2.37  hrs.

 JAMMU  AND  KASHMIR  REPRE-
 SENTATION  OF  THE  PEOPLE
 (SUPPLEMENTARY)  BILL.—Contd.

 MR.  SPEAKER  :  Now  before  we
 go  to  the  further  discussion  on  the  Rail-
 way  Budget,  I  find  some  hon.  Members
 want  to  speak  about  the  recent  railway
 accident.  I  would  therefore  say,  let  us
 extend  it  by  a  few  minutes.  Mr.  Mohd.
 Imam  wanted  to  make  some  suggestion
 not  now  the  hon.  Member  will  be  called
 at  that  time—and  he  will  be  given  two
 or  three  minutes.  But  there  will  be  no
 speeches.  So  we  will  extend  it  by  a
 few  minutes  more.

 Before  we  extend  it  and  take  it  up,
 I  would  like  to  say  that  already  we  have
 taken  2  hours  5  minutes  against  the  one
 hour  allotted  by  the  Business  Advisory
 Committee  for  this  Jammu  &  Kashmir
 Representation  of  People  (Supplemen-
 tary)  Bill.

 श्री  मधु  लिमये  (मुंगेर)  :  सरकार  की
 गलती  के  कारण  हुआ  ।

 MR.  SPEAKER  :  Therefore,  the
 question  now  is  to  finish  it  quickly.
 Bakshi  Gulam  Mohammad  may  resume
 his  speech.

 att  गुलाम  मुहम्मद  बदशी  (श्रीनगर)  :
 अध्यक्ष  महोदय,  कल  मैं  अर्ज  कर  रहा  था  और
 आनरेबल  मिनिस्टर  की  तवज्जह  भी  दिलाई
 थी  कि  जब  एलेक्शन  कमीशन  का  जुरिस्डिक्शन
 काश्मीर  में  लागू  है  तो उस  सूरत  में  यह  बेहतर
 होगा  कि  तमाम  ऐनोमोलीज  और  लेकुने  जो
 उस  में  रह  गये  हैँ,  उन  को  दूर  करने  के  लिये

 पीपल्स  रिप्रेजेन्टेशन  ऐक्ट  इन  हटस  'एन्टायरिटी
 स्टेट  पर  लागू  कर  दिया  जाये  ।  क्योंकि  यह
 एक  अजीब  सी  बात  हो  जाती  हैं  कि एक  तरफ
 तो  एलेक्शन  कमीशन  फंकशन  कर  रहा  हैं,
 लेकिन  दूसरी  तरफ  एलेक्शन  कमीशन  उस
 अन्दाज  से  फंकशन  नहीं  कर  सकता  जिस
 तरह  से  पूरे  मुल्क  में  कर  रहा  हैं
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 श्री  गुलाम  मुहम्मद  बख्शी]
 2.4  hrs.

 [Mr,  Deputy-SPEAKER  in  the  Chair]
 इस  लिये  में  समझता  हूं  कि  यह  बेहद  ज़रूरी  है
 कि  मेरे  इस  सजेशन  को  गोशगुजार  किया
 जाये  और  कोशिश  की  जाये  कि  पीपल्स
 रिप्रेजेन्टेशन  ऐक्ट  बहां  पर  लागू  हो  जाये  |
 अगर  आप  को  इस  के  लिये  स्टेट  की  कंसेट
 चाहिये  तो  आप  वह  भी  ले  सकते  हैं  ।  जब  स्टेट
 ने  एलेक्शन  कमीशन  का  जूरिरिडिक्शन  लागू
 करने  की  सहूलियत  दी  है  तो  उस
 को  पीपल्स  रिप्रेजेन्टेशन  ऐक्ट  लागू  करने
 में  कोई  ऐतराज  नहीं  होना  चाहिये  त
 फि  बी  कम  क्लोशर  टु  दि  सैन्टर

 एंड  ु  दि  रेस्ट  आफ  इंडिया  7  जो  कवानीन  भी
 आज  लागू  हें  वह  इस  स्टेट  में  भी  लागू  किये
 जायें  जिस  तरह  से  तमाम  मुल्क  में  लागू  हैं  ।

 में  यह  कहना  चाहता  हूं  कि यह  जो  आप
 पीसमील  मेजर  ला  रहे  हैं,  इस  को  पास  कर

 दें,  लेकिन  इस  से  मसला  हल  होने  वाला  नहीं
 है,  इस  से  और  कामप्लिकेशन्स  पैदा  हो  जायेंगी  ,
 जैसे  कि  श्री  लिमये  ने  कल  चन्द  बातें  आप  के
 सामने  ररक््खीं  |

 दूसरी  बात  की  तरफ  कल  यहां  आनरेबल
 मेम्बर  ने  इशारा  किया  ।  शायद  वह  काश्मीर
 की  हालात  से  बहुत  ज्यादा  वाकिफ  नहीं  हैं,
 वाकिफ  तो  हर  एक  है,  लेकिन  बहुत  ज्यादा
 वाकफियत  उन्हें  नहीं  हैं  । जहां  तक  फौज  का

 ताल्लुक  है,  उन्होंने  आर्मी  पर्सोनेल  का  नाम
 लिया,  चारों  एलेक्शन्स  में,  यानी  952  में,
 19574,  962  में  और  9674,  उस  का

 कतअन  कोई  दखल  नहीं  रहा  हैं  ।  एलेक्शन्स
 के  मौके  पर  आर्मी  अपना  अपना  काम  करती

 रही  मुल्क  के  बाईस  पर  ।  सिक्योरिटी  आफ  दि
 स्टेट  के  सिलसिले  में  में  यह  चीज  साफ  कर
 देना  चाहता  हूं  क्योंकि  इस  से  गलतफहमी
 पैदा  होने  का  कुछ  एहतमाल  है  ।  हम  ने  कहा  है
 कि  वहां  हमारी  फौज  नहीं  बढ़ेगी  ।  जितनी
 जरूरत  हैं  फ़ार  दी  सिक्योरिटी  आफ  वि
 बाइस  उतनी  होगी  ।  उन्होंने  आर्मी  प्सॉनेल
 जब  कहा  तब  शायद  उन  का  खयाल  पुलिस  की
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 तरफ  था  t  उस  के  लिये  मैं  जितना  कम  कहूं
 उतना  बेहतर  है  ।

 अपनी  बात  खत्म  करने  से  पहले  में  आप
 से  फिर  गुजारिश  करना  चाहूंगा  कि  मिनिस्टर
 साहब  जो  प्रीसमील  लेजिस्लेशन  लाये  हैं,
 मेरे  खयाल  में  ऐवान  के  दोनों  तरफ  के  किसी  भी
 शख्स  को  उस  पर  जरा  भी  ऐतराज  नहीं
 होगा  कि  जब  एलेक्शन  कमीशन  का  जूरि-
 स्डिक्शन  है  तो  पीपल्स  रिप्रेजेन्टेशन  ऐक्ट
 इस  स्टेट  में  भी  लागू  कर  दिया  जाये  ।
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 SHRI  KRISHNA  KUMAR  CHAT-

 TERJI  (Howrah):  When  the  Bill  was
 moved  by  the  Law  Minister  first,  the
 hon.  Member  Shri  Madhu  Limaye  raised
 certain  objections  and  to  remove  those
 objections  the  amendments  have  been
 proposed  by  the  Minister  and  even  then
 the  hon.  Member  has  again  come  with
 certain  objections  that  Art.  327  has  not
 been  observed  in  the  Parliament's  pro-
 clamation.  Article  327  has  no  bearing
 on  the  subject.  Really  Article  38  ‘has
 its  bearing  on  the  Act.  I  would  remind’
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 [Shri  Krishna  Kumar  Chatterji].
 my  hon.  friend  Shri  Madhu  Limaye
 that  he  made  certain  insinuating  allega-
 tions  against  the  Government.  It  was
 said  that  in  moving  this  amendment  the
 idea  is  that  certain  legal  objections
 should  remain  and  the  Supreme  Court
 will  find  those  objections  valid  so  that
 the  appeals  will  really  be  infructuous.  I
 wish  to  remind  hon.  Members  on  the
 opposite  side  that  parliamentary  demo-
 cracy  is  in  great  danger  in  this  country.
 ‘We  are  facing  a  great  peril  and  all  of
 us  must  try  hard  to  see  that  parliamen-
 tary  democracy  survives  against  the  on-
 slaught  from  various  quarters  due  to
 defections  from  all  parties  in  different
 State  legislatures.

 Jammu  and  Kashmir  area  is  a  very
 sensitive  one.  What  is  the  fault  of  the
 Chief  Minister,  Mr.  Sadiq,  who  has
 been  trying  to  bring  about  complete
 integration  of  Jammu  and  Kashmir  to
 India.  The  elections  there  were  run  on
 the  basis  of  the  Jammu  and  Kashmir
 Representation  of  the  People  Act.  Any
 lacuna  there  or  anything  in  any  election
 petition  will  be  coming  before  the  Sup-
 reme  Court  and  that  supreme  body  will
 remedy  any  wrong  that  might  have  been
 done  there.

 So  far  as  Shri  Limaye’s  contention
 that  long  delays  will  be  there  is  con-
 cerned,  I  feel  that  Supreme  Court  is  the
 teal  place  where  it  is  expected  that  such
 delays  will  not  occur  and  the  Jammu
 and  Kashmir  legislature  will  be  func-
 tioning  through  proper  legislative  elec-
 tions.

 With  these  few  words,  Sir,  I  remind
 the  House  that  it  is  essential  that  Mem-
 bers  of  both  the  Opposition  and  the
 Ruling  Party  should  all  struggle  hard  so
 that  parliamentary  democracy  is  not  en-
 dangered  in  Jammu  and  Kashmir  State
 where  there  is  already  so  much  trouble
 and  danger  about  the  independence  of
 India.  I,  therefore,  request  all  Opposi-
 tion  Members  to  withdraw  their  objec-
 tions  so  that  unanimously  we  can  pass
 this  amending  Bill.

 MR.  DEPUTY-SPEAKER  :  There
 are  more  objections.
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 2.48  hrs.
 ओ  अब्दुल  गनी  डार  (गुड़गांव  )  :  उपाध्यक्ष

 महोदय,  में  आप  के  जरिये  सरकार  की
 ओर  हाउस  की  तवज्जह  मबजूल  कराना
 चाहता  हूं  कि  काश्मीर  का  मसला  एक  बिल्कुल
 अलग  हैसियत  रखता  है  |  जब  राजा  साहब
 आ  गये  थे  तब  शेख  साहब  ने,  बक्शी  साहब  ने
 और  दूसरे  लोगों  ने  राजा  साहब  को  मजबूर
 किया  कि  वह  हिन्दुस्तान  के  साथ  समझौता  करें
 और  यह  याद  रहें  कि  उस  वक्त  काश्मीर  के  साथ
 एक  अलग  सलूक  करने  का  फैसला  किया  गया
 था  ।  इसलिये  किया  गया  था  कि  चूंकि  जूनागढ़
 ओर  मंगरोल  के  नवाब  पाकिस्तान  चले  गये
 थे  और  कहा  था  कि  उन  को  हक  हासिल  हैं
 वहां  जाने  का  लेकिन  सरदार  पटेल  ने  अपने
 आहिनी  पंजों  से  उस  को  दबाया,  क्योंकि  वहां
 की  जनता  इस  ब्वात  को  नहीं  चाहती  थी  t  इस
 वक्त  क्या  हम  इस  बात  को  भूल  जायेंगे  ।

 जैसा  बख्शी  साहब  ने  कहा  कि  यहां  भी  लागू
 करो  और  वहां  भी  लागू  करो  ।  लेकिन
 इस के  बारे  में  मुझे  डर  है  क्योंकि  रिफरेन्डम
 की  वात  पंडित  जवाहरलाल  नेहरू  ने  चलाई
 थी,  मैंने  नहीं  चलाई  थी  ।  अगर  यह  सवाल
 वहां  पैदा  हो और  आप  बजाय  उन  का  दिल
 जीतने  के  उन  को  डंडे  के  जोर  से  दवाना
 चाहें  और  इस  तरह  से  बोगस  एलेक्शन्स  करा
 कर  अपनी  हुकूमत  चलाना  चाहें  तो  में  नहीं
 समझता  कि  इस  तरह  आप  देश  की  कोई  सेवा
 करेंगे  ।  अगर  हम  जीत  सकते  हैं  तो  उन  के
 दिल  जीत  सकते  हूँ,  और  दिल  जीतने  हैं  तो
 फिर  आप  को  अच्छी  तरह  से  एलेक्शन  कराने
 चाहियें  ।

 बरुशी  साहब  कहते  हैं  कि  वहां  फौज  का
 कोई  असर  नहीं  है  ।  फौज  का  असर  इस  लिये
 है  कि  जहां  जहां  फौज  है  वहां  पर  लोग  आजादी
 के  साथ  अपना  पैगाम  पहुंचा  सकें,  यह  नामु-
 मकिन  हैँ  ।  जो  कुछ  गोपालन  साहव  ने  कहा,
 उस  का  मंशा  यह  था  कि  इस  तरह  से  जो  फेअर
 और  फ्री  एलेक्शन्स  हम  चाहते  हैं  वह  नहीं
 होंगे
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 हाउस  से  और  सरकार  से  मेरी  रिक्वेस्ट

 हैं  कि  काश्मीर  के  मसले  को  सही  तरीके  से

 सुलझाने  की  कोशिश  की  जाय  ताकि  वहां  पर
 जो  आग  लगो  हैहै  वह  ठंडी  हो  और  काश
 मीर  के  अवाम  दिलो  जान  से  आपके  साथ

 रहें  और  आप  के  साथ  मिल  कर  पाकिस्तान
 का  मुकाबला  कर  सकें।  में  समझता  हूं
 कि  जोश  में  आकर  या  गुस्से  में  आ  कर

 हमें  काम  नहीं  करना  चाहिये  अगर  हम
 खयाली  दुनिया  में  रहें  तो  यह  मुनासिब  नहीं
 होगा  qd  कहीं  ऐसा  न  हो  कि  मंगरोल  और  जूनागढ़
 की  तरह  से  वहां  के  लोगों  के  जज्ञबात
 हमारे  खिलाफ  हो  जाएं  और  हमें  बाद  में
 दिक्कत  हो  ।
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 Dis  plas  «,]

 Oh  3  Jo  ple  ८  ४४  oat

 Lol  oy  gh  OC  de

 abe  &  0७७४७  S  Qh  gh

 Sm  ST

 मर  tse  AT  ०७  ५८३२७०  ४२

 tS  us  oT  oe  oe  ४  pl

 ole  ad  Ss!  Zeb  US  one

 wai  «eile  SF  iy  yee  Ws

 dy Se  ४  gp  i  Leal  pT  6३

 ०७७५  <  pb  S  oF  be  wl

 GH  ayke  obj  5  oS  SX
 roxy  on  Ww  om  ya!  uel  Zz)

 Eo

 Blo  सुशीला  नायर  (झांसी)  :  मुझे  लगता

 है  कि  मेरे  भाई  अभी  जो  फरमा  रहे  थे  वह  कुछ
 गलतफहमी  में  आ  कर  कह  रहे  थे  |  जहां  तक
 इलेकशंज  का  सवाल  है  सभी  चाहते  हैं  कि
 फ्री  एण्ड  फेयर  इलेवशंज़  काश्मीर  में  हों  और
 इसी  लिए  सुप्रीम  कोर्ट  की  जुरिसडिक्शन  को

 वहां  एक््सटेंड  करने  की  बात  हुई  है  और
 इलेक्शन  की  भी  बात  हुई  है  |  वख्णी  साहब
 कंह  रहे  थे  कि  सारा  का  सारा  जो  इलेक्शन  के
 बारे  में  हमारा  कानून  है  उसको  वहां  पर
 भी  लागू  कर  दिया  जाए  |  में  समझती  हूं  क
 इस  में  कोई  किसी  प्रकार  की  दिक्कत  नहीं
 होनी  चाहिये,  किसी  को  भी  कोई  एतराज़  नहीं
 होना  चाहिये,  न  काश्मीर  वालों  को और  न  ही
 यहां  वालों  को  ।

 दूसरे  सवालों  को  इस  के  साथ  जोड़ना  कुछ
 ब्रेमानी  सा  लगता  है  :  इस  वक्त  हर  एक
 की  ख्वाहिश  हैं  कि  काश्मीर  में  भी  फ्री  एंड
 फेयर  इलेक्शन  हों  और  इसी  मुद्दे  से  यह  जो

 कानून  है  यहां  आया  है  ।  साथ  ही  जो  तजवीज
 बख्शी  साहब  की  तरफ  से  पेश  की  गई  है  वह

 MARCH  20,  968  of  People  (Suppl).  Bill  846

 भी  आपके  सामने  है  ।  मैं  तो  इतना  ही  अर्ज
 करना  चाहती  हूं  कि

 ्  ्
 का  सारा  जो

 इलैक्शन  का  सिलसिला  है  और  जिस  तरह  से

 यहां  इलेक्शन  होते  हैं  उसने  दुनिया  भर  में
 इज्ज़त  पाई  है  और  दुनिया  भर  यह  कहती  है
 कि  हिन्दुस्तान  में  फ्री  एण्ड  फेयर  इलेक्शन
 होते  हैं।  उसी  तरह  से  काश्मीर  में  भी  हो  जायें
 इसमें  किसी  को  क्या  उज्  हो  सकता  है,  यह
 समझने  में  न  आये  ऐसी  बात  है  ।

 SHRI  SRINIBAS  MISRA  (Cuttack):
 Mr.  Deputy-Speaker,  Sir,  I  have  no
 quarrel  with  the  purpose  of  the  Bill,  be-
 cause  it  is  necessary  to  have  such  a  pro-
 vision.  The  provision  in  the  Jammu
 and  Kashmir  Act  is  without  jurisdiction
 and,  therefore,  the  Parliament  has  to
 come  with  a  legislation  to  provide  for
 that.  But  what  I  was  objecting  to  was
 the  process.  Anyway,  if  the  Govern-
 ment  wants  to  take  the  risk  and  take
 this  stigma  that  was  hurled  by  the  hon.
 Member,  Shri  Limaye,  that  really  shows
 that  the  Government  wants  that  the  Act
 should  be  declared  ultra  vires.  If  they
 want  to  take  that  risk,  Iet  them  take  it
 1  have  no  objection

 श्री  Ho  fao  सहगल  (बिलासपुर).  :
 आपके  सामने  इस  वक्त  सुप्रीम  कोर्ट  की

 जुरिसडिक्शन  जहां  तक  इलेक्शंज  का  सम्वन्ध

 है,  काश्मीर  तक  एक्ट्टेंड  करने  का  बिल
 आया  है  1  भारत  में  चार  इलैक्शन  हो  चुके
 हैं  और  मैं  जिस  प्रकार  से  इलेक्शन  कमीशन
 ने  और  उसके  अधीन  काम  करने  वालों  ने  कार्य
 किया  है,  उसके  लिए  उनको  बधाई  देता  हूं  ।

 उन्होंने  इस  अच्छे  काम  को  करने  और  इस

 खूबी  से  इसको  करके  न  केवल  भारत-
 वर्ष  में  बल्कि  दुनिया  में  भी  नाम  पाया  है
 इसमें  कोई  शक  नहीं  है  कि  यहां  पर  इलेक्शन

 बहुत  ही  फेयर  और  साफ  होते  हैं  7  काश्मीर
 जो  कि  हमारा  एक  पार्ट  है  और  जिस  की
 आज  एहम  मान्यता  भी  देते  हैं,  उसी  बारे
 में  कुछ  लोगों  को  मिसअंडरस्टेंडिग  हो  सकती

 है  ओर  मैं  उस  सम्बन्ध  में  कुछ  कहना  नहीं
 चाहता  हूं  ।  लेकिन  मैं  इस  सम्बन्ध  में  इतना
 अवश्य  कहना  चाहता  हूं  कि  पीसमील  तरीके
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 से  कानून  को  काश्मीर  पर  लागू  करने  के  पक्ष
 में  मै  नहीं  हूं,  पूरा  का  पूरा  जो  कानून  है  उसको
 हमें  काश्मीर  पर  भी  लागू  कर  देना  चाहिये  ।
 पूरा  कानून  जो  हिन्दुस्तान  में  लागू  है  वह
 “काश्मीर  में  भी  लागू  होना  चाहिये  ताकि
 वहां  के  लोगों  को  पूरी  फ्रीडम  मिले  और
 'फ्रीडम  के  साथ  वहां  के  लोग  काम  करें  और
 उनको  पूर्ण  विश्वास  हो  कि  हमारे  यहां  पर
 बाकी  देश  के  साथ  फ्री  और  फेयर  इलेक्शन
 होते  हैं।

 श्री  हरदयाल  देवगुण  (पूर्व  दिल्ली)  :

 जहां  तक  इस  विधेयक  का  प्रश्न  है,  मूल  विधेयक
 में  सुधार  करके  तो  सरकार  ने  अच्छा
 काम  किया  है  और  इसके  द्वारा  सरकार
 रिप्रिजेंटेटन  आफ  पीपल  एक्ट  की  धारा

 i06(7)  (बी)  और  (सी)  को  जम्मू
 काश्मीर  पर  भी  लाग  करने  जा  रही  है  लेकिन
 में  समझता  हूं  कि  इतने  मात्र  से काम  नहीं  चल
 सकता  है  यदि  जम्मू  काश्मीर  के  कानून
 को  भारत  के  कानून  के  स्तर  पर  लाना  है
 तो  यह  अत्यावश्यक  है  कि  रिप्रिजेंटेशन  आफ
 पीपल  एक्ट  को  भी  जम्मू  काश्मीर  में  पूरे  तौर
 पर  लागू  किया  जाए  सुप्रीम  कोर्ट  के  सामने
 'जिस  तरह  से  हमारे  देश  का  कानून  है  उसी

 तरह  से  काश्मीर  का  भी  होना  चाहिए  और
 ये  दोनों  कानून  एक  जैसे  होने  चाहियें।

 जो  कानून  काश्मीर  पर  लागू  है  वह  बहुत
 डिफंक्टिव  है,  दोषपूर्ण  है  और  वह  सुप्रीम  कोर्ट
 के  सामने  टिक  नहीं  सकेगा  ।  मिसाल  के  तौर
 पर  मैं  बताऊं  कि  जम्मू  काश्मीर  से  पालिमेंट
 का  सदस्य  कौन  हो  इसका  निर्णय  जम्मू  काश्मीर
 की  विधान  सभा  ने  किया  है  इसकी  वहां  के  कानून
 में  व्यवस्था  की  गई  है  ।  उसके  यहां  भी  रिप्रिजें-
 टेशन  आफ  पीपल  एक्ट  है  उसके  अधीन  जो
 इलैकशन  के  लिए  खड़ा  होता  है  उसकी  क्वालि-
 फिकेशन  क्या  होनी  चाहिये  ऑर  डिसक्वालि-
 फिकेशन  क्या  होनी  चाहिये,  इसका  निर्णय

 वहां  की  विधान  सभा  करेगी  और  उसने  किया

 भी  है।  क्वालिफिकेशन  और  डिसक्वालिफिके-
 शन  का  जहा  तक  सम्बन्ध  है  उसका  जो  कानून
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 है  वह  भारत  के  कानून.से  बिल्कुल  भिन्न  तो
 नहीं  है  लेकिन  उससे  अलग  जरूर  है,  इन  दोनों
 में  अन्तर  अवश्य  है।  जैसे  संसद  का  सदस्य
 रहने  के  कारण  या  विधान  सभा  का  सदस्य
 रहने  के  कारण  या  किसी  और  पद  पर  रहने
 के  कारण  अगर  किसी  ने  अपने  पद  का  दुरुपयोग
 किया  है  तो  वह  इलैक्शन  में  खड़ा  नहीं  हो
 सकता  है,  इस  प्रकार  का  वहां  के  रिप्रिजेंटेशन
 आफ  पीपल  एक्ट  में  कोई  प्रावधान  नहीं  है  ।
 पालिमेंट  जोकि  हिन्दुस्तान  की  सावरेन  बाडी
 है  उसका  सदस्य  कौन  हो  सकता  है  या  कौन

 नहीं  हो  सकता  है,  इसका  निर्णय  करने  का
 अधिकार  जम्मू  काश्मीर  की  स्टेट  असैम्बली
 को  दिया  गया  है।  में  समझता  हूं  कि  ऐसा
 पालिमेंट  के  अधिकारों  पर  कुठाराघात  करना

 है  ।  और  इसको हम  कभी  भी  सहन  नहीं  कर
 सकते  हैं  7  अगर  आप  पूर्ण  रूप  से  और  कोई
 संतोपजनक  समाधान  खोजना  चाहते  हैं  तो
 सारे  भारत  के  कानून  को  आप  जम्मू  काश्मीर
 पर  भी  लागू  कर  दें  ।  शैडयूल  की  जो  72वीं
 धारा  है  उसको  कनकरेंट  लिस्ट  से  हटा  कर
 केन्द्रीय  सरकार  ले  ले  और  उसके  द्वारा  पूर्ण
 एक्ट  को  वह  वहां  पर  लागू  कर  दे  ।  अंगर
 ऐसा  नहीं  किया  जाता  है  तो  एक  बहुत  बड़ी
 एम्विगुइटी  रहेगी  और  यह  कानून  ठहर  नहीं
 सकेगा  और  इसको  रह  होना  पड़ेगा

 विधि  मंत्रालय  में  उपमंत्री  (श्री  मु०  यूनस
 सलीम  )  :  दो  तीन  मिनट  में  में  अपनी  जवाबी
 बात  खत्म  कर  दंगा  ।

 बदकिस्मती  से  हमारे  मुल्क  में  बाज

 ऐसे  गिरोह  और  बाज़  ऐसे  लोग  पैदा  हो  गए
 हैं  जिन  की  सारी  कोशिश  इस  बात  पर
 सर्फ  हो  रही  है  कि  इस  मुल्क  में  पालियामेंटरी
 डेमोक्रेसी  के  इमेज  को  इस  तरह  से  खराब
 किया  जाए  कि  लोगों  का  भरोसा  पालिमेंटरी
 डेमोक्रेसी  पर  जमा  न  रहे  और  इस  मकसद  को

 हासिल  करने  के  लिए  प्राबलम्ज्ञ  पैदा  करते
 हैं  हक्मत  को  मजबूर  करते  हैं  कि  उन  प्राबलम्ज़
 पर  गौर  करे  और  उनकी  आवाज़  पर  हमदर्दाना
 गौर  करने  के  बाद  जब  कोई  वैसा  ही  करता
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 [श्री  भु०  युनस  सलीम  ]
 है  जैसा  वे  चाहते  हैं  तो  फिर  खुद  उसी  पर
 एतराज  कर  देते  हैं  t

 मझे  बहुत  हैरत  हुई  जब  मैंने  कल  आनरेबल
 मेम्बर  श्री  मधु  लिमये  की  तकरीर  को  सुना  ।
 आंप  को  याद  होगा  कि  गुजिश्ता  मतंबा  जब

 यह  बिल  पेश  किया  गया  था  उसका  मकसद  यह
 था  कि  जो  लीगल  प्राविजज़  जम्मू  काश्मीर

 रिप्रेजेंटेटन  आफ  पीपल  एक्ट  में  नाफिज़  की
 गई  हैं  उनको  इस  हाउस  में  कानून  की  हैसियत
 से  एडाप्ट  कर  लिया  जाए  तब  मधु  लिमये  जी
 ने  एतराज  किया  था  कि  उन  संकशंज़  को  'एडाप्ट
 करने  की  जरूरत  नहों  है  बल्कि  हमारा  जो
 रिप्रेजेन्टेशन  आफ  पीपल  एक्ट  है  उसके

 मुतसिल  सैक्शन  जो  हैं  उनको  वहां  लागू  कर
 दिया  जाए।  उनको  लागू  करने  के  लिए
 ला  मिनिस्टर  ने  यह  कहा  था  कि  अच्छी  बात

 है,  यह  मामूली  बात  है,  हम  इसको  एमेंडमेंट  के

 जरिए  से  प्रोपोज  कर  देंगे।  चुनाचे  इस
 मकसद  को  हासिल  करने  के  लिए  प्रेजीडेंट

 साहब  का  आडंर  हासिल  किया  गया  और  इस
 एमेंडमेंट  को  पेश  किया  गया  ।  यानी  यह  कि

 यह  एमेंडमेंट  उन्हीं  की  तहरीक  की  बुनियाद
 पर  इस  तरह  से  आया  है  हाउस  के  सामने  ।
 फिर  भी  आज  उनकी  जुरअत  होती  है  कि

 यहां  वह  एतराज़  करें  और  यह  कहें  कि  यह
 एमेंउमेंट  इस  गज  से  लाया  गया  है  कि  जम्हूरियत
 को  काएमीर  में  नाकाम  किया  जाए  और
 सादिक  साहिब  की  हकूमत  को  जोकि

 एक  और  कानूनी  तरीके  से  वहां  पावर
 में  आ  गई  है  उसको  नाफिज  रखा  जाए
 और  उस  रियासत  में  जम्हरियत  को  तबाह
 किया  जाए  1  उन्होंने  यह  भी  कहा  कि  वहां

 जम्हूरियत  को  तबाह  किया  जा  रहा  है  और

 सैंट्रल  गवर्नमेंट  की  तरफ  से  उसका  साथ
 दिया  जा  रहा  है।  ये  सब  बातें  सुन  कर  मुझे
 बहुत  हैरत  हुई  है  ।

 3  झाच्ड,

 इस  बिल  का  मकसद  जैसा  मैंने  कल  अपनी
 तकरीर  में  अर्ज  किया  था,  बहुत  लिमिटेड
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 है  मकसद  इतना  ही  है  कि  जो  तरमीम
 रिप्रेजेटेशन  आफ  पीपल  एकट  में  जम्मू  काश्मीर
 लैजिस्लेटिव  असंम्बली  ने  की  है  उसको  एडाप्ट
 करके  सेंट्रल  लेजिलेशन  के  ज़रिये  से  सुप्रीम
 कोर्ट  की  जुरिसडिक्शन  को  'एनलाजें  कर  दिया
 जाए  |

 दुनिया  में  कोई  डेमोक्रेसी  उस  वक्त  तक
 प्रासपर  नहीं  हो सकती  है,  जब  तक  कि  उस  की

 जुडिशरी  स्ट्रौंग  न  हो  7  यह  एक  एउमिटिड  फेक्ट
 है  कि  हमारी  हाइएस्ट  जुडिशरी,  हमारी
 सुप्रीम  कोर्ट,  पर  सारी  दुनिया  और  सारे

 मुल्क  को  भरोसा  है  ।  इस  लिए  हम  ने
 डेमोक्रेसी  के  तहफूफ़्ज  के  लिए,  डेमोक्रेसी
 की  जड़ों  को  मज़बूत  करने  के  लिए,  काश्मीर
 के  लिए  इस  इन्तज़ाम  को  कुबूल  किया  है,
 न  कि  डेमोक्रेसी  को  तबाह  करने  के  लिए  t

 यह  बहुत  अजीवों  गरीब  मनतिक  है  a  मुझे
 बड़ी  हैरत  हुई,  जब  मेरे  लायक  दोस्त,  बख्शी

 गुलाम  मुहम्मद,  ने  कहा  कि  जो  कुछ  भी  मधु
 लिमये  ने  कहा  है,  वह  उस  की  ताइद  करते
 हैं।  मेरे  लायक  दोस्त  यह  भूल  गए  कि  यह
 कानून  उन  के  जमाने  का  लाया  हुआ  है  और
 उन  के  ज़माने  में  यह  कानून  था  1

 SHRI  GULAM  MOHAMMAD
 BAKSHI  :  If  he  says  that,  I  should  be
 given  the  chance  to  rebuff  and  explain
 his  position,

 श्री  मु  पूनस  सलोम  :  मैं अजे  करना  चाहता
 हूँ  कि  ये  जितनी  तकरीरें  हुई  है,  उन  का

 ताललुक  इस  बिल  से  नहीं  है,  बल्कि  ये  बिल्कुल
 सियासी  नोऐयत  की  तकरीरें  हें  और  उन  में
 कोई  वज़न  नहीं  है  ।

 में  गुज़्ारिशें  करता  हुं  कि इस  बिल  को
 पास  किया  जाये

 MR.  DEPUTY-SPEAKER  :  ‘The
 question  is  :

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted
 MR.  DEPUTY-SPEAKER  ;  The

 Bill,  as  amended,  is  passed.
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 The  House  stands  adjourned  to  meet
 again  at  2  O°  Clock.

 3.02  Hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabha  reassembled  after
 Lunch  at  Fourteen  of  the  Clock.

 [Mr.  DEPUTY-SPEAKER  in  the  Chair]

 DEMANDS  FOR  GRANTS  (RAIL-
 WAYS)  1968-69  AND  DEMANDS
 FOR  SUPPLEMENTARY  GRANTS

 (RAILWAYS)  1967-68

 MR.  DEPUTY-SPEAKER  :  As_  the
 Speaker  has  already  announced,  the  time
 allotted  for  these  Demands  has  already
 been  exhausted;  only  the  reply  remains
 to  be  given  by  the  Railway  Minister.  Yet,
 I  will  permit  a  few  minutes  to  all  sec-
 tions  of  the  House,  and  I  would  request
 the  hon.  members  to  be  very  brief.

 MR.  K.N.  TIWARI:  Just  one
 minutes....  (Jnterruptions)  Accident
 does  not  concern  only  Congress  or  non-
 Congress;  everybody  is  concerned  with
 it.

 श्री  क०  ना०  तिबारी  (बेतिया)
 उपाध्यक्ष  महोदय,  जो  रेलवे  का  ऐक्सीडेंट
 अभी  हुआ  है  उस  के  संबंध  में  माननीय  मंत्री
 महोदय  ने  स्टेटमेंट  आज  सुबह  दिया  था  t
 ऐसे  ऐक्सीडेंट  दुनिया  में  सभी  जगह  होते  हैं
 इसलिए  यह  कहना  कि  इस  के  लिए  रेस्पांसिबिल
 खाली  मिनिस्टर  हैं  और  उनको  रिजाइन
 करना  चाहिए,  यह  ठीक  नहीं  है  7  एक्सीडेंट
 एयरोप्लेन  में  होता  है,  मोटर  कार  का  होता
 है,  बसेज़  का  होता  है  ।  सब  जगह  ऐक्सीडेंट
 सारी  दुनिया  में  होता  है।  सारी  दुनिया  का
 यह  नियम  है  ।  लेकिन  सावधानी  बरतना
 भी  काम  है  उस  विभाग  का  जो  विभाग  इस
 कौ  चलाता  है।  में  एक  निवेदन  करना  चाहता
 हूं  रेलठे  मंत्री महोदय से  कि  कम  से  कम

 जुडिशियल  एन्क्वायरी  इस  मामले  में  जरूर

 इन्स्टीट्यूट  की  जाय  जिसमें  सब  को  संतोष
 हो  बस,  यही  मुझे  कहना  है।
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 श्री  अटल  बिहारी  बाजपेयो  (बलरामपुर):
 उपाध्यक्ष  महोदय,  आज  जिस  दर्दनाक  दुर्घटना
 की  खबर  दी  गई  है  उस  से  सारे  सदन  में  चिन्ता

 हुई  है  ।  इससे  पहले  भी  रेलों  में  अनेक  दुर्घटनाएं
 हुई  हैं  जिन  से  यात्रियों  के  मन  में  असुरक्षा  का
 भाव  पैदा  हुआ  है।  प्रश्न  यह  है  कि  यह  ताजी

 दुर्घटना  क्यों  हुई  ?  जो  विवरण  मन्त्री  महोदय
 ने  दिया  है  उस  से  पता  लगता  है  कि  स्टेशन  पर

 गाड़ियां  टकरा  गईं।  मैंने  अभी  मंत्री  महोदय  से

 पूछा  था  कि  क्या  इस  के  लिए  कंट्रोलर  जिम्मेदार

 है  तो  उन्होंने  मुझे  बताया  कि  यह  स्टेशन

 कंट्रोलर  द्वारा  नियंत्रित  नहीं  होते  ।  इस  का
 अर्थ  यह  है  कि  दो  तरह  की  गलतियां  हो  सकती

 हैं।  या  तो  गाड़ी  को सिगनल  न  मिला  हो  और

 ड्राइवर  बिना  सिगनल  की  परवाह
 किए  हुए  स्टेशन  पर  आ  गया  हो  जिस  से  खड़ी
 हुई  गाड़ी  से  उस  की  टक्कर  हो  गई  हो  tv

 दूसरा  यह  हो  सकता  है  कि  जो  स्टेशन  कर्म-
 चारी  हैं  स्टेशन  मास्टर  या  प्वाइंटमैन  इन्होंने
 एक  गाड़ी  खड़ी  हुई  देख  कर  भी  दूसरी  गाड़ी
 को  आने  का  संकेत  दे  दिया  हो  ।  मेरा  निवेदन
 है  कि  इस  मामले  की  जांच  होनी  चाहिए,
 एक  अदालती  जांच  होनी  चाहिए  1  रेल
 मंत्रालय  द्वारा  की  गई  जांच  या  रेलवे  इंसपेक्टर
 द्वारा  की  गई  जांच  जनता  को  संतोष  नहीं  दे
 सकती  ।

 एक  बात  और  कि  यह  दुघंटनाएं  क्यों
 होती  हैं  7  मेरा  निवेदन  है  कि  दुर्घटनाएं  होती
 नहीं  हैँ,  दुर्घटनाएं  की  जाती  हैं।  अगर  नियमों
 का  ठीक  तरह  से  पालन  किया  जाम,  अगर
 कर्मचारी  अपने  कत्तंव्य  का  वक्षता  से  निर्वाह
 करें  और  जिन  परिस्थितियों  में  वह  ईमानदारी
 के  साथ  काम  कर  सकते  हैं  वैसी  परिस्थितियां
 पैदा  की  जायें  तो  इस  तरह  की  दुर्घटनाओं  को
 टाला  जा  सकता  है:  प्राकृतिक  प्रकोप  के
 कारण  होने  वाली  दुघंटनायें  अलग  हैं  ।

 मुझे  खेद  है  कि  दुर्घटनाएं  जब  रेल  में
 बढ़ती  हैं  तो  फिर  सेफ़टी  इंसपेक्टर  की  संख्या
 बढ़ाई  जाती  है  मगर  स्टेशनों  पर  काम  करने
 वाले  कमंचारी  किन  कठिनाइयों  में  काम  कर

 रहे  हैं  इस  के  बारे  में  उन  से  कभी  विचार
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 श्री  अटल  बिहारी  बाजपेयी]
 विनिमय  नहीं  किया  जाता  ।  कुंजरू  कमेटी  बनी
 थी।  मगर  उस  ने  स्टेशन  मास्टरों  को,  सहायक
 स्टेशन  मास्टरों  को  अपना  सुझाव  देने  के
 लिए  नहीं  बुलाया,  बुला  कर  उन  की  कठि-
 नाइयां  जानने  की  कोशिश  नहीं  की  ।  केवल
 सेफूटी  इंसपेक्टरों  की  संख्या  बढ़ा  कर  दु्घटताएं
 नहीं  टाली  जा  सकतीं  ।  इस  के  लिए  छोटे
 से  छोटे  रेलवे  कर्मचारी  का  सहयोग  लेना  पड़ेगा
 और  अगर  रेल  मंत्री  उसके  लिए  इस  रेलवे
 बोर्ड  को  तैयार  कर  सकें  तो  बहुत  सी  दुर्घटनाएं
 टाली  जा  सकती  हैं  ।  जहां  तक  इस  दुर्घटना
 का  सम्बन्ध  है  जूडिशियल  एन्क्वायरी  की  मांग
 माननीय  मंत्री  महोदय  को  स्वीकार  करनी
 चाहिए  ।

 SHRI  J.  MOHAMED  IMAM  (Chitra-
 durga):  Sir,  it  must  be  said  to  the  credit
 of  the  Railway  Minister  that  he  always
 celebrates  the  day  on  which  the  Railway
 Budget  is  introduced  and  the  day  on
 which  the  Railway  Budget  is  passed  by
 a  major  accident  ang  calamity.  Sir,  I
 Ttemember,  last  year  when  he  presented
 the  Railway  Budget  on  22nd  May  1967.
 just  on  that  very  day  there  was  a  major
 calamity  and  railway  accident  at  Kup-
 pam  which  was  due  to  human  failure
 where  more  than  00  persons  died.  And,
 today,  Sir,  when  we  are  about  to  pass
 the  Railway  Budget,  he  is  celebrating  it
 by  an  accident  of  great  magnitude
 which  has  cost  so  many  lives.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Not  ‘celebrating’.  That  is  not  the  pro-
 per  word.  How  can  he  celebrate  it  ?

 MR.  DEPUTY-SPEAKER  :
 say  ‘unfortunate’.

 SHRI  J.  MOHAMED  IMAM  :  Sir.
 there  are  accidents  and  accidents.  I  can
 understand  an  accident  which  is  due  to
 sabotage,  an  accident  due  to  some  mis-
 take  in  the  railway  track  or  some
 mechanical  defect,  but  an  accident  duc
 to  collision  between  two  trains  is  a  thing
 which  cannot  be  excused  or  condoned.
 Sir,  in  this  instance  one  train  was  sta-
 tionary  at  a  station,  and  another  train
 which  was  not  halting  at  that  place  ran
 into  it.  It  ran  into  the  other  train  and

 He  may
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 the  consequence  is  that  more  than  40
 persons  died  and  a  large  number  of  them
 were  injured  who  have  now  been  re-
 ceiving  aid.  It  is  true  that  the  Minister
 has  expressed  lot  of  sympathy.  It  is
 true  that  he  has  rushed  medical  aid  and
 other  things,  but  this  cannot  undo  things.
 It  has  created  a  great  nervousness  among
 the  public  and  now  it  is  believed  that
 to  travel  by  train  is  attended  with  great
 risks,

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 When  I  stated  it  yesterday  the  hon.
 Deputy-Speaker  was  heckling  me  say-
 ing,  what  is  it.  And  within  24  hours
 this  accident  has  happened.

 MR.  DEPUTY-SPEAKER  :
 have  anticipated  an  accident,

 SHRI  NAMBIAR  :  I  know  the  state
 of  affairs  on  the  Railways.  That  is  why
 I  made  my  submissions  yesterday.

 SHRI  J.  MOHAMED  IMAM :  This
 is  not  the  first  accident  of  its  kind.
 Recently  there  have  been  accidents
 either  due  to  collision  between  two  trains
 or  other  reasons.  There  were  one  or
 two  accidents  at  Bombay  and  recently
 there  was  a  similar  accident  somewhere
 between  Calcutta  and  Patna.  It  shows
 that  the  railway  staff  and  the  Railway
 Board  are  utterly  callous,  J  remember  a
 quotation  trom  Shakespeare  :  “Just  as
 flies  are  to  wanton  boys..”,  so  are  the
 human  lives  to  the  Railway  Administra-
 tion.  The  Railway  administration  are
 not  bothered  about  the  safety  of  the
 people.  Thev  are  not  bothered  about
 their  lives.  They  are  only  concerned
 with  their  own  advancement,  witi  their
 own  increase  of  pay  and  dearness  allow-
 ance.  Today  we  are  going  to  vote  en-
 hanced  pay  and  dearness  allowance  to
 them.  with  the  result  that  the  more  we
 pay  them  the  more  they  want  and  the
 more  callous  they  become.  The  result
 would  be  that  the  Railway  staff  and  the
 Railway  Board  become  more  and  more
 callous  and  more  and  more  negligent
 It  cannot  be  denied  that  yesterday's
 accident  is  due  to  callousness  and  negli-
 gence.  If  they  had  taken  proper  pre-
 cautions,  which  were  not  taken,  this
 accident  would  not  have  happened  and’
 all  these  lives  would  have  been  saved.
 But  to  allow  a  train  to  collide  directly

 You
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 with  another  train  is  a  sin  and  a  crime
 for  which  the  Railway  Minister  and  the
 Members  of  the  Railway  Board  must
 resign,  because  they  are  responsible  for
 the  lives  of  all  these  people.  Recently
 such  accidents  have  happened.  What
 action  has  they  taken  ?  In  Kuppam,  for
 instance,  due  to  human  failure  more
 than  00  lives  were  lost.  Of  course,  we
 did  bring  it  before  the  Minister.  What
 action  has  he  taken  ?  Between  Belgaum
 and  Miraj  there  was  a  similar  accident
 where  more  than  20  lives  were  lost.
 What  they  will  say  is  that  they  are  gu-
 ing  to  appoint  an  Inquiry  Committee  or
 a  judicial  probe.  But  what  further  action
 is  taken,  we  do  not  know.  At  present
 there  is  no  morale  on  the  part  of  the
 Railway  staff.  They  are  callous.  They
 are  indifferent  and  they  do  not  carry  on
 their  duties  properly.

 In  the  good  old  days  when  the  Maha-
 rajas  ruled,  I  was  the  Minister  for  Rail-
 ways  for  five  years,  and  not  a  single
 imcident  of  this  nature  happened  during
 that  time.  In  fact,  when  the  Railways
 were  run  by  the  British  companies  we
 were  not  at  all  hearing  of  such  accidents.
 They  were  taking  good  care  for  the
 safety  of  the  people.  Now  almost  every
 year,  a  scries  of  such  accidents  have
 happened.  We  hear  of  accidents  in  the
 suburban  city  of  Bombay.  Similar  acci-
 dents  were  there.  where  hundreds  of
 lives  were  lost.  In  fact,  Sir,  when  you
 go  into  the  record  of  the  Railway  acci-
 dents,  you  will  sec  thousands  of  acci-
 dents  every  year.  That  shows  that  the
 Railway  Ministry  is  absolutely  incom-
 petent.  Thcy  are  unable  to  control  their
 own  staff.  In  fact  they  are  cajoling
 them  and  giving  them  increased  pay  and
 allowances.  We  must  give  a  warning
 to  the  Minister.  They  must  go  into  the
 whole  cause.  It  is  not  enough  if  some
 railway  lineman  is  punished  or  dismissed.
 There  is  rottenness  and  inefficiency  from
 top  to  bottom.  The  whole  thing  must
 be  investigated  and  a  high  level  com-
 mittee  presided  over  by  a  judge  of  the
 High  Court  or  Supreme  Court  must
 inquire  into  the  entire  causes,  not  merely
 of  this  accident,  but  of  the  various  acci-
 dents  that  have  taken  place.  We  must
 see  that  such  accidents  are  prevented
 from  recurring.  Meanwhile  I  would
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 make  a  request  to  the  Railway  Minister.
 He  may  not  be  responsible.  But  he
 must  take  the  Railway  Board  Members
 and  the  General  Managers  to  task.  It  is
 their  duty  as  executive  officers  to  ensure
 the  safe  operation  of  railways.  I  suggest
 that  a  high  level  body  be  appointed  to
 go  into  this  question.

 MR.  DEPUTY-SPEAKER  :  I  would
 like  to  inform  the  House  that  at  3.30
 P.M.  the  Home  Minister  would  make  a
 statement  regarding  the  Punjab  situa-
 tion.

 SHRI  RANDHIR  SINGH  (Rohtak):
 Today’s  railway  accident  is  another  bolt
 from  the  blue.  Accidents  have,  in  tact,
 become  the  order  of  the  day.  This  is
 most  unfortunate  for  the  nation.  The
 innocent  Railway  Minister  is  doing  his
 best  to  avoid  the  recurrence  of  railway
 accidents.  But  there  is  something
 basically  wrong.  In  order  to  unearth
 the  reasons  for  these  accidents,  the  need
 of  the  hour  is  the  constitution  of  a  high
 power  probing  body.

 To  me  it  appears  that  some  human
 element  is  responsible  for  these  present
 serics  of  accidents.  The  urgency  to
 evolve  some  sort  of  machinery  to  find
 out  what  is  responsible  for  this  rot  is
 still  greater,  because  the  very  confidence
 of  the  nation  in  the  railway  administra-
 tion  is  being  shaken  by  these  day-to-day
 accidents  in  this  gigantic  public  under-
 taking.

 I  agree  with  the  proposition  put  for-
 ward  by  an  hon.  Member  and  supported
 by  an  hon.  friend  opposite  for  the  consti-
 tution  of  a  high  power  body  presided  over
 by  a  High  Court  Judge.  The  reasons
 for  these  accidents  should  be  made
 known  to  the  public  so  that  future  acci-
 dents  may  be  avoided.

 SHRI  J.  M.  BISWAS  (Bankaura):  I
 have  said  earlier  during  the  railway
 budget  discussion  and  I  still  maintain
 that  one  of  the  main  reasons  for  acci-
 dents  is  the  incorrect  reports  submitted
 by  the  fact-finding  enquiry  which  is
 composed  of  railway  officers  only  as  to
 the  reasons  of  the  accidents.  It  is  high
 time  that  the  House  should  give  due
 importance  to  the  state  of  affairs  and
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 [Shri  J.  M.  Biswas]
 take  appropriate  decision  in  this  regard.
 I  have  said  it  earlier,  and  I  repeat  the
 same  again,  that  always  the  real  causes
 of  the  accidents  are  not  reported  to  the
 authorities.  This  is  of  the  main  reason
 why  the  number  of  accidents  is  increas-
 ing.  I  have  also  said  that  the  public  are
 losing  confidence  in  the  railways  and  are
 therefore  reluctant  to  travel  on  the  rail-
 ways.  This  state  of  affairs  has  become
 the  order  of  the  day.

 I  request  the  hon.  Minister  that  a  high
 power  committee  composed  of  Parlia-
 ment  members  should  be  constituted  to
 inquire  into  railway  accidents  in  which
 tuman  lives  have  been  Jost.

 SHRI  NAMBIAR  :  With  regard  to
 this  accident,  I  am  requesting  the  Minis-
 ter  to  come  forward  with  a  proposal  for
 a  judicial  inquiry  in  which  non-oflicials,
 whether  MPs  or  others  also  should
 participate.  Any  number  of  discussions
 will  not  stop  accidents.  We  will  have
 to  go  to  the  very  root  of  these  things.
 Sir,  only  24  hours  back  I  said....

 MR.  DEPUTY-SPEAKER  :
 had  the  premonition.

 SHRI  NAMBIAR  :  I  know  how  the
 Railways  are  working.  If  a  berth  is
 given  to  me  in  a  carriage  which  is  next
 to  the  engine  I  will  refuse  it  because  I
 know  train  travel  is  risky.  Only  24
 hours  back  I  said  it  and  the  same  night
 this  accident  took  place  in  which  36  per-
 sons  were  killed.  I  said  it  not  because
 any  inner  voice  as  speaking  but  because

 I  know  the  working  of  the  Railways.
 My  submission,  therefore,  is  that  we  will
 have  to  go  into  the  root  cause  of  this.
 I  do  not  want  to  take  the  name  of  any
 particular  individual  and  say  that  he  is
 responsible  or  X,  Y  or  Z  is  responsible.
 That  is  not  my  intention.  But  let  us
 stop  these  acc'dents.  Let  us  streamline
 the  working  of  the  Railways  so  that  the
 country  may  save  itself.  Therefore,  let
 there  be  an  inquiry,  let  non-officials  be
 associated  with  it  and  let  them  go  into
 the  root  of  this  problem.  Let  them  not
 try  to  hush  up  matters.  I  took  part  in
 the  Ariyalur  Inquiry  for  4  months  pre-
 sided  over  by  the  learned  Judge,  Suku-
 mar  Basu  of  the  Sixth  Court,  Madras

 You
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 High  Court.  I  found  there  that  even
 evidence  was  suppressed.  Therefore,  no
 suppression  of  evidence  should  be  aliow-
 ed.  Things  must  be  allowed  to  come
 out  so  that  our  people  may  be  saved
 from  these  accidents.

 SHRI  K.  SURYANARAYANA
 (Eluru)  :  Mr.  Deputy-Speaker,  Sir,  I
 am  surprised  to  hear  the  personal
 charges  levelled  against  the  hon.  Minis-
 ter  or  members  of  the  Railway  Board
 without  waiting  for  report  as  a  result  of
 the  inquiry  which  has  already  been
 instituted  by  the  inquiry  authorities.  It
 is  not  only  that  an  accident  occurred
 yesterday.  As  my  hon.  friend  over  there
 said,  at  the  time  of  the  Budget,  unfor-
 tunately,  this  is  happening.  I  have  to
 make  a  humble  request  to  our  hon.
 friends  on  the  other  side.  Whenever
 the  Government  appoints  a  committec
 to  enquire  into  the  discipline  of  workers
 or  their  behaviour  in  a  particular  case,
 directly  or  indirectly  my  hon.  friends
 over  there  have  been  supporting  the
 workers.  If  a  committee  is  appointed
 even  NOW,  sOMe  association  will  come  to
 support  the  workers.  Sir,  this  is  a
 national  issue.  It  is  not  the  concern  of
 this  Government  alone.  If  the  present
 Minister  resigns,  where  is  the  guarantec
 that  under  some  other  government,  even
 is  Shri  Nambiar  is  there  in  that  Govern-
 ment,  something  like  this  will  not  hap-
 pen!  Nobody  can  guarantee  any  such
 thing.  To  meet  our  friends’  desire  ]
 would  also  endorse  the  suggestion  that
 a  judicial  inquiry  may  be  _  instituted
 where  non-official  members  may  also  be
 associated.

 SHRI  DINKAR  DESAI  (Kanara)  :
 Sir,  a  few  years  ago  the  Government  of
 India  had  appointed  a  high-power  com-
 mittee  to  go  into  the  question  of  acci-
 dents  on  the  Railways.  I  think  it  was
 presided  over  by  Pandit  Kunzru.  I
 would  like  to  know  from  the  Railway
 Minister  whether  all  the  recommenda-
 tions  made  by  that  Committee  have
 been  accepted  and  brought  into  execu-
 tion  by  the  Government.  If  that  has
 not  been  dane,  if  all  the  recommends-
 tions  made  by  the  Committee  have  not
 been  implemented,  will  the  Railway
 Minister,  in  view  of  the  fact  that  acci-
 dents  are  on  the  increase,  seriously  re-
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 ‘examine  that  committce’s  report  once
 again  and  see  to  it  that  all  the  recom-
 mendations  are  given  effect  to  without
 any  further  delay  ?

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 This  is  the  third  or  fourth  major  acci-
 dent  in  the  last  six  months.  It  is  very
 unfortunate,  but  it  is  a  reality  that  our
 countrymen  have  lost  faith  in  the  hon.
 Minister,  Shri  Poonacha.  He  is  a  good
 man;  there  is  no  doubt  about  it.  But,
 all  the  same,  it  is  my  painful  duty  to
 demand  his  resignation  in  the  larger  in-
 terests  of  the  nation,  and  the  railways  in
 particular.  fully  cndorse  the  views
 expressed  by  my  hon.  friend,  Shri
 Vajpayee  and  others,  that  there  should
 be  a  judicial  problem  into  the  whole
 question.  Because,  J  know  that  when
 the  Japanese  experts  came  and  inspected
 our  track  recently  they  said  that  our
 track  is  so  old  and  our  cast  iron  slec-
 pers  are  so  old  that  they  started  believ-
 ing  in  God  because  after  coming  to
 India  and  travelling  in  our  railways  they
 are  still  alive!  So,  my  demand  is  that
 their  should  be  a  judicial  inquiry,  pre-
 sided  over  by  a  serving  Supreme  Court
 or  High  Court  judge  and  that  the  hon.
 Minister  should  resign  his  job.  But.
 before  he  docs  that,  he  should  demand
 the  resignation  of  the  Chairman  of  the
 Railway  Board,  a  white  clephant.  He
 must  resign  immediately.

 SHRI  THIRUMALA  RAO  (Kaki-
 vada)  :  Mr.  Deputy-Speaker,  Sir,  ]  do
 not  want  to  take  much  time  of  the
 House.  4  feel  that  an  entirely  irrele-
 vant  issuc  was  raised  by  demanding  the
 resignation  of  the  hon.  Minister  in  con-
 nection  with  an  accident  over  which,  as
 far  as  is  known,  there  could  have  been
 no  human  control.  Further,  resignation
 is  not  the  remedy  for  these  things.  Only
 constructive  suggestions  should  be  made.
 We  have  got  the  precedent  of  the  resig-
 mation  of  our  late  lamented  Shri  Lal
 ‘Bahadur  Shastri  who,  as  Railway  Minis-
 ter,  undertook  personal  and  moral  res-
 ponsibility  for  an  accident  and  offered
 to  resign.  But  that  is  a  different  matter.
 Neither  has  it  mitigated  the  incidence
 of  accidents  on  the  railways  nor  has  it
 improved  the  condition  of  service  of
 fabour  and  other  categories  of  railway
 servants.  I  would,  therefore,  suggest
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 that  there  should  be  a  thorough  inquiry
 into  this  accident.  Incidentally  I  may
 mention  that  I  was  also  a  member  of
 an  inquiry  commission  with  regard  to
 one  of  the  major  accidents  in  Bihar  and
 a  report  was  submitted  by  that  commis-
 sion.  I  do  not  know  what  action  the
 Government  has  taken  on  that  report.
 It  is  up  to  the  Government  to  have  a
 thorough  inquiry  into  the  temper  of  skil-
 led  and  unskilled  labour,  their  conditions
 of  service  and  efficiency  and  the  causes
 for  the  accidents.  It  is  entirely  irrelevant
 to  demand  the  resignation  of  one  Minis-
 ter  here,  who  is  only  one  person  in  a
 big  organisation.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :
 उपाध्यक्ष  जी,  पिछले  एक  महीने  में,  जबसे  यह
 प्रश्न  शुरु  हुआ  है,  शायद  यह  चौथा  रेलवे

 एक्सीडेंट  है  इसका  ज्थे  यह  है  कि  रेलवे  की
 इनएफीशिएन्सी  दिन  बदिन  बढ़ती  चली
 जा  रही  है  1  क्रिमिनल  नेग्लीजेन्स  और
 कैयरलेसनेस  रेलवे  में  आती  जा  रही  हैं  ।

 यह  दुर्घटना  बहुत  गम्भीर  है।  में  भी  इस
 मांग  का  समधन  करता  हूं  जोकि  बाजपेयी  जी
 ने  कहा  कि  इसकी  जुडिशियल  इंक्वायरी  होनी
 चाहिए  और  कौन  इसके  लिए  जिम्मेदार  है.
 उस  पर  रेस्प॑सिविलिटी  फिक्स  होनी  चाहिए  ।
 टमंस  आफ  रेफ्रेंन्स  में  यह  भी  होना  चाहिए
 कि  आइंदा  इस  प्रकार  के  एक्प्रीडेन्ट्स  न

 हों  या  कम  से  कम  हों,  इसके  लिए  सरकार
 क्या  क्या  कदम  उठाए  और  सरकार  को  उन्हें
 इम्प्लीमेंट्  भी  करना  चाहिए  |

 सरकार  ने  इस  बजट  में  नए  टैक्स
 लगाए  हूँ  लेकिन  म॑  कहना  चाहता  हूं  कि  यह
 जो  नए  टैक्सेज  की  जरूरत  पड़ी  या  जो
 डेफिसिट  फाइनेंसिंग  हुआ,  यह  आप  के

 इनएफ  शिएर्न्स  के  कारण  हो  रहा  है।  अगर
 आप  सारी  मशोनरी  को  टाइटेन  कर  लें  तो

 यह  घाटा  भी  न  रहे  और  यह  दुघंटनाएं  भी  न

 हों  7  आप  ने  कुछ  दिन  पहले  यह  शिकायत
 की  थी  कि  कहीं  झगड़े  होते  हे  तो  लोग  रेलों
 को  तोड़ते  हें,  इधर  दस  दिन  से  वह  झगड़े
 तो  खत्म  हो  गए  लेकिन  आप  रेलों  को  ही
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 [at  कबर  लाल  गुप्त]
 आपस  में  लड़ाने  लगे  |  अगर  लोग  नहीं
 तोड़ते  तो  अपने  स्वयं  तोड़ना  शुरू  कर  दिया।

 मालूम  होता  है  कि  यह  आपकी  परम्परा  में  ही
 है  कि  या  तो  लोग  करें  या  रेलवे  एथारिटीज़
 हो  करें।  तो  में  कहूँ  गा  कि आप  सारे  एडमिनिस्ट्रे-
 शन  को  टाइटेन  कीजिए  ।  सख्त  कीजिए  और
 जितने  लूपहोन्स  हे  या  इनएर्फ.शिएन्सी  है  उसको

 दूर  कीजिए  ।

 MR.  DEPUTY-SPEAKER:  Would
 the  hon.  Railway  Minister  like  to  say
 something  on  this  issue  ?  Then  we  shall
 continue  with  our  discussion  of  the  De-
 mands  for  Grants.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  Ihave
 already  decided  that  there  will  be  a
 judicial  inquiry  presided  over  by  a  High
 Court  Judge.  This  I  have  got  to  do  in
 consultation  with  the  Minister  of  Law.
 I  could  not  contact  him:  I  am  going  to
 meet  him  and  request  him  to  help  us
 by  suggesting  a  name  of  a  judge  to
 unable  us  to  issue  a  notification.  He  will
 be  assisted  by  two  assessors.  Onc  of
 them  may  have  to  be  a  technical  man
 and  the  other  a  person  of  public  stand-
 ing.  On  that  also  I  will  take  the  Law
 Minister’s  suggestion  into  account....
 ....(Interruption).

 SHRI  S.  M.  BANERJEE:  Place  the
 Chairman,  Railway  Board,  under  —  sus-
 pension...  (/nterruption).

 MR.  DEPUTY-SPEAKER :  Afier  the
 announcement  of  the  hon.  Minister,  {
 will  allow  hon.  Members  only  to  ask
 questions.

 SHRI  KANWAR-  LAL  GUPTA:
 What  will  be  the  terms  of  reference  ?

 SHRI  S.  KUNDU  (Balasore)  :  I  wel-
 come  the  decision  of  the  Railway  Minis-
 ter  that  he  has  decided  to  constitute  a
 committee  with  a  High  Court  Judge.  It
 is  a  very  good  gesture.  We  all  welcome
 it.  But  I  would  like  to  know  from  him
 as  to  what  would  be  the  terms  of  refc-
 rence.  While  participating  in  the  discus-
 sion  of  the  Railway  Budget  I  pointed
 out  that  50  per  cent  of  the  railway  acci-
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 dents  are  due  to  mechanical  defects.  It
 is  a  showing  revelation  that  our  rolling
 stock  is  not  working  properly.  There-
 fore  the  scope  of  this  reference  should
 cover  negligence  also  and,  if  it  is  negli-
 gence,  whether  it  is  criminal  negligence
 and  who  are  responsible  as  also  the
 quantum  of  commensation  to  be  given
 to  the  relatives  of  the  deceased  persons
 and  to  the  victims.  I  do  not  want  that
 the  Indian  Railways  should  be  a  proto-
 type  of  human-killers.  So,  in  the  inte-
 rest  of  the  country  the  terms  of  refe-
 rence  may  be  spelt  out.

 SHRI  A.  S.  SAIGAL  (Bilaspur)  ;  I
 congratulate  the  hon.  Minister  on  his
 decision  to  appoint  a  committee,  but  I
 would  request  him  that  besides  the  High
 Court  Judge  he  should  have  an  MP
 as  one  of  the  members  at  least  as  has
 been  done  whenever  a  committee  is  ap-
 pointed  to  go  into  the  mining  cases.  He
 may  appoint  anybody  he  thinks  proper.
 Then,  a  technical  man  should  be  appoiat-
 ed  as  another  member.  I  support  him
 in  his  decision  to  appoint  a  judicial  in-
 quiry  committee.

 श्री  गुणानन्द  ठाकुर  (सदरसा)  :  उपाध्यक्ष

 महोदय,  यह  कोई  एक  रेलवे  दुघंटना  का
 प्रश्न  नहीं  है  क्योंकि  रेलवेज  पर  हर  पांचवें,
 सातवें  और  दसवें  रोज़  यह  रेल  दुषघंटताएं
 हुआ  करती  2)  अभी  हाल  हो  में  लवखीसराय
 में  भयंकर  रेल  दुर्घटना  हुई  थी  ।  इसी  तरह
 एन०  ई०  रेलवे  में  बरोनी  के  पास  रेल  दुघं  टना

 हुई  थी।  म॑  चाहता  हें  कि  हर  एक  रेल  दुघंटना
 के  लिए  न्यायिक  जांच  कमिशन  बैठाया  जाय  ।

 इस  के  वास्ते  कोई  एक  तरीक़ा  या  पालिसी

 ऐडाप्ट  की  जाये  कि  सभी  रेल  दुर्घटनाओं  की
 न्यायिक  जांच  कराई  जायगी।  मंसूर  में  कोई
 रेल  दुबंटना  हुई  है  तो  आप  कहते  हैं  कि  इस
 में  हम  जुडिशियल  इनक्वायरी  करायेंगे  लेकिन

 लक्खीसराय  में  25  लोग  मारे  गये  ।  इसी

 तरह  सोनपुर  वरोनी  के  पास  विद्यापति  में

 रेल  दुघंटना  हुई,  मे  चाहता  हुं  कि  आप  एक
 पालिसी  एनाउन्स  कीजिए  कि  हर  एक  रेल

 दुर्घटना  को  जुडिशियल  इनक्वायरी  कराई
 जायेगी
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 जहां  तक  यह  पब्लिक  अंडरटेकिस्स  में

 होने  वाली  दुर्घटनाओं  का  सम्बन्ध  है  मुझे
 उसके  प्रति  मन  में  बड़ा  शक  है  और  मंत्री

 महोदय  को  सोचना  चाहिए  कि  उस के  पीछे
 क्या  रहस्य  काम  कर  रहा  है  ?  हठिया  की
 पब्लिक  अंडरटेकिग्स  में  आग  लगने  की

 दुर्घटना  हुई  थी  वहां  पर  भयंकर  अग्निकांड

 हुआ  था।  रेलवे  में  दुर्घ नाएं  बढ़  रही  हें  और
 पब्लिक  अंडरटेकिग्स  पर  से  लोगों  का  विश्वास
 कम  होता  जा  रहा  है  ।  इस  के  पीछे  क्या  रहस्य
 है  मंत्री  महोदय  को  इस  की  जांच  करानी
 चाहिए।

 में  चाहूंगा  कि  वर्तमान  रेल  मंत्री  इन
 निरन्तर  बढ़ते  जा  रहे  रेलवे  ऐक्सीडेंट्स  को
 लेकर  त्यागपत्र  दे  दें  ।  उन  को  जिस  तरह  से
 स्वर्गीय  ताल  बहादुर  शास्त्री  ने  त्यागपत्र
 देकर  एक  स्वस्थ  परम्परा  को  शुरु  किया  था

 पुनाचा  साहब  को  उसी  का  अनुसरण  करना

 चाहिए  और  उन्हें  भी  इस्तीफा  दें  देना  चाहिए।
 अगर  जुडिशियल  इनक्वायरी  के  बाद  पाया
 जाय  कि  यह  दुर्घटना  महज  आकस्मिक  और
 देवी  थी  तो  उन्हें  पुनः  अपने  पद  पर  आ  जाना
 चाहिए  लेकिन  अभी  अगर  यह  जनतंत्र  में
 विश्वास  करते  हें  तो  उन्हें  अपना  पद  छोड़
 देना  चाहिये  ।  लोग  कहते  है  कि  श्री  पुनाचा
 बड़े  भले  आदमी  हें  और  में  भी  उसे  मानता

 हूं  लेकिन  यहां  एंडमिनिस्ट्रेशन  का  सवाल
 आता  है,  यहां  लोगों  के  जान,  माल  की  सुरक्षा
 का  प्रश्न  उठता  है  और  चूंकि  इस  मामले  में

 पुनाचा  साहव  इस  एक  साल  के  अन्दर  फेल्योर
 साबित  हुए  हैं  इसलिए  उन्हें  निश्चित  रूप  से
 इस्तीफ़ा  दे  देना  चाहिए  ।  ज॑सा  मंने  शुरु  में
 कहा  फिर  उस  को  दुहराना  चाहता  हूं  कि  हर
 एक  रेल  दुघंटना  की  न्यायिक  जांच  कराई
 जाय  नहीं  तो  इस  तरह  की  दुर्घटनाएं  होती
 रहेंगी  ।

 SHRI  N.  SHIVAPPA  (Hassan)  :  The
 hon.  Railway  Minister  has  given,  in  his
 statement,  a  certain  information  with
 regard  to  the  unfortunate  accident  which
 deliberately  took  place  on  the  open
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 platform  of  the  railway  station  where  the
 particular  train  was  not  expected  to  have
 stopped  there  for  any  reason  at  all.  It
 was  deliberately  the  mischief  played  by
 the  officer  concerned  of  which  cadre  I
 am  not  bothered.  I  want  to  know
 whether  the  lives  that  are  lost  by  the
 accident  are  only  32  but  according  to
 the  latest  information  that  I  have  receiv-
 ed  from  Hubli  and  Harihar  from  which
 area  I  come  and  which  I  represent,  the
 death  toll  is  something  like  43  and  that
 the  number  of  persons  injured  is  more
 than  120.  When  that  is  the  latest  in-
 formation,  I  do  not  know  why  the  Rail-
 way  Ministcr,  from  time  to  time,  has
 failed  to  ascertain  correct  information
 about  the  casualties  in  the  accident,  etc.

 Secondly,  though  I  am  very  happy
 to  hear  the  opinion  expressed  by  the  hon.
 Minister  while  conceding  the  appoiat-
 ment  of  the  judicial  enquiry  in  this  parti-
 cular  accident,  I  have  got  my  own
 doubts,  my  own  views,  to  be  suggested
 as  a  matter  of  my  experience  as  a  law-
 yer.  The  investigating  authority,  all
 these  days,  has  failed  having  concealed
 true  facts  and  matters  pertaining  to  in-
 vestigation  and  in  collection  of  data.  It
 is  the  data  that  is  going  to  tic  the  hands
 of  the  enquiry  authoritics  to  arrive  at
 ३  proper  conclusion.  So,  they  will  be
 misled  and  misguided  by  this  sort  of
 data.  Therefore,  when  the  first  informa-
 tion  is  expected  to  have  been  in  a  pro-
 per  shape  and  not  left  to  the  investiga-
 ling  officer,  the  Minister  should  collect
 the  data  and  facts  and  bring  them  on
 record  in  black  and  white  and  all  this
 data  should  be  made  available  for  the
 judicial  enquiry.  It  is  very  necessary  in
 the  interest  of  the  country,  in  the  inte-
 Test  of  the  travelling  public,  that  the
 Minister  must  visit  the  spot  immediately
 and  he  must  bring  the  things  on  record
 to  see  that  no  officer  is  allowed  to  shield
 himself  or  his  followers.  I  want  that
 this  particular  thing,  after  all  the  infor-
 mation  being  put  for  the  consideration
 of  the  enquiry  committee.  whichever
 ter  for  judicious  appreciation  on  the
 basis  of  the  data  made  available  impar-
 tially,  Because  that  is  not  done,  at  the
 committees  have  failed  and  the  public
 have  lost  confidence  in  the  railways,  |
 am  sorry  to  express  this  view.  I  demand
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 [Shri  N,  Shivappal]
 the  hon.  Minister  to  give  a  categorical
 reply  to  this,

 Wo  महादेव  प्रसाद  (महाराजगंज  )  :  उपाध्यक्ष
 महोदय,  कांग्रेस  दल  और  उस के  मंत्री  जनतंत्र
 में  विश्वास  करते  ह ेइसका  सवृत  मिल  गया
 है।  इस  रेल  दुघंटना  की  अदालती  जांच  कराने
 का  रेलवे  मन्त्री  महोदय  ने  निश्वय  कर  लिया
 है  और  अदालती  जांच  कराने  का  उन्होंने
 हाउस  में  एलान  भी  कर  दिया  है  इसलिए
 इस  पर  अब  किसी  का  ऐतराज  करना  कुछ
 मुनासिब  नहीं  लगता  है  ।  लेकिन  म॑  रेलवे
 मंत्री  महोदय  का  ध्यान  इस  सिलसिले  में
 एक  वात  को  ओर  आकर्षित  करना  चाहुंगा
 कि  जांच  करते  समय  इस  वात  पर  भी
 विचार  किया  जाय  कि  जो  नये  सिस्टम  ओपरेशन
 के  चलाये  गये  हे  ज॑से  यह  इंटरलोकिग,  सी०
 सी०  टी०  सिस्टम  और  दूसरे  इलेविट्रकल
 आपरेशनल  सिस्टमुस  जिनको  कि  दु्टनाओं
 को  घटाने  के  लिए  लगाया  गया  था  कहीं  वह
 तो  इन  दुघंटनाओं  के  बढ़ने  के  लिए  जिम्मेदार
 नहीं  हो  रहे  हैं  ?

 श्री  न०  ता०  दास  (जमुई)  :  भे  रेलवे
 मंत्री  महोदय  से  केवल  इतना  ही  जानना
 चाहता  हूं  कि  क्या  वह  लक्खीसराय  रेल

 दुबटना  के  वास्ते  भी  जुडिशिएल  इनक्वायरी
 बिठा  रहे  हें

 SHRI  K.  NARAYANA  RAO
 (Bobbili)  :  It  is  very  nice  on  the  part
 of  the  hon.  Minister  to  concede  for  a
 judicial  enquiry  into  this  accident.  May
 I  know,  in  this  context,  whether  this  is
 going  to  be  a  permanent  pattern  on  the
 statute  book  or  is  it  going  to  be  con-
 fined  only  to  his  particular  accident  ?

 ६... ह  शिव  चन्द्र  झा  (मधुबनी)  :  उपाध्यक्ष

 महोदय,  मेरा  प्रश्न  मंत्री  महोदय  से  यह  है
 कि  जैसे  आप  इस  भैसूर  वाली  रेल  दुर्घटना
 के  लिए  न्यायिक  जांच  कमीशन  बैठाने  जा

 रहे  हें  उसी  तरह  से  क्या  वह  हाल  ही  में  सोनपुर
 के  पास  महदोनगर  और  विद्यापतिनगर
 के  वीच  में  जो  रेलवे  ऐक्सीडेंट  हुआ  है  उस
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 को  भी  इस  जांच  में  शामिल  किया  जायगा?
 उस  की  भी  वह  जांच  करायेंगे  या  नहीं
 करायेंगे?  उस  की  इनक्वायरी  करनी  चाहिये  ।
 आम  तौर  पर  रेलवे  में  जो  ऐक्सिडेंट्स  होते
 हैँ  वह  रेलवे  मंत्रालय  के  निकम्मेपन  की  वजह
 से।  सारा  मंत्रालय  निकम्मा  है।  उस  में  इतनी
 सुस्ती  है  कि  वक्त  आने  पर  वह  काम  नहीं  करते
 हैं  :  जो  भी  बात  यहां  उठाई  जाती  है  उस  की

 सूचना  शी  घ्र  से  शी  ्र  यहां  दी  जानी  चाहिये  |
 मंत्री  महोदय  को  चाहिए  कि  वह  एक  कमेटी
 बनायें  जो  कि  ज्यों  ही  कोई  ऐक्सिडेंट  हो
 तुरन्त  उस  की  जांच  करे  और  सारे  देश  में  घूम
 घूम  कर  के  मुस्तेदी  क ेसाथ  इस  काम  को  करे।

 में  फिर  कहना  चाहता  हूं  कि  महदोनगर
 और  विद्यापतिनगर  के  बीच  जो  ऐक्सिडेंट
 हुआ  है  उस  की  जांच  नहीं  हुई  है।  उसकी  जांच
 की  जानी  चाहिए  ।

 श्री  यमुना  प्रसाद  मंडल  (समस्तीपुर)  :
 उपाध्यक्ष  महोदय,  अभी  माननीय  सदस्य
 ने  जिस  महदोनगर  दुर्घटना  की  बड़ी  चर्चा
 की  उस  के  सम्बन्ध  में में  आप  का  ध्यान
 आकष्ित  करना  चाहता  हूं  कि  वहां  के  लोगों
 में  यह  भावना  फैली  हुई  है  कि  जहां  घटना

 हुई  है  वहां  (असामाजिक  त्त्व  डकैतों  के

 झुंड  गंगानदी  पार  से  आते  हैं  और  इस  वार
 जो  वह  लोग  वहां  पर  आये  तो  लूटने  के

 उद्देश्य  से आये  थे  7  वहां  पर  फिश  प्लेट  हटाई
 गई  ।  अगर  हर  एक  फिण  प्लेट  पर  आप

 एक  एक  आदमी  रक्खें  तभी  शायद  जो  घटना
 घटी  है  वह  न  घटी  होती  ।  इस  सम्बन्ध  में
 लक्खीसराय  दुर्घटना  की  भी  बड़ी  चर्चा  हुई
 में  समझता  हूं  कि  दोनों  दुर्घटनाओं  की  पूरी
 जांच  होनी  चाहिए,  जिस  का  आश्वासन  दिया
 गया  है

 MR.  DEPUTY-SPEAKER:  Would
 the  hon.  Minister  like  to  add  something
 to  his  statement  by  way  of  clarification  ?

 SHRI  C.  M.  POONACHA  :  I
 refer  to  those  points  in  my  reply.

 will
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 MR.  DEPUTY-SPEAKER:  Then,
 we  shall  continue  the  discussion  ‘on
 demands  for  Grants  and  the  Supplemen-
 tary  Demands.

 Mr.  Chandrika  Prasad.
 SHRI  JYOTIRMOY  BASU  (Dia-

 mond  Harbour):  Can  the  Railway
 Minister  tell  us  when  the  next  accident
 is  to  take  place  ?

 MR  DEPUTY-SPEAKER  :  The  hon.
 Member  knows  it  perhaps.

 Mr.  Chandrika  Prasad.

 tt  चन्दिका  प्रसाद  (बलिया)  :उपाध्यक्ष

 महोदय,  में  आप  का  बहुत  आभारी  हूं  कि आप
 ने  मुझे  रेलवे  की  डिमान्ड्स  पर  बोलने  का
 समय  दिया  ।  जो  डिमान्ड  उपस्थित  हैं
 उन  का  में  स्वागत  करता  हूं  और  समर्थन
 करता  हूं

 हमारे  पूर्वी  उत्तर  प्रदेश  और  पश्चिमी

 बिहार  का  इलाका  रेलवे  के  मामले  में  बहुत
 ही  पिछड़ा  हुआ  है।  हमारे  यहां  केवल  एक
 ट्रेन  चलती  है  37  अप  और  38  डाउन  ।
 जो  फास्ट  पंसेन्जर  है  ।  उस  के  अलावा  और
 कोई  एक्सप्रेस  ट्रेन  नहीं  ह ैऔर  कोई  भी  मेल

 नहीं  है।  में चाहता  हूं  कि इलाहाबाद  से  गोहाटी
 लक  एक  मेल  ट्रेन  चलाई  जाय  इस  लाइन  को
 बढ़ा  कर  |इस  की  जगह  पर  दोपहर  में  बलिया
 से  बनारस  तक  एक  पैसेन्जर  ट्रेन  चलाई
 जाय  ।

 हमारा  क्षेत्र  बविया,  देवरिया,  गाजीपुर
 वर्ग रह  जो हें  वह  चाइनीज  ऐग्रेशन  में  आ
 जाते  हैँ  ।  इस  लिये  डिफेन्स  के  दृष्टिकोण  से,
 यहां  पर  ट्रेनों  का  होना  जरूरी  है,  क्योंकि
 हमारे  वहां  के  नौजवान  फौज  में  काफी  हें  1
 बलिया  गाजीपुर  के  मजदूर  भी  बड़ी  संख्या
 में  गोह्ाटी  और  असम  में  जाते  हैं  a  आज  बना  रस
 तक  तो  बड़ी  लाइन  आती  है  ।  उस  को
 कम  से  कम  मुजफ्फरपुर  तक  बढ़ा  दिया  जाय
 तो  हम  को  एक  सीधी  बड़ी  लाइन  की  गाड़ी
 मिल  जायेगी  ।  इसो  तरह  से  शाहगंज  तक

 बड़ी  लाइन  आती  है,  उस  को  बलिया  तक
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 मिला  दिया  जाय  ।  यह  80  मील  का  छोटा
 सा  टुकड़ा  है,  जिस  में  बड़ो  लाइन  कर  देने
 से  वहां  के  रहने  वाले  लोगों  को  बड़ी  सुविधा
 हो  जायेगी

 थोड़ी  सी  बात  बलिया  जिले  के  बारे  में
 कहना  चाहता  हूं  -  जयप्रकाश  बाबू  हमारे
 ज़िले  में  रहते  हें  t  वहां  के  स्टेशन  बकुलहा  और
 सुरेमनपुर  बहुत  ही  उपैक्षित  हें  ।  उन  को

 फुलफूलेज्ड  स्टेशन  कर  देना  चाहिये  ।  इसी
 तरह  से  छाता  और  संवरा  नये  हाल्ट  खोले
 जायें  और  रजमलपुर  हाल्ट  को  फुल-फूल॑ज्ड
 स्टेशन  बना  दिया  जाय  ताकि  जयप्रकाश  जी
 के  यहां  जो  मेला  लगता  है  जिस  में  बड़ी  दूर
 दूर  से  लोग  आते  ह  उन  को  थोड़ी  सुविधा  हो
 जाये  आने  में  ।

 एन०  ई०  रेलवे  का  जो  क्लास  4  स्टाफ
 है  वह  बहुत  ही  उपेक्षित  है  और  यह  चीज
 बर्दाशत  के  बाहर  है  ।  उस  में  कई  लड़के
 हाई  स्कूल  और  कई  इंटर  पास  हूँ,  लेकिन
 उन  को  क्लास  3  में  तरक्की  नहीं  मिलती  है।
 हमारे  यहां  जो  कजुअल  लेबर  है  उस  के  साथ
 बड़ी  ज्यादती  होती  है  ।  उन  को  छ:  महीने
 पूरे  होने  के  पहले  ही  निकाल  दिया  जाता  है,
 ताकि  सी०  पी०  सी०  स्केल  न  मिले।

 एन०  रेलवे  में  ट्रैफिक  अपेरेन्टिस  हें  उन  को
 तीन  साल  की  ट्रेनिंग  दी  जाती  है  जिस  पर
 रेलवे  का  लाखों  रुपया  खच  होता  है,  लेकिन
 उन  को  जो  ग्रेड  मिलना  चाहिये  वह  नहीं
 मिलता  है  ।

 रेलवे  के  कामशियल  क्लकं  38  हजार
 की  संख्या  में  हें,  उन  की  भी  बड़ी  उपेक्षा  हो
 रही  है।  जब  कभो  कामर्शल  इन्स्पेवर्ट्स  को
 रखना  होता  है  तो  दूसरे  डिपार्टमेंट्स  से  लोगों
 को  लाया  जाता  है,  लेकिन  इन  लोगों  को
 मौका  नहीं  दिया  जाता  है,  हालांकि  यह
 रेलवे  के  लिये  रेवेन्यू  कमाने  वाले  लोग  हें
 मेरे  पास  एक  मंमोरेन्डम  मौजूद  है,  अगर  आप

 चाहें  तो  में  उस  को  टेबल  पर  रख  दूंगा  t

 बिहार  से  आने  वाली  और  उत्तर  प्रदेश  से
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 आने  वाली  अपर  इंडिया  ही  केवल  एक  ऐसी

 ट्रेन  है।  जब  से  में  बलिया  जिले  से  चुन  कर
 पालियामेंट  में  आया  हूं,  तब  से  देख  रहा  हूं
 कि  वह  कमो  भो  राइट  टाइम  पर  नहीं  चलतो

 है।  कभो  वह  दिल््लो  में  दो  बजे  पहुंचतो  है
 और  कभो  चार  बजे  पहुंचतो  है  ।  इस  बात  का
 खयाल  र्क्बा  जाना  चाहिये  कि  वह  टाइम

 से  चले

 जहां  तक  घाटे  के  बजट  का  सम्बन्ध  है,
 में  कहना  चाहता  हूं  कि  लोको  शेड  में  जो

 एंजन  कोयला  ज्यादा  खाते  हें  और  जो  कम  से
 कन  कोयले;  खाते  हैं  श्वे  हे  जितों  के  रेकाई
 रक्खा  जाये  |

 रेलबे  के  लोकों  शेड  में  काम  करने  वले
 जो  आदवो  हैं,  उत  को  दो  घंटे  अधिक  काम
 करना  पड़ता  है,  जो  कि  कायदे  के  बिलाफ

 है।  उन  को  छुट्टियां  भो  नहीं  मिलतो  हैं  ।

 इस  क।  खपाल  रकक््वा  जाना  चाहिये  |

 MR.  DEPUTY-SPEAKER  :  I  would
 like  to  know  how  much  time  the  hon.
 Railway  Minister  would  require  for  re-
 ply  because  at  3.30  the  Home  Minister
 is  going  to  make  a  statement  and  I  have
 to  adjust  the  time  accordingly.

 SHRI  C.  M.  POONACHA  :  About  25
 minutes.

 MR.  DEPUTY-SPEAKER:  About
 20  to  25  minutes.  Before  3.30  we  must
 finish  this  business.  So  I  will  call  a  few
 others  also.

 SHRI  SEQUEIRA  rose—
 MR.  DEPUTY-SPEAKER:  I  can

 give  you  only  two  or  three  minutes,  not
 more.

 SHRI  ERASMO  DE  SEUEIRA
 (Marmagoa):  Sir,  a  little  more  than
 three  minutes.

 Sir,  we  are  all  very  much  concerned
 about  the  number  of  accidents  in  06
 Railways  and  the  frequency  with  which
 they  are  occurring.  I  would  suggest
 that  the  Railway  Minister  should  consi-
 der  establishing  an  independent  authority
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 consisting  of  experts  independent  of  the
 Railway  Board  which  would  go  into  all
 such  accidents  and  investigate  them  and
 make  recommendations.  Here,  I  have
 in  mind  some  authority  like  the  Civil
 Aeronautical  Board  which  the  Airlines
 have  got.  Will  the  hon.  Minister  con-
 sider  this  suggestion  ?

 In  the  last  two  years  your  Railways
 have  been  on  the  wrong  side  of  the
 break-even  point.  You  have  got  extra
 capacity  but  not  enough  traffic.  The
 hon.  Minister  says  that  it  is  because  of
 recession.  This  may  be  partly  true,  but
 that  is  certainly  not  the  main  reason.
 If  you  take  your  own  statistics,  on  Oil-
 Seeds  in  950-5l  you  carried  30.91%
 of  the  production  but  in  ‘1966-67.  you
 carried  only  19.91%,  In  raw  cotton  in
 1950-51  you  carried  TLAL%  whereas
 in  ‘1966-67,  you  carried  only  48.3%.
 In  cotton  manufactures  in  ‘1950-51  it
 was  81%  of  the  production  but  in  966-
 67,  you  carried  only  23.31%.  On  the
 second  largest  item  of  goods  after  coal
 which  is  your  all-embracing  definition
 ‘Other  goods’,  your  originating  traffic
 has  decreased  from  52.7  million  tonnes
 in  1965-66  to  S13  million  tonnes  in
 1966-67.  If  you  lump  together  all  these
 high  tariff  items  into  one  classification,
 how  are  the  Railways  to  know  where
 they  are  losing  business  and  where  they
 have  got  to  do  something  to  get  it  back.
 I  think  the  Railways  should  try  to  find
 out  where  they  are  losing  so  much  of
 their  business  and  do  something  about  it
 und  get  it  back.

 One  of  the  reasons  is  very  rough
 handling.  In  1966-67  the  compensation
 for  goods  lost  or  damaged  was  Rs.  5.99
 crores.  In  the  revised  estimates  for
 1967-68,  with  one  million  tonnes  less  in
 traffic  this  figure  has  increased  to  Rs.
 6.56  crores.  What  is  this?  Is  it  the
 slogan  of  the  Railways,  ‘It  does  not
 matter.  We  can  always  raise  the  fares,’  ?

 Then,  under  ‘Handling,  Collection  and
 delivery  of  goods  and  expenses  on  Out-
 Agencies’  in  1966-67  it  was  Rs.  3.97
 crores  and  in  1967-68,  with  less  traffic
 this  cost  has  increased  to  Rs.  4.23
 crores.  In  catering  with  a  sale  of
 Rs.  6.9  crores  the  estimated  profit  in
 ‘1967-68  is  Rs.  2.69  lakhs,  but  with
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 higher  sales  you  estimate  a  lower  profit
 this  year.  At  least  you  can  improve
 the  quality  of  cooking  and  show  us  at
 least  a  larger  profit  on  this  small  item.
 Then  loss  on  fuel  in  ‘1966-67  was  Rs.  94
 lakhs.  In  ‘1967-68  again  with  less  traffic
 it  was  Rs.  24  lakhs.  This,  Sir,  is  gross
 cost-unconsciousness,

 Sir,  I  would  like  to  mention  a  small
 problem  relating  to  my  own  constitu-
 ency.  The  Railway  Minister  knows  that
 problem  which  is  hanging  fire  for  the
 past  6  years.  That  is  about  the  absorbed
 employces  whom  he  took  over  from  the
 erstwhile  Portuguese  Railways.  I  rea-
 lise  that  the  Government  of  Goa  which
 does  not  at  all  bother  about  the  well-
 being  of  the  people  is  partly  to  blame.
 But  I  think  that  docs  not  absolve  this
 Government  or  this  Ministry.  I  would
 suggest  that  he  should  look  into  this,  and
 find  a  solution  quickly.

 On  the  Railways,  the  Minister  must
 take  two  steps.  One  step  is  that  they
 should  go  and  get  more  passenger  and
 goods  traffic.  The  second  step  is  that
 they  should  impose  strict  financial  discip-
 line  at  all  levels  of-the  Railways.  Start-
 ing  with  the  Railway  Board,  I  would
 suggest  that  they  should  cut  down  the
 two  extra  temporary  additional  Members
 that  they  have  budgeted  for,  the  two
 extra  temporary  joint  directors,  the  five
 extra  private  secretaries,  the  twenty-six
 extra  accountants  and  the  nine  extra-tem-
 porary  accountants  and  go  on  doing
 some  bureaucratic  family  planning
 right  down  the  organisation.

 I  would  appeal  to  him  that  they
 should  not  raise  the  passenger  fares.
 This  House  should  not  allow  any  in-
 crease  in  the  passenger  fares,  It  is  not
 fair  that  the  Railways  should  make  it
 a  habit  of  burdening  the  traveller  with
 their  continued  cost  unconsciousness.
 The  deficiency,  I  submit,  must  be  made
 up  by  discipline  and  more  efficiency,
 and  as  J  said  last  year,  by  savings  from
 within  the  organisation  and  not  by  a
 draft  of  more  and  more  savings  of  the
 people  into  the  Railways.

 श्री  शिवचंडिका  प्रसाद  (जमशेदपुर)  :
 उपाध्यक्ष  महोदय,  रेंलो  के  आप  आजादी
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 के  बाद  के  बीस  सालों  के  इतिहास  को  देखें
 तो  आपको  पता  चलेगा  कि  रेलों  ने  बहुत
 प्रगति  की  है  और  बहुत  सी  सहूलियतें  भी
 पंसेंजजं  को  दी  गई  हें।  नई  नई  रेलवे  लाइनें
 बिछाई  गई  हें,  नए  नए  स्टेशन  बनाए  गए  हुं,
 नए  नए  पुलों  का  निर्माण  हुआ  ।  लेकिन  आज
 घाटे  का  बजट  हमारे  सामने  पेश  किया  गया
 है  1  इसको  देख  कर  हम  लोगों  को  दुःख  जरूर
 हुआ  है।  में  समझता  हूं  कि  घाटे  का  बजट
 पेश  करने  की  जरूरत  इस  वास्ते  आपको
 महसूस  हुई  है  कि  रेलों  में  बदइंतज़ामी  है  ।
 आज  भी  आप  रेल के  डिब्बों  में  जायें  तो आप
 देखेंगे  कि  बहुत  सी  ऐसी  चीजें  उन  में  लिखी
 रहती  हूँ  जिन  को  लिखने  की  आज  से  चालीस
 बरस  पहले  तो  जरूरत  हो  सकती  थी  जबकि
 जनता  उनको  नहीं  जानती  थी  लेकिन  आज
 उनको  बिल्कुल  जरूरत  नहीं  है  ।  ज॑से  वहां
 लिखा  रहता  है,  स्टेप्स,  लाइट,  फैन,  एट्रेंस,
 एग्जिट  ।  इस  तरह  की  और  बहुत  सी  बातें
 लिखी  रहती  हे  ।  इनको  लिखने  में  बहुत  सी
 फिजूल  खर्ची  को  जाती  है।  साथ  ही  बेजरूरत
 की  चीजों  को  डिबबों  में  लगा  दिया  जांता  है
 wa  सोडा  बोतल  खोलने  वाला  ओपनर,
 लोटा  रखने  का  स्टेण्ड,  कीमती  साबुन  हखने
 का  स्टेंड  |  इस  तरह  की  चोजों  में  लाखों  रुपया
 खर्च  कर  दिया  जाता  है।  इनका  कुछ  उपयोग
 नहीं  होता  है  7  यह  तो  पैसा  है  यह  कांट्रेक्टर
 के  हाथ  म॑  चला  जाता  है।  में  चाहता  हूं  कि
 इन  सब  चीजों  को  एक  कमेटी  बना  कर  जांच
 करायी  जाए  और  उनके  सुझाव  लिये  जायें
 कि  इन  में  से कौन  कौत  सी  चीज़ों  को  हटाया
 जा  सकता  है  और  किस  तरह  से  इन  पर  खर्चा
 कम  किया  जा  सकता  है।  अगर  आपने  ऐसा
 किया  तो  आपको  बहुत  फायदा  होगा  और

 बहुत  सी  इकोनो मी  आप  ला  सकेंगे

 जहां  तक  ऐमेनेटीज़  का  सम्बन्ध  है,  हमारे
 बहुत  से  भाइयों  ने  इनका  ज़िक्र  किया  है  ।
 इस  सम्बन्ध  में  मेरा  इतना  ही  कहना  है  कि
 जितने  टिकट  स्टेशनों  पर  दिये  जाते  हूँ  उतनी
 सीट्स  तो  कम  से  कम  डिबूबों  के  अन्दर  होनी
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 चाहिये  और  उतनी  सीटों  की  तो  आपको
 कम  से  कम  ठयवस्था  करनो  चाहिये  ।  सब  से

 पहली  यही  एमेनेटी  है जोकि  आप  पैसेंजर्ज
 को  दे  सकते  हें।

 जो  गाड़ियों  में  आपने  रेस्टोरां  खोल  रखे

 हें  व ेकाफो  घाटे  में  जा  रहे  हें  । इनको  आपको
 बन्द  कर  देना  चाहिये  और  हर  स्टेशन  पर  कैफेटी-
 रिया  सिस्टम  चालू  कर  देना  चाहिये  और

 फूडपैकेट्स  आपको  रनिगट्रेंज  में  देन ेका  इंतजाम
 कर  देना  चाहिये।

 डिबूबों  में  से बहुत  सी  चोज़ें  गायब  हो  जाती
 हैं  और  आप  नई  नई  तरह  की  चीजें  लगाते

 जाते हैं।  अगर  आप  अपने  स्टाफ  को  इसके  लिए
 जिम्मेदार  करदें  ओर  कहें  कि  यह  जो  एक
 डिबूबे  के  मेन्टेनेंस  पर  प्रति  साल  आज  खर्चा
 होता  है  अगर  इस  में  से  वह  अपनी  कोशिश  कर
 के  जो  कुछ  बचत  दिखायेगें  तो  उसका  दस
 परसेंट  उसको  वेतन  के  रूप  में  दिया  जाएगा
 तो  आप  देखेंगे  कि  आपकी  मेन््टेनेंस  कास्ट
 आज क ेमुकाबले  में  काफो  कम  हो  जाएगी।

 हमारे  यहां  टेलको  कारखाने  के  पास
 जोजोजे रा  कम्प  और  वारीगेरा  गांव  के  बीच
 में  एक  बनमेंड  गुमटी  है।  उसके  चलते  हमारे
 जो  वर  हें  वे  आते  जाते  समय  एक्सीडेंट्स
 के  शिकार  हो  जाते  हें  a इस  और  भी  आपको
 घ्यान  देना  चाहिये  t

 बिहार  में  आदित्यपुर,  टाटानगर  स्टेशन
 के  पास  ओवर  ब्रिज  की  बहुत  सखत  जरूरत

 है।  इसी  तरह  से  दोरंडा  क्रासिंग,  रांचो
 स्टेशन  के  पास  भी  ओवर  ब्रिज  की  बहुत
 जरूरत  है।  इसी  तरह  धनबाद  क्रासिग,  स्टेशन
 के  पास,  धनवाद  कतरासगढ़  लाइन  पर  ओबर
 ब्रिज  की  जरूरत  है  ।  इनके  बारे  में  बहुत
 बार  कहा  जा  चुका  है  लेकिन  अभी  तक  यह
 पूरा  नहीं  हो  पाया  है  ।

 जमशेदपुर  में  बहुत  लेबर  काम  करते  है  ।
 उन  लोगों  में  काफो  उत्तर  प्रदेश,  पंजाब  से
 तथा  देश  के  दूसरे  प्रान्तों  से  आते  हैं  ।  उनके
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 आने  जाने  के  लिए  आपने  अभी  एक  ही  गाड़ी
 टाटा-पटना  के  बीच  अप  एण्ड  डाउन  एक्सप्रेस
 दो  है।  मेरा  सुझाव  यह  है  कि  कम  से  कम

 सप्ताह  में  दो  दिन  अप  एण्ड  डाउन  जनता
 एक्सप्रेस  चलाई  जाए  ताकि  टाटा  मुगलसराय
 के  बीच  यात्री  कम  समय  में  घर  पहुंच  सके
 और  छुट्टी  का  ज्यादा  उपयोग  कर  सकें  |

 इसी  तरह  से  में  चाहुंगा  कि  ठाटानगर
 और  अमृतसर  के  बीच  में  एक  थरू  थर्ड  क्लास
 बोगी  भी  लगाई  जाए।

 फर्स्ट  क्लास  में  एटेंडेंट्स  की  जो  बहालियां
 होती  हें,  उनको  भो  आपको  देखना  चाहिये।.
 इस  वक्त  जो  एटेंडेंट  हँ  वे  टिकिट  क्लेक्टज़ं
 से  भी  बढ़  गए  हें।  में  चाहूंगा  कि आप  रिटायर्ड
 मिलिटरी  परसनेल  को  या  सोल्जर्ज  को  अगर

 एटेंडेंट  के  तौर  पर  रखें  तो  पंसेंजज  को  भी

 सुविधा  होगी  और  उनकी  सुरक्षा  भी  रहेगी।

 एक  मेरो  और  आपसे  प्रार्थना  है  ।  जब
 रेलवे  अधिकारी  हमारे  नाम  की  सीट  रिजर्व
 करते  हँ  तो  कृपा  करके  हमारे  नाम  के  साथ
 एम  पी  न  लिखा  करें  ।  मेरे  नाम  के  साथ
 एम०  पी०  लिखना  आप  बन्द  करा  दें  ।  इससे
 हमें  बड़ी  परेशानो  होती  है  ।  अगर  'डिबूबे
 में  सफाई  नहीं  होती  है,  पानी  नहीं  होता  है
 या  कोई  भो  तकलीफ  होती  है  तो  कई  लोग

 हम  को  कहने  आते  हू  ।  आपका  स्टाफ  भी
 उनको  हमारे  पास  भेज  देता  है  हमारी  परेशानी
 बढ़  जातो  है।  इस  जिल््लत  से  आप  हमें  बचायें
 रेलवे  स्टाफ  द्वारा  भी  हमारी  बेइज्जती  कराई
 जाती  है  ।  रिजर्वेशन  आप  हमारे  आइडेंटेटी
 कार्ड  पर  करते  हें,  वह  तो  रहे  लेकिन  हमारे
 नाम  के  साथ  एम०  पो०  लिखना  आप  बन्द
 कर  दें  ।  इन  शब्दों  के  साथ  में  रेलवे  डिमांड्ज
 का  समर्थन  करता  हूं  ।

 MR.  DEPUTY-SPEAKER:  Now,
 Shri  P.  N.  Solani.  Since  there  is  not
 much  time  left  now,  the  hon.  Member
 should  speak  in  telegraphic  language.

 AN  HON.  MEMBER  :  Why  not  tele-
 pathy  ?
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 SHRI  S.  KUNDU  :  I  would  suggest
 that  from  the  Congress  Members’  names
 the  letters  ‘M.P.’  should  removed;  and
 these  letters  should  be  written  in  very
 big  form  after  the  names  of  all  the
 Opposition  Membcrs.

 SHRI  P.  N.  SOLANKI  (Kaira)  :  I
 sympathise  with  the  Railway  Minister
 because  he  had  to  face  a  series  of  ques-
 tions  since  this  morning  regarding  the
 accident.  Simply  by  removing  the  Rail-
 way  Minister,  we  are  not  going  to  solve
 the  problem  of  railway  accidents.

 I  have  noticed  one  thing  that  ever
 since  Shri  C.  M.  Poonacha  entered  into
 the  Railway  Ministry,  he  has  taken  keen
 interest  in  various  problems.  I  would
 not  like  that  this  tragedy  should  also
 happen  that  we  lose  a  Railway  Minister
 like  Shri  C.  M.  Poonacha.

 My  first  suggestion  is  in  regard  to  the
 Railway  Act.  The  Railway  Act  was  first
 enacted  in  1890,  and  it  is  an  old  Act.
 Government  ought  to  revise  that  Act.
 When  they  are  modernising  the  railway
 administration  and  bringing  dicsel
 engines  instead  of  steam  engines  and
 improving  other  facilities,  they  ought  to
 bring  this  Act  also  up  to  date  und  see
 that  the  various  loopholes  in  administra-
 tive  jobs  which  are  there  ure  removed
 from  the  Act.

 Secondly.  us  many  other  Members
 have  voiced  their  concern  regarding  the
 Railway  Bourd,  I  also  join  them.  I  feel
 personally  that  in  many  problems  the
 Railway  Minister  feels  helpless  in  the
 hands  of  these  bureaucrats.  Instead  of
 helping  in  the  administration,  these  bure-
 aucrats  have  created  further  problems
 and  the  Railway  Minister  never  gets  a
 uc  picture  from  the  public  side  or
 from  the  side  of  the  staff  of  the  em-
 ployees  of  the  railways;  he  is  «always
 guided  and  advised  by  the  Railway
 Board  only.  In  fact,  this  board  should
 be  reorganised  and  it  should  have  a
 separate  Ministry  just  like  other  corpo-
 rations.  The  Railway  Board  should  be
 converted  into  a  technical  board.  I  think
 that  was  the  purpose  why  the  Railway
 Board  was  there.  They  should  not
 advise  on  the  administrative  side  of  it,
 because  they  are  only  creating  problems.
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 Let  them  be  on  the  technical  side  and
 purely  on  that  basis  advise  the  Railway
 Minister  on  technical  issues,  not  about
 administrative  issues.  Therefore,  the
 Railway  Minister  should  personally  look
 into  each  and  every  problem  and  have
 an  independent  view  on  the  problem.

 Coming  to  other  problems,  the  biggest
 problem  that  the  railways  are  facing  is
 loss  of  revenue.  The  railways  had
 never  suffered  a  loss  in  the  past,  but
 since  the  last  two  years  we  are  finding
 this  loss.  I  have  one  good  suggestion
 in  this  regard,  which  if  the  hon.  Railway
 Minister  would  tackle,  would  improve
 the  situation.  If  the  Food  and  Agricul-
 ture  Minister  is  prepared  to  remove  the
 food  zones  then  a  lot  of  foodgrains
 movement  can  be  handled  by  the  rail-
 ways  and  then  there  could  even  be  less
 of  taxes  and  less  of  fares  because  they
 will  get  further  revenues  if  only  that
 gentleman  in  the  Food  Ministry  behaves
 in  the  desired  manner.

 The  economy  drive  in  the  railways
 has  failed  completely.  I  am  sorry  to
 say  this.  If  the  economy  drive  would
 have  succeeded,  there  would  have  been
 no  loss  in  the  railways.  The  economy
 drive  on  the  contrary  has  inflicted  se-
 rious  difficulties  on  the  public.  In  many
 places  I  have  noticed  that  they  have
 closed  down  one  gate  or  one  booking
 window  in  the  name  of  economy  drive.
 On  the  other  hand,  on  the  administrative
 side,  I  would  like  to  have  the  figures
 from  the  hon.  Minister  in  regard  to  the
 increase  in  the  number  of  officers.

 You  have  removed  the  small  men,
 but  you  have  put  biggermen  who  are
 drawing  fat  salaries.  So  this  economy
 drive  has  not  helped  the  railways.
 I5  jars.

 Another  suggestion.  Some  time  ago,
 in  the  railways  they  had  half  tickets  for
 children.  Now  they  have  dispensed  with
 that  and  are  issuing  full  size  tickets  to
 children.  I  suggest  that  the  old  practice
 be  revived.  This  will  save  a  lot  of
 paper  and  printing  expense.  This  is
 another  source  to  save  sOMe  money.

 Another  suggestion  is  about  proper
 assessment  of  claims  for  loss  or  damage.
 Under  the  present  system  of  assessment,
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 (Shri  P.  N.  Solanki]
 there  is  some  mischief.  Suppose  a  claim
 is  preferred  for  Rs.  10,  the  man  is  paid
 Rs.  100.  It  depends  upon  the  officer
 concerned.  This  method  should  be
 looked  into  and  proper  assessment  pro-
 cedure  laid  down.  This  will  save  the
 railways  a  lot  of  money  by  avoiding
 Over-payment.

 Regarding  the  commercial  clerks,  the
 Railway  Minister  knows  that  we
 have  met  him  in  this  connection  and
 are  due  to  meet  him  again  in  a  day  or
 two  in  connection  with  their  problems.
 We  are  told  that  their  grievances  should
 be  forwarded  through  proper  channels,
 that  is  the  Union.  But  whether  they
 have  joined  the  Union  or,  not,  they  are
 all  the  same  part  of  the  railway  family.
 It  is  better  that  the  administration  looks
 into  their  grievances,  whether  they  come
 through  unions  or  on  their  own.  They
 should  not  be  turned  away  because  they
 have  not  approached  the  authorities
 through  the  unions.

 Now  they  have  introduced  a  so-called
 simplification  of  account  books.  These
 have  been  divided  into  booking,  goods
 and  parcels.  Formerly,  an  account  book
 used  to  cost  Rs.  5;  now  by  simplification,
 they  cost  Rs.  30,  Rs.  25  more!  When
 the  week  ends  and  the  books  are  re-
 placed,  half  the  pages  are  unutilised.
 This  also  costs  the  railways  extra  money.
 Here  is  another  source  of  saving  money.

 MR.  DEPUTY-SPEAKER:  Save
 our  time  also.

 SHRI  P.  N.  SOLANKI:  Lastly,  I
 would  repeat  a  demand  I  made  in  my
 speech  last  year  concerning  a  railway
 line  linking  Kapadvanj  with  Madosa
 either  by  narrow  gauge  or  metre  gauge.
 This  will  link  Kapadvanj  with  other
 places  in  Gujarat  and  Rajasthan  and
 will  be  of  service  in  transporting  pro-
 ducts  of  agriculture,  cotton  particularly,
 and  industry  and  also  facilitate  passenger
 traffic.  I  would  request  that  this  may
 very  soon  be  taken  up.

 I  wanted  to  cover  many  other  points,
 but  as  the  Deputy  Speaker  is  pressed  for
 time,  I  would  conclude  by  saying  that
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 the  Railway  Minister  should  look  into
 the  points  I  have  made.  He  should  find
 some  remedy  to  improve  the  relations
 between  the  staff  and  the  administration
 and  also  do  away  with  the  Railway
 Board.

 उपाध्यक्ष  महोदय  लीप्रेम  चन्द  वर्मा  ।

 श्री  प्रेम  चन्द  वर्मा  (टमीरपुर)  :  उपाध्यक्ष
 महोदय,  मे  शुरू  तो  करता  हूं,  लेकिन  मुझे
 आपसे  शिकायत  है।  बैसे  तो  मुझे  बोलने  का
 मौका  नहीं  मिलता  है,  इसलिए  मे  अपने
 टाइम  को  इस्तेमाल  करता  हूं  *

 4  कहना  चाहता  हुं  कि

 MR.  DEPUTY-SPEAKER  :  This  has
 nothing  to  do  with  the  debate.  I  have
 already  given  my  ruling.

 श्री  प्रेम  चन्द  वर्मा  :  यह  मेरा  टाइम  है  ।
 आप  ने  मुझे  टाइम  दिया  है।  में  उसको  इस्तेमाल

 हुं।कि/*  (व्यायधान) कर  रह

 MR.  DEPUTY-SPEAKER  :  I  will
 have  to  take  serious  notice  of  it.

 SHRI  NAMBIAR:  The  hon.  Mem-
 ber  has  cast  serious  aspersions  on  the
 Chair.  This  cannot  go  on  record.  He
 should  either  withdraw  it  or  it  should
 be  expunged.  The  dignity  and  decorum
 of  the  House  should  be  maintained.

 SHRI  PARTHASARATHY  (Rajam-
 pet)  :  We  are  very  sorry  for  his  sake.

 श्री  प्रेम  चन्द  वर्मा:  **
 (व्यायधान)

 श्री  अटल  बिहारी  वाजपयों  :  उपाध्यक्ष

 महोदय,  ऐसा  मालूम  होता  है  कि  हमारे  मित्र,
 श्री  प्रेम  व्वन्द  वर्मा,  बहुत  नाराज़  हो  गए  हें,
 लेकिन  जिस  तरह  से  यह  नाराज़गी  प्रकट
 की  जा  रही  है,  उससे  न  तो  सदन  की  प्रतिष्ठा
 बढ़ेगी  और  न  हमारे  मित्र  की  प्रतिष्ठा  बढ़ेगी  v
 आप  पर  कोई  आरोप  लगाए,  यह  हमें  पसन्द
 नहीं  है।  अगर  उन्हें  समय  नहीं  मिलता  है,  तो

 **Expunged  as  ordered  by  the  Chair.
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 बह  इसको  कांग्रेस  पार्टी  के  भीतर  बैठ  कर
 तय  करें  कि  जिन  सदस्यों  के  नाम  दिये  जाते
 हैं,  उनको  समय  मिलने  का  तरीका  क्या  है  1
 लेकिन  उनको  आप  पर  लांछन  नहीं  लगाना
 चाहिये।  में  उन  से  निवेदन  करूंगा  कि  उन्होंने
 जो  कुछ  कहा  है,  वह  उस  के  लिए  खेद  प्रकट
 करें,  नहीं  तो  उस  को  कार्यवाही  से  निकालना
 पढ़ेगा ।  वह  रिकार्ड  में  नहीं  जा  सकता

 हैं।।
 करो  प्रेस  चन्द  वर्मा  :  मेरा  मतलब  सीधा

 है.।  **

 SHRI  S,  KANDAPPAN  :  (Mettur)  :
 The  Congress  Party  is  in  comfortable
 majority  and  if  they  do  not  restrain
 themselves  and  if  off  and  on  they  resort
 to  this  kind  of  ventilating  their  impa-
 tience,  I  am  afraid  the  whole  of  demo-
 cracy  is  at  stake  in  this  country.  It  is
 not  a  question  whether  he  is  insulting
 vou  or  somcbady.  You  are  the  custo-
 dian  of  the  rights  and  privileges  of  the
 House  and  the  whole  House  is  insulted.
 If  he  has  a  grievance  against  the  Con-
 egress  Parliamentary  Board,  he  should
 represent  to  them.

 st  प्रेम  चन्द  वर्मा  ्  पार्टी  से  कोई
 शिकाया  नदीं  है  1  ##

 SHRI  5.  KANDAPPAN  :  He  should
 apologise  or  his  remarks  should  be  ex-
 punged.

 MR.  DEPUTY-SPEAKER:  This
 matter  is  very  serious.  This  has  been
 repeated  twice.  Even  if  it  is  not  removed
 from  the  record,  it  is  not  a  good  thing
 for  the  party  in  power  to  keep  it  on
 record,

 शी  क०  ना०  तिवारो  (वतिया)  :  उपाध्यक्ष
 महोदय,  हाउस  में  जो  कुछ  कहा  गया  है,  उसका

 हम  लोगों को  बहुत  अफसोस  है।  हमने  माननीय
 सदस्य  को  मना  भी  किया  है  ।  हम  माननीय
 सदस्य,  श्री  बाजपेयी,  के  इस  सजेशन  से  एग्री
 करते है  कि  जो  कुछ  कहा  गया  है,  वह  रिकार्ड
 पर  नहीं  आना  चाहिए  और  उसको  एक्सपंज

 करना  चाहिए।
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 श्री  एस०  एस०  जोशी  :  (पूना)  :  उपाध्यक्ष
 महोदय,  में  आप के  द्वारा  कांग्रेस  पार्टी  से  यह
 अर्ज  करना  चाहता  हूं  कि  जिस  तरह  हमारी
 पार्थियों  का  नम्बर  लगा  रहता  है,  अगर
 उसी  तरह  कांग्रेस  पार्टी  वाले  भी  अपना  नम्बर
 लगा  कर  दे  दें,  तो  फिर  इस  प्रकार  का  मौका
 नहीं  आयेगा  ।  जब  ऐसा  नहीं  किया  जाता  है,
 तो  जब  हमारे  जैसे  आदमी  सभापति  बनते  हें
 तो  उनको  भी  पता  नहीं  होता  है  कि  किसको
 टाइम  देना  है  और  किस  को  नहीं  देना  है  ।

 SHRI  SONAVANE  (Pandharpur)  :
 That  is  his  grievance.

 श्री  प्रेम  चन्द  वर्मा  **

 SHRI  S.  KANDAPPAN  :  He  should
 take  it  up  in  his  own  party  meeting.
 This  is  not  the  forum  for  it.

 श्री  एस  ०  एम  ०  जोशी  :  हम  लोगों  का  अपना
 फ़ैसला  अपनी  पार्टियों  में  करना  चाहिए  ।
 अगर  कांग्रेस  पार्टी  वाले  अपना  नम्बर  लगा  कर
 देदेंगे,  तो  म॑  समझता  हूं  कि  कुर्सी  पर  अध्यक्ष,
 उपाध्यक्ष  या  सभापति,  जो  कोई  भी  होगा,
 उस  पर  इल्जाम  लगाने  का  मौका  नहीं  आयेगा

 MR.  DEPUTY-SPEAKER  :  I  have
 given  enough  latitude.  At  the  present
 juncture  in  our  country,  maintaining  the
 decorum  and  dignity  of  the  House  is  the
 responsibility  of  every  member,  whether
 on  this  side  or  that  side  of  the  House.
 If  any  member  takes  liberty  in  this  man-
 ner,  it  is  derogatory  to  the  whole  House.
 It  is  not  a  personal  matter.  After  all,
 the  Chair  is  part  of  this  furniture.  But
 it  is  a  crucial  part,  the  king  pin,  as  May
 has  put  it,  and  I  look  at  it  from  that
 angle.  Therefore,  I  appeal  to  all  sec-
 tions.  But  sometimes  there  is  some
 limit  to  my  patience  also.  In  the  inte-
 rest  of  dignity,  in  the  interest  of  main-
 taining  the  dignity  of  the  House,  it  is
 my  responsibility  to  take  some  stern
 steps.  I  have  warned  the  concerned
 hon.  Member.  I  am  reluctant  to  re-
 move  the  words  he  uttered.  Let  them
 remain  on  record,  It.  is  a  black  record.

 **Expunged  as  ordered  by  the  Chair.
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 SHRI  NAMBIAR :  It  adds  to’  the  in-
 dignity  of  the  House.

 MR.  DEPUTY-SPEAKER  :  I  agree
 with  you.  But  ]  would  like  to  tell  all
 hon.  Members  of  the  House  that  if  these
 scenes  are  enacted  in  this  House  we  are
 not  setting  a  good  example  to  others  at
 the  present.  juncture.  So  far  as  the
 lists  are  concerned,  I  have  read  out  the
 rule.  It  is  left  to  the  discretion  of  the
 Chair.  About  25  or  30  names  are  sub-
 mitted.  I  do  not  blame  any  one.  I  have
 to  see  that  all  sides  are  represented,  all
 shades  of  opinion  are  represented,  all
 regions  afe  represented  and  there  is  a
 reasonable  debate.  It  is  my  responsibi-
 lity.  Even  to  hon.  Members  on  this
 side  I  have  several  times  suggested  that
 I  would  like  to  accommodate  another
 Member  in  place  of  one  suggested  by
 them  because  he  happened  to  come
 from  a  very  backward  area.  It  is  my
 responsibility  and  ]  must  discharge  it
 very  conscientiously.  I  hope  such  scenes
 would  not  be  repeated.  But  I  must
 Teiterate  that  if  these  things  happen
 again  J  will  not  refrain  from  taking  a
 drastic  step  (Interruption).

 DR.  SUSHILA  NAYAR  (Jhansi)  :
 May  I  request  you,  Sir,  in  all  humility,
 to  expunge  those  remarks.  It  is  not
 that  it  is  a  reflection  against  you,  but  it
 lowers  the  dignity  of  the  House.  There-
 fore,  such  remarks  must  be  expunged
 and  we  request  you  to  do  so.

 SOME  HON.  MEMBERS:  We  sup-
 port  it.

 MR.  DEPUTY-SPEAKER:  What
 does  the  hon.  Minister  for  Parliamentary
 Affairs  say  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH)  :  Those  remarks  may  be  cx-
 punged.

 MR.  DEPUTY-SPEAKER  :  Because
 the  Minister  of  Parkameotary  Affairs
 also  desires  that  these  remarks  should
 not  go  on  record,  they  stand  expunged.

 SHRI  NAMBIAR  :  Let  thé  Member
 continue  his  speech.
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 MR.  DEPUTY-SPEAKER  :  |  called
 him,  twice.

 SHRI  NAMBIAR  :  With  all  respect
 to  him,  let  him  continue  his  speech.

 क्री  प्रेम  चन्द  वर्मा  :  **

 SHRI  S.  K.  SAMBANDHAN  (Tirut-
 tani)  Mr.  Deputy-Speaker,  Sir,  let  me
 confine  myself  to  only  one  point  which
 is  the  root  cause  of  all  the  ills  of  the
 Railways,  whether  they  be  accidents
 which  have  occurred  recently  or  they
 be  instances  of  negligence  or  ineffici-
 ency  on  the  part  of  the  Railways  about
 which  complaints  have  been  made  from
 all  sections  of  the  House.  The  root
 cause  for  all  such  things  is  the  corrupt
 and  bureaucratic  attitude  of  the  Rail-
 way  Administration,  to  put  it  in  a  nut-
 shell.  I  will  give  only  one  example.
 The  workshop  at  Arkonam  in  Southem
 Railway—unfortunately  it  falls  in  my
 constituency—was  started  in  900  with
 a  skeleton  staff.  Just  a  few  days  before
 it  employed  3234  employees  including
 some  supervisory  staff.  It  is  a  produc-
 tion  workshop,  as  jt  was  termed,  and  so
 many  articles  have  been  ordered  to  be
 produced  in  this  workshop.  Many  rail-
 ways,  including  the  Southern  Railway,
 the  Western  Railway  and  Central  Rail-
 way,  and  some  of  the  public  undertak-
 ings  also  have  been  supplied  the  goods
 manufactured  in  this  workshop.  All  of
 a  sudden,  the  railway  administration
 decided  to  make  it  only  a  workshop
 and  wansfer  the  few  pcople  already
 there  to  Madras  and  some  other  places.
 They  were  on  the  verge  of  transferring
 some  more  people,  thousands  of  people.
 But,  at  that  time,  a  representation  was
 made  and  they  have  not  been  disturbed.
 I  want  to  draw  the  attention  of  the  hon.
 Minister  to  this  and  humbly  request
 him  to  call  for  the  records,  peruse  them
 and  then  take  a  decision  himself.  Let
 him  not  refer  the  matter  to  the  Railway
 Board,  the  bureaucratic  administration,
 because  then  the  same  kiad  of  reply  he
 will  get,  we  will  also  get  and  there.  will
 be  no  benefit  to  anybody.

 For  instance,  one  officer  asked  the
 permission  of  the  Railway  Board  to

 **Expunged  as  ordered  by  the  Chair.
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 place  orders  for  47  Span  shallow  type
 girders  with  the  Arkonam  workshop.
 For  that  the  people  are  trying  to  trans-
 fer  him  from  where  he  is  now.  At  the
 Same  time,  the  railway  officials  are  en-
 couraged  to  place  orders  with  a  firm  in
 the  private  sector,  at  the  expense  of  our
 public  sector  workshop.

 Then,  sometime  back  the  General
 Manager  of  the  Southern  Railways
 wrote  to  all  the  railways  stating  that
 the  quality  of  the  lamps  made  at  the
 workshop  is  found  good  after  testing
 and  so  orders  for  all  the  requirements
 of  the  railways  should  be  placed  with
 the  Arkonam  workshop.  In  spite  of
 this  letter,  orders  for  this  article  is  placed
 by  the  different  railways  with  different
 parties  in  the  private  sector.

 Then,  there  was  a  demand  on  the
 railway  workshop  for  points  and  cross-
 ing  required  for  the  Bokaro  steel  plant.
 The  railway  workshop  quoted  a  figure
 of  Rs.  3,600.  That  contract  has  now
 been  given  to  a  private  firm  on  the  plea
 that  that  firm  has  offered  it  at  a  rate
 of  Rs.  3,400.  So,  only  for  a  difference
 of  Rs.  200  it  has  been  placed  with  a
 private  firm.  If  this  is  the  attitude  of
 the  railways  to  a  workshop  that  has
 been  established  by  them  and  expanded
 recently  at  a  cost  of  Rs.  60  lakhs—
 when  the  workshop  is  being  expanded.
 at  the  samc  time,  retrenchment  is  going
 on  and  orders  for  goods  are  placed  with
 private  parties—then  how  can  they  ex-
 pect  to  make  any  profit  at  any  time?
 I  hope  the  Railway  Minister  will  serious-
 ly  consider  these  points  and  take  suit-
 able  speedy  action.

 MR.  DEPUTY-SPEAKER  :  The
 hon.  Home  Minister  is  going  to  make
 a  statement  at  3.30  p.m.  Since  these
 demands  could  not  be  adopted  before
 that,  I  will  accommodate  two  more
 members,  who  have  not  spoken  at  all.
 After  that,  the  Home  Minister  will  make
 his  statement  and  then  the  Railway
 Minister  will  reply  to  the  debate.

 की  भोला  नाथ  (अलवर)  :  उपाध्यक्ष

 महोदय,  म॑  थोड़े  से  शब्दों  भें  इसको
 खत्म  करना  चाहता  हूं  क्योंकि  ऐसा  वातावरण
 बन  गया  जिस  की  वजह  से  भ॑  जो  कहना  चाहता
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 था  वह  भी  अब  म॑  आप  से  नहीं  कह  सकता  हूं  ।
 लेकिन  क्योंकि  जैसा  कि  आप  ने  इशारा  किया
 कुछ  रीजन्स  के  बारे  में  जरूर  जिक्र  होना  चाहिए
 और  उन  लोगों  को  मौका  दिया  जाना  चाहिए
 जिन  के  रीजन के  बारे  में  जिक्र  नहीं  हुआ  है,
 इसलिए  में  भी  कुछ  कहना  चाहता  हूं  ।  मेने
 देखा  अभी  गोआ  के  जन्टिलम॑न  बोल  रहे
 थे  कि  सरसों  जैसी  चीज  के  लिए  वैगन्स  नहीं
 मिल  हें।  में  भी  उसी  इलाके  से  आता  हूं
 कि  जहां  से  सरसों  सब  से  ज्यादा  बंगाल  को
 और  आसाम  को  भेजी  जाती  है  और  में

 पुनाचा  साहब  का  आभारी  हूं,  में  न ेउन  को  इसके
 बारे  में  बतलाया  कि  सरसों  की|लदान  वहां  शुरु
 होनी  चाहिए  और  चूंकि  रेलवे  बोर्ड  के  मेम्बर
 43  हुए  हें,  में  बताना  चाहता  हूं,  मेंने  बराबर
 उन  से  इस  बात  की  कोशिश  की,  एन०  आर०

 यू०  सी०  में  कोशिश  की,  उन्होंने  एक  दिन  के
 लिए  वैगन  खोले  और  फिर  बन्द  कर  दिया,  उस
 से  फिर  बराबर  नुकसान  हो  रहा  है  लेकिन
 वह  इस  बात  की  परवाह  नहीं  करते  हैं  ।
 माननीय  रेल  मंत्री  जी  की  नोटिस  में  यह  बात
 आई  है,  डिप्टी  मिनिस्टर  की  नोटिस  में  आई
 है  और  स्टेट  मिनिस्टर  की  नोटिस  में  भी  आई
 है,  में  कहना  चाहता  हूं  कि  क्या  इस  रेलवे
 बोर्ड  की  कोई  आवश्यकता  है  इस  प्रश्न  पर
 विचार  किया  जाना  चाहिए  च्छा  वातावरण

 होता  तो  मे  इस  बारे  में  अजं  करता  ।  अभी

 हमारे  अलवर  में  जयपुर  के  रेलवे  बकस  की
 कान्फरेंस  हुई  थी  जिस  में  बसावड़ा  साहब
 आये  थे।  वहां  पर  उन  वर्कर्स  न ेबराबर  इस
 बात  की  शिकायत  की  कि  इन  के  ऊपर  नियन्त्रण
 करने  का  जो  स्टाफ  है  उस  की  52  प्रतिशत
 के  करीब  तरक्की  हुई  है  और  सन  की  तनख्वाहें
 बढ़ी  हं  जब  कि  नीचे  के  बर्क्स  को  न  टोपी  दी
 जाती  है  न  साफा  दिया  जाता  है  न  उन  की

 तनख्वाह  बढ़ाने  के  ऊपर  कोई  ध्यान  दिया
 जाता  है।  परसों  म॑  स्टेशन  मास्टर  से  मिल  कर
 आया  हूं  ।  उन्होंने  सिर्फ  यह  रिक्वेस्ट  की
 थी  कि  जो  बेगनें  अलवर  स्टेशन  पर  आतें

 हें  कम  से  कम  उन्हीं  को  भर  कर  भेजने  की

 इजाजत  दे  दी  जाय  ।  लेकिन  इतनी  छोटी
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 [श्री  भोला  नाथ  ]
 सी  बात  को  भो  यह  आपका  रेलबे  बोर्ड  नहीं
 कर  पाता  है,  इतना  छोटा  सा  इंतजाम  भी

 नहीं  कर  पाता  है  तो  मेरा  निवेदन  है  कि  इस

 रेलवे  बोर्ड  के  मामले  के  ऊपर  बहुत  गंभीरता
 'से  विचार  किया  जाना  चाहिये  कि  यह  काम
 करने  लायक  है  या  नहीं  और  इस  को  रखने
 को  जरूरत  है  या  नहीं  ।  यह  बीच  में  एक  दूसरी
 जो  एजेंसी  बन  गई  है,  हम  आप  को  अप्रोच
 करते  हे  और  आप  इन  के  द्वारा  काम  कराते
 हैँ,  इस  की  वजह  से  यह  ठोक  तरीके  से  काम

 नहीं  हो  पाता  है  t

 मेने  आप  से  निवेदन  किया  था  कि  आपने
 कांधला  पोर्ट  बनाय।  है,  उस  का  माल  हमारे
 राजस्थान  से  हो  कर  जाता  है,  इस  लिये
 अलवर  स्टेशन  को  आप  बड़ो  लाइन  से  जोड़
 दीजिये,  जिससे  अछतेरा  स्टेशन  पर  वेगनन््ज़  का
 दवाव  कम  हो  जाय  |  दलदल  का  एरिया  होने
 की  वजह  से  वहां  पर  वंगन्ज़  रुक  जाती  हैं,  इससे
 न  केवल  नमक  जाने  पाता  है  और  न  कांधला
 से  जो  अनाज  बगरह  आत!।  है,  वह  जाने  पाता
 है।  मेरा  आप  से  पुर  जोर  निवेदन  है  कि आप
 इस  पर  गम्भीरता  से  विचार  करें,  रेलवे  बोर्ड
 की  सिफारिशों  पर  निर्भर  न  करें  1  ये  जो
 आंकड़े  आपको  देते  हें,  उन  पर  विश्वास  न
 कोजिए,  बल्कि  पर्सनल  तरीके  से  जांच  करने  की

 कोशिश  कोजिए।  यह  जो  वे  गन्ज  की  शिकायत
 है,  इससे  आप  को  बड़ा  नुकसान  हो  रहा  है,
 स्टेशन  मास्टर  खुद  इस  बात  को  मानते
 हैँ  कि  आप  हमार  आमदनी  को  कम  कर  रहे
 हैं,  यहां  का  माल  बराबर  ट्रकों  से  जा  रहा  है।
 जब  हम  सुनते  &  कि  आप  हमारे  बँगन्ज  को
 रशिया  को  बेचने  की  बात  कर  रहे  हैँ  तो  हमें
 आश्वर्य  होता  है,  हमारे  यहां  वगन्ज़  को
 सप्लाई  नहीं  कर  रहे  हूँ  और  बाहर  बेचने  जा
 रहे  हें---यह  बहुत  भद्दी  बात  है  |

 मेने  सं०  48  से  52  तक  जो  कटमोशन्ज
 दी  हूँ,  उनमें  कुछ  बातें  ऐसी  हें,  जिनको  पढ़
 कर  आप  उन  पर  अमल  करने  की  कृपा  करें,
 लेकिन  इस  रेलवे  बोर्ड  को  किसी  न  किसी

 MARCH  20,  968  DGS.  (Rhys)  —-886

 तरह  से  अवश्प  खींबें,  जिससे  कि  जो  आश्वासन
 आप  देते  हूं  या  जो  चिट्ठियां  दो  हें,  उन  पर
 नोचे  अमल  होता  है  या  नहीं--इसको  आप
 अवश्य  देखें

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Mr.  Deputy-Speaker,  Sir,  considering
 the  time  that  is  ailotted,  J  will  confine
 my  remarks  only  to  the  region  from
 which  I  come.

 It  has  been  a  general  grievance  of
 the  people  of  Orissa  that  the  length  of
 the  line  there  is  very  small.  Orissa  has
 got  only  one-fortieth  of  the  total  lines
 in  the  country  but  the  population  is  one-
 twentyfifth  of  the  country  and  the  area
 is  one-twenticth  of  the  country.  The
 eastern  Side  of  Orissa  is  not  connected
 with  the  northern  and  western  sides.

 We  have  claimed  again  and  ‘again
 for  a  direct  train  from  the  capital  of
 Orissa  to  Delhi.

 st  शिव  चण्डिका  प्रसाद  :  पहली  अप्रेल
 से  हो  गया  है,  जब्र  एक  थू  डिब्बा  भ्  वनेश्वर
 से  दिल्लों  के  लिए  लगाया  जायगा  ।

 SHRI  SRINIBAS  MISRA  :  We  want
 a  direct  train.  That  dabba  of  which
 the  hon.  Member  speaks  halts  for  five
 or  six  hours  at  Asansol.  It  is  a  night-
 mare  to  travel  in  that  dabba.  I  have  my-
 self  travelled  in  that.  It  is  shunted  out
 from  one  train  to  another  three  or  four
 times.

 SHRI  S.  KANDAPPAN  :  Any  train
 travel  has  become  a  nightmare  and  a
 hazard  now.

 SHRI  SRINIBAS  MISRA  :  Yes,  any
 travel  has  become  a  nightmare  because
 we  do  not  know  when  we  will  be  killed
 at  night.

 All  State  capitals  have  got  direct  trains
 from  Delhi  but  Orissa  capital  is  deprived
 of  that.  I  can  give  definite  suggestions.
 We  are  getting  the  signature  of  the  MPs
 here  and  some  from  Madhya  Pradesh
 and  we  will  give  it  to  the  Minister.  But
 We  want  a  train  to  run  from  Puri  to
 Delhi.  Any  train  from  Kharagpur  to-
 wards  Delhi  could  be  diverted  but  it
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 should  not  pass  through  Kharagpur- Howrah  which  jis  a  very  heavily  engaged
 line  and,  you  know,  there  is  dharana,
 gherao  and  what-not  in  the  middle,

 Then,  regarding  accidents.  The  con-
 trol  organisation,  which  is  responsible
 for  the  running  of  trains,  has  some  grie-
 vances.  Their  association  has  time  and
 again  appealed  to  the  Minister  to  remove
 those  grievances.  I  will  mention  only
 two  of  them.  One  is  that  the  Second
 Pay  Commission  wanted  the  two  classes
 of  operators  to  be  merged  into  one  but
 that  has  not  been  done  yet.  Secondly,
 as  a  result  of  the  recommendation  of
 the  Second  Pay  Commission,  those  who
 were  getting  Rs.  500  have  been  down-
 graded  to  Rs.  360.  What  they  were
 getting  before  has  come  down  now.
 Pre-I93  it  was  Rs.  500—Rs.  600  and
 under  the  Second  Pay  Commission  it
 has  come  down  to  Rs.  450—Rs.  575.
 That  has  been  their  lot.  These  pcople
 have  no  chance  of  promotion  and  no
 incentive.  If  those  who  are  to  look  to
 the  running  of  trains  are  overworked
 and  are  not  satisfied,  you  know  what  will
 happen.  So,  their  grienvances  should
 be  removed  so  that  it  will  not  cause
 accidents.

 at  शम्भ  नाथ  (संदपुर)  :  उपाध्यक्ष

 महोदय,  म॑  आपके  प्रति  बहुत  आभार  प्रकट
 करना  चाहता  हूं  कि  आपने  इस  अवसर  पर
 बोलने  के  लिये  मुझे  थोड़ा  सा  समय  दिया  ।
 आप  जानते  हूं  कि  इस  पब्लिक  अण्डरटेकिंग  में
 नीचे  से  लेकर  ऊपर  तक  लाखों  आदमी  काम
 कर  रहे  हैं  7  हमा  विधान  में  यह  दिया  हुआ  है
 कि  जो  डाऊन-ट्रोडन  हैं,  जो  सोशली,  इकानो-
 मिकलो  और  पोलिटिक्ली  बैकवर्ड  हें,  उन
 के  हकों  की  रक्षा  को  जायगी--रेलवे  बोई
 ने  जो  पुस्तिका  रेलवे  के  कार्यकलापों  के  बारे
 में  निकाली  है  और  जो  सभी  सदस्यों  को  दी
 गई  है,  मे  ने  उसको  पढ़ा  है--उस  के  पृष्ठ
 72  पर  जो  तालिका  दी  गई  है,  उस  में  मेने
 देखा  है  कि  फोर्थ  क्लास  सविस  से  लेकर  फर्स्ट
 ग्रेड  संविस  तक  कहीं  भी  ऐसा  नहीं  है  जहां

 छौड पूलंड  कास्ट्स  और  शैडयूल्ड  ट्राइब्स  के

 'जो  हक  हैं,  जो  रिजर्वेशन्ज्  उन  को  मिली  हुई
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 हैं,  उस  के  अनुसार  नौकरियां  दी  गई  हों  तथा
 उस  में  यह  बात  साफ  साफ  एडमिट  की  गई  है,
 माना  गया  है  कि  हम  इन  को  नौकरियां  नहीं
 दे  सके  हूँ  ।  में  मन््त्री  महोदय  से  यह  जानना
 चाहता  हूं  कि  यह  लिख  देना  तो  आसान  है  कि
 हम  नौकरी  नहीं  दे  सके,  लेकिन  रेलवे  बोर्ड
 वालों  ने  यह  रिपोर्ट  देते  समय  यह  नहीं  सोचा
 कि  इस  को  बजूहात  क्या  हें  ?  में  आपको
 बताना  चाहता  हूं  कि  20  वर्षों  की  आजादी
 के  बाद  भो  हरिजनों  को,  शड़यूल्ड  कास्ट्स
 और  शंड्यूल्ड  ट्राइब्स  के  लोगों  को--चाहे
 टैकनीकल  एजुकेशन  हो  या  नीचे  की  स्विसिज्ञ
 हॉ--उन  को  रिज़वेंशन्ज़  के  अनुसार  नौकरियां
 नहीं  दो  गई  हें,  आप  वहां  कहीं  भी  खोजें,
 अनएम्पलाएमेन्ट  बढ़ती  जा  रही  है  ।  मुझे
 कोई  ऐसी  बात  सामने  दिखाई  नहीं  पढ़ती,
 जिसकी  वजह  से  यह  कोटा  न  दिया  जा  सके  ।
 इस  लिये  म॑  मंत्री  महोदय  से  कहना  चाहता
 हुं  कि आप  इस  पर  ज़रूर  ध्यान  दें  और  उन
 को  जो  यह  हक़  मिला  है,  उस  को  जरूर  पूरा
 करने  को  कोशिश  करें  |

 अब,  उपाध्यक्ष  महोदय,  में  अपनी  कांस्टी-

 चएन्सी  की  एक  बात  कहना  चाहता  हूं  ।  मेरी
 सारी  कांस्टीचूएन्सी  में  छोटी  लाइन  है,  जब  में
 कभी  कभी  वहां  जाता  हूं  और  देखता  हुं--
 जितने  गद्दे  हैं  जो आज  लगे  हैं,  तो कल  निकाल
 लिये  जाते  हैं।  स्टेशन  के  पास  तक  बिजली
 आई  हुई  है,  बिजली  के  लगाने  के  लिये  रिपोर्ट
 भी  दी  गई  है,  लेकिन  दो-दो  साल  हो  गये  अभी
 तक  बिजली  नहीं  लगी  है।  सादात,  माहपुर,
 जखनियां  ऐसे  स्टेशन  हैं  जो  छोटे  छोटे  हैं,
 वहां  रात  को  ट्रेन्ज़्  आती  हैं,  लेकिन  अन्धेरा

 रहता  है।  मैं  मंत्री  महोदय  से  अधील  करना

 चाहता  हूं  कि  इस  तरफ  ज्यादा  तवज्जह  दें।

 एक  बात  मुझे  यह  कहनी  है  कि  छोटी
 लाइन  पर जो  ट्रेन  पहले  जौनपुर  से  सीधे  गो रख-

 पुर  तक  जाती  थी,  अब  उस  की  बीच  में  जौन-

 पुर  से  ओड़िहार  तक  कर  दिया  गया  है,
 जिसके  कारण  अब  पैसेन्ज्स  को  औड़िहार
 में  बदल  कर  गोरखपुर  जाना  पड़ता  है।  में
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 आपसे  अपील  करना  चाहता  हूं  कि  डाइरैक्ट

 जौनपुर  से  गोरखपुर  तक  ट्रेन  कर  दी  जाय,
 क्योंकि  जौनपुर  से  काफ़ो  लोग  गोरखपुर
 जाते  हैं।

 में  पुन:  आपको  आभार  प्रकट  करते  हुए
 घन्यवाद  देता  हूं।

 थ्री  न०  ता०  दास  (जमुई)  :  उपाध्यक्ष

 महोदय,  आपने  मुझे  जो  समय  दिया  है,  उस
 के  लिये  बहुत  बहुत  धन्यवाद  में  रेलवे  की
 डिमाण्ड  का  समर्थन  करते  हुए  अपनी  कांस्टी-

 चुएन्सी  की  कुछ  मांगे  आपके  सामने  रखना

 चाहता  हुं।  ये  मांगें  नाजायज़  नहीं  है,  जायज
 मागें  हैं।  में  साहिबगंज  लूप-सैक्शन  से  आता

 हूं  जो  कि  सदा  उपेक्षित  है--हमारे  यहां  जो
 L  के०  जी०  और  2  के०  जी०  ट्रेन  जो  कियूल

 से  चलती  है,  उन  को  एम०  जी०  (मुंगेर-
 गया)  और  2  एम०  जी०  कर  दिया  जाय,
 मुंघेर  से गया  तक  चलाया  जाय  और  गया  से

 मुंघेर  तक  चलाया  जाय  |  329  अप  और  330
 डाउन  ट्रेन  जो  बरौनी  तक  जाती  हैं,  इन
 को  समस्तीपुर  तक  एक्सटेण्ड  किया  जाय  और

 समस्तीपुर  से  हावड़ा  ले  जाया  जाय  327
 अप  तथा  328  डाउन  ट्रेन्ज--जिनको  दाना-

 पुर  फास्ट  पैसेन्जर  कहते  हैं,  इन  को  दानापुर
 तक  न  रख  कर  मुगलसराय  तक  एक्सटेण्ड
 किया  जाय
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 जो  एक्सप्रेस  का  किराया  ले  रहे  हैं--यह
 फ्रौड  है,  वैसेनजस  के  साथ  सरासर  फ्रौड  कर
 रहे  हैं।  कम  से  कम  जितने  समय  में  तूफान
 पहुंचती  है,  उतने  समय  के  अन्दर  इसको
 सियालदह  से  दिल्ली  तक  पहुंचा  दिया
 जाय  1

 साहबगंज  लोकल  जो  साहबगंज  से  चलती
 है  और  वहां  आकर  क्यूल  में  रुक  जाती  है
 उसको  बरौनी  तक  बढ़ाया  जाए  और  बरौनी
 से  फिर  वापस  साहिबगंज  लाया  जाए

 बढ़हया  में  तुफान  को  रोकने  के  लिए  9
 नौजवान  शहीद  हो  चुके  हें,  फिर  भी  तुफान
 एक्सप्रेस  को  नहीं  रोका  गया  हैँ  t  बढ़हँया  के
 लोगों  की  मांग  है  कि  अब  तो  तूफान  एक्सप्रेस
 और  जनता  एक्सप्रेस  को  रोक  दिया  जाए  ।
 में  आशा  करता  हूं  कि  मंत्री  जी  इन  पर
 सहृदयतापूर्वक  विचार  करेंगे  |

 जमालपुर  में  एक  रेलवे  वर्कशाप  हूँ  ।  रोज
 फर्स्ट  क्लास  पसेन्जर्स  वहां  से  चलते  हे  लेकिन
 फर्स्ट  क्लास  का  कोई  कोटा  जमालपुर  को  नहीं
 दिया  गया  है।  इसलिए  मे  रा निवेदन  है  जमालपुर
 को  और  क्यूल  को  फर्स्ट  क्लास  का  कोटा
 दिया  जाय  ।

 इन  सुझावों  के  साथ  ५  समाप्त  करता  हूं  ।

 5.3]  HRs.

 /  STATEMENT  RE:  SITUATION  IN
 45.29  HRs.

 (Mr.  SPEAKER  in  the  Chair]

 3  अप  और  l4  डाउन  द्वेन्ज  को  अपर
 इण्डिया  एक्सप्रेस  कहते  हैं,  लेकिन  इनको
 एक्सप्रेस  नाम  देना  कहां  तक  सार्थक  है,  यह
 आपके  सोचने  की  बात  है,  क्योंकि  इस  ट्रेन
 को  जो  टाइम  दिया  गया  है--सियालदह  से
 दिल्ली  तक  लगभग  38  घंटे  में  पहुंचनी
 चाहिए,  लेकिन  आज  तक  कभी  भी  38  घंटे
 में  नहीं  पहुंची,  आप  जब  भी  देखेंगे--
 40  घंटे  से  पहले  कभी  नहीं  पहुंची  ।  इस  का

 PUNJAB
 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  Y.  B.  CHAVAN)  :
 Mr.  Speaker,  Sir,  according  to  informa-
 tion  received  from  the  State  Government
 of  Punjab,  the  Governor  of  Punjab  had
 prorogued  the  Punjab  Legislative  Assem-
 bly  on  the  llth  March,  1968.  The
 order,  duly  authenticated  by  the  Chief
 Secretary  to  the  Government  of  Punjab,
 was  notified  in  the  Official  Gazette  on
 3th  March,  1968,  and  copies  thereof
 were  circulated  to  all  concerned.  The
 order  of  prorogation  was  also  notified
 by  the  Secretary,  Punjab.  Vidhan  Sabha,
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 in  a  notification  dated  the  3th  March,  Deputy-Speaker,
 and  copies  were  circulated  to  all  con-
 cerned.  The  Punjab  Legislature  (Re-
 gulation  of  Procedure  in  relation  to  fin-
 ancial  business)  Ordinance,  1968,  was
 promulgated  on  the  3th  March,  1968.
 Another  session  of  the  Punjab  Legisla-
 tive  Assembly  was  summoned  and  the
 House  met  on  the  i8th  March.

 It  is  also  reported  that,  when  the
 House  commenced  its  proceedings,  onc
 of  the  members  of  the  Opposition  ob-
 jected  to  the  presence  of  some  strangers
 inside  the  Chamber.  The  Speaker  is
 Teported  to  have  observed  that  he  had
 allowed  some  additional  temporary
 Watch  and  Ward  staff  inside  the  Cham-
 ber.  At  the  instance  of  the  members,
 the  Speaker  is,  however,  reported  to
 have  directed  such  additional  staff  to
 leave.  This  was  followed  by  a  number
 of  Privilege  Motions  which  have  been
 referred  to  the  Privilege  Committec.
 Thereafter,  the  aforesaid  Ordinance
 promulgated  by  the  Governor  was  plac-
 ed  on  the  Table  of  the  House.  The
 Speaker  also  read  out  a  message  under
 article  75(2)  of  the  Constitution  from
 the  Governor.  Punjab,  to  the  Assembly.

 It  is  stated  that  the  Leader  of  the
 Opposition  then  raised  a  point  of  order
 challenging  the  constitutionality  of  the
 Governor's  order  re-summoning  the
 House.  A  long  discussion  lasting  about
 three  hours  followed.  At  the  end  of
 the  discussion,  the  Speaker  gave  a  rul-
 ing  that  the  summoning  of  the  House
 to  meet  on  the  l8th  March,  1968,  was
 illegal.  He  is  also  reported  to  have  re-
 affirmed  his  earlier  decision  announced
 on  March  7,  adjourning  the  House  for
 two  months.  After  this,  the  Speaker
 and  some  of  the  members  of  the  Opposi-
 tion  left  the  House.  A  little  later,  the
 Deputy-Speaker  called  the  House  to
 order  and  conducted  the  proceedings  of
 the  House.  The  various  items  of  the
 budget  were  then  adopted  by  the  House.
 The  House  is  also  reported  to  have
 passed  the  Appropriation  Bill.

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour)  :  It  is  a  political  ban-
 ditry.

 SHRI  Y.  B.  CHAVAN  :  On  the  com-
 pletion  of  the  aforesaid  business,  the
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 after  securing  the
 necessary  leave  of  the  House,  admitted
 a  Motion  for  the  removal  of  the  Speaker. The  House  was  then  adjourned  to  meet
 on  the  Sth  April,  1968.

 _I  understand  that  there  was  some
 disorder  in  the  House  when  the  Speaker Ieft  the  House  and  before  the  Deputy- Speaker  could  restore  order.  I  pro-
 foundly  deplore  the  unseemly  incidents
 in  the  House  and  fervently  hope  that
 such  incidents  will  not  occur  in  the
 future.  It  is  incumbent  on  every  one
 who  wants  democracy  to  function  pro-
 pcrly  to  use  his  influence  to  ensure  that
 decorum  and  propriety  are  maintained
 in  Legislatures.

 SHRI  JYOTIRMOY  BASU  :  You
 were  the  architects,  and  now  you  de-
 plore  it!

 श्री  अटल  बिहारो  वाजपेयी  (बलरामपुर  )
 मेरा  एक  निवेदन  यह  है  कि  गृह  मंत्री  महोदय  ने
 जिन  तथ्यों  का  उल्लेख  किया  है,  वे  कहते  हें
 कि  पंजाब  सरकार  में  ये  तथ्य  प्राप्त  हुए  हें
 गवर्नर  की  रिपोर्ट  नहीं  हे  ।  अब  मेरा  निवेदन
 यह  हूँ  कि  इस  वक्तव्य  में  पूरे  तथ्य  नहीं  दिए
 गए  हें  और  जो  दिए  गए  ह  वे  तोड़  मरोड़  कर
 दिए  गए  है  1  क्या  आप  मोका  देंगे  कि  में  स्पष्टी-
 करण  पूछ  ?

 MR.  SPEAKER  :  I  would  make  an
 appeal.  You  may  ask  for  time  to  dis-
 cuss  it,  because  not  only  you,  Mr.
 Indrajit  Gupta  also  has  got  to  say  some-
 thing.  That  means  we  will  have  to
 begin  discussion  here  and  now.  There-
 fore,  I  would  say,  you  ask  for  time;  I
 will  fix  up  some  time.

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 Sir,  we  want  some  time  for  discussion.

 MR.  SPEAKER  :  Then  there  will  be
 no  discussion  now.  Both  cannot  be
 there,  only  one  of  the  things.  If  not
 immediately,  I  will  give  you  some  time
 and  as  we  have  been  doing,  we  may  dis-
 cuss  it.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 In  the  morning  to-day,  Sir,  you  were
 enough  to  suggest  that  we  should  be
 patient  and  wait  until  the  Government
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 [Shri  Indrajit  Gupta]
 gets  an  opportunity  to  state  the  facts
 and  give  information  in  the  House  after
 which  you  will  take  your  decision.  Sir,
 it  is  all  a  bit  of  an  anti-climax.  We  get
 much  more  information  from  the  Press.
 I  am  only  suggesting,  Sir,  the  future
 course.  In  view  of  the  fact  that  the
 Home  Minister  read  out  a  statement
 which  all  of  us  think  has  given  no  inkl-
 img,.  whatever,  of  the  thinking  of  the
 Central  Government  on  this  subject  and
 as  to  what  is  going  to  happen,  it  is  ab-
 solutely  of  immediate  importance  that
 this  House  should  be  allowed  to  have
 the  fullest  possible  discussion.  Sir,  I
 would  request  you  to  admit  one  of  the
 adjournment  motions  which  have  been
 tabled  and  Iet  us  have  the  discussion
 tomorrow.

 SHRI  RANGA  (Srikakulam)  :  Si,
 I  do  not  know  how  an  adjournment
 motion  would  serve  our  purpose.  But

 I  am  not  quite  sure  in  my  mind  where
 the  Government  of  India  comes  in  and
 how  this  House  and  im  what  manner  can
 go  into  this  matter  and  give  satisfaction
 to  the  people  as  well  as  to  ourselves.  It
 might  be  much  better  if  in  your  own
 wisdom  you  take  time  and  then  guidc
 us  and  help  us  to  have  a  two-hour  dis-
 cussion,  merely  on  its  own,  without  go-
 ing  into  the  adjournment  motion  or
 anything  like  that.  We  have  asked  the
 Government  to  give  us  a_  statement.
 They  have  given  us  a  statement.  It  may
 be  adequate  or  it  may  not  be.  It  may
 be  accurate  or  may  not  be.  But,  then
 we  cannot  blame  the  Government  of
 India  because  it  is  not  this  Government
 which  js  responsible  for  all  these  things.
 Therefore,  we  have  also  to  think  for
 ourselves  in  what  manner  and  to  what
 extent  we  can  find  fault  with  this  Gov-
 ernment  and  take  them  to  task  or  give
 them  advice  to  the  best  of  our  know-
 ledge.

 DR.  SUSHILA  NAYAR  (Jhansi)  :
 Sir,  I  have  a  suggestion  to  make.

 MR.  SPEAKER  :  It  is  all  suggestions
 to  the  Chair  only  and  not  to  the
 Minister.

 DR.  SUSHILA  NAYAR  :  The  Rajya
 Sabha  is  discussing  Punjab  affairs  at
 5.  O'clock.  Sir,  somehow,  every  time
 the  Lok  Sabha  is  left  behind.
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 MR.  SPEAKER  :  My  goodness  !  We
 are  one  week  ahead.  Last  week  only we  discussed  this.  You  do  not  know
 what  is  happening  in  Lok  Sabha.  You
 seem  to  forget  everything  about  Lok
 Sabha.

 DR.  SUSHILA  NAYAR  rose—

 SHRI  NAMBIAR  :  What  the  hon.
 Minister  stated  now  is  not  the  fact,  Sir.

 MR.  SPEAKER  :  Why  don’t  you
 allow  the  hon.  Lady  Member  to  have
 her  say  ?

 DR.  SUSHILA  NAYAR  :  Sir,  what
 I  am  trying  to  say  is  this.  It  is  possible
 that  I  might  have  been  absent  when
 some  thing  was  discussed  here.  But
 some  latest  developments  have  taken
 place  and,  as  I  understand,  the  _  state-
 ment  of  the  Home  Minister  will  be  dis-
 cussed  perhaps  for  a  couple  of  hours
 or  for  whatever  time  you  allow.  Su,
 is  it  necessary  to  put  it  off  till  tomorrow?
 Could  not  we  do  it  to-day  ?

 MR.  SPEAKER  :  Let  me  see.  It
 is  a  very  good  suggestion.  (Interrup-
 tions)  What  is  wrong  ?  The  hon.  Mem-
 ber  also  has  a  right  to  make  a  suggestion.

 SHRI  NAMBIAR :  Sir,  the  Governor
 summoncd  tbe  legislature,  it  was  called
 and  it  was  adjourned,  rightly  or  wrong-
 ly,  by  the  Speaker.  Thereafter,  some-
 thing  has  happened  which  he  _  himself
 says  was  most  unfortunate.  But  we
 know  that  doors  were  closed,  the  ladder
 was  brought  in  and  people  got  in.  These
 are  all  reported  in  the  Press.

 MR.  SPEAKER  :  Tomorrow  he  can
 say.

 SHRI  NAMBIAR  :  My  submission  is
 this.  We  come  into  the  picture  very
 much,  because  an  hon.  Member  in  this
 House  asked  whether  we  come  into  the
 picture.  We  come  into  the  picture  and
 we  should  know  whether  we  are  going
 to  have  Parliamentary  democracy  and
 constitution  to  continue  in  this  country
 or  not.  If  the  ruling  party  has  taken
 a  decision  to  give  a  go-by  to  that,  if
 they  have  taken  such  a  decision  to  give
 a  go-by,  we  must  know  that,  Sir.  +

 MR.  SPEAKER  ;  Order,  order.
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 SHRI  NAMBIAR  My  submission  is
 this.  Therefore,  it  is  a  fundamental  and
 basic  issue.

 MR.  SPEAKER  :  Why  are  you  .go-
 ing  into  undisputed  facts  ?

 SHRI  NAMBIAR  :  We  will  discuss  it
 for  two  or  three  hours  at  your  discretion,
 Sir.  We  will  do  it  tomorrow.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Last  time,  Sir,  when  a  discus-

 sion  took  place  in  this  House  I  pointed
 out  that  it  js  not  a  purely  constitutional
 issue,  but  it  is  a  political  issue  also.  In
 Punjab,  there  is  a  very  explosive  situa-
 tion  which  is  developing  there.  And,
 therefore,  Sir,  it  is  very  necessary  that
 we  should  take  up  the  Adjournment
 Motion  and  do  something  about  it.  There
 is  no  time  to  waste.

 SHRI  6.  VISWANATHAN  (Wandi-
 wash)  :  The  Home  Minister  has  not
 stated  anything  about  the  passing  of  the
 Budget  after  the  Speaker  adjourned  the
 House  and  somebody  occupied  the
 Chair,  What  happened  after  the  Speaker
 left  the  Chair  ?

 MR.  SPEAKER  :  The  point  is  this.
 I  would  request  the  hon.  Member  to
 resume  his  seat.  I  share  the  concern
 expressed  by  you.  All  that  the  Home
 Minister  said  was  that  the  Deputy
 Speaker  occupied  the  Chair,  order  was
 restored  and  then  proceedings  were
 held.  Whatever  happened,  he  did  not
 go  into  the  details.

 aft  अटल  बिहारो  बाजपेयो  :  अगर  आप
 ऐडजोन  करके  चले  जायें  तो  हमारे  डिप्टी
 स्पीकर  साहब  लोकसभा  शुरू  कर  सकते  हूं  ?

 MR.  SPEAKER  :  That,  you  will
 have  to  decide.  Not  I,  but  the  whole
 House  has  to  decide  whether  the  Deputy-
 Speaker  will  sit  here  or  not.  It  is  a
 different  matter.  Whatever  it  is,  I  am
 not  going  into  that  aspect  at  all

 just  now.  It  is  a  very  very  ticklish  sub-
 ject.  I  do  not  want  to  go  into  it  as  to
 who  will  occupy  the  Chair.  Till  now  I
 do  not  propose  vacating  it.  So  that
 question  would  not  arise.
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 Therefore,  after  we  did  discuss  that.
 On  that  day  when  you  gave  me  Notice
 you  yourself  was  surprised  that  I  allow-
 ed  it  immediately.  We  said,  all  right,
 We  will  discuss.  Therefore,  it  is  not  as
 though  you  shut  out  discussion.  This
 is  the  forum  where  the  whole  nation
 can  express  their  point  of  view.  If  that

 is  not  given  then  there  is  absolutely  no
 chance.  Therefore,  I  agree  we  should
 have  discussion;  I  am  not  against  it.  Let
 us  fix  up  the  programme.  I  am  not
 against  it.  Let  me  consult  the  leaders.
 Let  us  have  the  discussion  tomorrow  at
 5.O’clock  or  6  O'clock.  ]  will  see
 that.  My  difficulty  is  this.  I  can  really
 allow  more  discussions  if  I  can  regulate
 the  discussion.  Whenever  one  hour  dis-
 cussion  is  allowed,  if  ten  people  get  up
 on  this  side  and  ¢en  people  on  the  other
 side,  that  itself  will  take  three  hours.
 Now,  that  is  the  only  bottleneck  for  me.
 If,  from  the  Opposition  two  or  three
 Members  speak  und  from  Government

 the  Minister  and  one  or  two  others,  I
 could  allow  more  number  of  discussions.
 That  is  my  difficulty.  That  is  your
 difficulty  also.  I  can  understand  that.
 Anywhere,  when  important  things  take
 place...

 SHRI  S,  M.  BANERJEE  (Kanpur)  :
 Please  do  not  use  your  ballot,  Sir.

 MR,  SPEAKER:  I  won't.  Even  in
 respect  of  calling  names  partywise,  when
 one  Member  of  a  panty  has  spoken,  and
 another  Member  of  the  same  party
 wants  to  speak  or  express  some  point
 of  view,  the  same  thing  happens,  and  |
 allowed  it.  But  there  is  the  difficulty
 about  the  time  and  regulating  the  dis-
 cussion  and  all  that.  Any  way  I  do  not
 want  to  say  anything  more,  We
 had  discussion  last  week.  Immedviately
 something  happened.  On  the  same  day
 I  allowed  discussion  here.  While  the
 other  Sabha  can  discuss  certain  matters,
 you  should  not  compare  ourselves  with
 them.  You  should  nowhere  bring  that
 comparison  in  this  House.  We  are  in-
 dependent.  We  take  our  own  decisions
 here  and  decide  what  we  discuss,  They
 are  equally  independent  and  they  take
 their  own  decisions.  At  one  time  they

 ‘may  discuss  any  matter  one  weck  Mater.
 That  does  not  matter.  Please,  for
 Heaven's  sake,  don’t  bring  in  Rajys
 Sabha  here.  It  is  a  different  House.
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 {Mr  Speaker].
 We  discuss  matters  according  to  our  own
 light.  Let  us  not  compare  oursclves.
 saying  we  shall  discuss  or  not  discuss.
 We  are  not  barred  because  we  discussed
 once.  I  shall  fix  up  some  time.  When
 I  come  at  l  O'clock  tomorrow  we  shall
 sea  and  fix  up  some  time,  and  so  I
 promise  you  that  we  shall  have  the  dis-
 cussion.

 About  the  Adjournment  Motion,  I
 wish  to  say  this.  About  two  days  ago,
 T  read  in  the  newspaper  that  in  one  of
 the  States,  the  Speaker  had  announced
 that  whenever  Demands  are  there  beforc
 the  House.  Adjournment  Motion  arc
 not  necessary.  The  point  is,  you  can
 throw  out  the  Government  by  defcating
 it  on  one  of  the  Demands.  Therefore.
 it  is  not  by  Adjournment  Motion  that
 we  discuss  such  matters.  I  have  already
 suggested  to  Shri  Vajpayee  that  we
 should  have  a  discussion,  not  an  Ad-
 journment  Motion  on  every  issue,

 SHRI  SAMAR  GUHA  (Contai):  Let
 it  not  be  a  post-mortem  discussion.

 MR.  SPEAKER:  It  is  post-mortem.
 What  is  happening  is  happening  in  the
 Punjab  Assembly,  not  here,

 SHRI  SAMAR  GUHA :  Probably  the
 Punjab  Assembly  will  be  coming  here.

 MR,  SPEAKER:  It  is  a_  different
 matter.  It  is  not  in  my  hands.  Govern-
 ment  will  take  a  decision.  The  Punjab
 Assembly  will  take  a  decision,  not  even
 the  Government  perhaps,  Therefore.
 tomorrow  we  shall  fix  up,

 SHRI  INDRAJIT  GUPTA  :  We  find
 from  the  newspaper  reports  that  some
 ladder  had  been  brought  in.  Does  the
 hon.  Home  Minister  know  anything
 about  it  ?

 MR.  SPEAKER:  Even  the  Home
 Minister  might  not  know  who  put  the
 ladder,  who  put  whom,  who  fell  down
 and  who  got  up;  I  am  sure  that  he  does
 not  know......
 ‘SHRI  Y.  8.  CHAVAN  :  No.

 MR,  SPEAKER  :  Therefore,  he  may
 have  to  call  some  people  from  the  As-
 sembly  to  find  out  about  that,  That  is
 not  a  small  matter.
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 SHRI  SAMAR  GUHA:  Here  is  the
 classic  democratic  practice  of  the  resto-
 ration  of  order  by  ladder!

 MR.  SPEAKER:  We  shall  fix  up
 tomorrow.

 5.46  HRs.
 DEMANDS  FOR  GRANTS  (RAIL-

 WAYS),  1968-69  AND  DEMANDS
 FOR  SUPPLEMENTARY  GRANTS

 (RAILWAYS),  967-68—Contd,
 MR.  SPEAKER:  Now,  we  shall

 take  up  the  Demands  ‘or  Grants  relating
 to  the  Railways.  The  hon.  Railway
 Minister,

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M,  POONACHA)  :  It  is  with
 profound  sorrow  that  I  rise  to  reply  to
 the  various  points  mentioned  by  hon.
 Members  in  the  course  of  the  discussions
 that  have  taken  place  on  the  Demands
 for  Grants  for  the  Railways  for  the  year
 1968-69,  because  this  morning  we  had
 the  tragic  news  about  a  serious  accident.
 Hon,  Member  were  rightly  very  much
 exercised  over  the  fact  that  on  the  rail-
 ways  such  scrious  accidents  should  hap-
 pen  frequently.

 MR,  SPEAKER  :  The  hon.  Minister
 may  just  resume  his  seat  tor  a  minute.

 I  think  the  discussion  on  the  Punjab
 situation  can  take  place  tomorrow  bet-
 ween  5  and  7  p.m.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Why  not  make  it  4  p.m.?

 MR,  SPEAKER  :  We  can  have  a  few
 minutes’  extension  after  7  p.m,  if  neces-
 sary.

 SHRI  C.  M.  POONACHA  :  As  men-
 tioned  earlier,  I  have  decided  that  Gov-
 ernment  should  order  a  judicial  inquiry
 into  the  matter....

 SHRI  S.  M.  BANERJEE:  Will  it
 be  on  a  Government  motion  ?

 MR.  SPEAKER  :  Let  us  see.
 SHRI  C.  M.  PONNACHA:  and

 that  a  High  Court  judge  should  be  in
 charge  of  this  judicial  inquiry,  Other
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 matters  relating  to  the  appointment  of the  assessors  who  will  assist  the  judicial
 Officer......

 MR,  SPEAKER  ;  I  think  the  hon. Minister  referred  40  a  judicial  inquiry  ?

 SHRI  C,  M.  POONACHA  :  Yes,  by
 a  High  Court  judge,

 SHRI  RANGA  (Srikakulam)  :  The
 other  accident  where  the  train  ran  into
 a  bus  should  also  be  referred  to  the
 same  judicial  officer,

 SHRI  C.  M.  POONACHA:  I  am
 coming  to  that,

 I  have  already  mentioned  that  this
 particular  accident  should  be  gone  into
 by  a  high  cnough  judicial  authority  and
 all  aspects  of  the  question  should  be
 thoroughly  cxamined.  Therefore,  I
 have  already  indicated  my  acceptance  of the  suggestion  for  setting  up  a  judicial
 inquiry.  The  judicial  officer  for  the
 purpose  will  be  a  nomince  of  the  Law
 Ministry.  After  consulting  the  Law  Mi-
 nister  we  will  issue  the  notification  and
 we  shall  now  be  finding  out  from  the
 Law  Ministry  hew  soon  we  could  take
 decisions  and  also  appoint  the  ussessors
 to  assist  such  a  judicial  officer  who
 would  be  appointed.

 SHRI  5,  M,  BANERJEE:  Will  he
 suspend  the  officers  before  sctting  up
 the  enquiry.

 SHRI  C.  M.  POONACHA  :  It  is  the
 Law  Ministry  who  will  have  to  advise
 regarding  the  issue  of  the  notification
 and  they  will  certainly  advise  the  Rail-
 way  Ministry  in  all  these  matters,

 When  the  discussions  took  place  parti-
 cularly  regarding  accidents,  the  question
 was  raised  whether  we  had  implement-
 ed  the  recommendations  of  the  Railway Accidents  Committee.  that  was  consti-
 tuted  in  the  year  1962.  Hon.  Members
 would  have  already  come  to  know  from
 the  report  that  out  of  377  recommenda-
 tions  made  by  this  committee,  we  have
 accepted  325  and  we  have  implemented
 most  of  them  except  28  because  those
 28  specific  recommendatiens  need  some
 track  stabilisation  and  certain  safety
 measures  which  are  time-consuming  and
 therefore  the  execution  of  those  few
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 recommendations  is  still  pending.  What
 I  want  to  urge  is  that  the  recommenda-
 tions  as  such  have  been  accepted  almost
 and  we  have  implemented  about  325
 of  these  recommendations  already.  At
 the  same  time,  a  suggestion  was  made
 ‘hat  there  should  be  a  high  power  com-
 mittee  to  go  into  the  working  of  the
 railways  as  much.

 4  must  say  here,  Sir,  that  the  railways working  should  be  subjected  to  scrutiny by  the  highest  authority  available  from
 time  to  time.  In  this  connection  may  |
 bring  to  the  notice  of  the  House  that the  Administrative  Reforms  Commission
 has  already  constituted  a.  study  team
 headed  by  no  less  a  person  than  the
 revered  Pandit  H,  N.  Kunzru:  With  him ure  other  Members,  Shri  K,  B.  Mathur, and  Shri  G,  Pande,  former  Chairman of  the  Railway  Board,  Shri  P.  L,  Tan-
 don,  Chairman  of  Hindustan  Lever  Ltd., Shri  P.  C.  Bhattacharya,  ex-Governor,
 Reserve  Bank  and  Shri  warrior,  an  engi- neer  Additional  Member,  Railway
 Board,  who  is  acting  as  Secretary.  This
 team  is  seized  of  the  question  of  going into  the  working  of  the  railways.  We
 are  expecting  their  considered  views  on
 the  matter.  I  am  sure  the  House  would feel  satisfied  that  the  working  of  the
 Tailways  has  been  made  the  subject matter  of  a  detailed  study  by  a  high Power  committee  as  the  one  I  have
 mentioned,
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 My  hon.  friend  from  Goa  mentioned that  in  the  railways  we  do  not  have  an
 organisation  to  ensure  safety  and  go into  accidents  from  time  to  time,  as
 they  have  in  the  civil  aviation  depart- ment,  that  is  to  say,  an  independent
 authority  which  will  look  into  the  Ope- ration  of  the  railways  and  also  into  the
 accidents.  There  is  an  organisaticn  un-
 der  che  Commissioner  of  Railway  Safety. It  is  under  the  Civil  Aviation  Ministry, not  with  the  Railways.  The  Commis-
 sioner  is  a  senior  engineer  who  knows
 the  working  of  the  railways  in  all  its  de-
 tails.  He  is  assisted  by  three  Ad-
 ditional  Commissioners  who  are
 stationed  at  different  places  and
 they  are  entrusted  with  the
 task  of  investigating  every  accident  that
 takes  places  on  the  railways,  that  is,
 consequential  accidents  leading  to
 serious  accidents,  and  submitting  reports
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 [Shri  C.  M.  Poonacha].
 to  the  Civil  Aviation  Ministry,  which
 after  being  examined  by  Government,
 would  be  laid  on  the  Table  and  become
 the  property  of  the  House.  Members
 are  perhaps  aware  that  such  reports
 have  been  laid  on  the  Table  from  time
 to  time.

 So  a  machinery  to  look  into  the  work-
 ing  of  the  safety  aspect  is  in  voguc.
 Not  only  ¢hat.  Any  new  line  that  is
 constructed  could  not  be  operated  unlcss
 approved  by  the  Railway  Safety  Orga-
 nisation.  Even  the  new  stock  we  buy
 has  to  be  inspected  and  passed  by  this
 safety  Organisation.  So  at  every  stage,
 be  it  rolling  stock,  be  it  track,  be  it
 signalling  equipment—all  these  are  con-
 stantly  under  examination  of  the  Railway
 Safety  Organisation  who  act  as  the  su-
 pervising  authority  from  tne  safety
 angle.  That  authority  func:ions  under
 the  Civil  Aviation  Ministry  so  that  an.
 independent  assessment  and  judgment  is
 always  available.  This  is  similar  to  the
 Director  General  of  Civil  Aviation.  The
 aviation  companies  may  be  several,  but
 aircraft  and  maintenance  of  az  fields
 and  so  on  are  all  connected  =  maiiers
 which  come  under  the  purview  of  the
 DGOA.  Similarly  this  Railway  Sufety
 Organisation  is  charged  with  the  task  of
 examining  the  safety  aspect  on  a  con-
 tinuous  basis  and  also  look  into  acci-
 dents.

 SHRI  RANGA  :  Has  he  given  consi-
 deration  to  my  suggestion  that  tne  other
 accident  that  had  taken  place.  which
 was  forced  upon  bus  travellers,  involving
 the  death  of  5  on  the  spot,  should  aiso
 be  referred  to  the  tribunal  he  has  men-
 tioned  ?

 SHRI  C.  M.  POONACHA:  That
 a  separate  question.  That  was  an
 accident  which  took  place  at  a_  rail-
 way  crossing.  The  hon.  member  mav
 be  aware  of  the  fact  that  the  Chief
 Minister  of  Andhra  Pradesh  was  fur-
 nishing  the  details  in  the  Assembly
 there.  I  am  only  quoting  reports  that
 appeared  in  the  press.  It  was  indicat-
 ed  there  that  the  gateman  was  compel-
 led  to  open  the  gate  and  allow  this  bus
 to  go.  He  had  to  do  it,  The  signal
 was  on  so  far  as  the  incoming  train
 was  concerned  and  the  accident  took

 is
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 place.  There  it  was  quite  a  different
 matter.  But  here,  there  seems  to  be  9
 serious  neglect  of  duty  on  the  part  of
 someone.  This  has  been  established  by the  fact  that  there  was  a  train  which
 was  halted  at  a  particular  station  and
 on  the  same  line  another  train  which
 was  not  expected  to  halt  there  enter-
 cd.  How  it  could  happen  is  a  matter
 for  investigation  thoroughly,  because
 either  the  railwayman  or  some  officer
 concerned  is  at  fault.  That  will  have
 to  be  established  from  a  judicial  point
 of  view  and  therefore,  I  have  accepted
 the  suggestion  that  this  will  be  subject-
 ed  to  a  judicial  enquiry.

 My  hon.  friend,  Shri  Dinkar  Desai,
 raised  certain  points  about  the  framing
 of  the  budget.  He  said  that  the  Railway
 Board  does  not  take  sufficient  care  and
 exercise  sufficient  scrutiny  while  pre-
 paring  the  budget  and  that  we  have  a
 tendency  to  over-estimate  and  put  out
 a  figure  before  the  House  and  after  get-
 ting  the  acceptance  of  the  House,  in
 actual  terms  the  result  is  a  deficit  bud-
 get.  I  may  inform  him  that  we  go  by
 certain  assumptions,  viz.,  volume  of
 passenger  traffic  and  volume  of  goods
 traffic.  These  are  the  two  important
 assumptions  that  have  to  be  made  while
 framing  the  budget.  About  passenger
 traffic,  the  assumption  is,  there  would
 be  an  annual  increase  by  3  per  cent.
 This  has  not  only  been  realised  but
 slightly  exceeded.  In  goods  traffic,  the
 assumption  has  been  made  after  getting
 all  the  relevant  information  from  the
 ministries  concerned.  For  example,  the
 Steel  and  Mines  Min‘stry  have  certain
 figures  about  the  output  from  steel
 mills  and  coal  mines.  The  Commerce
 Ministry  have  figures  about  the  quantity
 of  ores  for  export.  I  am  referring  to
 bulk  commodities  like  ore,  cement,
 sugar,  salt,  etc.  After  getting  in  touch
 with  all  the  concerned  ministries,  we
 formulate  the  budget.  But  these  figures
 fluctuate  very  steeply.  For  instance,
 the  fluctuation  was  5.8  million  tons
 more  in  1961-62;  3.8  million  tons
 more  in  ‘1962-63;  but  it  came  down  to
 8.2  million  tons  in  1963-64,  to  1.2
 million  tons  in  1964-65,  3.2  million
 tons  more  in  ‘1965-66  \and  it  came
 down  again  to  2.2  million  tons  in
 1966-67.  The  figures  fluctuate  in
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 such  steep  manner  because  they  are
 influenced  by  various  factors  like  agri-
 cultural  season,  etc.  If  we  have  fairly
 good  agricultural  season,  naturally  cer-
 tain  realisations  would  be  achieved

 SHRI  P.  N.  SOLANKI  (Gandinagar):
 Is  it  not  a  fact  that  the  zonal  restric-
 tions  have  inflicted  a  serious  blow  on
 your  goods  traffic  ?

 6  HRs,
 SHRI  ८.  M.  POONACHA :  The  zonal

 restrictions  on  foodgrains  movement
 has  not  inhibited  the  railway  traffic  in
 general.  Whatever  excess  is  there,  is
 either  moved  on  private  account  when
 it-comes  on  the  railways  or  an  autho-
 rity  or  our  Agency  will  collect  and  then
 move  it  in  bulk.
 traffic  movement  is  concerned  it
 not  impinge  very  much  on  our  fore-
 cast.  Whether  zonal  system  is  there  or
 not  it  will  not  very  much  affect  mate-
 rially  so  far  as  foodgrain  traffic  is  con-
 cerned.  Agricultural  seasons,  industrial
 unrest,  natural  calamities  like  fleods
 etc.,  naturally  have  an  influcnce  so  far
 as  movement  of  goods  traffic  is  con-
 cerned.  To  give  a  very  simple  instance.
 during  this  very  winter  we  had  heavy
 fog  over  the  Northern  Railway  —  sector
 with  the  result  that  unloading  of  coal
 wagons  became  difficult.  Early  morn-
 ing  the  labour  could  not  come  to  work
 and  so  many  trains  had  to  be  stabled
 all  along  in  load  because  clearance
 could  not  be  done  easily.  Fog  condi-
 tions  prevented  very  much  the  unload-
 ing  of  coal  in  bulk.  Similarly,  if  there
 is  a  flood  or  there  is  a  breach  the
 whole  sector  gets  blocked  or  the  whole
 sector  gets  dislodged  and  to  that  extent
 the  movement  of  goods  traffic  would
 be  affected.  There  are  various  other
 factors.  There  is  industrial  unrest.  We
 had  a  target  for  cement.  Cement  traffic
 could  not  be  developed  to  the  extent
 we  anticipated  because  there  was  some
 trouble  in  the  industry.  Similar  was
 the  position  in  the  case  of  steel,  coal
 and  iron  ore  for  export.  These  bulk
 commodities  are  sensitive  to  certain
 happenings.  It  may  be  scasonal,  it
 may  be  industrial  unrest,  it  may  be
 floods.  it  may  be  something  else,  but
 by  and  large  they  do  affect  the  capacity
 of  the  railways  to  carry  goods  traffic  of

 does
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 an  expected  quantity.  As  such  the  anti-
 cipated  expectation  of  an  additional  8.5
 million  tons  we  have  not  been  able  to
 realise  this  year.  Probably  we  are
 dropping  down  by  one  million  tons—
 when  the  final  figures  are  received  we
 will  know  that.  So  there  is  this  fluctua-
 tion  and  it  is  rather  difficult  to  correctly csitmate  as  to  what  exactly  would  be
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 the  goods  traffic.  Therefore,  certain
 assumptions  would  go  wrong.  I  do  not
 deny  that  fact.

 SHRI  DINKAR  DESAI:  I  cap
 understand  about  natural  calamities,  But
 we  had  three  Five  Year  Plans.  If  in
 spite  of  these  Five  Year  Pians  you  do
 not  understand  what  is  the  economic
 condition  in  the  country,  what  kind  of
 Planning  do  you  have.  [f  you  say
 everything  depends  on  natural  calami-
 tics  and  certain  other  factors  which  are
 beyond  the  control  of  Government,  it
 is  very  difficult  to  believe.

 SHRI  C.  M.  POONACHA:  We  had
 an  estimated  figure  in  excess  of  the
 quantity  we  had  handied  in  the  pre- vious  year.  That  additional  expectation
 has  not  materialised.  What  I  wanted
 to  say  is,  while  the  goods  traffic  had
 indicated  a  tendency  to  rise  up,  it  has
 touched  a  certain  level  and  at  that  it
 is  running  on  a  plateau  and  it  has  not
 yet  shown  a  further  tendency  to  go  up
 because  of  certain  factots  which  I!
 have  already  explained.  I  do  not  have
 the  time  to  go  into  those  things  in
 detail.  Commodity  by  commodity  I
 can  explain

 SHRI  R.  K.  AMIN  (Dhandhuka)  :
 Why  there  was  shortage  of  wagons  in
 carry  more  freight?  Why  there  was  a
 carry  more  ‘freight  ?  Why  there  was  a
 shortage  at  all?

 SHRI  C.  M.  POONACHA:  I  will
 explain  the  point.  The  Western  Rail-
 ways  had  serious  difficulties  during  the
 month  of  February.  It  is  very  interest-
 ing  to  know  how  this  happened.  On
 the  26th  of  January  we  had  trouble  in
 Gauhbati  and  this  Gauhati  trouble  है...
 ed  in  1,500  wagons  being  detained  in
 that  sector.  All  those  metre  gauge
 wagons.  had  to  go  to  the  Western  Rail-
 ways.  So,  when  that  trouble  occurred
 there,  the  entire  Western  Railway  got
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 [Shri  C.  M.  Poonacha].
 paralysed  and  this  continued  for  3
 days.  Because,  once  a  thing  gets  block-
 ed  somewhere,  it  affects  another  sec-
 tor,  may  be  a  far  off  sector,  like  the
 Western  Railways,  The  difficulty  which
 we  experienced  in  the  Western  Rail-
 ways  was  due  to  the  fact  of  the  trouble
 in  the  North  East  Frontier  Railway.

 SHRI  J.  M.  BISWAS:  The  difficul-
 ties  of  the  Western  Railways  were  not
 due  to  the  Gauhati  rioting.  Even  much
 more  earlier  to  Gauhati  rioting.  These
 difficulties  were  experienced  by  the
 colliery  owners,  They  held  meeting  and
 complained  for  non-receipt  of  wagons
 ....(Interruptions)  I  do  not  know  how

 you  give  this  excuse  of  Gauhati  rioting.
 You  can  say  that  it  is  due  to  defective
 distribution.

 SHRI  C.  M.  POONACHA:  Certainly
 not.

 SHRI  J.  M.  BISWAS  :  You  can  veri-
 fy  the  records.  The  collicry  owners
 have  repeatedly  said  so....

 MR.  SPEAKER:  I  am  not  contesting
 what  he  is  saying.  But  both  cannot
 stand  at  the  same  time.  Once  must
 yield.

 SHRI  J.  M.  BISWAS:  The  Minister
 should  give  acceptable  reasons  and  say
 something  relevant;  not  irrelevant
 things....  (interruptions).

 SHRI  C.  M.  POONACHA:  If  he
 wants  to  interrupt,  |  am  not  prepared
 to  yield.  The  fact  is,  whatever  may
 be  the  reason,  if  there  is  obstruction  to
 the  free  flow  of  wagons  in  any  sector,
 it  will  create  difficulties  in  other  sectors
 also.  That  is  what  9  was  going  to  say.

 Then,  during  the  year,  there  was  an
 unexpected  and  unplanned  movement
 of  foodgrains  in  the  Western  sector,
 because  tho  food  ships  were  diverted
 from  Bombay  to  Kandla.  For  various
 reasons,  the  ships  were  diverted  to
 Kandla  and  from  there  the  foodgrains
 had  to  be  carried  by  the  metre-gauge
 section  and  then  transhipped  to  the
 broad-guage  for  being  moved  to  areas
 like  Bihar  and  UP.  For  this  unplanned
 movement  we  were  not  organised.  When
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 such  things  are  happening  day  in  and
 day  out,  it  inhibits  to  a  great  extent  the
 free  movement  of  goods  traffic  and  that
 has  resulted  in,  what  we  call,  3  slight
 shortfall.
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 शीन०  To  यादव  (सीतामढ़ी )  :  मुज़॒फ्फर-
 पुर  रेलवे  स्टेशन  पर  करीब  तीन  लाख  रुपये
 को  ह्वोट  सड़  गई।  एक  महीने  तक  आपका
 कोई  रेल  अधिकारी  उन  बोरों  को  देखने

 तक  नहीं  गधा  ।  इसका  क्या  कारण  है,  क्या
 आप  बता  सकते  हूं  ?

 SHRI  C.  M.  POONACHA:  That  is
 a  different  matter.  If  the  hon.  Member
 gives  this  information  in  writing,  I  will
 have  it  looked  into.

 श्री  न०  To  यादव  :  चार  वार  लिख  कर
 दिया  है  ।  आपके  मंत्रालय  की  ओर  से  अभी
 तक  कोई  जवाब  नहीं  आया  हूं  ।

 SHRI  C.  M.  POONACHA:  Then,  a
 point  was  raised  as  to  why  the  costs
 have  gone  up.  On  the  onc  side,  I  must
 admit  that  the  anticipated  goods  traffic
 did  not  materialise,  On  the  other  side,
 the  costs  have  gone  up  which  Ihave
 attempted  to  explain  in  great  detail  in
 my  budget  speech.  Mainly  three  fac-
 tors  have  gone  into  this  deficit.  One  is
 dearness  allowance,  which  went  up  by
 Rs.  0  crores.  We  had  made  provi-
 sion  of  Rs.  13,  crores  for  dearness
 allowance.  During  the  course  of  the
 year,  the  dearness  allowance  was
 raised  twice  which  was  not  anticipated
 at  the  time  of  framing  the  budget.  On
 the  basis  of  the  Gajendragadkar  com-
 mission  Report,  there  was  an  increase
 in  dearness  allowance  according  to  the
 formula  given  by  him.  As  a  result  of
 this,  the  dearness  allowance  bill  went
 up  to  Rs.  23  crores,  as  against  Rs.  3
 crores  which  we  had  provided  in  the
 budget.  The  balance  is  attributable  to
 the  increase  in  coal  price.  The  coal
 price  increase  was  not  precisely  known
 at  the  time  of  framing  the  Budget.  The
 increase  came  from  ist  September
 and,  therefore,  Rs.  5  crores  of  addition-
 al  increase  due  to  fuel  cost  is  largely
 related  to  the  rise  in  coal  price.

 Similarly,  there  have  been  two  ad-
 justments,  one  in  favour  of  the  P&T
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 Department  and  another  in  favour  of
 the  Port  Trust  Department.  These  two
 adjustments  of  Rs.  3  crores  and  the
 other  two  items  largely  account  for  the
 deficit  which  we  have  suffered  during
 the  current  year.  It  is  not  as  if  while
 budgeting  there  was  any  flaw  or  any
 deliberate  attempt  to  inflate  income
 and  keep  down  the  expenditure.  These
 things  have  happened  after  the  passing
 of  the  Budget  which  could  not  be  rea-
 sanably  foreseen  at  the  time  of  framing
 the  Budget.

 Then,  my  hon.  friend  raised  the  point
 that  we  are  a  party  to  the  ILO  conven-
 tion  but  we  have  not  adopted  the  ILO
 Convention  decisions.  My  hon.  friend
 would  be  aware  of  the  fact  that  the
 ILO  Convention  recommendations  have
 been  accepted.  The  ILO  Convention
 has  stipulated  broadly  48-hour  work
 per  week  with  a  special  provision  for
 India  for  60  hours  a  week  which  we
 have  accepted.  Later  modifications
 have  been  made  as  a  result  of  Justice
 Rafyadhyaksha’s  award  reducing  the
 weekly  hours  to  54.

 SHRI  NAMBIAR:  That  was  20  years
 ago.  It  is  an  outmoded,  obsolete  award.

 SHRI  C.  M.  POONACHA:  No,  it
 was  done  subsequently.

 SHRI  NAMBIAR:  That  is
 accidents  are  happening.

 SHRI  C.  M.  POONACHA:  That  is
 your  conclusion.  It  is  not  so.  Accord-
 ing  to  Justice  Rajyadhayksha’s  award,
 workmen  have  been  classified  into  four
 categories—the  intensive  category,  the
 essentially  intermittent  category,  the  ex-
 cluded  category  and  the  continuous
 category.

 SHRI  JSYOTIRMOY  BASU:  When
 was  it  done?

 SHRI  ©.  M.  POONACHA:  This  was
 done  by  an  expert  body  which  was  con-
 stituted  for  the  purpose.

 SHRI  JYOTIRMOY  BASU:  When?
 SHRI  NAMBIAR:  20  years  back.

 SHRI  RANDHIR  SINGH:  Marx

 why

 wrote  the  Communist  manifesto  in
 849  and  you  are  following  it  even
 today.
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 SHRI  C.  M.  POONACHA:  The
 ILO  Convention  has  stipulated  some
 thing.  We  are  a  party  to  that.  That
 is  accepted  and  implemented.  The
 periods  that  we  have  fixed  are:—for
 intensive  work  45  hours  a  week....
 (Interruption).

 SHRI  JYOTIRMOY  BASU  :  So  you
 are  not  prepared  to  say  when  it  was
 done.

 SHRI  C.  M.  POONACHA:  ....for
 the  essentially  intermittent  category  75
 hours  a  week  and  continuous  work
 hours  a  week,  with  the  stipulated  rest
 periods.  There  is  a  pattern  and  a  for-
 mula  which  has  been  worked  out  and
 put  into  practice.  According  to  thia,
 every  workman  would  get  his  due  rest
 period.  The  nature  of  the  work  is
 such  that  there  will  be  occasions  when
 there  would  be  continuous  work  even
 up  to  ten  hours  but  by  and  large  the
 basic  principle  is  that  for  the  general
 type  of  work  it  should  be  only  eight
 hours  work  and  for  the  very  high
 intensive  nature  of  work  it  should  be
 only  six  hours  work.  This  basic  prin-
 ciple  is  more  or  less  accepted  but  in
 variable  forms  according  to  the  nature
 of  the  work  and  for  different  catego-
 ries.  My  hon.  friend  knows  these
 things  very  clearly  but  he  made  it  a
 point  to  raise  this  point.  He  even  said,
 “TI  should  like  to  be  challenged  if  there
 is  a  54-hour  week  stipulation.”

 SHRI  NAMBIAR:  I  know,  54  hours
 is  there  and  48  hours  is  there.  84  hours
 is  also  there.  Let  the  hon.  Minister
 say  that  there  is  no  84  hours.  I  chal-
 lenge  on  that.  There  is  84  hours  a
 week  apainst  the  ILO  Convention.

 SHRI  C.  M.  POONACHA:  That  is
 in  respect  of  the  excluded  categories.

 SHRI  NAMBIAR:  But
 pointsman.

 there  is  a
 ..Cnterruption).

 SHRI  JYOTIRMOY  BASU:  I  very
 innocently  asked  about  the  date  of  the
 Rajyadhyaksha  Award.  But  he  would
 not  give  that.  It  is  a  century  old.  200
 years  old,  award.  Has  not  the  work-
 ing  of  the  railway  changed  since  ?  Have
 we  not  changed  over  to  diesel  ?
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 SHRI  C.  M.  POONACHA:  Then,
 some  hon.  Member  referred  to  the  fact
 that  in  the  CLW,  DLW  and  the  Integ-
 ral  Coach  Factory  and  others  we  have
 not  accepted  the  labour  unions;  we
 have  not  recognised  them.

 There,  we  have  the  staff  council.  The
 staff  councils  are  represented  by  every
 section  of  the  labour.  I  had  an  occa-
 sion  to  go  ६५०  Chittaranjan  Locomotive
 Works  and  there  I  met  the  staff  council.
 I  met  the  entire  repre-entatives  of  the
 labour.  They  came  and  spent  2  hours
 with  me.  I  asked  them,  “what  are  your
 difficulties  ,  It  is  very  interesting  to
 note  that  they  had  three  demands  to
 make.  Firstly,  they  wan‘ed  a_  college
 for  the  township;  secondly,  they  wanted
 a  skin  specialist  to  be  appointed  in  the
 hospital  and,  thirdly,  they  wanted  a  bus
 service  to  be  run  in  the  township.  These
 were  the  three  demands  made  by  them.

 SHRI  NAMBIAR  :  No  union  is  re-
 cognised  there,

 SHRI  C.  M.  POONACHA :  So  far
 as  accommodation  is  concerned,  63  per
 cent  of  the  workmen  are  housed.
 (Interruption).  The  township  is  une  of
 the  model  townships  (Interruption)

 SHRI  S.  M.  BANERJEE:  He  has
 mentioned  about  the  staff  councils,  We
 have  not  said  about  the  staff  councils.
 We  want  recognition  of  the  union  there.
 (Interruption)

 SHRI  C,  M.  POONACHA:  All
 amenities  that  are  provided  in  Chittaran-
 jan...  (Interruption)

 MR.  SPEAKER  :  He  is  not  able  to
 reply  (Interruption)

 SHRI  C,  M,  POONACHA  :  If  your
 intention  is  to  interrupt.....  (Interrup-
 tion)

 MR.  SPEAKER:  All  of  you  had
 your  say.  Now,  let  him  reply.  If  once
 in  a  way  you  get  up  to  imterrupt,  it  is
 all  right.  But  if  after  every  sentence
 you  interrupt,  that  is  not  proper.  (Inter-
 ruption)  You  wanted  a  particular  date.
 He  will  not  be  having  a  catalogue  of
 all  that.  He  was  not  the  Minister  in
 those  days.  I  do  not  think  he  can  give
 the  exact  date  of  a  thing  which  hap-
 pened  long  ago.  Nobody  can  give  it.
 You  had  your  say;  let  him  reply  now.
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 SHRI  J.  M.  BISWAS:  About  staff
 councils,  all  the  members  of  the  -staff
 council  in  Chittaranjan  repeatedly  re-
 signed  on  the  demand  of  recognition  of
 the  union.

 SHRI  C.  M.  POONACHA  That  is
 a  different  matter.  I  am  on  the  point
 of  labour  welfare,  to  the  extent  of  labour
 welfare,  their  demands  and  their  _re-
 quirements.  I  have  the  satisfaction  that
 80  far  as  production  units  are  concerned
 the  welfare  measures,  the  facilities  and
 the  amenities  are  by  far  the  better  as
 compared  to  any  production  unit  in  any
 other  sector.

 So  far  as  the  other  railway  workmen
 are  concerned,  we  have  recognised
 unions  and  then  we  have  the  permanent
 negotiation  machinery.  All  problems
 are  being  discussed  continuously  with
 them.  We  are  continuously  making
 efforts  to  see  that  their  problems,  the
 areas  of  hardships,  are  located  and  neces-
 sary  measures  are  taken.

 One  point  has  been  put  forth  by  cer-
 tain  Members  to  say  why  the  Railways
 run  into  deficits  now-a-days.  Whik
 during  the  British  times,  it  is  said,  the
 Railways  were  making  profits,  now-a-
 days,  the  Railways  have  started  making
 losses.  The  one  important  factor  which
 has  been  mentioned  in  the  papers  that
 we  have  circulated  to  the  hon.  Mem-
 bers  has,  perhaps,  not  been  taken  note
 of.  That  factor  is  that  the  Railways
 contribute  to  the  Central  Exchequer  a
 substantial  amount  from  their  earnings.
 Not  only  that.  They  also  contribute  to
 the  assets  at  a  certain  fixed  rate.  These
 two  elements  today  stand  at  Rs.  250
 crores.  What  was  it  during  the  three
 Plan  periods?  During  the  First  Plan
 period,  it  was  an  average  of  Rs,  34
 crores  per  annum;  during  the  Second
 Plan  period,  it  was  an  average  of  Rs.  48
 crores  per  annum;  during  the  Third
 Plan  period,  it  was  an  average  of  Rs.  94
 crores  per  annum.  The  total  during  the
 three  years  after  the  Third  Plan  period
 is  Rs.  473  crores;  during  the  Second
 Plan  period,  Rs.  243  crores  and  Rs.
 72  crores  during  the  First  Plan  period.
 During  the  Fourth  Plan  period,  we  have
 been  contributing  at  the  rate  of  Rs.  32
 crores,  Rs.  4]  crores  and  Rs.  52
 crores.  We  have  already  contributed
 Rs.  425  crores.
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 SHRI  DEVEN  SEN  (Asansol)  :
 What  was  the  contribution  given  during
 the  British  days  ?  (Jnterruption)

 SHRI  C.  M.  POONACHA  :  We  have
 the  figures.  Nobody  can  deny  the  fact.
 Please  remember  that  the  Central  Ex-
 chequer  was  not  then  receiving  a  subs-
 tantial  amount  of  Rs.  50  crores.  It
 is  only  now  that  the  Railways  have  been
 paying  and  it  is  paying.  That  is  the
 strength  of  the  Central  Budget  economy
 now-a-days  and  the  Railways  have  a
 substantial  share  in  strengthening  the
 ‘Central  Government’s  financial  position.
 There  is  no  gainsaying  that.  Similarly,
 the  Railways  contribute  to  their  own
 capital  at  the  rate  of  Rs.  00  crores,  that
 is  to  say,  they  are  adding  to  their  assets
 at  the  rate  of  Rs.  00  crores.  These
 factors  should  not  be  forgotten.  It  is
 very  easy  to  say  that,  after  this  Minister
 came,  we  have  run  into  deficits;  it  is
 very  easy  to  say  that.  This  kind  of
 light-hearted  argument  could  be  resorted
 to  without  making  a  proper  study...
 (Interruptions),  but  if  the  matter  is
 gone  into  in  its  thoroughness,  then  it
 would  be  seen  that  the  Railways  have
 been  not  only  making  substantial  earn-
 ings,  substantial  profits,  but  also  paying
 to  the  Central  exchequer  a_  substantial
 amount.  There  is  no  doubt  about  it.
 All  the  facts  and  figures  and  all  the  in-
 formation  are  contained  in  the  literature
 that  we  have  circulated  to  the  hon.
 members.

 I  do  not  want  to  take  the  time  of  the
 House  any  longer.  I  would  certainly
 give  the  most  careful  consideration  to
 the  various  small  points  that  have  been
 aentioned—a  railway  line  here,  a  new

 service  somewhere,  some  improvement
 to  certain  stations,  platforms  and  things
 like  that.  All  these  will  be  looked  into
 individually,  item-wise.  ..(Interruption)

 AN  HON.  MEMBER:  What  about
 Sonsultative  Committee  ?

 SHRI  C.  M.  POONACHA  :  Consul-
 ative  Committees  are  under  the  Ministry
 of  Parliamentary  Affairs;  it  is  a  matter
 under  the  Ministry  of  Parliamentary
 Affairs.

 SHRI  P.  N.  SOLANKI  :  What  about
 the  Railway  Act?
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 SHRI  C.  M.  POONACHA  :  I  had  in-
 dicated  during  my  last  speech  that,  so
 far  as  the  sleeper  berth  rates  were  con-
 cerned,  I  would  examine  the  question.
 I  have  looked  into  this  carefully  and  it
 is  now  our  decision  that  the  sleeper
 berth  surcharge  rates  would  hereafter
 be  Rs.  4  for  the  first  night  and  Re.  |  for
 the  subsequent  nights,  so  that  the  long-
 distance  travellers  will  not  be  heavily
 burdened  in  this  regard.  This  is  a  ser-
 vice  charge.

 The  second  point  is  this.  Certain
 hon.  members  raised  the  point  that  cer-
 tain  categories  of  artistes  nurses  should
 get  certain  concessions.  They  were  en-
 joying  certain  concessions  and  we  had
 withdrawn  these  concessions.  Now  the
 intention  is  that  we  will  restore  those
 concessions  as  the  existed  earlier.

 With  these  few  words,  I  request  the
 hon.  House  to  pass  the  Demands  for
 Grants.

 SHRI  J.  M.  BISWAS:  I  have  already
 pointed  out  during  the  discussion  on  the
 Railway  Budget  that  stores  amounting  to
 Rs.  40  crores  are  lying  with  the  Rail-
 ways  in  the  railway  godowns;  I  can
 categorically  say  that  it  is  over  Rs.  40
 crores;  I  have  the  figures.

 Another  point  that  I  have  raised  is
 that  crores  of  rupees  worth  of  scrap
 materials  are  lying  in  the  railway  yard
 without  being  sold.

 These  are  the  two  points,  Sir.  About
 these  Rs.  40  crores  worth  of  _  stores
 which  the  Railways  have  got  in  their
 godowns,  I  would  say  that  nobody  has
 ever  heard  of  stores  worth  Rs.  40
 crores  being  kept.  The  Minister  has
 not  clarified  that  point.  The  deficit  of
 Rs.  27  crores  can  be  made  good  by
 selling  these  scrap  materials.

 SHRI  C.  M.  POONACHA  :  We  have
 stores  to  the  value  of  Rs.  40  crores
 with  all  the  railways.  The  stores  inven-
 tory  holding  is  just  sufficient  for  meeting
 7  months’  requirements.  In  a  big  ope-
 ration  like  of  the  Railways,  where  we
 require  spares,  where  we  require  re-
 placements,  where  we  require  materials,
 a  certain  amount  of  stores  will  have  to
 be  held.  It  is  absolutely  necessary  that
 a  minimum  amount  of  stores  and  mate-
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 rials  will  have  to  be  kept  in  stock;  other-
 wise,  the  Railways  will  stop  some  day;
 we  cannot  import  so  easily.  Also  the
 price  of  each  item,  each  category  of
 stores  requirement,  has  gone  up.  We  do
 not  hold  large  quantities;  it  is  just  seven
 months’  requirement.

 As  far  as  the  scrap  is  concerned,  we
 have  about  Rs.  0  crores  worth  of  scrap
 and  there  is  a  programme  of  selling  this
 scrap.  We  are  attempting  to  export
 some  and  the  other  scrap  materials  are
 being  disposed  of  according  to  the  pro-
 cedures  laid  down.

 श्री  गुणानन्द  ठाकुर  :  अध्यक्ष  महोदय,
 बार-बार  इस  सवाल  के  उठाये  जाने  के  बाद
 भी  और  उद्घाटन  हो  जाने  के  बाद  भी  सुपोल
 प्रतापगंज  रेलवे  लाइन  की  चर्ना  रेल  मंत्री
 महोदय  ने  नहीं  की  ।  यह  बड़ा  महत्वपूर्ण
 सवाल  है  ।  आप  को  याद  होगा  कि  पिछले
 वर्ष  भी  हम  लोगों  ने  इस  सवाल  को  रखा  था
 और  चुंक्रि  उसका  विधिवत  उद्घाटन  हो
 चुका  है  इसलिए  और  सुरक्षा  के  दृष्टिकोण
 से  भी  वह  बड़ा  महत्वपूर्ण  ह  और  उस  के
 रिक्लेमेशन  का  सवाल  है  ।  कम  से  कम  उस  की
 जांच  ही  करवा  दें  ।  इन  का  कहना  हूँ  कि
 एकोनामिक  प्वाइंट  आफ  व्यू  से  जिस  रेलवे
 में  घाटा  आता  है  हम  उसे  बन्द  करने  जा  रहे

 MR.  SPEAKER  :  Only  questions  can
 be  asked.

 श्री  गुणानन्द  ठाकुर  :  में  वही  कर  रहा  हूं  1
 तो  जहां  नफा  की  बात  हैं  क्यों  नहीं  उसे  रिक््लेम
 करवाते  हें  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 R.  L.  CHATURVEDI)  :  Sir,  all  these
 things  will  be  looked  into...  .(/nterrup-
 tions)

 SEVERAL  HON.  MEMBERS  rose—

 MR.  SPEAKER  :  I  thought  I  could
 allow  a  few  questions  now.  Plcase  do
 not  make,  in  the  shape  of  questions.
 long  speeches.

 MARCH  20,  968  D.S.G.  (Riys.)  —  94

 थ्रो  गुणाननद  ठाकुर  :  अश्यक्ष  महोदय,
 इस  संबंध  में  मंत्री  महोदय  का  जवाब  चाहता
 हूं

 SHRI  ८.  M.  POONACHA :  This  wil?
 be  looked  into  because  the  feasibility  and
 otherwise  and  the  economic  considera-
 tions  and  other  things  will  have  to  be
 looked  into.  rT  will  certainly  have  them
 examined.

 श्री  शिवचंडिका  प्रसाद  :  मिनिस्टर  साहब
 ने  स्लीपर  के  संबंध  में  अभी  यह  कहा हू  कि  अब
 पहलो  रात  के  लिए  4  रुपये  और  बाकी  दूसरी
 तीसरी  रात्रियों  के  लिए  प्रति  रात  एक  रुपया
 किराया  लेंगे  मगर  हम  लोगों  का  हमेशा
 का  जो  एकक््सपीरिएंस  है  उस आधार  पर  यही  कह
 सकता  हूं  कि  लोग  डिस्टेस  पैसेजंर्स  को  जहां
 से  वह  रिजर्वेशन  कराना  चाहेंगे  उस  को
 कराने  के  लिए  मौका  नहीं  मिलेगा  ।  इस  पर
 जर।  आप  ध्यान  रखने  को  कृपा  करेंगे

 SHRI  NAMBIAR:  My  question  is
 this,  Sir.  We  have  seen  recently  that
 accidents  on  the  railways  is  on  the  in-
 crease.  We  also  know  that  the  ILO  has
 stated  that  there  should  be  normally  a
 48-hour  week  and  on  the  Railways  about
 50%  of  the  Railwaymen  are  working
 upto  84  hours  a  week  and  very  few  are
 on  54-hour  week.  I  submit  that  whether
 the  Railway  Minister  will  look  into  the
 case—I  even  grant  him  54  hours,  i.e.  6
 hours  more  than  what  the  ILO  has
 prescribed.

 MR.  SPEAKER  :  You  have  said  that.
 Anyway  you  have  repeated  it.

 SHRI  NAMBIAR:  Will  the  hon.
 Minister  say  that  working  beyond  54
 hours  will  hereafter  be  stopped  so  that
 the  railway  working  may  be  safe.  I  am
 not  only  asking  for  the  benefit  of  the
 railway  men  but  for  the  benefit  of  the
 travelling  public.  Railway  running  must
 be  safe.

 Then,  with  regard  to  the  accident  that
 we  heard  yesterday,  it  was  a  stationary
 train  and  the  Express  Train  which  was
 running  through  another  line  ran  into
 this  train  and  collided.

 AN  HON.  MEMBER :  It  was  a  head-
 on  collision.
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 SHRI  NAMBIAR  :  At  times  on  the
 point  there  occurs  defect.  Perhaps  be-
 Cause  the  person  on  the  poin's  was  at
 fault  or  whether  on  the  Railway  line
 there  was  some  defect,  unless  some  probe
 takes  place  you  cannot  know  who  is
 at  fault.  My  submission  is  that  if  you
 go  to  the  root,  you  will  find  that  the
 perticular  pointsman  may  be  on  2-hour
 duty.  Therefore,  for  the  safety  of  the
 passengers  I  will  request  him  to  consi-
 der  the  question  whether  he  will  stop
 with  54  hours.

 MR,  SPEAKER  :  Will  you  kindly  sit
 down  now?  Let  the  Minister  answer.

 SHRI  RANDHIR  SINGH  :  Sir,  he
 does  not  want  any  answer.

 SHRI  C.  M,  POONACHA:  As  re-
 regards  the  pointsmen  aré  concerned...

 MR.  SPEAKER  :  Not  pointsmen.  He
 means  anybody  working  beyond  54
 hours.  Reference  to  pointsman  is  only
 an  illustration.  He  says  people  are
 working  upto  84  hours.  He  wants  to
 know  whether  that  will  be  reduced  ?

 SHRI  C.  M.  POONACHA:  That
 depends  upon  the  job  analysis.  If  there
 is  any  area  of  hardship,  that  will  be
 looked  into.

 SHRI  5,  K.  SAMBANDHAN :  Will
 the  hon,  Minister  give  an  assurance  that
 the  Arkonam  workshop  will  not  be
 down-graded  as  a  repair  workshop?
 “Will  he  make  a  statement  thereon  ?

 SHRI  5,  KANDAPPAN  :  No  orders
 to  private  parties  should  be  given  at  the
 cost  of  the  government  workshop.

 SHRI  C.  M.  POONACHA:  The
 Adkonam  workshop  is  a  production
 unit,  not  a  repair  unit.  I  do  not
 know  how  my  _  hon.  friend  got
 ‘this  information.  Each  Railway  has  its
 own  workshop.  Each  Railway  places
 its  order  on  its  own  workshop.  Regard-
 ing  the  work-load,  so  far  as  points  arc
 concerned,  it  has  come  down.  It  was
 about  1,200  last  year;  about  2,000  the
 year  before  and  its  528  this  year,  There-
 fore  the  work-load  has  come  down.  But
 even  in  spite  of  that,  out  of  the  2,600
 ework  men  there,  35  only  have  been
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 shifted  to  Perambur,  there  is  not  even
 one  retrenchment  and  all  of  them  have
 reported  to  duty  except  three,  out  of
 whom  two  have  reported  sick  and  one  fs
 not  traceable,  This  is  the  position.

 SHRI  R.  S.  ARUMUGAM  (Ten-
 kasi)  :  At  present  an  amount  of  Rs.
 3.50  NP.  is  being  charged  as  sleeper
 reservation  charge  in  the  broad  gauge
 in  the  Third  class  and  Rs,  1-75,  NP  as
 charge  in  the  metre  gauge,  because  In
 the  metre  gauge  the  convenience  is  fess
 in  the  third  class  and  so  there  is  this
 half-concession  given.  I  want  to  know
 from  the  Hon.  Minister  whether  the
 same  concession  will  be  followed  in  res-
 pect  of  reservation  charges  of  the  third
 class  metre  gauge,  because  it  has  got
 only  a  limited  convenience,

 SHRI  ron  M.  POONACHA  :  That  is
 the  differential  between  the  Broad  gauge
 and  the  Metre  gauge.  I  will  look  into
 that.

 श्री  मधु  लिमये  (मुंगेर)  :  क्या  मंत्री

 महोदय  को  जानकारी  हूँ  कि  जहां  जहां  रेलवे
 के  वर्कंशाप  हें--में  खास  कर  जमालपुर  का
 उल्लेख  करना  चाहता  F-—-5  साल  पहले
 वहां  2i-22  हज़ार  मजदूर  काम  करते  थे
 और  अब  यह  संख्या  घटते-घटते  2-13,  हजार
 या  उस  से  भी  कम  हो  गई  है  ।  आखिरकार
 उस  इलाके  के  लोगों  की  रोज़ी  और  रोटी  का
 क्या  साधन  रहेगा  ?  इसलिए  में  जानना  चाहता

 हूं  कि  अगर  वहां  पर  पहले  स्टीम  लोकोमोटिव
 का  काम  होता  था,  तो  अब  रेलवे  को  वहां  पर
 कोई  दूसरा  काम  चालू  करना  चाहिये,  जिससे
 कि  इन  वर्कशापों  में  रोज़ी  और  रोज़गार
 घटे  नहीं

 दूसरी  बात  मं  यह  जानना  चाहता  हूँ
 कि  आपने  उच्चस्तरीय  कमेटी,  हाई  पावर्ड
 कमेटी  की  बात  की  है,  क्या  आपने  कभी  इस
 बात  पर  सोचा  है  कि  इस  पालियामेंट  की  एक
 स्टेन्डिंग  कभेटी  रेलवे  के  लिये  बनाई  जाए
 जो  रेलवे  के  मामलों  में  जांच  करे  और  समय
 समय  पर  सुझाव  दे--सुझावों  को  आप
 मानें  या  न  मानें,  यह  दूसरी  बात  है  ।  यह  जो
 रेलवे  का  एक  बड़ा  साम्राज्य  है,  जिस  पर
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 [at  मधु  लिमये]
 करोब-करीब  भेरा  ख्याल  हुँ  2,800  करोड़
 रुपये  पूंजी  लगाई  गई  है,  क्या  उस  के  लिये  एक
 परमानेन्ट  स्टेंडिग  कमनेटा  बनाने  के  बारे  में
 आपने  सोचा  है  ?

 SHRI  C.  M,  POONACHA  :  It  is  a
 suggestion  for  action.  Instead  of  hav-
 ing  one  Committee  as  the  other  Minis-
 tries  have,  we  have  got  nine  Intormaf
 Committees  of  Members  of  Parliament:
 for  each  Railway.  And  over  and  above
 these  if  anything  more  is  necessary,  my
 hon.  colleague  the  Minister  for  Parlia-
 mentary  Affairs  will  look  into  it.

 श्री  मघु  लिसये  :  उन  को  मत  पूछिए।  आप
 अपने  मन  से  फैसला  कौजिये  ।  क्या  वर्कशाप
 के  बारे  में  भो  आप  कुछ  कहेंगे  ?

 SHRI  N.  T.  DAS:  I  want  to  know
 about  the  judicial  inquiry  of  the  acci-
 dent  at  Lakhi  Sarai.  In  this  respect  cer-
 tain  suggestions  were  made  about  shift-
 ing  of  the  railway  station  and  remodcl-
 ling  the  same.  I  want  to  know  whether
 any  action  has  been  taken  in  this  reyurd.

 MR.  SPEAKER  :  He  has  noted  that.

 SHRI  P,  N,  SOLANKI:  The  Hou.
 Minister  has  not  mentioned  anything
 about  the  narrow  gauge  railway  line  in
 Gujarat.  I  want  to  know  whether  he  is
 thinking  of  closing  down  the  narrow
 gauge  railway  line  in  Gujarat  or  not.

 SHRI  C.  M.  POONACHA  :  We  are
 making  studies  regarding  the  over-all
 working  of  the  line.

 SHRI  P,  N.  SOLANKI  :  I  mentioned
 in  my  speech  regarding  the  Railway  Act
 which  is  an  old  Act.  The  Railway
 Act  is  an  90  Act  which  was  framed  in
 1890.  It  should  be  modernised  und  tt
 should  not  be  such  an  old  Act  like  that.
 So  I  want  to  know  whether  we  are  going
 to  amend  it.  The  third  question  is  this.
 Al!  the  sections  of  the  House  have
 voiced  their  concern  about  the  function-
 ing  of  the  Railway  Board.  So,  |  want
 to  know  what  the  hon.  Minister  pro-
 poses  to  do  in  ६0046  matters,

 SHRI  C.  M.  POONACHA  :  On  this
 point  I  am  afraid  I  must  say  that  there
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 was  not  any  clear-cut  suggestion  except
 a  proposal  to  abolish  the  Railway  Board.
 After  all,  what  does  this  abolition  mean?
 Something  will  have  to  be  there  in  its
 place.  Further,  I  would  submit  that  this
 is  a  Ministry  and  the  working  of  the
 Ministry  is  such  that  it  accounts  for
 nearly  one-third  of  the  gencral  buceget.
 Therefore,  a  _  full-fledged  machinery
 both  for  the  technical  purposes  and  for
 the  administrative  and  accounts  purposes
 as  in  the  Railway  Board  will  have  to
 continue.

 SHRI  A.  K.  SEN  :  (Calcutta-North-
 West):  May  I  know  from  the  hon.  Mi-
 nister  whether  he  is  going  to  treat  the:
 question  of  the  circular  railway  of  Cal-
 cutta  on  a  priority  basis  because  the
 plight  of  the  people  travelling  in  and
 around  Calcutta  has  come  to  the  break-
 ing  point  and  it  will  soon  become  a  law
 and  order  problem  ?

 SHRI  C,  M,  POONACHA:  I  have
 already  made  a  reference  in  my  earlier
 speech  to  this  very  subject  that  the  sub-
 urban  traffic  so  far  as  Calcutta  and  Bom-
 bay  are  concerned  is  posing  serious
 threats  and  it  is  a  problem  by  itself.  It
 has  got  to  be  solved.  Whether  a  circu-
 lar  railway  will  solve  ¢hat  problem  or
 an  underground  railway  will  solve  the
 problem  is  a  matter  of  study.  This
 matter  is  under  consideration.  We  arc
 taking  it  up  with  the  Planning  Commis-
 sion  and  we  are  at  it,

 SHRI  S.  KANDAPPAN  :  I  would
 like  to  seek  a  very  important  clarifica-
 tion  from  the  Minister  of  Railway  and
 that  is  with  regard  to  the  name  of  Kal-
 lakudi.  When  this  matter  was  referred
 to  by  the  State  Government  to  the  Mi-
 nistry,  they  were  given  to  understand:
 that  there  was  another  station  by  name
 Kallikudi  and,  therefore,  it  would  be
 confusing  and  hence  they  could  be
 change  the  name  Dalmiapuram  into
 Kallakudi.  Subsequently,  during  the
 general  debate,  when  Shri  R.  L.  Chatur-
 vedi,  the  Deputy  Minister,  was  inter-
 vening,  he  said  that  it  was  not  in  the:
 hands  of  the  Railway  Ministry  but  it
 was  for  the  Home  Ministry  to  decide.  I
 would  like  to  know  whether  the  renam-
 ing  of  that  station  is  within  the  purview
 of  the  Home  Ministry  or  the  Railway
 Ministry  ?
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 SHRI  C.  M.  POONACHA:  The
 Home  Ministry  co-ordinates  these  mat-
 ters  because  this  involves  change  of
 certain  basic  records,  such  as  the  Survey
 of  India  records  and  the  records  of  the
 P&T  Department,  the  railways  etc,

 SHRI  S,  KANDAPPAN  ;  What  sto-
 ries  is  he  giving?  The  name  Kallakudi
 was  already  there.  It  is  only  the  rail-
 ways  which  have  to  change  the  name.

 SHRI  C.  M.  POONACHA :  It  is  not
 a  question  of  the  railways  only.  The
 Minister  from  Madras  had  himself  dis-
 cussed  it  with  me,  and  I  have  explained
 the  position.  The  Madras  Government
 have  addressed  a  letter  to  the  Home
 Minister  and  I  think  the  matter  is  under
 consideration  at  that  level.

 श्रो  न०  To  यादव  :  अध्यक्ष  महोदय,  मे
 आपके  द्वारा  रेलवे  मंत्री  जी  से  यह  पूछना
 चाहता  हूं  कि  आपने  9  कन्सलटेटिव  कमेटीज
 बनाई  हुई  हूँ  ;  इन  की  मीटिण्ज़  में  जो  बातें
 आप  नोट  करते  हैं,  क्या  उन  पर  कोई  कार्यवाही
 भी  होती  है  ?  या  आपकी  रेलवे  की  जो  फौज  है,
 उन्हीं  के  द्वारा  जो  काम  होता  है,  वही  होता
 है  ?  क्या  आप  उन  सुझावों  पर  विचार  करते

 हे?

 दूसरे--आपने  जो  जोनल  कमेटीज  बनाई

 हुई  हैं,  उन  जोनल  कमेटीज  में  हमारे  माननीय
 सदस्ष  जो  नोट  देते  हैं,  क्या  आप  उन  पर  विचार
 करते  हें  और  उन  सुझ.वों  पर  अमल  करते  हें
 या  जो  आप के  रेलवे  के  पदाधिकारी  हैं,  उच्हीं
 के  मुताबिक  कार  करते  हं  ?

 SHRI  C.  M.  POONACHA:  These
 are  matters  which  are  continuously  being
 considered  and  looked  into.

 श्री  न०  Mo  यादव  :  अध्यक्ष  महोदय,
 में  जवाब  चाह  हूं,  मुझे  सुनाई  नहीं  पड़ा  ।

 फिर,  SPEAKER :  He  says  that  he  will
 consider.  Nothing  more  can  be  said  now.
 I  cannot  help  it,

 श्री  श्रीयन्द  गोयल  (चष्डीगढ़)  अध्यक्ष
 महोदय,  हरियाणा  प्रदेश  के  अनेक  रेलवे
 स्टेशनीं  पर--कंथल,  कुरुक्षेत्र,  थानेसर,
 करनाल---हजारों  मन  ज्वार  पड़ी  सड़  रही
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 है,  आज  तक  इन्होंने  यह  व्यवस्था  नहीं  की
 है  कि  जिन  स्थानों  के  लिये  बुन  हें,  उन  स्थानों
 पर  भेजते  या  जिन  लोगों  ने  त्रुक  कराई  है,
 उन  को  वापस  करते  ।  इस  -रह  से  रेल्घे
 विभाग  हज़ारों  मन  खाद्य नन  ऊ  विनाश  का
 कारण  बना  हुआ  हूं  ।  में  जानना  चाहता  हूं  कि
 क्या  कारण  हूँ  कि  इस  को  नहीं  भेजा  गया  या
 बाप  क्यों  नहीं  किया  गए!  ?

 SHRI  2.  M.  POONACHA  :  If  this
 relates  to  what  the  Food  Corporation
 purchase,  we  are  placing  wagons  to  the
 fullest  extent  as  demanded  by  the  Food
 Corporation.  If  it  is  a  matter  of  private
 parties,  if  the  hon.  Member  could  give
 me  some  indication,  I  shall  look  into  it.
 But  so  far  as  the  Food  Corporation  is
 concerned,  their  demands  are  fully  met.

 भा ' भ चन्द  गोयल  :  प्राइवेट  पर्टीज  का
 है,  सब  स्टेशनों  पर  पड़ा  हुआ  है।
 SHRI  BUTA  SINGH  (Rupar):  I

 thought  the  Minister  would  give  his
 considered  opinion  on  the  question  rais-
 ed  by  Shri  Nambiar.  When  he  was
 talking  of  accidents.  I  was  reminded  of
 the  service  conditions  of  chief  control-
 lers  and  deputy  chief  controllers  particu-
 larly.  Their  salaries  are  less  than  what
 they  were  in  93l.  This  is  the  biggest
 surprise.  As  regards  their  duty  hours,
 what  to  talk  of  24  hours?  They  practi-
 cally  collapse  in  their  chairs.  The  work
 is  so  tedious.  Is  he  prepared  to  look
 into  their  grievances  and  redress  them?

 SHRI  2.  M.  POONACHA:  If  the
 reference  is  to  section  controllers,  they
 come  under  the  classification  ‘intensive’
 and  do  only  45  hours  a  week,  nothing
 more,  with  rest  for  30  consecutive  hours
 per  week.  This  is  the  stipulation,  The
 senior  officers  come  under  a_  different
 category.

 श्री  राम  चरण  (बुर्जा)  :  देश  को  आजाद

 हुए  20  साल  हो  गए  लेकिन  यू०  पी०  की
 बदकिस्मती  हैं  कि  एक  विदेशी  रेलवे,  जिसे

 एस०  एस०  लाइट  रेलवे  कहा  जाता  है,  उसने

 यू०  पी०  की  90  मील  जमीन  घेर  रखी  है।
 अगर  उस  जमीन  को  खाली  करा  दिया  जाये
 तो  हम  इतना  गेहूं  पैदा  करके  दे  सकते  हैं  जोकि
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 [att  राम  चरण]
 दिल्ली  की  आवश्यकता  से  अधिक  होगा  ।
 आप  उस  विदेशी  रेलवे  को  वहां  से  या  तो
 नेशनेलाइज़  करके  या  डिमालिश  करके  हटा
 दीजिए  ।  अगर  रेलवे  इस  कार्य  को  करने  में
 समर्थ  न  हो  तो  यू०  पी०  वालों  से  ही  कह  दें,
 हम  लोग  उसको  उखाड़  कर  फेंकने  के  लिये
 तैयार  हैं।  आप  उस  रेलवे  लाइन  को  क्यों  नहीं
 खत्म  करते  हैं।  जो  सुविधायें  अन्य  रेलों  में
 मिलती  हूँ,  वे  सुविधायें  हरगिज़  वहां  नहीं
 मिलती  हैं।  तो  क्या  सरकार  उस  विदेशी  रेलवे
 को  नेशनेलाइज  करके  या  डिस्मैंटिल  करके

 वहां  पर  अपनी  रेलवे  चालू  करेंगी  ?  यदि  हां,
 तो  कब  तक  करेगी  ?

 श्री  रो०  ला०  चतुर्वेदी  एस०  एस०
 लाइट  रेलवे  के  बारे  में  पालिसी  यही  हैं  कि

 हम  प्रोग्रेसिवली  नेशनेलाइज़  कर  रहे  है  ।
 आपने  एक  पटिकुलर  एस०  एस०  लाइट  रेलवे
 बताई  तो  वह  एग्रीमेंन्ट  में  है,  सन्  69  में  हम
 इसको  कन्सीडर  करेंगे  |  जब  मेम्बर  महोदय
 इतने  जोरों  से  कह  रहे  हैं  तो  हम  भी  इस  पर  पूरी
 तरह  से  विचार  करेंगे  ।

 SHRI  S.  C.  SAMANTA  (Tamluk)  :
 What  line  will  the  hon.  Minister  follow
 in  constituting  the  judicial  inquiry  he  has
 promised  ?  In  this  connection,  I  would
 refer  to  the  Mines  Act  under  which  if
 there  be  any  accident  and  death  of  more
 than  5  people,  an  inquiry  is  constituted
 with  a  High  Court  Judge  as  chairman
 and  two  assessors,  one  of  them  being  a
 technical  man  not  belonging  to  the
 mines  side  and  another  an  MP.  I  say
 this  because  there  is  nothing  about  a
 public  inquiry  in  the  Railway  Act,  The
 Act  has  to  be  amended  in  future.  But
 will  this  procedure  be  followed  mean-
 while  ?

 SHRI  ron  M,  POONACHA  :  The  in-
 quiry  would  be  under  the  Commissions
 of  Inquiry  Act.  The  Law  Ministry
 would  perhaps  be  suggesting  the  name
 of  a  Judge  of  the  High  Court  and  two
 assessors  to  assist  the  judicial  officer.
 We  will  certainly  give  our  recommenda-
 tions  to  that  Ministry  and  take  a  final
 decision.
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 MR,  SPEAKER  :  He  was  not  asking
 about  this  particular  inquiry,  but  gene-
 rally,  whether  an  inquiry  would  be
 constituted  in  an  accident  involving  the
 death  of  five  people  or  more.  Perhaps
 he  has  not  taken  a  decision  on  that.

 SHRI  C.  M,  POONACHA  :  No,  we
 have  not,

 SHRI  K.  NARAYANA  RAO  (Bob-
 bili)  :  In  view  of  the  fact  that  there  arc differences  in  the  amenities  provided  in
 two-tier  and  three-tier  with  differences  in
 charges,  will  a  uniform  charge  now  on
 both  not  be  inequitable?  Is  the  Minis-
 ter  considering  having  some  differentia-
 tion  between  the  two  tiers  ?

 SHRI  C.  M.  POONACHA  :  There
 is  a  difference.  For  two-tier  Coaches,  a
 charge  is  levied  per  night.  For  three-
 tier  coaches,  the  charge  for  the  first
 night  would  be  Rs,  4  and  later  on  at
 the  rate  of  one  rupee  per  night.

 श्री  मोलह,  प्रसाद  (बांसगांव)  :  अध्यक्ष

 महोदय,  मेरा  प्रश्न  यह  है  कि  आज  रेलवे  में  जो
 चार  श्रेणियां  बनी  हुई  हैँ,  शीत  ताप  नियंत्रित,
 प्रथम  श्रेणी,  द्वितीय  श्रेणी  और  तृतीय  श्रेणी,
 इन  श्रेणियों  को  समाप्त  करके  एक  या  दो
 श्रेणियां  बनाने  पर  रेलवे  मन्त्री  विचार  कर  रहे
 हैं  जिस  प्रकार  से  कि  बसेज़  में  अपर  और  लोवर
 श्रेणी  होती  हैं  ?

 मेरा  दूसरा  प्रश्न  यह  है  कि आज  भी  सभी
 श्रेणियों  के  यात्रियों  की  आरक्षण  सूची  अंग्रेजी
 में  दी  जाती  है,  तो कम  से  कम  जो  हिन्दी  भाषी
 रेलवेज  हूँ  उनमें  आरक्षण  सूची  हिन्दी  में  दी
 जाय  क्योंकि  चौथी  श्रेणी  का  यात्री  अंग्रेजी

 कहां  जानता  है  ।

 क्या  मंत्री  जी  मेरे  इन  दोनों  सुझावों  पर
 विचार  करेंगे  t

 SHRI  2.  M.  POONACHA  :  We  will
 look  imto  all  these  suggestions.

 SHRI  SHANKARRAO  MANE  (Kol-
 hapur)  :  The  railway  administration  has
 undertaken  the  work  of  conversion  of
 metre  gauge  to  broad  gauge  from  Poona
 to  Miraj,  which  is  welcome,  But  Kolha-
 pur  is  just  30  miles  from  Miraj.  It  is
 a  commercial  and  industrial  centre  from
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 where  50  lakh  lumps  of  jaggery  and  5
 lakh  bags  of  sugar  are  transported  to
 different  parts  of  the  country.  Unless
 Kolhapur  is  linked  with  Miraj  by  broad
 gauge,  this  line  is  not  going  to  be  eco-
 nomical  and  all  that  transport  which  has
 now  gone  to  road  transport  would  not
 come  to  the  railways,  When  I  discussed
 the  matter  with  the  hon.  Minister  I
 found  that  he  has  been  convinced  about
 the  merits  of  this  case,  But  I  would  like
 to  have  a  categorical  assurance  whether
 he  would  include  this  in  the  programme.

 SHRI  ८.  M.  POONACHA:  The
 broadening  of  Poona-Miraj  line  is  going
 on.  The  programme  is  to  extend  it  up-
 to  Bangalore.  At  that  stage,  Kolhapur
 will  have  to  be  converted  into  broad
 gauge,  as  it  cannot  be  isolated.

 श्री  ओंकार  लाल  बेरवा  (कोटा):  अध्यक्ष
 महोदय,  पहले  रेलवे  पर  लोगों  को  विश्वास
 होता  था  ओर  वे  समझते  थे  कि  हम  सही  सलामत

 पहुंच  जायेंगे  लेकिन  अब  यात्रियों  को  कोई
 भरोसा  नहीं  रहता  कि  वे  सही  सलामत  पहुंच
 सकेंगे  या  नहीं  ।  तो  में  जानना  चाहता  हूं  कि
 जिस  प्रकार  से  हवाई  जहाज  में  इंश्योरेन्स
 किया  जाता  है,  टिकटों  के  साथ  ही  साथ,  उसी
 प्रकार  से  रेलवे  में  भी  टिकटों  के  साथ  ही
 साथ  इंश्योरेन्स  किया  जाएगा  ?

 दूसरी  वात  यह  है  कि  कोटा  से  चित्तौड़
 रेलवे  लाइन  के  सम्बन्ध  में  अगर  न  भी  हो  सके
 तो  कम  से  कम--बूंदी  तक--क्ष्योंकि  वहां
 पर  सीमेंन्ट  का  कारखाना  मेटीरियल  न  पहुंच
 सकने  के  कारण  रुका  हुआ  है--लाइन  ले
 जाने  के  सम्बन्ध  में  आपने  क्या  विचार  किया
 है  ?

 तीसरी  बात  यह  है  कि  जब  से  डीजल
 इंजन  चालू  हो  गए  हैँ  तब  से  फ्रंटियर  मेल
 को  श्यामगरढ़  में  ठहरने  का  कोई  औचिन््टा
 नहीं  रह  गया  है  क्योंकि  पहले  वहाँ  पर  पानी
 लेने  के  लिए  इंजन  को  रोकना  पड़ता  था

 इसलिए  भवानी  मंडी  जो  कि  भध्य  प्रदेश
 और  राजस्थान  की  सबसे  बड़ी  मंडी  है  वहाँ
 ठहरने  के  बारे  में  आपका  कया  विचार  है  ।
 SHRI  ron  M.  POONACHA  :  These

 are  individual  propositions.  The  hon.
 member  can  kindly  write  to  me  and  I
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 will  look  into  them.  About  the.  insu-
 rance  scheme,  it  is  rather  difficult.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  (Howrah):  The  Martin  Light
 Railways  are  a  very  important  railway
 carrying  16,000,  passengers  every  day.
 There  is  a  long-drawn  proposal  lying
 with  the  railways  that  it  should  be  taken
 over,  because  it  is  in  a  very  deplorable
 condition.  If  this  railway  is  taken  over,
 converted  into  broad  guage  and  extend-
 ed  upto  Arambagh,  it  will  be  a  profitable
 proposition.  What  is  the  proposal  of
 the  Minister  about  it  ?  In  the  consulta-
 tive  committee  also,  it  was  put  before
 him.

 SHRI  R.  L.  CHATURVEDI  :  It  is
 the  same  question  of  taking  over.
 Naturally  our  policy  is  to  take  over
 these  lines,  but  when  there  is  an  agree-
 ment,  unless  that  agreement  expires,  we
 cannot  do  so.  After,  it  expires,  we  will
 consider  it.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  :  It  will  expire  very  soon.

 तीसरी  बात  यह  हैँ  कि  जब  से  डीजल  इंजन
 चालू  हो  गए  हैं  तब  से  फ्रंटियर  मेल  को  श्यामगढ़
 में  ठहरने  का  कोई  औचित्य  नहीं  रह  गया  हैं
 क्योंकि  पहले  वहां  पर  पानी  लेने  के  लिए
 इंजन  को  रोकना  पड़ता  था  इसलिए  भवानी
 मंडी  जोकि  मध्य  प्रदेश  और  राजस्थान  की
 सबसे  बड़ी  मन््डी  हैं  वहां  पर  ठहरने  के  बारे  में
 आपका  क्या  विचार  हैं  ?

 श्री  अब्दुल  गनी  दार  (गुड़गाँव)  में  ने
 इस  हाउस  की  तवज्जह  दिलाई  थी  कि  जब

 सन्  965  4  पाकिस्तान  ने  हिन्दुस्तान  पर

 हमला  किया  था  तो  हमारे  बड़े  टैंक  राजोरी
 और  अखनूर  के  बौरडर  पर  नहीं  जा  सके  थे
 और  हमें  लाहौर  पर  हमला  करना  पड़ा  था
 तो  क्या  रेलवे  मंत्री  महोदय  इस  हाउस  को  यह
 यकीन  दिलायेंगे  कि  वहू  वहां  बौरडर  पर
 रेलवेज़  को  इतनी  मजबूत  कर  देंगे  कि  हमारे
 बड़े  बड़े  टैंक  उन  बौरडर्स  तक  जा  सकें

 ताकि  हम  को  फिर  लाहौर  पर  हमला  करने
 की  ज़रूरत  न  पड़े  ?  कया  मंत्री  महोदय  इस
 बात  का  हाउस  को  यकीन  दिलायेंगे  कि  कह
 खासतौर  पर  बौरडर  की  तरफ  ज्यादा  ध्यान
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 फी  झब्दुल  गनी  दार]
 देंगे  चाहे  वह  हमारा  नेफा  का  बौरडर  हो  या

 जम्मू  काश्मीर  का  बौरडर  हो  ?
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 SHRI  C.  M.  POONACHA  :  Sir,  on
 matters  like  this  we  are  advised  by  the
 Defence  Ministry.  Whatever  the  Defence
 Ministry  requires  the  Railways  to  do  we
 will  do.

 SHRI  THIRUMALA  RAO  :  Sir,  I
 should  like  to  draw  the  attention  of  the
 hon,  Minister  to  a  piece  of  news  which
 has  appeared  from  Andhra  Pradesh,  that
 45  members  of  the  Andhra  Pradesh
 State  Assembly  have  submitted  a  memo-
 randum  to  the  Chief  Minister  about  the
 unsatisfactory  working  of  the  South
 Central  Railway  and  requesting  him  to
 forward  it  personally  to  seek  redress
 from  the  Government.  Several  times
 we  have  been  pressing  for  improved
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 conditions  on  the  South  Central  Rail-
 way  with  regard  to  passenger  traffic,  but
 We  are  very  much  disappointed  that  this
 railway  is  receiving  a  step-motherly
 attitude  from  the  officials  there  as  well
 as  in  Delhi.  There  is  also  a  complaint
 in  that  memorandum  that  the  wagon
 manufacturing  unit  in  Kachiguda  is  be-
 ing  shifted  to  another  place.  Just  now
 I  have  read  the  memorandum  published
 in  the  newspapers.  I  would  request  the
 Minister  to  give  his  personal  attention
 to  this.  There  is  also  a  complaint  that
 registered  passenger  associations  in
 Andhra  are  not  getting  proper  recogni-
 tion  from  the  railway  officials.  These
 are  the  public  grievances  which,  as  I
 had  no  occasion  to  speak  on  the  Rail-
 way  Budget,  J  want  to  bring  to  the  notice
 of  the  hon.  Minister,

 SHRI  K.  M.  ABRAHAM  (Kotta-
 yam):  May  I  know  from  the  Minister
 whether  he  will  consider  the  question
 of  transfer  of  employees  to  their  respec-
 tive  States  if  they  ask  for  it  ?

 SHRI  C.  M.  POONACHA  :  As  far
 as  Class  IV  and  class  III  workers  are
 concerned  they  work  within  the  Rail-
 way  or  in  some  cases  within  the  Divi-
 sion.  As  for  gazetted  officers,  ft  is  on
 an  all-India  basis.

 SHRI  NAMBIAR  :  He  is  asking
 about  class  JII  and  class  IV  employees.

 SHR  C.M.  POONACHA  :  Nor-
 mally  they  are  retained  within  their  own
 area  unless  they  have  joined  some  other
 Railway  and  from  there  they  try  to  get
 back.  Then  that  will  interfere  with  the
 seniority  of  others  and  the  unions  will
 not  generally  easily  allow  such  trans-
 fers.

 SHRI  R.  K.  AMIN  :  May  I  know
 from  the  hon.  Minister  whether  it  will
 be  possible  for  him  to  give  priority  for
 the  construction  of  the  unfinished  por-
 tion  of  railway  lines;  for  example,  the
 Bhavanagar-Tarapur  or  Jasdan-Rajkot
 railway  lines,  so  that  they  become  eco-
 nomical  ?  Otherwise,  when  they  finish
 90  per  cent  of  the  work  and  leave  0
 per  cent  unfinished,  for  that  0  per  cent
 the  entire  lines  become  uneconomical.

 SHRI  C.  M.  POONACHA  :  I  will
 consider  the  suggestion.
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 SHRI  RANDHIR  SINGH  :  I  want
 to  ask  about  an  important  railway  line
 of  my  State—the  Rohtak-Gauhana
 railway  line.  This  was  dismantled  dur-
 ing  the  Second  World  War.  I  request
 that  from  Rohtak  to  Gauhana  the  rail-
 way  line  may  be  restored.  The  matter
 was  referred  by  the  Railway  Ministry
 to  the  State  Government,  My  infor-
 mation  is  that  the  State  Government  has
 strongly  recommended  the  desirability
 of  restoring  this  line.  I  would  request
 the  Minister  to  tell  the  House  by  what
 specific  time  this  would  be  restored  and
 by  what  time  he  would  restore  the  line
 from  Roktak  to  Panipat.

 SHRI  C.  M.  POONACHA  :  To  our
 enquiry  the  State  Government  has  sent
 a  Teply  and  the  matter  is  under  conside-
 ration.

 श्री  केदार  पस्वान  (रोसेरा)  :  अध्यक्ष
 महोदय,  क्या  मंत्री  महोदय  हसनपुर  वाया

 कुशेस्वरस्थान  क्सूरी  तक  रेलवे  लाइन  बनाने
 का  आश्वासन  देंगे  ?

 दूसरी  बात  में  पुनाचा  साहब  की  सेवा  में
 यह  निवेदन  करना  चाहता  हूं  कि  रेलवेज़  में
 यह  दुर्घटनाओं  की  संख्या  में  निरन्तर  वृद्धि
 होती  जा  रही  हैं  और  इस  तरह  से  अगर  एक
 साल  में  50,000  दुघंटनाएं  होने  लग  जायें
 तो  मुझे  यह  कहने  पर  विवश  होना  पढ़ता  है
 कि  अगर  एक  मंत्री  ने  50,000  दु्घटनाएं
 कर  दी  तो  इस  तरह  से  50  मंत्री  25  लाख

 दुर्घटनाएं  कर  देंगे  और  यह  एक  बहुत  अन्याय
 की  बात  है  ।  इस  तरह  से  तो  सरकार  को
 फंस्ली  प्लानिंग  भी  करने  की  ज़रूरत  नहीं
 है  क्योंकि  दुर्घटनाओं  के  फलस्वरूप  लोग
 मरते  रहते  हैं  और  आबादी  घटती  रहती  है  ।
 में  चाहूंगा  कि  मंत्री  महोदय  या  तो  इन
 दुर्घटनाओं  को  रोके  अन्यथा  वह  इस्तीफ़ा  दे
 दें  क्योंकि  उस  हालत  में  उनको  इस  पद  पर
 बने  रहने  का  कोई  अधिकार  नहीं  है  ।

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor):  There  were  two  trains  bet-
 ween  Delhi  and  Madras—the  GT  Ex-
 press  and  Southern  Express.  Because  of
 the  heavy  rush  of  passenger  traffic  bet-
 ween  Madras  and  Delhi  and  Hyderabad

 PHALGUNA  30,  889  (SAKA)  D.S.G.  (Rlys.)  —  928

 to  Delhi,  the  Andhra  Government  re-
 presented  that  there  should  be  a  direct
 train  from  Hyderabad  to  Delhi  so  that
 they  can  have  more  accommodation.
 But  what  the  railways  have  done  is,  in-
 stead  of  providing  two  additional  trains,
 they  have  named  the  same  train  from
 Delhi  to  Hyde-abad  as  Dakshin  Express
 and  from  Hyderabad  to  Madras  as  Kasi-
 pet  Express.  My  question  is  whether
 they  are  going  to  provide  two  additional
 trains,  instead  of  simply  re-naming  the
 train  ?

 SHRI  2.  M.  POONACHA  :  Ade-
 quate  accommodation  exists  in  the
 Dakshin  Express  which  is  a  huge  train
 with  diesel  engine  and  17  coaches.  It
 serves  the  requirements  of  the  travellers
 in  that  line.

 sit  दिग्विजय  नाथ  महन्त  (गोरखपुर)  :
 अध्यक्ष  महोदय,  मैने  रेलवे  मंत्री  महोदय  को
 कल  दो  सुझाव  दिये  थे  ।  एक  यह  था  कि

 मुजफ्फरपुर  से  गोरखपुर  तक  को  बड़ी  लाइन  से
 मिला  दिया  जाय  ।  दूसरा  सुझाव  यह  था  कि

 इलाहाबाद  सिटी  को  इलाहाबाद  जंक्शन  से

 एक  रेल  और  बिछा  कर  मिला  दिया  जाय  ।
 मंत्री  महोदय  से  में  जानना  चाहूंगा  कि  इस
 बारे  में  वह  क्या  करने  जा  रहे  हैं  ?
 SHRI  2.  M,  POONACHA:  _  This

 matter  will  be  loked  into.  It  has  to
 be  examined.

 SHRI  ANIL  K.  CHANDA  (Bhol-
 pur):  What  is  the  progress  of  the  electri-
 fication  of  the  Katwa-Bandel  railway
 line  ?

 SHRI  C.  M.  POONACHA  :  I  re-
 quire  notice  for  this.  I  cannot  give  an
 answer  just  now.

 शी  रासानन्द  शास्त्री  (बिजनौर )  :  अध्यक्ष

 महोदय,  इस  अवसर पर  में  रेलवे  मंत्री  महोदय
 से  इस  बात  का  आश्वासन  चाहता  हूं  कि  रेलवेज
 में  जो  बड़े  भ्रष्टाचारी  अफसरान  हैं  और  जोकि
 छोटे  रेल  कर्मचारियों  को  हैरैस  किया  करते

 हैं  और  उन्हें  खामख्वाह  परेशान  करने  के

 लिए  रिवर्ट  कर  देते  हैं  और  बाद  में  सी०  आई  ०
 डी०  की  इनक्वायरी  द्वारा  वह  'अफसरान
 दोषी  साबित  होते  हैं  तो  क्या  वह  सारे  हर्जाने
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 [श्री  रामानन्द  शास्त्री]
 की  तनख्वाह  उन  दोषी  अफसरान  की  तन-
 ख्वाहों  में  स ेदिलाई  जायगी  ?  इस  प्रकार  के
 जो  अ्रष्टाचारी  अफसरान  हैं  उन  को  निकालने
 के  लिए  सविस  कमिशन  से  बात  कर  के  उन  को
 निकाला  जायेगा  ताकि  यह  जो  रेलबेज  में
 व्यापक  ्रप्टाचार  फैला  हुआ  है  और  यह
 दरअसल  ऊपर  से  होकर  नीचे  की  ओर  फैलता
 हैँ  उस  को  जड़  के  स्थान  पर  चोट  करके  नष्ट
 किया  जायेगा  क्योंकि  यह  भ्रप्टाचार  ऊपर
 वाले  अफसरान  ही  वहां  पर  फंलाते  हैं  तो  ऐसे
 अफसरान  को  निकालने  के  लिए  क्या  व्यवस्था
 की  जायगी  ?

 MR.  SPEAKER  :  It  is  a  speech.  No
 reply.  Shri  J.  H.  Patel.

 SHRI  J.  H.  PATEL  (Shimoga)  :  A
 demand  has  been  made  for  a  number  of
 times  for  his  resignation.  We  do  under-
 stand  that  resignation  of  the  Minister
 is  not  a  remedy  for  the  rot  that  has  set
 in  the  railways.  But,  as  an  indication
 of  his  good  faith  to  tone  up  the  railway
 administration,  will  he  undertake  to  re-
 sign  if  there  is  an  accident  hereafter  ?

 MR.  SPEAKER  :
 information.

 SHRI  J.  H.  PATEL  :
 “Yes”  or  “No”.

 MR.  SPEAKER  :  I  want  some  in-
 formation  to  be  elicited  and  not  de-
 mand  of  resignations.  Mysore  will  lose
 one  Minister.

 SHRI  J.  H.  PATEL  :
 to  be  there.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  The  ring  railway  for  Delbi  has
 been  under  construction  for  the  last  ten
 years.  It  is  only  0  or  2  miles  in
 length.  How  much  more  time  will  it
 take  to  complete  it  and  to  put  it  into
 operation  ?  Secondly,  are  the  stations
 that  are  being  put  up  on  this  railway,
 being  put  up  in  consultation  with  the
 people  of  the  areas  because  I  find  that
 some  of  the  stations  that  are  being  put
 up  are  far  away  from  the  colonies  that
 this  railway  is  to  serve  ?  Thirdly,  this
 tailway  has  to  cross  so  many  important

 He  can  ask  for

 Let  him  say,

 We  want  him
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 roads  of  the  city.  Because  there  will
 be  very  heavy  frequency  of  trains  on
 this  railway,  are  immediate  steps  being
 taken  to  construct  overbridges  wherever
 it  cuts  roads  ?

 SHRI  C.  M.  POONACHA  :  Wher-
 ever  it  cuts  the  road  system,  overbridges
 will  be  provided  at  railway  cost.  The
 new  stations  have  been  located.  The
 land  has  been  acquired.  We  had  some
 difficulty  in  getting  the  land  in  time.
 That  has  caused  some  delay.  Accord-
 ing  to  the  programme,  the  work  is  con-
 templated  to  be  completed  by  Decem-
 ber,  1968.

 श्री  यमुना  प्रताद  मंडल  :  टिकेटलेस  ट्रं  वेलिग
 के  सम्बन्ध  में  जो  स्पेशल  स्क््वैड्स  जाते  हैं
 उन  को  और  इंटेन्सिफाई  करना  चाहिये  |
 क्योंकि  आज  जिस  तरह  से  स्क्वेड्स  चलते

 हु  उन  से  टिकटलेसद्  वेलिंग  चेक  होना  मुश्किल
 है  ।  साथ  हो  में  यह  भो  कहना  चाहता  हूं  टो
 टो  ई  जो  होते  हँ  वह  एक  रेले  जोन  से  दूसरे
 में  जायें,  दुसरे  से  तीसरे  में  जायें,  तभी  काम
 चल  सकता  है  |  बराबर  एक  जगह  पर  उन
 टी०  टो०  ई०  को  रखते  से  टिक्टल॑स  ट्रंवेलिंग
 चेक  नहीं  होगी  ।

 दूसरी  बात  ब्राड  गेज  के  सम्बन्ध  में  हूँ  ।

 समस्तीपुर  तक  जो  बड़ो  लाइन  की  ट्रेन  जाती

 है  उस  को  दरभंगा  तक  बढ़ाना  चाहिये  1  दरभंगा
 में  डिफेन्स  प्वाइंट  आफ  व्यू  से  एक  बड़ा  हवाई
 अट्डठा  काफी  खर्च  कर  के  बनाया  गया  है
 उत्तरी  बिहार  की  घनी  आबादी  का  यह  क्षेत्र

 हँ।

 तीप्तरी  बात  यह  हूँ  कि  समस्तीपुर  के  इलाके
 में  बहुत  काफी  चर्चा  चल  रही  है  कि  एन  इ०
 रेलवे  को  खत्म  कर  के  ईस्टनं  रेलवे  में  मिला
 दिया  जायेगा,  ओर  डिस्ट्रिक्ट  सिस्टम  को
 खत्म  कर  के  डिवीजनल  सिस्टम  होगा।
 अगर  डिवीजनल  सिस्टम  होना  है  तो  उस  को

 समस्तीपुर  में  ही  रहना  चाहिये

 MR.  SPEAKER  :  There  are  about
 300  cut  motions.  I  do  not  know  which
 one  I  am  required  to  put  to  the  vote  of
 the  House.
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 SHRI  NAMBIAR  :  We  are  pressing
 for  division  cut  motion  No.  424  about
 the  need  to  drop  the  proposal  regarding
 increase  in  fares  and  freights.  We
 want  that  to  be  put  to  vote  separately.

 MR.  SPEAKER  :  May  I  put  all  the
 other  cut  motions  to  the  vote  of  the
 House  together  ?

 SHRI  NAMBIAR  :  You  have  to  do
 it  Demand  by  Demand.

 Division  No.  0]

 Abraham,  Shri  K.  M.
 Amin,  Shri  R.  K.
 Basu,  Shri  Jyotirmoy
 Berwa,  Shri  Onkar  Lal
 Bhagaban  Das,  Shri
 *Das,  Shri  N.  T.
 Daschowdhury,  Shri  B.  K.
 Devgun,  Shri  Hardayal
 Digvijai  Nath,  Shri  Mahant
 Goel,  Shri  Chand
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Kandappan.  Shri  S.
 Khan,  Shri  Ghayoor  Ali
 Kundu,  Shri  S.
 Kushwah,  Shri  Y.  5.
 Madhok,  Shri  Bal  Raj
 Misra.  Shri  Srinibas
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 MR.  SPEAKER  :  The  question  is  :
 “That  the  demand  under  the  head

 ‘Railway  Board’  be  reduced  by
 Rs.  100.”  [Need  to  drop  the
 proposal  regarding  increase  in
 the  fares  and  freights  (424)].

 The  Lok  Sabha  divided  :

 (l7.09  Hrs.

 Mohammad  Ismail,  Shri
 Nambiar,  Shri
 Nayar,  Shrimati  Shakuntala
 Paswan,  Shri  Kedar
 Patil,  Shri  N.  R.
 Ram  Charan,  Shri
 Ramabadran,  Shri  T.  D.
 Ranga,  Shri
 Roy,  Shri  Chittaranjan
 Samanta,  Shri  S.  C.
 Sambandhan,  Shri  S.  K.
 Saminathan,  Shri
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Shah,  Shri  T.  P.
 Shastri,  Shri  Raghuvir  Singh
 Solanki,  Shri  P.  N.
 Wiswambharan,  Shri  P.

 NOES

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Ahmad,  Dr.  I.
 Ankineedu,  Shri
 Arumugam,  Shri  R.  S.
 Bajpai,  Shri  Vidya  Dhar
 Barua.  Shri  Bedabrata
 Baswant,  Shri
 Bhakt  Darshan,  Shri
 Bhargava,  Shri  B.  N.
 Chanda,  Shri  Anil  K.
 Chandrika  Prasad,  Shri
 Chatterji,  Shri  Krishna  Kumar
 Chaturvedi,  Shri  R.  L.
 Chavan,  Shri  D.  R.
 Choudhary,  Shri  Valmiki
 Choudhury,  Shri  J.  K.

 Dar,  Shri  Abdul  Ghani
 Dass,  Shri  C.
 Deshmukh,  Shri  K.  0.
 Dhillon,  Shri  G.  S.
 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gavit,  Shri  Tukaram
 Girja  Kumari,  Shrimati
 Himatsingka,  Shri
 Jamir,  Shri  S.  C.
 Kamala  Kumari,  Kumari
 Kesri,  Shri  Sitaram
 Khadilkar,  Shri
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Laskar,  Shri  N.  R.
 Mahadeva  Prasad,  Dr.

 *Wrongly  voted  for  ‘AYES’.
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 Mabhishi,  Dr.  Sarojini
 Mandal,  Dr.  P.
 Mane,  Shri  Shankarrao
 Mehta,  Shri  P.  M.
 Mishra,  Shri  Bibhuti
 Mpshra,  Shri  0.  S.
 Naidu,  Shri  Chengalraya
 Pandey,  Shri  K.  N.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri
 Patil,  Shri  A.  V.
 Patil,  Shri  Deorao
 Patil,  Shri  S.  D.
 Poonacha,  Shri  C.  M.
 Pramanik,  Shri  J.  N.
 ‘Qureshi,  Shri  Mohd,  Shaffi
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajasekharan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Shri  K,  Narayana
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Thirumala
 Reddy,  Shri  Ganga

 MR.  SPEAKER  :  The  result*  of  the
 Division  is  :

 Ayes  36
 Noes  93

 The  motion  was  negatived.

 MR.  SPEAKER  :  Now  I  put  all  the
 other  cut  motions  to  the  vote  of  the
 House.

 All  the  other  cut  motions  were  put  and
 negatived,

 Reddy,  Shri  P.  Antony
 Reddy,  Shri  R.  D.
 Reddy,  Shri  Surendar
 Robtagi,  Shrimati  Sushila
 Saleem,  Shri  M.  Y.
 Sambasivam,  Shri
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Shambhu  Nath,  Shri
 Shastri,  Shri  Ramanand
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  Mudrika
 Snatak,  Shri  Nar  Deo
 Sonavane,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K,
 Tiwary,  Shri  D.-N.
 Tiwary,  Shri  K.  N.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadab,  Shri  N.  P.

 934

 MR.  SPEAKER  :  The  question  is  :
 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  shown  in
 the  third  column  of  the  order
 paper  be  granted  to  the  Presi-
 dent  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  end-
 ing  the  3ist  day  of  March,
 1969,  in  respect  of  the  follow-
 ing  demands  entered  in  the
 second  column  thereof—

 Demands  No.  |  to  i,  A,  2  to
 8  and  20.”

 The  Lok  Sabha  divided.

 *The  following  Members  also  recorded  their  votes  :-—
 Ayes  ;  Sarvashri  Mohammad  Ismail,  J.  M.  Biswas,  C.  C.  Desai,  R.  V.  Naik, N.  Shivappa,  and  C.  Muthusami.
 Noes  :  Sarvashri  N.  T.  Das  and  Chandrajeet  Yadav.
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 Division  No.  ]  (17.14  hrs.

 AYES

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Abmad,  Dr.  I.
 Arumugam,  Shri  R.  S.
 Barua,  Shri  Bedabrata
 Barua,,  Shri  R.
 Baswant,  Shri
 Bhakt  Darshan,  Shri
 Bhargava,  Shri  B.  N.
 Bhola  Nath,  Shri
 Chanda,  Shri  Anil  K.
 Chandrika  Prasad,  Shri
 Chatterji,  Shri  Krishna  Kumar
 Chaturvedi,  Shri  R.  L.
 Chavan,  Shri  D.  R.
 ‘Choudhary,  Shri  Valmiki
 Choudhury,  Shri  J.  K.
 Dar,  Shri  Abdul  Ghani
 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deshmukh,  Shri  K.  G.
 Dhillon,  Shri  G.  S.
 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gavit,  Shri  Tukaram
 Girja  Kumari,  Shrimati
 Himatsingka,  Shri
 Jamir,  Shri  S.  C.
 Kamala  Kumari,  Kumari
 Kesri,  Shri  Sitaram
 Khadilkar,  Shri
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Laskar,  Shri  N.  R.
 Mahadeva  Prasad,  Dr.
 Mahishi,  Dr.  Sarojini
 Mandal,  Dr.  P.
 Mane,  Shri  Shankarrao
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  M.
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Naidu,  Shri  N.  P.  Chengalraya
 Pandey,  Shri  K.  N.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  com
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri

 Abraham,  Shri  K.  M.
 Amin,  Shri  R.  K.
 Basu,  Shri  Jyotirmoy
 Berwa,  Shri  Onkar  Lal

 Patil,  Shri  A.  V.
 Patil,  Shri  Deorao
 Patil,  Shri  $,  D.
 Poonacha,  Shri  C,  M.
 Pramanik,  Shri  J.  N.
 Qureshi,  Shri  Mohd.  Shaffi
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajasekharan,  Shri
 Ram  Subhag  Singh,  Dr,
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Thirumala
 Reddy,  Shri  Ganga
 Reddy,  Shri  P.  Antony
 Reddy,  Shri  R.  D.
 Reddy,  Shri  Surendar
 Rohtagi,  Shrimati  Sushila
 Sambasivam,  Shri
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Shambhu  Nath,  Shri
 Shastri,  Shri  Ramanand
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddeshwar  Prasad.  Shri
 Singh,  Shri  D.  N.
 Sinha,  Shri  Mudrika
 Snatak,  Shri  Nar  Deo
 Sonavane,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Venkatasubbaiah,  Shri  ९,
 Venkatswamy,  Shri  G.
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadab,  Shri  N.  P,
 Yadav,  Shri  Chandra  Jeet

 Bhagaban  Das,  Shri
 Biswas,  Shri  J.  M.
 Daschowdhury,  Shri  B.  K.
 Desai,  Shri  C.  C.
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 Devgun,  Shri  Hardayal
 Goel,  Shri  Shri  Chand
 Guha,  Shri  Samar
 Gupta.  Shri  Indrajit
 Gupta,  Shri  Kanwar  Lal
 Kandappan,  Shri  s.
 Khan,  Shri  Ghayoor  Ali
 Kisku,  Shri  A.  K.
 Krishnamoorthi,  Shri  V.
 Kundu,  Shri  S.
 Kushwah,  Shri  Y.  s.
 Misra,  Shri  Srinibas
 Mohammad  Ismail,  Shri
 Muthusami,  Shri  C.
 Naik,  Shri  R.  V.
 Nambiar,  Shri

 MR.  SPEAKER  :
 the  Division  is  :

 Ayes  96

 Noes  40

 The  result*  of

 The  motion  was  adopted.

 MR.  SPEAKER  :  I  will  now  put  the
 Supplementary  Demands.  The  question
 is  :

 “That  the  respective  supplementary
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of
 the  Order  Paper  be  granted  to
 the  President  subject  to  the
 modifications  that—

 (i)  for  Demand  No.  4  only
 Rs.  1,80,63,000  be  granted;

 (ii)  for  Demand  No.  5  only
 Rs.  5,94,95,000  be  granted;

 (iii)  for  Demand  No,  6  only
 Rs.  2,25,76,000  be  granted;

 (iv)  for  Demand  No.  7  only
 Rs.  9,06,13,000  be  granted;
 and

 (v)  for  Demand  No.  8  only
 Rs,  -2,86,70000  be  granted.
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 Nayar,  Shrimati  Shakuntala
 Paswan,  Shri  Kedar
 Patil,  Shri  N.  R.
 Ram  Charan,  Shri
 Ramabadran,  Shri  T.  D.
 Ranga,  Shri
 Samanta,  Shri  S.C.
 Sambandhan,  Shri  S.  RK.
 Saminathan,  Shri
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Shah,  Shri  T.  P.
 Shastri,  Shri  Raghuvir  Singh
 Shivappa,  Shri  N.
 Solanki,  Shri  P.  N.
 Viswambharan,  Shri  P.

 to  defray  the  charges  which
 will  come  in  course  of  pay-
 ment  during  the  year  ending
 the  3ist  day  of  March,  1968,
 in  respect  of  the  following  de-
 mands  entered  in  the  second
 column  thereof—

 Demands  Nos.  1,  2,  4  to  8,  14,  6
 and  20.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants
 (Railways)  1968-69  and  Demands  for
 Supplementary  Grants  (Railways)  1967-
 68  which  were  adopted  by  the  Lok
 Sabha,  are  reproduced  below—Ed.]

 DEMAND  No.  !—Railway  Board
 “That  a  sum  not  exceeding

 Rs.  1,39,93,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Railway  Board’  ”.

 DEMAND  No.  2—Méiscellaneous  Expen-
 diture

 “That  a  sum  not  exceeding
 Rs.  5,15,49,000  be  granted  to  the

 *The  following  Members  also  recorded  their  vote  :—
 Ayes  :  Sarvashri  M.  Y.  Saleem  and  Vikram  Chand  Mahajan.
 Noes  :  Sarvashri  Mohammad  Ismail,  Bal  Raj  Madhok,  Mahant  Digvijay  Nath
 and  Chittaranjan  Roy.
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 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Miscellaneous  Ex-
 penditure’  ”.  .

 DEMAND  No.  3—Payments  to  Worked
 Lines  and  Others

 “That  a  sum  not  exceeding
 Rs.  8,91,000,  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Payments  to  Worked
 Lines  and  others’  7")

 DEMAND  No.  4—Working  Expenses—
 Administration

 “That  a  sum  not  exceeding
 Rs.  70,35,22,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  “Working  Expenses—
 Administration’  ”.

 DEMAND  No.  5—Working  Expenses—
 Repairs  and  Maintenance

 “That  a  sum_  not  _  exceeding
 Rs.  2,26,80,59,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 +1969,  in  respect  of  ‘Working  Expenses— Cary
 Repairs  and  Maintenance’

 DEMAND  No.  6—Working  Expenses—
 Operating  Staff

 “That  a  sum  not_  exceeding
 Rs.  1,42,54,12,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Operating  Staff’  ”

 DEMAND  No.  7—Working  Expenses—
 Operation  (Fuel)

 “That  a  sum  not  exceeding
 Rs.  1,46,08,20,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
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 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Operation  (Fuel)’”.

 DEMAND  No.  8—Working  Expenses—
 Operation  other  than  Staff  and  Fuel

 “That  a  sum  not  _  exceeding
 Rs.  41,41,28,000  be  granted  to  the
 President  tq  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Operation  Other  Than  Staff  and  Fuel’  ”

 DEMAND  No.  9—Working  Expenses—
 Miscellaneous  Exp:

 “That  a  sum  not  _  exceeding
 Rs.  32,09,27,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  gf  March,
 1969,  in  respect  of  ‘Working  Expenses— $  १99 Miscellaneous  Expenses’

 DEMAND  No.  0—Working  Expenses—
 Staff  Welfare

 “That  a  sum  not  _  exceeding
 Rs.  23,89,36,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Staff  Welfare’  ™

 DEMAND  No.  !—Working  Expenses—
 Appropriation  to  Depreciation  Reserve

 Fund
 “That  a  sum  not  _  exceeding

 Rs.  1,00,00,00,000,  ‘be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Appropriation  to  Depreciation  Reserve
 Fund’  ”

 DEMAND  No.  !A—Working  Expens-
 es—Appropriation  to  pension  Fund
 “That  a  sum  7७  exceeding

 Rs.  10,00,00,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
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 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Working  Expenses—
 Appropriation  to  Pension  Fund’  ”

 DEMAND  No.  2—Dividend  to  General
 Revenues

 “That  a  sum  not  exceeding
 Rs.  1,52,00,25,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Dividend  to  General
 Revenues’  ”.

 DEMAND  No.  3—Open
 (Revenue)

 Line  Works

 “That  a  sum  not  exceeding
 Rs.  9,00,03,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Open  Line  Works
 (Revenue)’  a

 DeMAND  No.  4—Construction  of  New
 Lines

 “That  a  sum_  गण  exceeding
 Rs.  28,83,59,000  be  granted  to  the
 President  te  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Construction  of
 New  Lines’  ”

 DEMAND  No.  |5—Open  Line  Works—
 Capital,  Depreciation  Reserve  Fund  and

 Development  Fund
 “That  a  sum  not  _—  exceeding

 Rs.  5,33,15,92,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Open  Linc  Works—
 Capital,  Depreciation  Reserve  Fund  and
 Development  Fund’  ”.

 DEMAND  No.  6—Pensionary  Charges—
 Pension  Fund

 “That  a  sum_  not.  exceeding
 Rs.  5,38,37,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 ‘1969,  in  respect  of  ‘Pensionary  Charg-
 es—Pension  Fund’  a
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 DEMAND  No.  7—Repayments  of  Loans
 From  General  Revenues  and  Interest

 Thereon—Development  Fund

 “That  a  sum,  not  exceeding
 Rs.  1,23,84,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Repayments  of  loans
 from  General  Revenues  and  _  Interest
 thereon—Development  Fund’”’.

 DEMAND  No.  |8—Appropriation  to  De-
 velopment  Fund

 “That  a  sum_  not  _—  exceeding
 Rs.  1,00,00,000,  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Appropriation  to
 Development  Fund’  ”.

 DeManD  No.  20—Withdrawal  from
 Revenue  Reserve  Fund—Paymen‘s  to-
 wards  Amortisation  of  Overcapitalisation

 “That  a  sum  not  exceeding
 Rs.  1,36,08,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Withdrawal  from
 Revenue  Reserve  Fund—Payments  to-
 wards  Amortisation  of  overcapitalisa-
 tion’  an

 {Demands  jor  Supplementary  Grants]
 DEMAND  No.  l—Railway  Board

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  6,57,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 1968,  in  respect  of  ‘Railway  Board’.

 DEMAND  No.  2—Miscellaneous  Expendi-
 ture

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  14,24,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  ycar  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Miscellaneous’  Ex-
 penditure’  ”
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 DEMAND  No.  4—Working  Expenses—
 Administration

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  +,80,63,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Working  Expenses—
 Administration’  ”.

 DEMAND  No.  5—Working  Expenses—
 Reonairs  and  Maintenance

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  5.94,95,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Working  Expenses— yon Repairs  and  Maintenance’

 DeMAND  No.  6—Working
 Operating  Staff

 Expenses—

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  2,25,76,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Working  Expenses—
 Operating  Staff”.

 DEMAND  No.  7—Working
 Operation  (Fuel)

 Expenses—

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  9,06.13,000°  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Working  Expenses—
 Operation  (Fucl)’”.

 DEMAND  No,  8—Working  Expenses—
 Operation  other  than  Staff  and  Fuel

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  2,86,70,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1968,  in  respect  of  ‘Working  Expenses—
 Operation  other  than  Staff  and  Fuel’”.
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 DEMAND  No.  4—Construction  of  New
 Lines

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1968,  in  respect  of  ‘Construction  of

 $  95 New  Lines’

 DEMAND  No.  6—Pensionary  Charges—
 Pension  Fund

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  +,17,40,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1968,  in  respect  of  ‘Pensionary  Charg-
 es—Pension  Fund’  7

 DrmMann  No.  20—Withdrawal  from
 Revenue  Reserve  Fund

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  10,14,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  ३35  day  of  March,
 1968,  in  respect  of  ‘Withdrawal  from
 Revenue  Reserve  Fund’  ”

 I7..)  Hrs.
 APPROPRIATION  (RAILWAYS)

 BILL",  968
 THE  MINISTER  OF  RAILWAYS

 (SHRI'C.  M.  POONACHA):  I  _  beg
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  968-69  for  the  purposes
 of  Railways.

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  authorise  payment  and  ap-
 propriation  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of
 India  for  the  service  of  the  _  finan-
 cial  year  ‘1968-69,  for  the  purposes  of
 Railways.”

 The  motion  was  adopted.

 *Published  in  Gazette  of  India
 20-3-68.

 Extraordinary,  Part  IH,  section  2,  daied
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 SHRI  C.  M.  POONACHA :  :  intro-
 ducet+  the  Bill.

 7.44  Hrs.

 APPROPRIATION  (RAILWAYS)
 No.  2  BILL*,  968

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  India  for  the
 service  of  the  financial  year  ‘1967-68  for
 the  purposes  of  Railways.

 a

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  authorise  payment  and  ap-
 Dropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  ‘1967-68  for  the  pur-
 poses  of  Railways.”

 The  motion  was  adopted.

 SHRI  C.  M.  POONACHA  :  I  intro-
 ducet  the  Bill.

 7.2  Hrs.

 APPROPRIATION  (RAILWAYS)
 BILL,  968—contd.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  I  movet:

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  1968-69  for  the  pur-
 poses  of  Railways,  be  taken  into  con-
 sideration.”
 MR.  SPEAKER  :  The  question  is  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  1968-69  for  the  pur-
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 poses  of  Railways,  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.
 MR.  SPEAKER  :  The  question  bs  :

 “That  Clauses  2  and  3  and  the
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  2  and  3  and  the  Schedule
 were  added  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and

 the  Title  were  also  added  to  the  Bill.
 SHRI  ८.  M.  POONACHA  :  I  move  :

 “That  the  Bill  be  passed.”
 MR.  SPEAKER  :  The  question  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 7.i5  HRS.
 APPROPRIATION  (RAILWAYS)

 No.  2  BILL,  968—conid.
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA)  :  Sir,  I  beg
 to  movef  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  service
 of  the  financial  year  1967-68  for  the
 purposes  of  Railways  be  taken  imto
 consideration.”
 MR.  SPEAKER  :  The  question  is:

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  service
 of  the  financial  year  1967-68  for  the
 purposes  of  Railways  be  taken  imto
 consideration.”

 The  motion  was  adopted.
 MR.  SPEAKER  :  The  question  is  :

 “That  Clauses  2  and  3  and  the
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
 20-3-68.

 -

 +Introduced/moved  with  the  recommendation  of  the  President.
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 Clauses  2  and  3  and
 were  aded  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and
 the  Tifle  were  also  added  to  the  Bill.
 SHRI  C.  M.  POONACHA  :  I  bcg

 to  move:
 “That  the  Bill  be  passed.”

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 the  Schedule

 7.6  os.
 “DEMANDS  FOR  GRANTS  (ON
 ACCOUNT)  HARYANA,  1968-69;
 AND  DEMANDS  FOR  SUPPLEMEN-
 TARY  GRANTS  (HARYANA),

 1967-68
 MR.  SPEAKER  :  Now,  we  will  take

 up  the  Demands  for  Haryana.  It  was
 decided  in  the  Business  Advisory  Com-
 mittee  that  this  will  be  passed  without
 discussion.  Anyway  the  Budget  will
 come  before  the  House  later.  This  is
 onty  vote  on  account.  Therefore,  may
 I  put  it  to  the  vote  of  the  House
 straightaway.

 SOME  HON.  MEMBERS:  No,  Sir.
 We  want  to  discuss  it.

 DeMAND  No.  1—Land  Revenue
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  2,4,l50  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Land
 Revenue.”

 DEMAND  No.  2—Sta‘e  Excise  Duties
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  mot  _  exceeding

 Rs.  2,38,960  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of

 D.G.  and  DS.G.
 (Haryana)

 948

 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  ‘1969,  in  respect  of  State  Excise
 Duties.’  oo

 DEMAND  No.  3—Taxes  on  Vehicles
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  72,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Taxes  on
 Vehicles.”

 Demand  No.  4—Sales  Tax
 MR.  SPEAKER  Motion  moved

 “That  a  sum_  not
 Rs.  7,39,550  be  granted  to  the  Presi
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  dufing
 the  year  ending  on  the  ३]8  day  of
 March,  1969,  in  respect  of  Sales  Tax.”

 DEMAND  No.  5—Other  Taxes  and  Duties

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  “not  exceeding
 Rs.  5,37,300  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Other  Taxes
 and  Duties.”

 DEMAND  No.  6—Stamps

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  ‘not  exceeding
 Rs.  97,830  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969  in  respect  of  Stamps

 *Moved  into  the  recommendation  of  the  President.
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 DEMAND  No.  7—Registration  Fees

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not_  exceeding
 Rs.  1,400  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Registration
 Fees.”
 DEMAND  No.  8—Parliament,  State/

 Union  Territory  Legislatures
 MR.  SPEAKER  Motion  moved
 ‘That  a  sum_  not_  exceeding

 Rs.  6,66,270  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Parliament.
 State/Union  Territory  Legislatures.”
 DEMAND  No.  9—General  Administration

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  64,16,940  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  General  Ad-
 ministration.”

 DEMAND  No.  0—Administration  of
 Justice

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs,  10,25,000,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Administra-
 tion  of  Justice.”

 DEMAND  No,  !—Jails
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not_  exceeding

 Rs.  13,82,700  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
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 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Jails.”

 DEMAND  No.  2—Police
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  _  exceeding

 Rs.  1,58,65,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Police.”
 DEMAND  No.  3—Supplies  and  Dis-

 posals
 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum_  not  -  exceeding
 Rs.  89,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969  in  respect  of  Supplies  and
 Disposals.”

 DrMAND  No.  4—Miscellaneous
 Departments

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not_  exceeding
 Rs.  6,25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Miscellaneous
 Departments.”

 DeMaAND  No.  5—Scientific
 Departments

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Scientific
 Departments.”

 DEMAND  No.  6—Education
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  _  not  _  exceeding

 Rs.  4,16,80,580  be  granted  to  the  Presi-
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Education.  ”

 DeMAND  No.  7—Medicas

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excecding
 Rs.  74,82,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Medical.”

 DEMAND  No.  8—Public  Health

 "MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  72,79,I50  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Public
 Health.”

 DEMAND  No.  9—Agriculture
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —_—  exceeding
 Rs.  1,30,00,000.  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Agriculture.”
 Demand  No.  20—Animal  Husbandry

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  45,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Animal
 Husbandry.”

 DEMAND  No.  2i—Co-operation
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  7०  exceeding

 ‘Rs.  18,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
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 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Co-opera-
 tion.”

 DEMAND  No,  22—Industries

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  -  exceeding

 Rs.  40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  38  day  of
 March,  1969,  in  respect  of  Industries.”
 DEMAND  No.  23—Community  Develop-
 ment  Projects  National  Extension  and

 and  Local  Development  Works

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum_  not  _  exceeding

 Rs.  50,20,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3list  day  of
 March,  1969,  in  respect  of  Community
 Development  Projects  National  Exten-
 sion  and  Local  Development  Works.”

 DEMAND  No.  24—Labour  and  Employ-
 ment

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  39,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Labour  and
 Employment.”
 DEMAND  No.  25—Miscellaneous,  Social

 and  Developmental  Organisations

 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding
 Rs.  7,95,600  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towerds  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Miscellane-
 ous,  Social  and  Developmental  Organi-
 sations.”
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 DEMAND  No.  26—Multipurpose  River
 Schemes

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,33,16,140°  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  sowards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Multipur-
 pose  River  Schemes.”

 DEMAND  No.  27—Irrigation,  Navigation,
 Embankment  and  Drainage  Works
 (Commercial)  and  Irrigation,  Naviga-
 tion,  Embankment  and  Drainage  Works

 (Non-Commercial)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  90,83,900  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (Commercial)  and  _  Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (Non-Commercial).’
 DEMAND  No,  28—Charges  on  Irrigction

 Establishment
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding
 Rs.  39,75,i00  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Charges  on
 Irrigation  Establishment.”

 DEMAND  No,  29—Public  Works
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  51,03,400  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Public
 Works.”
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 DeMaND  No.  30—Charges  on  Buildings
 and  Roads  Establishment

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  _  exceeding

 Rs.  18,44,300  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  fer
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Charges  on
 Building  and  Roads  Establishment.”
 DeMaND  No.  32—Roads  and  Water

 Transport  Scheme
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  1,40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Roads  and
 Water  Transport  Schemes.”

 DEMAND  No,  33—Famine  Relief
 “MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  10,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Famine
 Relief.”

 DreMaND  No.  34—Pension  and  Other
 Retirement  Benefits

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not.  cxceeding
 Rs.  23,98,500  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Pension  and
 other  Retirement  Benefits.”

 DrMAND  Ne,  35—Privy  Purses  and
 Allowances  of  Indian  Rulers

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  exceeding
 Rs.  12,620  be  granted  to  the  Presi-
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Privy  Purses
 and  Allowances  of  Indian  Rulers.”

 Demand  No.  36—Stationery  and
 Printing

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  _  exceeding
 Rs.  1,61,900  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  i969,  in  respect  of  Stationery
 and  Printing.”

 DEMAND  No,  37—Forest
 MR.  SPEAKER  ;  Motion  moved  ;
 “That  a  sum  _  not  _  exceeding

 Rs,  /22,81,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Forest.”

 DeManpD  No.  38—Miscellaneous
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  _—  exceeding

 Rs.  54,99,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  31st  day  of
 March,  1969,  in  respect  of  Miscellane-
 ous.”

 Demand  No.  39—Other  Miscellaneous
 Compensation  and  Assignments

 MR.  SPEAKER  :  Motion  moved  ;
 “That  a  sum  not  _  exceeding

 Rs.  25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Other  Miscel-
 laneous  Compensation  and  Assign-
 ments.”
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 40—Pre-Partition  Pay-
 ments

 DEMAND  No.

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during:
 the  year  ending  on  the  3ist  day  of
 March,  1969,  in  respect  of  Pre-Partition:
 Payments.”

 DeManpD  No.  4l—Expenditure  connect-
 ed  with  National  Emergency

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,10,660,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Expenditure:
 connected  with  National  Emergency.”

 DEMAND  No.  42—Capital  Outlay  on
 Schemes  of  Agricultural  Improvement

 Gnd  Research

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _  exceeding:
 Rs.  9,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Schemes  of  Agricultural  Improve-
 ment  and  Research.”

 DEMAND  No.  43—Capital  Outlay  on
 Industrial  and  Economic  Development

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  _—  exceeding
 Rs.  40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Industrial  and  Economic  Deve-
 lopment.”
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 Demanp  No.  44—Capital  Outlay  on
 Multipurpose  River  Schemes

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  2,47,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  cnding  on  the  3lIst  day  of
 March,  969,  in  respect  of  Capital  Out-
 Jay  on  Multipurpose  River  Schemes,  ४

 Demand  No.  45—Capital  Outlay  on
 Irrigation,  Navigation,  Embankment  and

 Drainage  Works  (Commercial)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  Not.  exceeding
 Rs.  87,95,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana.  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  969,  in  respect  of  Capital  Out-
 lay  on  Irrigation,  Navigation,  Embank-
 ment  and  Drainage  Works  (Commer-
 cial).”

 DEMAND  No.  46—Capital  Outlay  on
 Public  Works

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  _  exceeding
 Rs.  2,11,51,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated)  Fund  of
 the  State  of  Haryana,  on  account,  for

 -or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Capital  Out-
 lay  on  Public  Works.”

 ‘DEMAND  No.  47—Capital  Outlay  on
 Road  and  Water  Transport  Scheme

 MR.  SPEAKER  :  Motion  moved  ;

 “Phat  a  sum  70  exceeding
 Rs.  11,05,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  969,  in  respect  of  Capital  Out-
 lay  on  Road  and  Water  Transport
 “Scheme.”

 MARCH  20,  968  2.6.  and  D.G.S.
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 DEMAND  No.  48—Payment  of  Commut-
 ed  Value  of  Pensions

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  _  not  _  exceeding

 Rs,  30,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969,  in  respect  of  Payment  of
 Commuted  Value  of  Pensions.”

 DEMAND  No.  49—Capital  Outlay  on
 Schemes  of  Government  Trading

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  6,44,26,370  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  ८
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  1969.  in  respect  of  Capital  Out-
 lay  on  Schemes  of  Government
 Trading.”

 DEMAND  No,  50—Loans  to  Local
 Funds—Private  Parties  and  Loans  to

 Government  Servants
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum_  not  exceeding
 Rs.  5,85,20,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  +1969,  in  respect  of  Loans  to
 Local  Funds—Private  Parties  and  Loans
 to  Government  Servants.”

 [Demands  for  Supplementary  Grants]

 MR.  SPEAKER  :  Motion  moved  ;

 DeMaNnD  No.  —  Py  Revenue

 “That  a  supplementary  sum  not  ex-
 ceeding  Rs.  6,95,700  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3|st
 day  of  March,  1968,  in  respect  of
 Land  Revenue.”



 959
 (Haryana)
 DEMAND  No.  !—Jails

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  2,43,660  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3]st
 day  of  March,  1968,  in  respect  of
 Jails.”

 DEMAND  No.  !2—Police
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  33,09,800  be  granted  to  the
 President  owt  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3]st
 day  of  March,  1968,  in  respect  of
 Potice.”

 DEMAND  No  6—Education
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  17,34,170,  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 Education.”

 DEMAND  No.  32—Road  and  Water
 Transport

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  20,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 ‘charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3!st
 day  of  March,  1968,  in  respect  of
 Road  and  Water  Transport.”
 DEMAND  No.  43—Agricultural  Improve- ment  and  Research

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ‘Sceeding  Rs.  8,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of

 D.G.  and  DS.G.  PHALGUNA  30,  889  (SAKA)  7.6.  and  D.S.G.
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 payment  during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 Agricultural  Improvement  and  Re-
 search.”

 DEMAND  No.  44—Industrial  and  Econo-
 mic  Development

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  83,22,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3!st
 day  of  March,  1968.  in  respect  of
 Industrial  and  Economic  Development.”
 DeMAND  No.  50—Payments  of  Com-

 muted  Value  of  Pensions
 MR.  SPEAKER  :  Motion  moved  :
 “That  a  supplementary  sum  not  ex-

 ceeding  Rs.  31,200  be  granted  to”  the
 President  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1968,  in  respect  of
 Payments  of  Commuted  Value  ot
 Pensions.”

 MR.  SPEAKER  :  There  are  some  cut
 motions.  As  Mr.  Abraham  moving  his
 cut  Motions  ?

 SHRI  K.  M.  ABRAHAM  §  (Kotta-
 yam)  :  Yes,  Sir,  I  beg  to  move  ;

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  to  Re.  I.

 {Failure  to  implement  land  reforms
 and  distribute  land  to  actual  tiller  and
 landless  labourers()].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  to  Re.  1

 [Failure  to  reduce  tax  burden  of  the
 poor  people  (2)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  General  Adminis-
 tration  be  reduced  by  Rs.  100,

 [Need  for  reduction  in  the  posts  of
 high  officials  in  all  the  Revenue  Depart-
 ments  (3)].
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 That  the  Demand  for  Grant  on  Ac-

 count  under  the  Head  Police  be  reduced
 by  Rs,  100.

 [Failure  to  hold  judicial  enquiry  into
 the  police  firing  and  lathi  charges  on  5th

 oa
 968  at  Indri,  Karnal  District.

 k

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  100.

 [Corruption  among  Police  officials  al
 Karnal  District.  (5)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  000.

 (Severe  beating  of  certain  lawyers
 and  other  citizens,  in  police  lock  up  at
 Indri,  Karnal  District  on  Sth  March,
 968  by  the  local  police.  (6)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Police  be  reduced
 by  Rs,  100,

 [Failure  to  suspend  officials  connected
 with  repressive  measures  on  the  people
 of  Indri,  Karnal  District,  (7)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Education  be  re-
 duced  by  Rs.  100.

 [High  cost  of  education  in  Primary
 and  Secondary  Schools  in  Haryana
 State.(  8)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Labour  and  Em-
 ployment  be  reduced  to  Re.  de

 [Failure  to  settle  the  demands  of
 dearness  allowance  and  bonus  for  the
 road  transport  workers  resulting  in  token
 Strikes  on  the  40  th  January,  8th  and
 9th  February,  1968.  (9)].

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Labour  and  Em-
 ployment  be  reduced  to  Re.  I.

 [Arrest  and  suspension  of  35  leading
 Trade  Union  workers  of  Haryana  Road
 Transport  during  negotiations  with  Gov-
 ernment  officials.]

 MARCH  20,  968  DG.  and  DGS.
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 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multi
 River  Schemes  be  reduced  by  Rs.  100.

 [Malpractices  in  Haryana  State  Elec-
 tricity  Board  by  officials  waile  giving
 new  electricity  connections  for  tube  wells
 and  other  purposes,  (11)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multipurpose
 River  Schemes  be  reduced  by  Rs.  100.

 [Failure  to  concedg  to  the  demands  of
 the  people  of  Indri,  Karnal  District  re-
 lating  to  electricity  department.  (12)h

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Muktipurpose
 River  Scheme  be  reduced  by  Rs.  100.

 [Inadequate  supply  of  electricity  to
 peasants  leading  to  incunvenience  and
 loss  of  production,  (13)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  Head  Multipurpose
 River  Schemes  be  reduced  by  Rs.  100.

 (High  rate  of  electricity  resulting  in
 inability  of  the  poor  peasants  to  use
 it  fully.  (14)).

 That  the  Demand  for  Grant  on  Ac-
 count  under  the  MHecad  Irrigation
 (Works)  be  reduced  by  Rs.  100.

 [Failure  of  the  irrigation  officials  to
 close  the  gates  of  sub-canals  at  Karnal
 District  in  time  leading  to  flooding  of
 the  fields  and  loss  of  food  production.
 (15)}.

 That  the  Demand  for  Grant  on  Ac-
 coum  under  the  Head  Irrigation
 (Works)  be  reduced  by  Rs.  100,

 [Need  to  abolish  betterment
 (16).

 MR.  SPEAKER:  The  cut  motions
 are  also  before  the  House.

 att  मधु  लिसये  :  (मुंगेर)  :  मेंने  कई  दिन

 पहले  यह  सवाल  उठाया  था  कि  इस  वक्त  तीन
 राज्यों  में  राष्ट्रपति  शासन  है  और  करीब
 करीब  ते  रह  चौदह  करोड  लोगों  का  भविष्य
 हम  लोग  बिना  बहस  किए  या  दो  तीन  घंटे
 तक  बहस  करने  के  बाद  निश्चित  करने  जा

 रहें  हें  -  मे ंजानना  चाहता  हूं  कि इस  तरह  का

 1962.

 levy.
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 बजट  पास  करने  के  पहले  क्या  सरकार  इस
 सदन  को  कोई  कमेटी  बनाएगी  जो  पहले
 इस  बजट  पर  विचार  करके  अपनी  रपट  सदन
 के  सामने  प्रस्तुत  करेगी  ?  उसके  बाद  दो  घंटे
 या  तीन  घंटे  या  बिना  बहस  के  जो  भी  आपको
 करना  हो  करें

 MR,  SPEAKER :  It  will  mean  that  a
 discussion  will  start.

 SHRI  RANDHIR  SINGH  (Rohtak):
 Why  without  discussion,  Sir  ?

 att  सधु  लिमये  :  बहस  नहीं  कर  रहा  हूं  में
 सिध्दान्त  की  बात  आपके  सामने  रख  रहा  हूं

 MR,  SPEAKER:  After  all  the
 Budget  will  come  before  us.

 ft  wa  fora  :  बजट  पर  बहस  कहां
 हो  रही  हे  ?

 MR.  SPEAKER  :  By  whatever  name
 you  may  call,  people  are  getting  up.  It
 will  start  discussion.  It  is  not  budget
 that  is  before  us,

 श्री  सघु  लिमये  :  इसका  फंसला  कब  होगा  ?
 उत्तर  भारत  में  प्रान्तीय  स्यवायतत्ता  खत्म

 हो  गई  हूं  7  यहां  तो  केन्द्रमुखी  शासन  कायम  हो
 गया  हैं  |

 MR.  SPEAKER  :  You  may  take  some
 other  occasion.

 et  aq  लिसये  :  कौन-सा  असवर  आगे
 मिलने  वाला  हूँ  ?  जो  बिल  पास  किया  है
 आपने  हरियाणा  के  बारे  में  उस  में  एक
 कंसलटेटिव  कमेटी  की  चर्चा  हूँ  ।

 MR.  SPEAKER:  You  have  asked
 about  the  Committee.  That  is  important.
 Let  us  hear  from  the  Government  also.
 We  have  already  a  small  Committee.

 श्री  मघु  लिमये  :  जो  कमेटी  बनी  हू  वह अलग
 काम  के  लिये  हूँ  |  वह  तो  कानूत-शासन  के
 लिए  है

 MR.  SPEAKER  :  I  know.  I  am  my-
 self  saying  that.  But  in  the  Business  Ad-
 visory  Committee  it  was  decided  that
 this  Vote  on  Account  shall  be  passed
 withow:  discussion  and  we  will  take  up
 the  main  Budget  later  on.  But  the  point
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 raised  is  whether  a  Ccmmittes  will  be
 appointed  to  scrutinise  the  Budget.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH)  :  Sir,  it  ts  difficult  to  have  a
 Committee  to  go  into  various  budgets
 because  the  budget  itself  is  passed  by
 the  House.  There  is  already  a  sma!!
 Committee  consisting  of  Members  of
 both  Houses  and  that  may  look  into  it.

 श्री  मधु  लिसये  :  बजट  क्या  आपने  उस
 कमेटी  के  सामने  रखा  था  ?

 DR.  RAM  SUBHAG  SINGH  :  But
 the  entire  matter  has  been  gone  through
 by  that  Committee.  But  we  are  not
 able  to  have  any  other  separate  Com-
 mittee,

 MR.  SPEAKER  :  The  point  is,
 whether  it  was  placed  before  the  Com
 Mittee.

 DR.  RAM  SUBHAG  SINGH:  No,
 Sir,

 aft  मधु  लिसये  :  वह  कमेटी  विधेयक  बनाने
 के  बारे  में  है  1  में  बजट  के  बारे  में  पूछ  रहा  हूं  ।
 क्या  इस  बजट  को  उस  कमेटी  के  सामने
 रखा  गया  था  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 It  is  true  that  the  Committee  that  was
 formed  for  Haryana  looks  after  ६
 Presidential  Act.  It  is  clarified  in  one
 of  the  Committee  meetings  that  all  the
 matters  which  are  not  connected  with
 the  Presidential  Order  and  other  things
 can  be  brought  forward  in  that  com-
 mittee  and  they  can  be  discussed  there.

 श्री  मषु  लिसमये  :  लेकिन  उस  में  बजट
 की  चर्चा  नहीं  हुई  ।

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  the  Minister  for  Parliamentary  Af-
 fairs  has  clarified,  this  budget  has  not
 gone  before  that.  We  are  having  other
 opportunities  for  discussion.  So  far  as
 other  matters  are  concerned,  they  could
 be  discussed  in  the  Committee  already
 existing  for  Haryana.  Hon.  Members
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 myay  request  for  the  convening  of  the
 next  meeting  of  the  committee.  If
 Members  want,  a  meeting  can  be  called
 very  quickly  also,

 MR,  SPEAKER  :  Will  the  Comittee
 meet  before  the  Vote-on-Account  ?
 Would  it  be  possible  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 We  will  consider  that,  Sir.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT)  :  So  far  as  the
 framing  of  the  budget  is  concerned.  it
 is  not  for  the  Committee  to  frame  the
 budget.  The  budget  has  been  framed
 by  the  Governor  there  and  the  Adminis-
 tration  in  consultation  with  the  Govern-
 ment.  And  now,  this  is  a  Vote-on-Ac-
 count  for  the  next  four  months.  So  far
 as  the  other  matters  are  concerned,  we
 hope  that  before  the  time  is  over  there
 will  be  no  need  to  come  with  a  full
 budget.  It  is  merely  a  Vote-on-Account
 and  therefore,  there  is  no  real  need  to
 discuss  the  budget  later  on.  We  hope
 it  will  not  arise.  We  hope  it  will  not
 be  necessary  to  come  before  the  House
 again  and  say  that  it  is  necessary  to  take
 another  Vote-on-Account  or  come  with
 the  budget.  That  is  the  position  so  far
 as  Haryana  is  concerned.

 श्री  मु  लिमये  :  लेकिन  हरियाणा  के
 अलावा  पण्चिमी  बंगाल  और  उत्तर  प्रदेश
 भो  हैं  ।  हमें  सिद्धान्त  के  बारे  भे  अपना  दिमाग
 बना  लेना  चाहिए।  पण्चिमी  बंगाल  का  मामला
 न  जाने  कब्र  तक  चलेगा  शायद  वह  दिसम्बर
 तक  चलेगा,  जव  कि  नई  विधान  सभा  आयेगी  ।

 यह  सरकार  विहार  में  भी  यही  करने  जा  रही
 है।

 श्री  अबदुल  गनो  डार  (गुड़गांव)  :  स्पीकर

 साहब,  हरियाणा  के  लिए  जो  क4टी  बनी  हुई
 है,  मेरे  दिल  में  उस  के  लिए  बड़ी  इज्जत  हैं
 और  सरकार  के  लिए  भो  बड़ी  इज्जत  हैं  ।

 हरियाणा  बिल्कुल  छोटा  सा  सूबा  हँ  |  यहां  पर
 उस  को  नौ  भेम्बर  रिप्रेजेन्ट  करते  हैं  ।  सवाल
 यह  हूँ  कि  सरकार  को  तरफ  से  हरियाणा  के

 लिए  जो  डिमां डज़  रखी  गई  हे,  क्या  वे  हरियाणा
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 को  मौजूदा  मुश्किलात  को  दूर  कर  पायेगी  ?
 आपको  याद  होगा  कि  पोछे  जब  बरसात

 हुई  थी  और  फ्लडज़  आए  थे,  तो  सब  से  ज्यादा

 नुक््सान'  गुड़गांव,  रोहतक  और  करनाल
 का  हुआ  था  |  सरकार  की  तरफ  से  हरियाणा
 को  काफ़ो  रुपया  नहीं  दिय।  जा  रहा  है  ।  इस
 लिए  हमें  इन  डिमांडज़  को  |  सकस  करने  का
 मौका  मिलना  चाहिए,  ताक  ह्म  इस  हाउस
 को  मदद  से  गवते  फेंट  के  ज़रिये  4  'नो  प्राब  तम्ज
 को  हल  करा  सकें  |  हमारों  छोटो  सौ
 कनसंल्टेटिव  कनंटी  बनाई  गई  हूँ,  उस  में
 इस  बजट  को  नहीं  लाया  गया  और  वहां
 इस  पर  डितक्शन  नहीं  हुआ  |  इस  बात  का
 मोक।  नहीं  दिया  गया  कि  हरियाणा  के  सब
 रिश्रेजेन्टेटिब्ज  अपनी  अपनी  मुश्किलात  को
 कवेटी  के  सामने  रखें  और  कहें  कि  उन  के

 डिर्ट्रिक्ट्स  के  लिए  इतनों  रकम  मंजूर  को
 जाये  ।  मेरो  मुअदिब।ना  दरख्वास्त  यह  है  कि
 आप  हम  को  यह  मौका  दोजिए  कि  हम  यहां  पर
 अपनी  बात  कह  सकें  और  सरकार  इस  बात  पर
 विचार  कर  सके  कि  हमारों  मांग  सहो  हैँ  या
 नहीं,  उस  में  कोई  वजन  हूँ  या  नहीं  ।
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 SHRI  RANDHIR  SINGH  (Robh-
 tak)  ;  I  want  to  have  one  information
 from  the  Hon,  Minister.  My  submis-
 sion  is  this,  We  are  not  getting  our  duc
 from  the  Centre.  Whatever  was  allot-
 ted  to  us  has  since  been  closed  down.
 We  are  not  getting  anything  from  the
 Centre  for  Agriculture,  Animal  Husban-
 dry  or  other  projects.  So  far  as  budget
 is  concerned  we  want  to  say  something
 since  elections  are  to  take  place  and

 We  want  to  say  something  to
 the  people.  But  we  are  not  being
 to  the  people.  But  we  are  not  being
 cared  not  only  by  the  Congress  parties.
 but  all  the  parties  put  together.  All  the
 parties,  without  asking  for  representa-
 tion  for  Haryana  have  collided  and  cons-
 pired  to  gag  us.  Excuse  me  for  using
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 these  very  strong  words.  I  submit  that
 we  should  have  been  taken  into  confi-
 dence  and  our  advice  should  have  been
 sought,  Now,  everything  is  being  done
 without  taking  us  into  confidence.  About
 Rs.  20  crores  or  so  is  involved......

 MR.  SPEAKER :  He  wants  that  there
 should  be  a  discussion.  Why  should
 he  make  speech  for  that  now  ?

 SHRI  RANDHIR  CINGH  :  There  is
 no  Haryana  Assembly  now,  and  Parlia-
 ment  is  the  Haryana  Assembly  now  and
 you  are  the  Haryana  Speaker  also

 MR.  SPEAKER:  I  am  the  Haryana
 Speaker  also.  So,  I  shall  give  him  a
 chance  when  the  discussion  takes  place.

 SHRI  RANDHIR  SINGH  :  What  is
 happening  has  very  much  pained  me.
 We  wanted  to  say  something  on  agricul-.
 tural  development,  animal  husbandry
 ctc.  but  we  are  losing  that  opportunity

 MR.  SPEAKER:  The  hon.  Minister
 says  that  this  is  only  a  vote  on  account,
 and  there  may  be  no  need  to  bring  all
 this  before  the  House.

 श्री  रणघधीर  सिह  :  हम  यहां  पर  किसानों
 की  नुमायंदगी  करते  हें,  लेकिन  हम  उन  के
 लिए  कुछ  नहीं  कर  सकते  है  1

 श्री  श्रीचन्दर  गोयल  :  (चण्डीगढ़  )  :  अध्यक्ष
 महोदय,  में  भी  उस  स्थान  का  रहने  वाला  हूं
 जो  हरियाणा  की  राजधानी  हैँ  ।

 MR,  SPEAKER  :  Whether  discussion
 is  necessary  or  not  is  the  only  point  be-
 fore  us

 श्री  श्रोचन्द  गोयल  :  जहां  तक  कनसल्टेटिव
 क्रमेटी  का  प्रश्न  है,  पता  नहीं,  सरकार  ने
 किस  विचार  से  वह  कथेटी  बना  दी  हू  ।  उस  में
 किन  लोगों  को  रखा  जाये,  इस  बारे  में  भी  मेरी
 शिकायत  हैँ  1  हम  उम्मीद  करते  थे  कि  चूंकि
 हरियाणा  एक  बैकवर्ड  सूबा  है,  इस  लिए  उस  को
 डेवेलपमंट  प्लान्ज़  का  विस्तार  कर  के  केन्द्र
 की  ओर  से  ज्यादा  पेसा  दिया  जायेगा  और
 उम्र;  की  .हालत  को  सुधारने.  के.  लिए.
 व्यवस्था  की  जायेगी  |
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 MR.  SPEAKER:  The  hon  Member
 is  going  into  details.  The  only  point
 now  is  whether  there  should  be  discus-
 sion  or  not,  and  I  shall  give  my  decision
 and  later  on  if  I  allow  it  he  can  speak.

 श्री  श्रीचन्द  गोयल  :  डेवेलपमेंट  कमेटी  या
 कमीशन  ने  जो  आंकड़े  दिये  थे,  उन  को  दृष्टि
 में  रखते  हुए  केन्द्र  को अधिक  पैसा  देना  चाहिए
 था  a  में  कहना  चाहता  हूं  कि  इस  बजट  से
 हरियाणा  के  प्रतिनिधियों  के  सामने  नहीं  रखा
 गया  है  ;  जो  लोग  हरियाणा  से  दिलचस्पी
 रखते  हे  जो  उस  से  सम्बन्धित  है,  उन  से  कोई
 परामर्श  नहीं  लिया  गया  हूँ  ।  में  समझता  हूं  कि
 हरियाणा  के  प्रतिनिधियों  को  उन  के  इस  अधिकार
 से  वंचित  करना  और  ऐसा  बजट  बनाना,
 जिस  में  केन्द्र  की ओर  से  बहुत  थोड़े  अंशदान
 का  व्यवस्था  को  गई  हूँ  और  डेवेलपमेंट
 प्लान्ज  को  बहुत  छोटा  किया  गया  है,  हरियाणा
 के  साथ  बड़ा  अन्याय  है  इस  लिये  हमें  इस
 पर  चर्चा  करने  का  मौका  मिलना  चाहिए  |

 MR.  SPEAKER  :  When  the  Business
 Advisory  Committee  decided  on  this
 matter  I  too  believed  that  the  general
 budget  of  Haryana  would  also  come  up
 before  the  House.  But  now  I  under-
 stand  that  the  general  budget  of  Har-
 yana  would  not  come  up  here  but  it
 may  go  before  the  Haryana  Assembly,
 for  by  that  time  the  election  might  be
 over  and  the  Assembly  would  have  come
 imto  existence.  Now,  Government  are
 wanting  only  a  vote  on  account  for  the
 next  three  or  four  months.  That  means
 that  the  general  budget  of  Haryana
 would  not  come  up  here  for  discussion
 and  the  Haryana  Member  would  have

 no  chance  to  say  anything  at  least  for
 the  next  four  or  five  months  to  come
 and  later  on  the  matter  may  go  before
 the  Assembly.

 I  think  that  perhaps  the  Haryana
 Members  might  speak  and  then  we  may
 pass  these  Demands  on  Account.  |
 think  that  that  will  be  a  reasonable
 thing.  Only  the  Haryana  Members
 might  speak,  if  all  the  Members  here

 agree,  and  then  we  may  pass  these
 Demands.
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 ओ  मधु  लिमये  :  मेरा  सुझाव  है  कि  इस  को
 मुल्तवी  कर  के  कभेटी  की  बैठक  बुलाई  जाये
 और  इस  बजट  को  उस  के  सामने  रखा  जाये  ।
 उसको  सहमति  या  सिफारिशें  प्राप्त  करने  के
 बाद  ही  इस  को  इस  सदन  में  चर्चा  के  लिए
 लाया  जाये  ।
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 DR  RAM  SUBHAG  SINGH:  I
 think  your  suggestion  is  acceptable.

 SHRI  CHINTAMANI  PANIGRAH
 (Bhubaneswar)  :  The  Business  Advisory
 Committee  had  also  suggested  that  in
 Tespect  of  those  States  where  there  is
 President’s  rule,  such  as  Haryana  etc..
 these  matters  may  go  before  those  com-
 mittees.  Therefore,  it  is  better  that  this
 budget  also  goes  before  that  committec.

 MR.  SPEAKER  :  Government  are  ex-
 pressing  their  difficulty.  The  hon,  Mem-
 ber  must  appreciate  that  also.

 SHRI  RANDHIR  SINGH  :  You  may
 call  only  the  Haryana  Members.  We
 are  so  grateful  to  you  for  allowing  us
 to  speak.

 SHRI  C.  C.  DESAI  (Sabarkantha)  :
 May  I  submit  that  it  may  not  be  restrict-
 ed  only  to  the  Members  from  Haryana
 because  we  in  the  Swatantra  Party  are
 hoping  to  have  a  majority  in  the  Har-
 yana  State,  and  so,  our  representative
 should  also  participate  in  the  discussion  ?

 MR,  SPEAKER :  I  wish  him  the  best
 of  luck.  Let  him  have  it.  But  for  the
 present,  the  other  Members  from  Har-
 yana  might  speak.

 SHRI  C,  ०  ०.  DESAI:  We  want  only
 one  speaker  from  the  Swatantra  Party.

 MR,  SPEAKER  :  That  would  mean
 taking  the  discussion  on  to  two  hours.

 Today,  there  is  a  half-an-hour  discus-
 sion  also.  Shall  we  say  that  before  we
 take  up  the  half-an-hour  discussion,  we
 should  pass  these  Demand  on  Account  ?
 Even  then  we  have  got  one  hour,  Origi-
 nally,  these  Demands  on  Account  were
 supposed  to  be  passed  without  discus-
 sion.  Anyway,  let  us  havea  discussion
 now.  Shri  Abdul  Ghani  Dar  might  ini-
 tiate  the  discussion  now.



 DG.  and  DS.G.  972
 (Haryana)

 है  यानी  हरयाणा  स्टेट  में  लेकिन  चूंकि  इन
 तीनों  स्टेटों  को  सेंट्रल  सरकार  इकटूठा  नहीं
 कर  पायी  तो  उस  का  नतीजा  यह  हुआ  कि

 97]  DG.  and  DS.G.  PHALGUNA  30,  889  (SAKA)
 (Haryana)

 AN  HON.  MEMBER :  You  are  call-
 ing  only  the  Haryana  Members  ?

 MR,  SPEAKER  :  Let  me  see.  Har-
 yana  Members  would  get  preference.  =  ज्ञाखों  आदमी  खरीफ  से  महरूम  हो  गए। We  may  give  five  minutes  for  some
 others  also.  I  am  putting  it  to  the  47.33  Hrs,
 House.  It  is  not  as  though  I  am  di
 ing  anything  [Mr,  DepuTy-SpEAKER  in  the  Chair)

 श्री  झबवुल  गनो  दार  :  स्पीकर  साहब
 जब  हरयाने  ने  जन्म  लिया  तो  हर॒याने  का  बजट
 भी  डेफिसिट  बजट  था  मैंने  फाइनेंस  मिनिस्टर
 को  लिखा  कि  आप  इन  को  उसी  तरह  मदद
 दें  जैसे  बाकी  स्टेटों  को  देते  हैं  जहां  डेफिसिट

 होता  है  1  तो  मोरार  जी  भाई  ने  जवाब  दिया
 कि  जब  रेकमेंडेशन  आई  थी  तो  इसके  बारे  में

 नहीं  आई  थी  -  तो  मैंने  उन  को  हंस  कर  लिखा
 कि  जब  बच्चा  पैदा  ही  नहीं  हुआ  था  तो  उसफे
 लिए  मदद  मांगने  का  सवाल  ही  कहां  पैदा  होता
 था  ।  हरयाणा  तो  अब  बना  है।  तो  उसको  उसी

 तरह  मदद  देनी  चाहिए  जैसे  बाकी  स्टेट्स  को
 देते  हैं  ।  इतने  में  स्पीकर  साहब,  जब  हरयाणा
 बना  ही  था  तभी  फ्लड  ने  आकर  उस  को  घेर
 लिया  और  करोड़हां  रुपये  की फसल  जो  खरीफ
 की  थी  वह  तबाह  हो  गई  ।  वह  जाया  क्यों

 हुई  ?  क्योंकि  हमारी  बदकिस्मती  है  कि  जब
 हम  प्लानिंग  करते  हैं  तो  हैपहैजर्ड  वे  में  करते
 हैं  और  उसको  देखते  नहीं  हैँ  मेरी  कांस्टीट्यू-
 एंसी  में  तीन  ड्रेनें  थीं  गोंछी  ड्रेन,  उन्नीना  ड्रेन
 और  गुड़गांव  कनाल  ।  बनाते  वक्त  किसी  ने
 ध्यान  नहीं  दिया  कि  कहां  साइफन  होना  चाहिए,
 कहां  क्या  होना  चाहिए,  पानी  का  जो  नेचुरल
 बहाव  है.उस  में  आया  यह  बन्ध  का  काम  तो
 नहीं  देगी,  किसी  ने  इसके  ऊपर  ध्यान  नहीं
 दिया:  |  नतीजा  कया  हुआ  कि  आधे  से  ज्यादा
 हिस्सा  ज़िले  का  पानी  के  नीचे  आ  गया  1  न
 सिर्फ  यह  था  बल्कि  बदकिस्मती  से  एक  प्राबलम
 ऐसी  है  जो  मिनिस्टर  के  सामने  और  सरकार  के
 सामने  है  और  वह  यह  कि  हमारा  पानी  राजस्थान
 में  जाता  है  और  जमुना  में  गिरता  है  उत्तर-
 प्रदेश  में  होते  हुये  a  बह  जो  पानी  जाता  है
 और  राजस्थान  का  पानी  एक  नदी  के  जरिए,
 लंडवा  नदी  के  जरिए  हमारे  गुड़गांव  में  आता
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 ओर  बड़ा  भारी  नुकसान  हुआ  |  जानी  नुक-
 सान  भी  हुआ  ओर  मवेशी  भी  बह  गए  ।  जब
 हम  में  पूछा  कि  इस  का  इलाज  क्यों  नहीं  किया
 गया  क्योंकि  उस  के  बहुत  वक्त  पहले  मैंने  लोकल
 आफिससे  को  और  स्टेट  आफिसस  को  लिखा
 था  कि  इस  तरह  से  जमुना  का  बंध  कमजोर  है
 और  इस  वजह  से  खादर  का  जो  एरिया  है  वह
 तबाह  हो  जायगा  ।  उझीना  ड्रेन  का  निकास
 ठीक  नहीं  है  और  जो  गोंछी  ड्रेन  है  उस  का  जहां
 पानी  गिरता  है  वहां  ऊंचा  है  और  गोंछी  ड्रेन
 नीची  है  नतीजा  कया  हुआ  कि  जमुना  का  पानी
 भी  हरियाने  के  गुड़गांव,  करनाल  और  रोहतक
 को  बर्बाद  करने  में  काफी  मददगार  साबित  हुआ
 क्योंकि  सब  पामी  जो  था  ड्रेन  का  वह  इस  तरह
 से  आता  था  कि  जिस  का  कोई  इलाज  नहीं  था।

 अब  आप  देखिए  हमारी  सरकार  ने  उस  के
 लिए  कया  रखा  है।  मैंने  अपने  आफिसर  साहबान
 से  भी  जानने  की कोशिश  की।  उन  बेचारों
 ने  कुछ  अपनी  मजबूरियां  जाहिर  कीं  कि  रुपया
 इतना  नहीं  रखा  गया  जिस  से  फ्लड  को  रोका
 जाए  यह  क॑सी  सितमगरीबी  है  कि  हम  करोड़ों
 रुपये  की  फसल  अपनी  बरबाद  कर  देते  हैं
 लेकिन  इस  वक्त  आफिससं  जो  हैं  क्योंकि

 राष्ट्रपति  रूल  के  माने  यह  हैं  कि  आफिसस
 रूल  और  आफिसस  को  जब  तक  रुपया  नहीं
 मिलेगा  सब  तक  वह  कैसे  फ्लड  का  इंतजाम
 कर  पायेंगे  ?  इसलिए  एक  तो  पहली  मेरी
 दरख्वास्त  यह  है  कि  आने  वाली  बरसात  से  पहले-
 पहले  इस  का  इंतजाम  होना  चाहिए  कि  गरीब
 किसानों  की  फसल  जो  है  वह  बरबाद  न  हो  ।

 दूसरी  बात  यह  है  कि  अभी-अभी  आप  ने  पढ़ा
 होगा  कि  चार  ब्लाकों  में  फिरोजपुर  झिरका
 ब्लाक,  पुनासा  ब्लाक,  हथीन  ब्लाक  और
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 [श्री  अब्दुल  गनी  दार]

 होडल  ब्लाक  इनमें  हेल  स्मार्ट  तनो  फाल  हुआ  और
 यह  सब  आफिस  मानते  हैं,  में  नहीं  कहता,
 आफिससं  का  यह  बयान  है  कि  एक  करोड़  से
 ज्यादा  की  फसल  डूब  गई  ।  अब  आप  बताइए
 कि  जिन  गरीब  किसानों  की  खरीफ  भी  गई
 और  रबी  भी  जिस  के  लिए  बड़ी  आशाएं
 हम  रखते  थे  कि  अब  हमारा  देश  अमेरिका  का

 मोहताज  नहीं  रहेगा,  वह  भी  बरबाद  हो  गई,
 तो  वह  क्या  करेंगे  ?  एक  करोड़  रुपये  के  अनाज
 का  नुकसान  हुआ।  लेकिन  आप  मह  जान  कर

 हैरान  होंगे  कि  एक  महीने  से  ज्यादा  अरसा

 गुजर  गया  और  उन  बंचारों  को  सिर्फ  2  लाख
 रुपये  की  मदद  कर  पाये  ओर  वह  भी  अभी

 मंजूर  हुआ  है  ।  उस  का  इंतजाम  होना  चाहिए
 कि  किस  तरह  उन  को  काम  पर  लगाया  जाए  t
 अब  में  देखता  हूं  कि  वहां  सड़कों  के  लिए  कोई
 रुपया  नहीं  रखा  गया  कि  जिसमें  लोग  तामीरी
 काम  पर  लगाए  जाते  और  आनरेबल
 तरीके  से  अपने  दिन  काट  सकते  बजाय  इस  के
 कि  भिखमंगे  बनने  के  लिए  उन  को  छोड़  दिया
 जाता  क्योंकि  हरियाने  के  लोगों  ने  भीख  मांगना
 कभी  सीखा  नहीं,  वह  हमेशा  दूध  देते  रहे,  घी
 देते  रहे  और  आला  से  आला  जानवर  देते  रहे  ।
 लेकिन  वहां  कोई  ऐसा  इंतजाम  नहीं  किया
 जिससे  मैं  समझ  सक्ं  कि  हरियाने  की  जायज
 मदद  यह  कर  पायेंगे  |

 तीसरा  यह  है  कि  इस  वक्त  हरियाने  में  एक
 बदनसीबी  है  ।  मैंने  गौर  किया,  इसमें  देखा  कि

 एक  मिनिस्टर  साहब  ने  अपनी  ही  कांस्टीट-
 एंसी  में  तकरीबन  आधे  स्कूलों  को  अपग्रेड
 कर  दिया  लेकिन  बाकी  हरियाने  में  काफी  ऐसे

 स्कूल  हैं  खास  तौर  पर  जहां  सरकार  की

 इजाजत  से  लोगों  ने  अपना  रुपया  खर्च
 करके  अपनी  बिल्डिंगें  बनाई  हाई  स्कूल  के  लिए
 उन  को  अपग्रेड  नहीं  किया  गया  t  इसमें  यहां
 इतनी  भी  छूट  नहीं  दी  गई  है  कि  इतना  रुपया

 हो  जिसमें  कालेज  तो  यह  कया  बनायेंगे,  लेकिन

 नूह  में,  पलवल  में  या  फरीदाबाद  में  जो  स्कूल
 हैं  उन  को  अपग्रेड  किया  जा  सके  ।  जो  गरीबों

 MARCH  20,  4968  DG.  and  DGS.  974
 (Haryana)

 ने  खुद  रुपये  लगा  कर  के  बिल्डिगें  बनाई  है
 उनको  भी  इजाजत  नहीं  दी  जा  सकेगी  ।
 क्योंकि  रुपया  कुछ  नहीं  रखा  गया  तो  मंजूरी
 कैसे  देंगे  ?  अफसर क्या  करेंगे  ?  अब  उस  का
 नतीजा  होगा  कि  हम  इनसे  लड़ेंगे  कि  हमारी
 सड़कें  नहीं  बन  रही  हैं।  कई  सड़कें  ऐसी  हैं
 डिप्टी  स्पीकर  साहब,  कि  जो  महाभारत  के
 जमाने  से  चली  आ  रही  हैं  लेकिन  वह  बना  नहीं
 पाये  जैसे  फरीदाबाद  से  मझौली  मोहिना  सड़क
 है  ।  हम  कहेंगे  आफिसस  से  लेकिन  वह  बनाएं
 कसे  जब  रुपया  ही  नहीं  रखा  गया  ?

 एक  मुश्किल  यह  है  कि  भाखरा  डैम  जो  है
 इस  के  बोर्ड  में  तकरीबन  46  परसेंट  हम  हर-
 याना  वाले  हकदार  हैं  लेकिन  हमारा  हिस्सा
 कुछ  नहीं  है  पंजाब  के  एक  जिले  अमृतसर  में
 जितनी  बिजली  मुहैया  की  गई  हरयाणा  के
 तमाम  जिलों  को  मिला  कर  भी  उतनी  बिजली
 नहीं  मुहैया  की  गई  ।

 सरकारी  रुपये  से  जो  ट्यूब-वैल  गरीब
 किसानों  ने  बनाए,  मोटरें  लगाईं,  वह  उसी  तरह
 से  पड़े  हैं,  उन  को  बिजली  नहीं  दी  जाती,  कहते
 हैं  कि  रूपया  नहीं  है  तो अब  इसी  तरह  से  बजट
 हम  से  मंजूर  करवाते  हैं  जिस  में  किसान  का  भला
 न  कर  पायें  तो  मैं  फिक्रमंद  हूं।  जब  राष्ट्रपति
 पर  जिम्मेदारी  आ  गई  है,  राष्ट्रपति  रूल  वहां
 पर  हो  गया  है,  तो  इन  की  जिम्मेदारी  है  यह,
 चव्हाण  साहब  और  शुक्ला  साहब  इस  को
 चलायेंगे  तो  क्या  यह  मेहरबानी  कर  के  इसका
 कोई  प्रबन्ध  करेंगे  ?

 दूसरी  बात  मैं  कहना  चाहता  हूं  कि  किसानों
 को  न  वक्त  पर  खाद  मिलती  है  न  वक्त  पर  उनको
 तकाबी  मिलती  है।  बेवक्त  उन  को  बीज  दिया
 जाता  है,  बेवक्स  खाद  दी  जाती  है।  क्यों  बेवक््त
 दी  जाती  है?  क्योंकि  इस  में  कुछ  न  कुछ  अरेंज-
 मेंट  में  खराबियां  हैं  ।  तो  मैं  जानना  चाहूंगा  कि
 इस  बजट  के  जरिए  यह  कहां  तक  किसानों
 को  खाद  दे  सकेंगे  और  कहां  तक  अच्छा  बीज
 उन  को  मुहैया  कर  सकेंगे  ?

 एक  बात  यह  है  कि  हरियाना  में  बहुत
 फसल  ऐसी  होती  है  जो  मोहताज  है  रेलवे  की
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 मदद  की  जैसे  चना  हरियाने  में  बहुत  होता  है,
 ज्वार,  बाजरा,  जो,  इस  पर  तरह  तरह  की
 पाबन्दियां  जो  लगाई  गई  हैं,  इन  का  साधन
 कोई  होगा  या  नहीं  कि  अब  वह  किसान  की
 कीमत  जो  है,  पहले  तो  किसान  के  यहां  कुछ
 होता  नहीं  था,  अब  फसल  कुछ  हुई  है  तो  उस  की
 कीमत  हरयाने  में  कायम  रह  सकेगी  या  नहीं  ?
 मैं  नहीं  जानता  कि  कितना  रुपया  स्टेट  आफि-
 शियल्स  को  दिया  है  कि  जिससे  वह  किसान  की
 जिन्स  के  भाव  को  गिरने  न  दें  ताकि  किसान  जो
 कई  वर्षों  से मार  खा  रहा  है  अब  वह  अच्छी
 फसल  होने  के  कारण  फायदा  उठा  सके  |
 मैं  जैनरल  बातें  कह  रहा  हूं,  इनमें  कोई  ऐसी
 बात  नहीं  कह  रहा  हूं  कि  जिसमें  दुख  हो  1  मेरी

 दरख्वास्त  यह  है  कि जब  यह  बजट  यहां  पर  लाये
 हैं,  तो  हमें  पूरा  मौका  दें  ताकि  हम  इस  पर  पूरी
 तरह  से  बहस  कर  सके  I

 जनाब,  जमुना  आये  साल  हमारे  यहां
 बरबादी  पैदा  करती  है,  लेकिन  उस  पर  ये  बंध

 नहीं  डालते  हैं  ।  खादर  का  सारा  इलाका

 जमूना  के  रहमोकरम  पर  है,  गांव  के  गांव
 साफ़  हो  जाते  हैं  और  वे  बेचारे  न  सिर्फ  मकानों
 से  महरूम  हो  जाते  हैं,  बल्कि  कई  तो  अपनी
 जानों  से  महरूम  हो  जाते  हैं।  में  उम्मीद  करता

 हूं  कि वजीर  साहब  इस  तरफ  ध्यान  देंगे।

 डिप्टी  स्पीकर  साहब,  मेवात  एक  ऐसा
 एरिया  है,  जहां  तकसीम-मुल्क  के  बाद  मुसल-
 मानों  को  बड़ी  हिम्मत  के  साथ  रोका  गया,
 अहात्मा  गांधी  खुद  वहां  गये  थे  और  उन्होंने
 जाकर  वहां  उन  को  हौसला  दिलाया  था  ;
 मेवाती  लोग  ठाकुर  होते  हैं,  एक  तरह  के  राज-
 पूत  होते  हैं--उत्होंने  कहा  भ्रा  कि  आप्र  रीढ़
 की  हड्डी  हो,  यहां  रहो  ।  लेकिन  आज  मेवात
 के  सारे  एस्या  में  उसके  डवेलपमेंट  का  कोई

 साप्तन  नहीं  रह  गया  है,  वहां  'कोई  इत्डस्ट्री
 नहीं  है,  वहां  पर  कोई श्री  ऐस्ना  बड़ा  काम  नहीं  है,
 जिसमें  लोग  लग  सकें  ।  इस  लिये  मैं  जे  करना

 चाहता  हूं
 प्कि  उनकी  इन  मुश्किलात  पर  गौर

 फरमायें  ।
 I9LSS/68
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 हसियाने  वाले  पंजाब  की  यूनिवर्सिटी  को
 सवा  करोड़  रुपया  देते  हैं  और  उस  की  सीनेट  में
 हरियाणा  के  9  मेम्बर  हैं  ।  सीनेट  के  85
 मेम्बरों  में  से  हरियाणा  के  सिर्फ  9  मभेम्बर  हैं,
 जब  कि  हमारी  आबादी  40  फीसदी  है  ।
 इसके  अलावा  सिण्डिकेट  पर  एक  भी  मेम्बर

 नहीं  ह ैऔर  न  फाइनेन्शल  बोर्ड  पर  हरियाणा
 का  एक  भी  मेम्बर  है  ।  जब  हरियाणा  उन  को
 सवा  करोड़  रुपया  देता  है  तो  क्या  उस  को

 नुमाइन्दगी  नहीं  मिलनी  चाहिए--में  उम्मीद
 करता  हूं  कि  आप  मेरे  इस  सुझाव  पर  अमल
 करेंगे  |

 जनाब,  हर  यूनिवर्सिटी  में  हिस्ट्री  के  दो
 डीन  होते  हैं--एक  एन्शियेन्ट  हिस्ट्री  का और

 दूसरा  ह््स्ट्री  का।  हमारी  कुरुक्षेत्र  यूनिवर्सिटी
 में  सिफे  एक  ही  डीन  है  जो  दोनों  का  काम  चला
 रहा  है  ।  जब  हम  कहते  हैं  तो  हमारे  त्रिगुण
 सेन  साहब  यह  कहते  हैं  कि उस  पर  हमारा  कोई
 जोर  नहीं  चलता  है,  जब  शुक्ला  साहब  को
 कहते  हैं  तो  वह  जवाब  देते  हँ--भच्छा,  जो

 कुछ  हो  सकता  है  करेंगे  ।  इस  पर  गौर  किया
 जाना  चाहिये  |
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 att  रणधीर  सिह  (रोहतक)  :  डिप्टी
 स्पीकर  महोदय,  मेरी  स्टेट  हरियाणा  एक
 देहाती  स्टेट  है  और  उसकी  अक्सरियत  देहात
 के  किसान  मजदूरों  की  है  ।  इस  बजट  का  मैं

 पूरे  जोर  से  समर्थन  करता  हूं,  लेकिन  इस  को
 देख  कर  जो  चीज  मेरे  दिल  को  रंज  पहुंचाती  है,
 वह  यह  है  कि  जरायत  के  लिये  सिर्फ  i  करोड़
 38  लाख  रुपया  मखसूस  किया  गया  है--

 एक  करोड़  अड़तीस  लाख  रुपया  और  साढ़े दस
 हजार  मुरब्बा  मील  रकबा,  जिस  पर  पानी
 आना  है,  सिंचाई  होनी  है।  डिप्टी  स्पीकर

 साहब,  मेरी  स्टेट  में  सिचाई  दो  तरह  से  होगी--
 या  तो  बन्द  बांध्रे  जायें,  जो  छोटी-छोटी  नदियां
 हैं,  जो  मौसमी  नदियां  हैं,  जैसे  मार्कंण्डेय
 दरिया  है,  साहबी  नदी  है,  या  जमना  है,  उस  पर
 बांध  बांधा  जाये,  क्योंकि  सारा  पानी  तो

 भाखड़ा  में  चला  गया  है  ।  डिप्टी  स्पीकर

 साहब,  जहां  पंजाब  में  70  बीघे  में  पानी
 आता  है,  मेरी  स्टेट  में  सिर्फ  30  बीघे  में  पानी
 आता  है,  वे  लोग  मजबूत  थे,  ताकतवर  थे,
 सारा  पानी ले  गये,  सारी  बिजली  ले  गये,  सारी

 सड़कें  उधर  ले  गये,  सारे  खजाने  का  उधर

 इस्तेमाल  करते  रहे,  स्कूल  उधर  खुले,  कालिज
 उधर  खुले,  गांवों  में  कालिज  उधर  खुले,
 लेकिन  मेरी  स्टेट  चूंकि  मासूम  किसान-मजदूरों
 की  स्टेट  थी,  लड़ाई  हम  करते  नहीं  थे,  इसलिये
 तरीछे  रह  गये  ।  अब  सवाल  यह  है  कि  यह  स्टेंट

 एक  तरह  से  दिवालिया  स्टेट  आपके  सामने  है
 और.-अब  यह  हाउस  ही  उस  की  असेम्बली  है.
 इसलिये  में  आप  से  वह  अर्ज  करना  चाहता  हूँ
 कि  50  करोड़  रुपया  मेरी  स्टेट  को  चाहिये
 पर्चाग  करोड़  रुपया  उधर  जाने  से  हमारे  यहां
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 जितनी  लंसीय  है,-शो  लाइर  ््का  इंसाका  है
 उस  में  टयूब-वैह्श  लग  जायेंगे  और  जो  बाफी

 इलाका  है,  उसमें  बांध  बोधें  जा  सकेंगे  ।

 पिछली  दफ़ा  कन्सलटे  द्  कमेटी  की  मीटिंग
 में  मेंने  पूछा  था  और  अफसरान  ने  मुझे  बताया
 कि  50-55  करोड़  रुपया  आंने  से  हरियाणा
 की  ज़मीन  में  पानी  आ  सकता  है  और  इतनी
 पैदावार  होगी,  डिप्टी  स्पीकर  साहब,  कि  i0

 हिन्दुस्तान  को  अकेला  हरियाणा  खिला  सकता
 है।  वहां  का  किसान  बड़ो  मेहनती  है,  में
 बारबार  उसकी  तारीफ़  नहीं  करना  चाहता
 हैं,  वह  काम  चाहता  है,  उस  को  काम  दो  ।
 अगर  आप  उस  को  काम  नहीं  देंगे,  तो  वह
 इन्कलाबी  आदमी  है,  वे  बेकार  होकर  एन्टी-
 शोसंल-एक्टीविटीज़  करने  लगेगा,  देश  में
 बगावत  ला  देगा--ऐसा  अख्खड़  आदमी  है,
 वह  कम्यूनिस्टों  के  हाथ  में  चला  जायेगा--
 में  यह  बात  खास  तौर  से  कहना  चाहता
 हूं।  आखिर  एक  हद  हुआ  करती  है--किसान
 की  तरफ़  से  कोई  कसर  नहीं  है,  अगर  कसर  है
 तो  सरकार  की  तरफ़  से  है-आप  कहीं  से  लायें,
 लेकिन  उस  के  लिये  इतना  रुपया  लायें।  में
 सैन्द्रल  की  सरकार  से  कहना  चाहता  हूं  चाहे
 दो  साल  में,  चार  साल  में,  0  साल  में,  हमें
 50  करोड़  रुपया  दो।  वह  देश  के  नाम  पर,

 मुल्क  के  नाम  पर,  कौम  के  नाम  पर,  देश  के
 विकास  के  नाम  पर,  अनाज  पैदा  करना
 चाहता  है,  लेकिन  यह  सरकार  उस  से  अनाज
 पैदा  नहीं  कराना  चाहती  है,  इस  से  ज्यादा
 हिमाकत  की  बात  और  क्या  होगी  |

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि
 6  हजार  टयूब-वैल्ज  हें,  जो  बहादुर  किसान  ने

 लगाये  हें,  जिसको  वह  डीज़ल  से  चलाते  हें,
 बिजली  के  लिये  पैसा  चाहिय,  पैसा  उस  कंगाल
 सरकार  के  पांस  है  नहीं।  आज  हम  चाहते  हें
 कि  हर  गांव  में  बिजली  आये,  ज़मीन  के  हर
 चप्पे-चप्पे  में  पानी  आये,  में  आपसे  दरछबास्त
 करूंगा  कि  हमें  लोन  दे  दें  उन  i0  हजार
 टरयूब-वेल्जें  को  एनरजाइरज  करने  के  लिये,
 बिंजली  के  लिये  हमें  पैसी  दे  दें।
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 वीतड़ी  आतत--भाषह़ा  टेस,  चिस्टी  श्वीकर
 साहब,  सफे  हरिवाना  के  लिधे  बना  था  और
 कांग्रेस  हुशुसल  के  लाने से  पहले  ही  उस  का  प्लान
 बत  चूका  श्रा  7  लेक्िल  उस  के  आगे  के  बाद
 या  हुआ--शायड़ा  पंजाब  का  हो.  गत  ।
 जो  तगड़ा  आदमी  होता  है,  वह  हर-चौज़ को
 अपनी  तरफ़  ले  जाता  है,  चण्डीगढ़  को  पंजाब
 में  ले  जाना  चाहते  हें,  भाखड़ा  डैम  को  ले  जाना
 चाहते  हैं,  जितवी  बिजली  वहां  है  उसको
 पंजाब  में  ले  जाना  चाहते  हं--लैकिन  हम
 इतने  कमजोर  नहीं  हें,  देश  से  हमें  प्यार  है,
 किस  से  लड्ढं--जड़े  भाई  से  लडें,  पंजाब  भी
 हमारा  भाई  है--लेकिन  हम  “अपने  हक  के  लिये
 ज़रूर  जिद  करना  चाहते  हैं।  भाखड़ा  डैम
 के  बारे  में  उनकी  यह  कोशिश  है  कि  कोई
 ऐसा  बोर्ड  बने,  जो  उन  की  कठपुतली  हो,  उन
 के  हाथ  में  खेले  ।  इस  लिये  मैं  अपने  फ़ाइनेन्स
 मिनिस्टर  साहब  से  और  हीम  मिनिस्टर
 साहब  से  यह  कहना  चाहूंगा  कि  ऐसा  बोर्ड
 परमानेन्टली  बनायें,  जो  इण्डीपेन्डेन्ट  हो,  जो
 गवर्नमेंट  आफ़  इण्डिया  के  मातहत  हो,  जिसमें
 हरियाणा  का  जितमा  हिस्सा  है,  वह  उस  को
 परमानेन्टली  मिले

 इलैक्ट्रिसिटी  के  बारे  में  में  आपको  बतलाऊं
 कि  i00  4  से  20  फीसदी  बिजली  हमें
 मिली  है,  80  फीसदी  वह  ले  गये  ।  मुझे  खुशी
 है  कि  मेरे  भाई  के  पास  गई  है,  वह  भी  हमारे
 भाई  हूँ,  लेकिन  हमारे  साथ  यह  इम्तियाज़
 क्यों  ?  इसलिये  में  आपकी  मारफत  सैन्ट्रल
 गवनंमेंट  से यह  कहना  चाहता  हूं  कि  जब  तक
 कोई  चीज़  तय  न  हो,  हरियाणा  का  हिस्सा
 हरियाणा  को  मिलना  चाहिये

 एक  बात  यें  चण्डीग़ढ़  के  बारे  में  कहना
 चाहता  हूं।  आखिर  कोई  हद  हुआ  करती  है,
 हमें  कमजोर  न  समझा  जाये,  हरियाणा  सारे
 का  सारा  देहाती  इलाका  है।  हम्मरे  वहां  जो
 शहूर  हैं,  थे  भी  बड़े-बड़े  देहात हैं,  मा  रोहतक
 मा  करनाल,  मे  अरब  बड़े  यांव  है,  जब  कि
 उनकी  नल्देट  में  भमूृतसर  जैसा  शहर  है,
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 पटियाला  जैसा  शानदार  शहर  &,  लूख्षियाता
 जैसा  इण्डस्ट्रीयल  सिटी  है,  वहां  मिलें  घू-घू
 कर  रही  हें,  इस  लिग्रे  खुदा  के  नाम  पर  एक-
 आध  शहर  जस  को  भी  दे  दो।  सुप्रीम  कोर्ट
 का  एक  जज  कहता  है  कि  वह  हरियाणा  का
 जज  है,  जुडीशियल  ओपीनियन  है,  वर्डिक्ट
 है,  अदालत  का  फैसला  है,  सुप्रीम  कोर्ट  का
 फैसला  है--फिर  क्या  उस  को  नहीं  माना
 जाता  है।  में  कांग्रेसियों  स ेकहता  हूं  कि  हमारी
 सरकार में  यह  इखलाकी  कमजोरी  क्यों  आई  |
 जब  एक  कमीशन  मुकरर  किया  था  तो  उसकी
 जात  को  मानना  चाहिये।  लेकिन  फिसी
 प्रेशर  से  या  राजी  करने  के  लिये  था  घूंकि
 नैगोशियेशम  में  ज्यादा  यकीन  रखते  हें---तो
 में  अर्ज  करूंगा  कि  मेहरबानी  कर  के  इस  को
 ज्यादा  लम्बे  अर्से  तक  न  चलाया  जाय,  इस
 का  जल्द  फैसला  किया  जाये,  चण्डीगढ़  को

 हमारी  तरफ  सौपें,  उधर  जाने  का  कोई
 सघाल  नहीं  है।

 एक  बात  म्रें  मवेशियों--के  बारे  में  कहना
 चाहूंगा।  में  डिप्टी  मिनिस्टर  फूड  के  साथ
 रोहतक  गया  था।  वहां  पर  हरियाणा  के

 मवेशियों  की  कड़ी  भारी  एग्जिविशन  है।
 उन्होंने  जाकर  देखा  कि  कैसी-कंसी  गाय
 और भैसें  हें।  एक-एक  भेंस  दो-दो  हजार
 की  जोकि  40  सेर  दूध  देती  हें।  उनका
 घी  अगर  आप  खायें  तो  आपकी  सेहत  बन  जाये,
 आप  सौ  साल  तक  जियें।  बेहतरीन  नस्ल  के

 डंगर,  गायें  और  भंसें  वहां  आपको  मिलती

 हैं  और  बेहतरीन  किस्म  के  दूसरे  मवेशी
 मिलते  हैं  में  चाहता  हूं  कि आप  हरियाणा  के
 साथ  एक्सपेरिमेन्ट  करें  |  सेन्टर  खास  तौर  पर

 हरियाणा  को  सब्सिडाइज़  करे,  30-40

 करोड़  रुपया  दे  तो  हम  दिल्ली  और  उसके
 चारों  तरफ  के  इलाके  में  घरों  को  दूध,  घी,
 मक्खन  से  भर  देंगे।  सब  कुछ  सस्ता  मिलेगा,

 एम०  पीज०  को  और  सारी  दिल्ली  को  भी  ।  आज
 तो  द्विल्ली  के  आदमी  पानी  मिलाकर  दूध  पीते

 हैं  बल्कि  यहां  पर  तो  फानी  में  दूध  मिलाया
 जाता  है।  इसलिए  में  कहता  हूं  कि  अगर
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 फ्री  रजथीर  सिह  [

 आप  हरियाना  में  30-40  करोड़  रुपया
 ह्म्प  कर  दें  तो  बह  बेस्ट  नहीं  खाएगा  ।  आप
 कैटिल  ढेवलरपिंग,  मवेशी  पालन  के  लिए
 रुपया  लगाएं।  सैम्ट्रस  गवनंमेंट  को  खास  तोर
 पर  इस  तरफ  ध्यान  देना  चाहिए।

 एक  बात  मुझे  यह  अर्ज  करनी  है  कि  हमारे
 साथ  बड़ा  अन्याय  हो  रहा  है,  हरियाणा  की
 कोई  यूनिवर्सिटी  नहीं।  रुपए  लेने  के  लिए  तो
 ले  लेंगे  लेकिन  यूनिबर्सिटी  के  साथ  हमारा
 नाम  नहीं  लगाया  जाता।  हाई  कोर्ट  तो  पंजाब
 और  द्रियाणा  के  नाग  से  हो  गई  लेकिन

 यूनिवर्सिटी  पंजाब  के  नाम  से  है।  पैसा
 हम  देंगे  लेकिन  नाम  रहेगा  उनका।  इस
 चीज  को  हम  लोग  बहुत  महसूस  करते  हे  कि
 आखिर  यह  क्या  बात  हुई,  40  फौसदी
 रुपया  हम  देते  हे  मेस्टिनेन्स  के  लिए  यूनि-
 बसिटी  को  लेकित  हमारा  नाम  नहीं।  चह्ाण
 साहब  की  नोटिस  में  भी  हम इस  बात  को  लाए।
 आज  तक  हमारा  कोई  आदमी  वाइस  चांसलर
 नहीं  बनाया,  रजिस्ट्रार  या  डिप्टी  रजिस्ट्रार
 नहीं  बनाया,  सुप्रिन्टेन्डेन्ट  नहीं  घनाया  ।  सिनेट
 के  so-si  आदमियों  में  पता  नहीं  कंसे
 हमारे  7-8  भादमी  आ  गए।  सिम्डीकेट  में
 एक  भी  आदमी  हरियाणा  का  नहीं।  इसी
 तरह  से  जितने  बड़े-बड़े  इंजीनियरिंग  कालेज,
 मेडिकल  कालेज  ओर  दूसरी  जो  बड़ी-बड़ी
 दाखिले  के  लिये  हम्पार्टेम्ट  बाडीज़  हें,  उनमें  एक
 भी  आदमी  हरियाणा  का  नहीं  है।  बहादुर  लोगों
 को  अगर  इस  तरह  से  छेड़ेंगे  तो  वे  इसको
 बर्दाश्त  नहीं  करेंगे,  इसको  नोट  कर  लिया
 जाये।  अगर  हरियाणा  के  नाम  से  यूनिबसिटी
 नहीं  करना  चाहते  हैं  तो  मे ंआपकी  मार्फत  होम
 मिनिस्टर  और  फाइनेस्स  मिनिस्टर  से  अर्ज
 करना  चाहता  हूं  कि  30  लाख  रुपया  हमारे
 जिम्मे  है,  उस  रुपये  से  रोहतक  में--जोकि
 हमारा  सेन्टर  है--एक  अलग  यूनिवर्सिटी
 बना  दी  जाए।  हम  इस  मामले  में  अपने
 पंजाबी  भाहयों  से  ल्टाई  नहीं  करना  चाहते
 हें।
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 एक  बात  में  दुर्भरिज्म  की  बाबत  कहता
 चाहता  हूं  जिस  पर  खास  तौर  से  मुलाहजा
 फंमर्पिं ।  कुरुक्षेत्र  की  बड़ी  अहर्मिक्त  है।
 आप  गीता  में  यकीन  रखते  है,  भगवान  कृष्ण
 का  नाम  लेते  हें।  फारेन  एक्सचेंज  की  भी
 इस  देश  को  बड़ी  जरूरत  है।  लेकिन  कुरुक्षेत्र
 में  कोई  भी  टुअरिस्ट  सेन्टर  नहीं  है।  सबसे
 बड़ी  जगह  जहां  पर  कि  दुनिया  भर  के  लोग
 आ  सकते  हें,  बह  कुरुक्षेत्र  और  पिंडारे  ही  हो
 सफती  है।  में  आपकी  माफंत  डा०  करण

 सिह  जी  से  कहना  चाहता  हूं  कि  वे  कुल्लेल्र
 में  टुअरिस्ट  सेन्टर  शुकरंर  करें।  उदयपुर
 और  जयपुर  से  इतनी  आमदनी  नहीं  होती
 होगी  जितनी  आमदनी  कि  यहां  से  हो  सकती

 है।

 आल  इंडिया  रेडियो  की  एक  यूनिट  हरियाणा
 में  खोलने  के  बारे  में  मुझे  अर्ज  करनी  है।
 आप  तो  किसी  शहर  की  तरक्की  करना  नहीं
 चाहते  ।  कालेज  एक  जपह  बना  दिया  तो

 दूसरी  चीज  दूसरी  जगह  बना  दी।  अध्वल
 तो  हमारे  यहां  कोई  शहर  बनने  ही  नहीं  दिया
 जाता  ।  सरकार  की  तो  यह  हालत  है  कि
 अगर  गुड़गांव  का  चीफ  मिनिस्टर  हुआ  ठो  बह
 कहेगा  कि  सारी  चीजें  बहीं  भा  जायें  और

 दिसार  या  करनाल  का  चीफ  मिनिस्टर  हुआ
 तो  बह  कहेगा  कि  यहां  आ  जाए  a  नें  तो  कहता
 हूं  दरियाणा  में  जो  बेहतरीन  शहर  हो
 एज्केशनल  और  पोलिटिकल  एक्टिब्टीज  के

 लिहाज  से,  उसमें  आप  ce  आई०  आर०
 की  यूनिट  को  बिल्ड-अप  कीजिए।  कोई
 बड़ा  हरियाणा  बने  तो  वह  शहर  कैपिटल
 की  जगह  भी  ले  सके,  ए०  आई०  आर०  की

 यूनिट  रोहतक  में  होनी  चाहिए।
 आप  एक  स्टील  प्लांट  भी  दें।  आप  आंध्र

 और  मद्रास  में  देते  हें  तो  हरियाणा  में  भी  दें।
 उन  बहादुर  आदमियों  के  नाम  पर,  जोकि
 चीन  और  पाकिस्तान  के  खिलाफ  अपनी  जान

 कुर्बान  करते  है,  एफ  छोटा  सा  स्टील  प्सांट  दें।
 एक  फटिलाइजर  की  फैक्टरी  भी  दें  ।  फौज
 में  जो  हमारे  बहादुर  आदमी  इस  देश  का  नाम
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 ऊंचा  करते हैं,  उनके  नाम  पर  एक  फटिलाइजर
 फैक्ट्री  भी  दें।  एन्टी  लोगिग  और  ड्रेंनेज  के
 लिए  82  लाख  रुपया  बहुत  थोड़ा  है।  जितना

 भी  अनाज  होगा  बह  देश  के  लिए  ही  होगा
 हम  i5  लाख  टन  की  जगह  पर  30  लाख
 टन  गला  आपके  बफर  स्टाक  के  लिए  देंगे।
 सारा  देश  नाज  करेगा।  हम  सारे  देश  को
 खिलाना  चाहते  हें।  आप  हमको  रुपया  दें,

 हम  आपके  लिए  जान  तक  देंगे।

 MR,  DEPUTY-SPEAKER:  |  Shri
 R  K,  Amin.

 SHRI  K.  M.  ABRAHAM:  I  have
 moved  6  cut  motions,

 SHRI  SHRI  CHAND  GOEL:  The
 Speaker  had  agreed  that  those  hailing
 from  Haryana  will  be  given  preference.
 He  said  that  it  is  for  their  advantage  to
 afford  them  an  opportunity,

 MR.  DEPUTY-SPEAKER  :  You  will
 get  the  same  opportunity.  You  will  get
 0  minutes.  I  am  going  to  give  him
 only  5  minutes,

 SHRI  R.  K,  AMIN  (Dhandbuka)  :
 Mr,  Deputy-Speaker,  Sir,  this  Budget
 should  be  judged  in  the  light  of  the  eco-
 aomic  and  political  needs  of  the  State.
 What  is  then  the  political  need  of  the
 State  and  what  is  the  economic  need  of
 the  State  ?

 Economically,  it  is  a  State  which  !s
 mainly  an  agricultural  State,  which
 wants  to  develop  its  dairy  industry,
 which  wants  to  develop  small-scale  in-
 dustry  and  which  has  a  very  sturdy
 population  which  should  be  educated  and
 trained.  Then  alone  the  entire  resources
 of  the  State  could  be  utilised  very  well.
 Politically,  it  is  a  State  which  has  come
 into  existence  only  a  little  while  ago.
 Tt  is  a  very  small  State.  During  the
 last  3  or  4  years,  there  was  an  agitation
 for  separation  and  so  the  people  of  the
 State  coulud  not  concentrate  on  their
 economic  development  and  during  the
 last  year,  because  of  the  existence  of
 Aya  Rams  and  Gaya  Rams,  because  of
 the  political  instability  they  also  could
 not  concentrate  on  their  economic  de-
 velopment.
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 If  you  look  ४६  the  Budget  also  I  Sad
 that  there  afe  certain  characteristics
 which  should  be  noted  and  which
 should  be  removed  from  the  Budget
 when  it  is  presented  for  the  next  year.
 The  characteristics  are  that  it  has  in-
 creased  land  revenue  instead  of  decreas-
 ing  it.  It  is  only  during  the  last  year
 they  increased  50  per  cent  cess  on  the
 land  revenue.  I  also  find  from  the
 figures  in  so  far  as  debt  is  concerned
 that  the  debt  is  very  high.  About  25

 per  cent  of  the  revenue  is  being  paid
 as  the  debt  services  in  a  very  small  State.
 Out  of  the  total  revenue  of  Rs.  66
 crores,  about  Rs.  5  to  i6  crores  are
 being  paid  as  the  debt  services.  If  you
 look  to  other  items  also,  there  are  a
 good  deal  of  discrepancies.  As  against
 whatever  has  been  estimated,  the  revised
 figure  of  the  expenditure  is  very  very
 low.  Then,  again  you  make  the  new
 estimate  for  quite  a  double  figure.  The
 result  is;  you  estimated  for  it  but  you
 did  not  spend  it.

 It  means  that  the  administration  must
 have  completely  broken  down,  Does
 this  Budget  provide  for  the  correction
 of  all  these?  This  being  mainly  an
 agricultural  State,  it  should  have  thought
 for  the  removal  of  all  zonal  restrictions,
 but  I  find  that  there  is  no  mention  of
 it.  Why  I  say  this?  It  is  because  of
 the  fuct  that  if  we  look  to  our  national
 food  policy  we  find  that  there  is  no
 national,  no  food  and  no  policy,  because
 the  Central  Government  is  helpless.  But
 this  is  a  matter  of  the  State  Government,
 When  the  Central  Government  is  putting
 its  own  feet  in  the  shoes  of  the  State
 Government,  why  should  it  not  think  of
 abolition  of  all  zonal  restrictions?  In
 the  new  elections  if  the  Swatantra  Party
 comes  to  power,  it  will  take  up  this  issue
 and  fight  to  the  last  for  the  removal  of
 all  zonal  restrictions;  the  second  thing
 that  it  will  do  is  that  it  will  certainly
 reduce  the  land  revenue,  and  even  abo-
 lish  it,  because  an  agricultural  State  can
 flourish  only  if  the  burden  on  the  far-
 mers  is  reduced  considerably;  the  third
 thing  that  it  will  do  is  that  it  will  deve-
 lop  the  dairy  industry  like  anything,  it
 will  have  mixed  farming  in  the  State;
 and  fourthly,  realising  that  in  that  State
 there  are  no  perennial  irrigation  systems
 or  rivers,  as  many  tubewells  as  possible
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 बनाया  है  उस  में  इस  हरियाणा
 Pp

 ean
 ite  and  will  supply  foodgrains  to  डेवलपमेंट  कमेटी  की  सिफारिशों  को  सामसे

 श्  कफ,
 ०  00  (एज:  CUnter~  a  कर  और  हरियाणा  के  पिछड़ते  को  दूर

 Politically,  I  find  in  the  Budget  thet
 करने  के  लिए  फदम  उठाये  जायेंगे  ।

 thay  have  provided  for  ६८७४  sammelans,
 सहडाउ'  sammetans,  and  Mushairas,  Do  मुझे  हैसनी  होती  है  कि  बजट  बनाने  वालों
 they  want  all  these  things  in  order  to  ने

 बातों propaganda  for  the  minting  ef  the  ने  केवल
 दो  बातों  की  तरफ  ध्यान  दिया  है।

 political  party  which  is  in  power,  bee  उन्होंने  इस  बात  का  विचार  किया  है  कि
 custo  the  President's  rule  is  there,  the  §  हरियाण  का  बजट  डैफिसिट  बजट  न  हो
 a,  dah  ait  thee  pone  ine.  Bo  लैकिन  मेरी  समझ  में  डैफिसिट  बजट  पेश  करना

 ding  their  party's  songs  so  that  they  यह  कोई  एक  गुण  की  और  कोई  एक  बहुत can  ome  into  power?  They  are  also
 नहीं proviging  loans  for  co-operatives,  We  सूझबूझ

 की  बात  नहीं
 हर

 में  बहुत  पुरान
 know,  for  example,  that  the  land  mort.  कड़े  हाउत्त  के  सामने  नहीं  रखूगा  चल्कि  जो
 gage  banks,  marketing  centres  and  other  =  आंकड़े  इस  बजट  के  अन्दर  दिये  गये

 हैं
 उन्हीं such  institutions  de  not  do  their  job

 ह्द्स  है  उन्हीं
 आंकड़ों  में  से  कुछ  आंकड़े  मैं  दूंगा  जोकि फ्कृल्चे,  By  giving  loans  to.  them  and

 मैमोरेंडम
 -

 दिये by  having  ०  te  pong  they  want  =  फाइनैंशियल  के  सफे  तीन  पर  दिये
 to  take  political  advantage  ont  of  it.  I  a.

 उनको  देखने would  say  that  this  Budget  is  oriented  हुए  हैं।  जनको  देखते  से  यह  पता  चलता  है
 with  a.view  to  taking  politieal  advantage  कि  जब  हरियाणा  पहली  नवम्बर  सन्  966
 ia  the  elections.

 :  atop.  auch
 को  बना  था  तो  उस  वक्त  उस  की  रिसीट्स

 expenditures  must  stopped  so  that
 there  pre  clean  elections  in  the  month  of  से  जो  उसकी  आमदनी  का  अंदाजा  लगाया
 May;  only  by  having  clean  elections,  गया  था  वह  25  करोड़  36  लाख  का  था  और
 फाहे  oan

 goable
 the  real  democratic  will  जो  उसके  खर्चे

 का
 अंदाजा  लगाया  गया  था

 3०  Bere:
 ae  2i  करोड़  77  लाख  का  था  लेकिन  जब

 Before  I  sit  down,  I  would  like  to  रवाइज्ड  फीगर्स  मिले  तो  उस  की
 assure  that,  if  the  Swatantra  Party  comes

 स्जाइज्ड  फ्री
 करोड़

 उस  के
 बन  गई  और to  power  in  this  State,  they  will  fight  आमदनी  24  करोड़  27  लाख  व  न

 for  she  or
 a  of  the  zonal  restrictions,  «=  खर्चा  जो  था  वह  और  कम  हो  गया  ।  9

 पक  कया  they  wil  eee  that.  the  करोड़  8  लाख  सिर्फ  खर्चा  रह  गया  जिसका  कि

 bid  apron
 is  developed,

 hy
 they  म्रतलब  यह  है  कि  5  करोड़  I9  लाख  का  सर-

 ्  pee  that  Proper  trajning  is
 industries

 प्लस,  उस  दो,  तीन  महीने  का  जो  यह  बजट t  small  scale  industries  os  ,  a"
 ate  ae  4  or  al  the  resources  are  9  बनाया  गया  था  उस  में  यह  रहा।  उसके
 barmessed  to  the  maximum  extent.  बाद  अमर  हम  सन्  67-68  की  फीगसे  को

 भी  श्री  चन्द  गोयल  (चन्डीगढ़):  उपाध्यक्ष.  लें  तो  उस  में  उन्होंने  62  करोड़  7  लाख

 होडम,  आप  को  ध्यान  होक  कि  हरियाणा  «=|  आमदती  बतलाई  है  और  जो  खर्चा  है  वह
 जौ  पंजाब  का  एक  भाग  था  उस  को  एक.  57  करोड़  39  लाख  का  हुआ  जिसका  मतलव

 पिछट्टा  हुआ  इलाका  समझा  गया  या  और  इसी...  गह  है  कि  4
 करोड़

 78  लाख  का
 सरप्लस

 अंतरण  हरियाणे  के  विकास के  लिए  हरियाणा.  रहा।  अब  उन्होंने  जो  अनुमानित  आंकड़े

 डैवलेपर्मैट कमेटी  मुकरर्र  की  गई  थी  7  उस  हरि-.  दिये  है.  उसके  अनुसार  67  करोड़  99  लाख

 ग्राफ  केरलपमेंट  ऋमेद्री  से  दमन  विज्ञार  |  की  आमदल़ी  है  भौद  खर्चा.  66  करोड़  35  लाख

 किया थो  कि  हरियाणा की  विकांस  फिल-किन.._  का  है।  'इस  व  से  :  करोड  64साख  का

 नाती  की  ध्यान  मैं  रख़  कर  होना  चाहिए।  मे...  सरप्लस  उन्होंने  प्रकट  किया  है  7
 में  यह
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 कहना  चाहता  हूँ  कि  जो  पिछंलें  दो  सींछों  के

 आंकड़े  हैं  वह  यह  सिद्ध  करते  हैं  कि जौ  आमदनी

 हैं  साल  के  आखिर  में  जितना  उसका  हँम  अनु-
 मान  लगाते  हें  उससे  वह  4-5  करोड़  रुपमे
 बढ़  जाती  है  जबकि  खर्चा  कम  हो  जाता  है
 और  हम  देखते  हैं  कि  अभी  करोड़  64  लाख
 का  सरप्लस  है।  में  समझता  हूं  कि कम  से  कम
 6-7  करोड़  रुपये  का  यह  सरप्लस  निश्चित

 रूप  से  साल  के  आखिर  में  हो  जायगा।
 इसलिए  उनको  इस  बात  पर  विचार  करने
 की  ज़रूरत  है  कि  वह  जो  7-8  करोड़  रुपया

 है  उस  को  हरियाणे  की  विकास  योजनाओं
 में,  डेवलपमेंट  प्लांस  के  अन्दर  इनको
 खर्च  करना  चाहिए  ताकि  हरियाणा  जो  एक
 नई  स्टेट  है  और  पिछड़ी  हुई  स्टेट  है  बह  देश  के
 बाकी  और  राज्यों  के  मुकाबले  में  खड़ी  हो
 सके  |  लेकिन  दुर्भाग्य  से  कहना  पड़ता  है  कि
 आप  सफ़ा  5  के  ऊपर  जहां  प्लांस  का  जिक्र
 किया  गया  है  देखेंगे  कि  जो  प्लानिंग  कमिशन
 ने  प्लान  बनाया  था,  पंचवर्षीय  योजना  बनाई
 थी  उसमें  हरियाणे  के  लिए  उसने  68
 करोड़  4  लाख  रुपये  तय  किये  थे  और  इस
 हिसाब  से  जब  हम  पांच  सालों  में  इसको
 बांटते  हैं  तो  33  करोड़  6  लाख  रुपया  विकास
 में  उस  प्लान  के  ऊपर  ख  होना  चाहिए  था
 लेकिन  अब  इस  बजट  के  फाइनें  शियल  मंमोरेंडम
 के  अन्दर  कहा  गया  है  चूंकि  केन्द्र  द्वारा
 जो  सहायता  स्टेट  को  दनी  थी  उस  में  कटौती
 हो  गई  है  इस  कारण  इस  राज्य  का  जो  प्लान
 है  जो उसकी  विकास  योजना  हैं  उसके  साइज़
 को  हम  उसके  मुताबिक  कम  कर  रहे  हैं।
 मुझे  दुख  के  साथ  कहना  पड़ता  है  कि  इस  वर्ष
 के  लिए  जो  योजना  बनाई  जा  रही  हैं  वह  केवल
 23  करोड़  43  लाख  रुपये  की  ही  योजना
 बनाई  जा  रही  है।  में  समझता  हूं  कि  यह
 हरियाणे  के  विकास  के  लिए  इतनी  कम  और
 नाकाफ़ी  है  कि  हरियाणा  दूसरे  राज्यों  के

 मुकाबले  में  खड़ा  नहीं  हो  सकेगा।

 हरियाणा  एक  बहुत  बड़ी  पोर्टेशियन  स्टेट  है
 और  जैसा  कि  भेरे  दोस्त  चौधरी  रणधीर  सिह
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 कह  रहे  थे  उसके  अग्र  कृषि  और  उद्योग
 की  दृष्टि  सें  पूरां  थिकास  कार्य  करने  के  लिए
 अगर  हमे  पैसा  ये  करें  तो  हरियाणा  निश्चित
 रूप  से  इस  प्रकार  का  राज्य  बन  सकता  है  जो
 कि  कुषि  के  मामले  में  बहुत  उन्नति  कर  सकता

 है  और  वह  भारत  के  कितने  हौ  राज्यों  की  खुराक
 की  कमी  को  दूर  कर  सकता  है  |

 जहां  तक  उद्योग  का  ताल्लुक  है  उसके
 अन्दर  भी  हरियाणा  बहुत  उन्नतिं  करके
 दिखा  सकता  है।  रायबहादुर  कंबरसेन  हरियाणे
 के  एक  बहुत  बड़े  और  प्रसिद्ध  इंजीनियर  हैं  बह
 आजकल  विदेशों  के  अन्दर  भारत  की  बहुत
 सेवा  कर  रहे  हैं  मैंने  उनसे  हरियाणा  के
 विकास  के  सम्बन्ध  में  बातचीत  की  थी  तो
 उन्होंने  मुझे  कहा  था  कि  हरियाणा  के  अन्दर
 विकास  की  इतनी  गुंजाइश  है  कि  हरियाणे
 का  अगर  पूरे  तौर  पर  विकास  किया  जाय  तो
 यह  एक  बहुत  उत्तम  राज्य  बन  सकता  हैं  ।
 उसके  लिए  उन्होंने  सुझाव  दिया  कि  जमुना
 के  ऊपर  किसाऊ  डैम  बनाया  जाय  ।  आपको
 भी  ध्यांन  होगा  कि  यह  जमुना  पर  किसाऊ
 डैम  बनाने  सम्बन्धी  मामला  पहले  भी  यहां  पर
 आया  है  और  यह  योजना  पिछले  कई  वर्षों  से
 सरकार  के  विचाराधीन  है  लेकिन  आज  तक
 वह  बन  नहीं  पाया  है।  जमुना  पर  यह  किसाऊ
 डैम  बंध  जाने  से  उत्तर  प्रदेश  को  भी  पानी  दिया
 जा  सकेगा  और  हरियाणे  को  भी  पानी  देकर
 उसकी'  कमी  को  पूरा  कर  संकते  हैं  7  हरियाणे
 के  अन्दर  आज  यह  स्थिति  है  कि  अम्बाला  जिले
 के  अन्दर  पीने  का  पानी  नहीं  मिलता  है।  महेन्द्र-
 गढ़  जिले  में  भी  पीने  का  पानी  नहीं  मिलता  है
 और  गुड़गांव  जिले  की  कई  तहसीलों  के
 अन्दर  पीने  के  लिए  जितना  स्वच्छ  जल
 चाहिए  वह  नहीं  मिलता  है  तब  खेती  के  लिए
 पानी  मिलने  की  तो  बात  ही  दूर  रही  ।  इसलिए
 में  समझता  हूं  कि  यहां  पर  जो  पानी  की  समस्या

 है  उसे  यह  दोनों  बांध  बना  कर  अर्थात्  .घग्चर

 पर  बांध  बना  कर  और  जमुना  पर  किसाऊ
 डैम  बना  कर  हल  किया  जां  संकता  है  1  भघंग्घर
 हालांकि  वह  पैरीनियल  रिवर  नहीं  है  तो  भी
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 बरसात  के  अंदर  उसमें  इतना  पानी  आ  जाता
 है  कि  उस  पर  बांध  बना  कर  उसका  सदुपयोग
 किया  जा  सकता  है  ।  उस  पानी  को  अगर
 हम  समुद्र  में  जाकर  जाया  होने  से  रोक  सके
 और  उस  पानी  को  रोक  कर  अगर  हम  धग्घर
 के  ऊपर  बांध  बना  दें  और  उधर  जमुना  के
 ऊपर  किसाऊ  बांध  बना  दें  तो  यकीन  मानिये
 हरियाणे  को  पानी  की  कोई  भी  कमी  किसी
 तरीके  की  नहीं  रहेगी  और  हरियाणे  के  खेत

 हरे  भरे  ओर  लहलहाते  हुए  आपको  देखने  को
 मिलेंगे  और  उस  पर  भारतवर्ष  गर्व  अनुभव  कर
 सकेगा  और  हरियाणा  एक  गौरव  का  स्थान
 सबकी  नजरों  में  प्राप्त  कर  लेगा  ।  इसलिए
 इस  दिशा  में  ध्यान  देने  की  आवश्यकता  है  |
 में  इसलिए  इसकी  शिकायत  कर  रहा  हूं  कि
 उसकी  विकास  योजनाओं  के  ऊपर  जितना
 धन  खर्च  करना  चाहिये  उतना  धन  खर्च  नहीं
 क्या  जा  रहा  है  |

 चंडीगढ़  में  जब  कनसलटेटिव  कमेटी  की
 मीटिंग  हुई  थी  उस  समय  वहां  यह  प्रश्न  आया
 था  कि  ट्यब  वैलों  को  बिजली  नहीं  मिल

 रही  है।  उस  समय  इसके  जो  कारण  बताये
 गये  थे  उनमें  से  एक  यह  था  कि  बिजली  तो

 हमारे  पास  पर्याप्त  मात्रा  में  है  लकिन  उस
 बिजली  को  पहुंचाने  क ेलिए  जितना  मंटीरियल

 चाहिये,  लाइन  क़ो  वहां  तक  पहुंचाने  के  लिए
 जितना  मेटी  रियल  चाहिए  वह  हमारे  पास  नहीं
 है  ।  यह  इतनी  आवश्यक  चीज़  है  कि  मैटीरियल
 की  बात  इस  सम्बन्ध  में  करना  बेमानी  मालूम
 देता  है।  पानी  के  बगैर  हरियाणा  की  फसलों
 को  नुकसान  उठाना  पड़  रहा  है  ।  में  कहना
 चाहता  हूं  कि  ऐसी  अवस्था  में  क्या  हम  इस
 बात  पर  विचार  नहीं  कर  सकते  हूँ  कि  इन
 लाइनों  को  बिछाने  के  लिए  मैंटीरियल  मंगवा
 कर  उन  ट्यूबर्वलज  के  लिए  हम  बिजली

 मुहैया  करें  ?

 एक  और  विचित्र  बात  है  जो  में  आपके
 सामने  रखना  चाहता  हूं  ।  जिस  रेट  पर  हम
 उद्योगों  को  ब्रिजली  देते  हैं  उससे  महंगे  रेट  पर
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 हम  खेती  के  लिए,  सिंचाई  के  लिए  आज
 किसानों  को  बिजली  देते  हैं।  मेरा  खयाल  है
 कि  इस  प्रकार  की  अनहोनी  बात  और  कहीं
 नहीं  होती  होगी  जैसी  यहां  हो  रही  है।  कृषि
 के  लिए  महंगी  दरों  पर  और  उद्योगों  के  लिए
 सस्ती  दरों  पर  जो  बिजली  दी  जा  रही  है,
 इस  असमानता  को  मैं  चाहता  हूं  कि  हम  शीघ्र
 दूर  करें
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 एक  मामूली  सी  बात  को  हमारी  सरकार
 ने  अपने  सम्मान  का  प्रश्न  बना  लिया  है  v
 आप  जानते  हैं  कि  हरियाणा  के  जो  कर्मचारी
 हैं  वे  पहले  पंजाब  के  कर्मचारी  थे  ।  दोनों  ही
 गवरनंमेंट्स  क ेआदमी  एक  ही  इमारत  में  काम
 करते  हैं,  एक  जैसे  घरों  में  रहते  हैं,  एक  जैसा
 काम  करते  हैं  7  लेकिन  पंजाब  गवर्नमेंट  ने
 केन्द्रीय.  दरों  पर  अपने  कर्मचारियों  को
 महंगाई  भत्ता  दे  दिया  है  और  हरियाणा
 की  सरकार  ने  भी  उन्हीं  दरों  पर  महंगाई  भत्ता
 दिया  है  लेकिन  पिछले  नौ  महीने  का  महंगाई
 भत्ता  उनका  बकाया  है  जिसको  देने  से
 हरियाणा  की  सरकार  इन्कार  कर  रही  है  ।

 एक  अंग्रेजी  में  कहावत  है  :
 ‘To  swallow  a  camel  and  strain  at  a

 gnat’,

 पूरे  ऊंट  को  निगल  गए  लेकिन  जो  नकेल
 है  उससे  परहेज  कर  रहे  हैं  7  यह
 उचित  बात  नहीं  है।  कमंचारियों  ने
 वहां  आन्दोलन  किया  था।  उस  आन्दोलन
 के  नतीजे  के  तौर  पर  आप  उनको  कड़े  दंड  देने
 जा  रहे  हूँ  ।  चंडीगढ़  में  रहने  वाले  हर  एक
 हरियाणा  के  कर्मचारी  को  चार्ज  शीट  किया  जा

 रहा  है  जो  आन्दोलन  में  शामिल  हुआ  था  ।
 उसको  कहा  जा  रहा  है  कि  तुम्हें  दो दिन  की
 तनख्वाह  नहीं  दी  जाएगी  क्योंकि  तुम  हड़ताल
 में  शामिल  हुए  थे  ।  इसको  ब्रेक  इन  सविस

 द्वीट  हम  करेंगे  ।  सरकारी  कर्मचारियों  की
 जो  उचित  मांगें  हैं  और  उनके  लिए  अगर  वे
 आन्दोलन  करते  हैं  तो  उनको  दंड  देने  की
 आवश्यकता  नहीं  है।  आपको  उनकी  गुडविल

 जीतने  की  कोशिश  करनी  चाहिये,  उनके  साथ
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 प्रेम  और  सदभावना  का  व्यवहार  करना
 चाहिये।  उनको  आपको  समानता  का  विश्वास
 दिलाना  चाहिये  ओर  विकास  कार्यों  में  आपको
 उनका  सहयोग  लेना  चाहिये  |

 हरियाणा  का  देश  की  प्रतिरक्षा  की  दृष्टि
 से  बड़ा  महत्व  है  ।  हरियाणा  का  फौजी
 आज  भारत  में  ही  नहीं  वल्कि  संसार  भर  में
 प्रसिद्ध  है।  जिस  तरह  से  चंडीगढ़  के  प्रशासन  ने

 वहां  पर  उनके  लिए  एक  डिफेंस  कालोनी  बनाई
 है  और  वहां  सैनिक  भाइयों  को  सहायता
 और  सुविधा  दा  है  उसी  प्रकार  की  डिफंस
 कालोनी  हरियाणा  के  अन्दर  भी  बननी
 चाहिये  ।

 पिछली  सरदगर  ने  एक  बट्त  बड़ा  जुल्म
 किया  था  वहां  के  विद्यार्थियों  क ेसाथ  ।  पांचवीं
 से  आठवीं  तक  पढ़ने  वाले  विद्याथियों  के  ऊपर
 उसने  दुबारा  फीस  लगा  दी  थी  t  में  आशा
 करता  था  कि  इस  वजट  में  उनको  राहत  दी
 जाएगी  ।  लेकिन  ऐसा  नहीं  किया  गया  है  ।
 में  चाहता  हूं  कि इसको  भी  आप  देखें

 चार  घंटे  का  समय  इसके  लिए  तय  हुआ
 था।  विचार  यह  था  कि  अगर  आज  नहीं  तो
 कल  या  कुछ  समय  के  बाद  इस  पर  यहां  बहस
 हो।  लेकिन  वह  मौका  भी  हम  लोगों  से  छीना
 जा  रहा  है  और  आज  ही  केवल  एक  घंटे
 के  अन्दर  इसको  पास  किया  जा  रहा  है  1
 इतने  कम  समय  में  इस  महत्वपूर्ण  विषय  के
 साथ  न्याय  नहीं  किया  जा  सकता  है  1  अगर
 आपने  समय  कम  ही  करना  था  तो  आप  चार
 के  बजाय  दों  घंटे  कर  सकते  थे  ताकि  सदस्यों
 को  अपनी  बात  कहने  का  पूरा  मौका  मिल
 जाता  ।

 MR.  DEPUTY-SPEAKER  :  We  are
 not  discussing  the  main  Haryana  budget
 but  only  vote  on  account,

 SHRI  K,  M.  ABRAHAM  (Kotia-
 yam):  The  hon,  Member  from  Haryana
 representing  the  Congress  who  spoke  did
 not  say  anything  about  the  firing  which
 took  place  there  on  the  Sth  instant.  The
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 imposition  of  President’s  zuie  in  Har-
 yana  to  suit  the  convenience  of  the  Con-
 gress  Party  has  introduced  a  new  phase
 in  the  post-election  period,  in

 of

 h
 period  you  have  toppled  down  mogipbt
 the  non-Congress  governments.  —  In
 front  of  us,  there  are  budgets  of  two
 other  States,  UP  and  West  Bengal.  Per-
 haps  if  this  is  going  to  happen,  during
 the  next  year  we  will  have  to  discuss  al-
 most  the  budgets  of  all  States  where
 Congress  is  in  a  minority.

 The  people  of  Haryana  have  witnessed
 during  the  last  couple  of  months  that
 the  Congress  Party  is  determined  to
 crush  all  the  democratic  aspirations  of
 the  people.  I  had  occasion  to  visit  Har-
 yana  recently  and  I  was  shocked  to  sec
 the  fantastic  powers  enjoyed  by  the
 bureaucrats  in  that  State.  In  Karnal
 district,  people  harassed  by  the  police
 atrocitics  have  been  agitating  against
 certain  police  officials.  They  have
 been  intimidating  the  people  and  extract-
 ing  money  from  them.  When  people
 agitate  for  their  democratic  rights,  the
 police  authorities  resort  to  gangster  me-
 thods  to  terrorise  the  people.  When
 our  party  decided  to  organise  a  ineeting
 on  the  Sth  of  this  month,  police  resorted
 ¢o  atrocities,  A  peaceful  demonstration
 was  taking  place  for  the  abolition  of
 betterment  levy,  reduction  of  taxes  and
 school  fees  and  land  to  the  tiller.

 But  when  the  procession  passed  in  front
 of  the  police  station  at  Indri,  some
 goondas  came  from  the  police  station
 and  attacked  the  procession,  police  fired
 on  the  demonstrators  and  lathi-charged
 them  in  the  name  of  law  and  order.
 Mounted  police  also  charged  the
 people.  3  persons  were  severly  injured
 and  4  persons  were  arrested  and  beaten
 in  the  lock-up.  The  police  fabricated
 the  story  that  there  was  a  clash  Letween
 the  right  and  left  communists.  How-
 ever,  the  Right  Communist  Party  denied
 that  there  was  any  clash.  Not  only
 that.  Both  the  parties  asked  for  a  judi-
 cial  enquiry  into  the  firing  and  imme-
 diate  suspension  of  the  police  officers
 concerned.  Shri  Bijoy  Modak,  member
 of  this  House  and  myself  went  to  Karnal
 to  study  the  situation.  When  we  discus-
 sed  the  matter  with  the  police  officials,
 we  were  convinced  ahout  the  hand  of  the
 police  officials  behind  these  nefarious
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 acts.  The  Bar  Association  of  Karnal
 itself  demanded  a  judicial  enquiry  and
 transfer  of  the  concerned  officials.  T
 was  astounded  to  see  some  local  lawyers
 also  being  severly  beaten  by  the  police.
 Shri  Satwant  Singh,  Secretury  of  the
 Punjab  unit  of  our  party  went  to  siudy
 the  situation.  He  was  also  arrested  avd
 ill-ireated.  Our  Party  Secretary,  Shri
 Dharm  Singh  and  one  advovate.  Shri
 S.  M.  Ashbri  were  also  arrested,  dragged
 on  the  street  and  mercilessly  beaten  by
 the  police  of  Indri.  I  met  people
 from  all  walks  of  life  and  found  a  great
 deal  of  indignation  against  the  SHO,
 Indri—Shri  Prem  Raj—and  the  Deputy
 Commissioner,  Shri  A.  Banerjee.  Unless
 these  officials  are  immediately  suspended
 and  a  judicial  enquiry  is  conducted  into
 the  police  excesses,  the  people  are  hourd
 to  react  sharply.
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 Sir,  a  word  about  the  Haryana  Road
 Transport  Workers.  For  dearncss  al-
 lowance  and  bonus  they  began  to  agitate.

 A  token  strike  took  place  on  0th  Jan-
 uary.  On  the  8th  and  9ih  of  February
 also  there  was  a  token  sirike.  The  Mi-
 nister  of  State  in  the  Ministry  of  Educa-
 tion  at  the  Centre  intervened  for  con-
 ciliation  but  he  failed.  Then  our  hon.
 Home  Minister  also  intervened  to  ex-
 plore  the  possibilities  of  a  settlement,  I
 pity  the  hon.  Ministers  because  during
 the  negotiation  period  itself  the  Harvana
 Government  victimised  the  leaders  of
 the  movement.  Some  35  members  were
 arrested.  They  were  suspended  and
 they  were  given  show-cause  notice  for
 participating  in  the  strugale.  he  victi-
 misation  steps  taken  against  them  must
 be  immediately  withdrawn  «nd  the  dis-
 pute  settled  immediately.

 Recently,  the  anti-labour  policy  of  the
 Haryana  Government  was  ‘seen  with
 regard  to  the  dispute  of  Hindustan  Twy-
 ford  Ltd.,  Bahadurgarh.  In  this  factory
 the  workers  are  paid  only  Rs,  60.00  as
 wages  and  no  dearness  a!lowance  linked
 with  the  price  index  is  paid.  The
 management  instead  of  accepting  the
 reasonable  demands  of  wage  <ise  and
 dearness  allowance  provoked  a  strike.
 When  a  deputation  of  workers  met  the
 Union  Labour  Minister  he  agreed  to
 settle  the  dispute  through  negotiations,
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 but  the  management  refused  and  the
 Haryana  Government  instead  of  taking
 action  against  the  management  issued
 prohibitory  order  against  the  workers.

 The  adamant  management  resorted  to
 large-scale  victimisation  while  the  Union
 Labour  Ministry  was  observing  the
 whole  show  as  a  silent  spectator.

 How  can  industrial  peace  be  main-
 tained  when  the  Goveriment  refused

 to  take  action  in  favour  of  the  workers
 in  such  cases?  I  wamt  to  say,  Sir,  a
 word  about  the  Electricity  Board,  There
 is  corruption  by  officials  while  giving
 new  electricity  connections  for  tubewells
 and  other  purposes.  Government  failed
 to  concede  the  demands  of  the  people
 of  Indri  at  Karnal  District  regarding
 S.D.O.  electricity.  Inadequate  supply
 of  electricity  to  peasants  lead  to  incon-
 venience  to  them  and  loss  of  production
 is  the  net  result.  Inability  of  the  poor
 peasants  to  pay  the  high  rate  for  elec-
 tricity  lead  them  to  hardship.  I  also
 bring  to  the  attention  of  the  Govern-
 ment  the  failure  of  irrigation  officials  to
 close  the  gates  of  sub-canals  at  Karnal
 district  in  time,  which  lead  to  flooding

 of  the  fields  and  loss  of  food  production
 in  thousands  of  acres  of  lands.

 High  cost  of  education  in  primary  and
 secondary  schools  in  Haryana  _  Statc
 hinder  the  study  of  the  young  generation
 to  a  great  extent.

 Reduction  in  the  posts  of  high  officials
 in  all  Revenue  Department  is  the  one
 way  to  save  economy  in  the  administra-
 tion.

 When  Punjab  Government  is  remov-
 ing  the  betterment  levy  I  wonder  why
 the  bureaucratic  government  of  Haryana
 refuses  to  do  it.  So  also,  there.  is  the
 case  of  reduction  of  high  taxes.  The  Go-
 vernmemt  failed  to  implement  land  re-
 forms  and  distribute  land  to  the  actual
 tillers  and  landless  labourers.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K,  C.  PANT):  Mr,  Deputy-
 Speaker,  Sir.  I  do  not  have  much  time
 to  reply  to  the  various  points  that  have
 been  raised  and  I  hope  hon.  Members
 will  appreciate  my  difficulty  in  this  re-
 gard  and  be  indulgent  in  this  respect.
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 Taking  the  points  made  by  Shri  Abra-
 ham  just  now  about  the  firing,  I  may
 tell  him  that  according  to  our  informa-
 tion  the  firing  was  not  indulged  in  by
 the  police  but  it  was  done  by  a  private
 individual  who  was  standing  there  and
 he  fired  into  the  air  in  order  to  disperse
 the  people  who  were  attacking.

 The  other  point  that  he  raised  was
 about  some  gate  not  being  closed  and
 thereby  the  land  being  flooded.  This
 took  place  at  3  a.m,  and  because  we  did
 not  want  to  stop  the  water  flowing  it
 took  44  hours  to  stop  this.  He  should
 appreciate  this  point.  This  instance
 would  show  that  one  should  be  very
 careful  in  the  kind  of  insinuation  one
 makes,  particularly  when  one  deals  with
 police  and  other  authorities  who  are  try-
 ing  to  discharge  their  duties  and  that  one
 should  not  make  insinuations  on  the
 floor  of  the  House  on  the  basis  of  in-
 correct  information,

 Some  hon,  Members  wanted  a  discus-
 sion  on  the  budget.  But  I  must  frankly
 say  that  we  in  the  Government  hope
 that  it  will  not  be  necessary  to  discuss
 the  budget  here  and  that  the  full  year’s
 budget  will  be  considered  by  the  State
 legislature  when  normal  conditions
 would  be  restored  very  soon  in  Haryana
 and  that  the  developmental  projects  and
 so  on  that  they  wanted  to  undertake  will
 be  undertaken  by  the  new  government
 there.

 SHRI  K.  M.  ABRAHAM:  I
 produce  the  cartridges  used  by
 police,  if  so  desired,

 can
 the

 SHRI  K,  C,  PANT  :  I  have  given  the
 information  that  I  have  with  me.

 it  is  a  fact  to  be  noted  that  last  year
 there  was  an  uncovered  gap  of  Rs,  5.93
 crores  in  the  budget.  Now  this  has
 been  reduced  to  Rs.  5  lakhs  which
 I  think  is  an  achievement.  And  _  this
 has  been  done  through  larger  revenue
 realisation  and  through  reduction  in  re-
 venue  expenditure  and  larger  sale  pro-
 ceeds  of  land  etc.  The  next  year’s  bud-
 get  will  be  a  balanced  budget,  as  some
 hon.  Members  remarked.  The  Plan
 outlay  has.  been  restricted  to  the  resour-
 ces  in  sight.  Now,  in  spite  of  this,  every
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 attempt  has  been  made  to  see  that  the
 priority  sectors  do  not  suffer.  In  res-
 pect  of  agriculture,  for  instance,  a  signi-
 ficant  amount  will  be  distributed  through
 the  various  agricultural  finance  institu-
 tions  like  the  Land  Mortgage  Bank.
 The  amount  will  be  Rs.  2.4  crores  next
 year  for  which  Rs,  6  lakhs  will  be  the
 State  contribution.  The  Agricultural
 Refinance  Corporation  will  also  make  a
 larger  contribution,  So,  it  is  against  this
 background  that  next  year’s  outlay
 should  be  seen.

 Various  references  were  made  to  irri-
 gation,  flood  control,  power  and  so  on
 and  so  forth.  I  will  briefly  mention  a
 few.  So  far  as  flood  control  goes,  a
 dam  on  the  river  Yamuna  has  been
 planned  by  the  UP  Government.  Then,
 Ujeena  is  a  inter-State  drainage  scheme
 which  passes  through  Rajasthan  and  UP.
 The  allotment  next  year  for  flood  con-
 trol  and  drainage  including  Ujeena,
 is  Rs.  82.5  lakhs.  Then,  on  Gaunchi
 drain  substantial  work  has  been  done
 and  it  will  be  completed  before  the
 monsoon.  Similarly,  in  ‘1967-68
 Rs.  92  lakhs  was  spent  on  improv-
 ing  drainage.  Several  schemes  are  under
 consideration  for  flood  control  like
 Sahibi,  Markanda  and  Ghaggar.

 Then,  about  irrigation,  in  the  fast
 couple  of  years  remarkable  progress  has
 been  made  in  the  matter  of  tubewells.
 There  were  20,000  tubewells  in  the
 State  only  last  year  and  this  year  7,000
 were  constructed  or  planned  to  be  con-
 structed  and  a  bulk  of  them  have  been
 constructed.  The  target  for  next  year  is
 another  10,000  tube-wells.  Therefore,  in
 the  course  of  two  years,  we  will  have  al-
 most  doubled  the  number  of  tube-wells
 in  Haryana.  This,  I  think,  is  a  signal
 achievement.  I  will  not  go  into  the
 other  irrigation  schemes  which  have
 been  taken  up  along  with  this,

 शी  अब्दुल  गनो  दार  :  क्या  उजीना  ढ््न
 को  ज्यादा  डीप  किया  जा  रहा  है,  अगर

 हां,  तो  कब  तक  ?  क्या  राजस्थान  वाले
 ज्यादा  पानी  ले  लेंगे,  ताकि  गुड़गांव  की  फिरोज़-

 पुर  झ्विरका  और  नूह  तहसीलें,  जो  कि  बिल्कुल
 बर्बाद  हो  गई  थीं,  फिर  बर्बाद  न  हों  ।
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 शओ  कष्ण  ्न्द्र  पन््त  :  इस  साल  फ्लड  कंट्रोल
 के  लिए  82,50,000  रुपया  रखा  गया
 है।
 Then,  a  point  was  raised  about  the

 Punjab  University  that  nobody  from
 Haryana  is  there  in  the  Senate  of  the
 Punjab  University.  This  matter  has  al-
 teady  been  discussed  in  the  Haryana
 Consultative  Committee  and  it  is  pro-
 posed  to  take  steps  to  give  due  represen-
 tation  to  Haryana.  I  do  think  that  in
 bodics  like  this  the  very  best  people
 should  be  taken.  3  am  glad  that  this
 complaint  of  my  hon.  friends  will  be  re-
 moved  as  soon  as  possible.  Steps  will
 be  taken  to  give  due  representation.

 SHRI  RANDHIR  SINGH:  What
 about  the  change  of  name?  You  are
 not  hearing  me,

 SHRI  K,  C.  PANT:  I  have  heard
 you.  If  I  choose  to  ignore  you,  you
 sheuld  conclude  that  I  do  not  want  to
 answer  it.

 Then,  something  has  been  said  on
 dairy  development,  particularly  by  my
 hon.  friend,  Shri  Randhir  Singh  and
 some  others,  and  rightly  so  because  dairy
 development  is  one  of  the  basic  poten-
 tials  of  Haryana.  The  Budget  include

 a  provision  of  Rs.  24.88  lakhs  for  this
 purpose.  A  milk  plant-cum-creamery
 in  the  public  sector  is  being  set  up  at
 Jind.  The  foundation  stone  of  this
 plamt  was  laid  by  the  Governor  on  8th
 March,  1968.  Certain  areas  in  Karnal
 and  Gurgaon  districts  have  been  selected
 for  intensive  cattle  development,  These
 afe  some  of  the  points  so  far  as  dairy
 development  is
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 My.  hon,  friend,  Shri  Xavier,  who  has
 now  gone,  intervened  briefly  to  make  a
 political  speech  in  which  he  talked  of
 land  revenue  and  so  on  and  so  forth.
 He  talked  of  various  other  schemes  but
 he  did  not  say  how  these  schemes  would
 be  financed.  If  he  suggested  that  land
 revene  should  go,  he  should  have  also
 suggested  how  resources  are  to  be  raised.
 Even  in  this  I  have  to  disappoint  him
 because  the  50  per  cent  surcharge  on
 land  revenue  and  on  property  tax  was
 levied  for  the  development  of  Kuru-
 kshetra  University  and  this  surcharge
 has  not  been  continued  during  the  next
 year.  Even  in  this  respect  I  have  to  dis-
 appoint  him.  There  is  no  political  point
 to  be  made  in  that.
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 So  far  as  power  and  water  distribution
 of  the  Bhakra  system  are  concerned,  it
 is  done  according  to  certain  formulation
 which  have  been  agreed  upon  and  it  is
 continuing  on  that  basis.

 Before  I  close  I  would  briefly  like  to
 refer  to  the  very  significant  improvement
 in  the  field  of  agriculture  which  has
 taken  place  in  Haryana.  Over  38  per
 cent  of  the  cultivated  area  is  covered  by
 irrigation.  Next  year  another  |  lakh
 acres  are  to  be  brought  under  irrigation.
 An  area  of  !  lakh  acres  is  expected  to  be
 covered  under  the  high-yielding  varieties
 programme  as  against  4.3  lakh  acres  this
 year.  It  is  expected  that  credit  of  more
 than  Rs,  6  crores  will  be  advanced  by
 the  co-operatives  to  agriculturists  next
 year  for  meeting  their  short,  medium  and
 long  term  credit  requirements.  A  bum-
 per  crop  is  expected  this  year.

 My  hon,  and  senior  friend,  Shri  Ab-
 dul  Ghani  Dar,  raised  the  point  of  ferti-
 lisers.  I  would  like  to  inform  him  that
 the  estimated  requirement  of  fertilisers
 in  1968-69  is  3  lakh  tonnes  worth  about
 Rs.  20  crores.  Credit  arrangements
 through  co-operatives  to  which  I  have
 just  now  referred  have  been  made  for
 Rs.  4  crores;  arrangements  already
 exist,  or  for  Rs,  10,17  crores  and  it  is
 expected  that  Rs.  4  crores  will  be  forth-
 coming  from  the  Reserve  Bank  and
 other  banks.  This  is  considered  to  be
 adequate  to  meet  the  estimated  require-
 ments.



 2007

 धी  अब्दुल  गनी  दार  :  मेरी  शिकायत
 यह  थी  कि  वक्त  पर  नहीं  मिलती,  पीछे  मिलती
 है  जब  जरूरत  नहीं  होती  ।

 श्री  क्षण  चम्द्रपन्त  :  वक्त  पर  ही  मिलनी
 चाहिए।  सही  बात  है

 Another  point  mentioned  by  him  was
 with  regard  to  roads.  I  do  not  want  to
 go  into  all  the  details  but  I  can  assure
 him  that  provision  has  been  made  for
 the  construction  of  roads  in  the  scarcity
 and  flood-hit  areas.  Last  year  also  ex-
 penditure  has  been  undertaken  on.  this
 account.

 I  have  quickly  tried  to  cover  most  of
 the  points.  I  think,  the  House  will
 agree  with  me  that  in  the  very  short
 time  available  to  me  I  have  dealt  with
 most  of  the  issues  that  were  raised.  There
 is  only  one  other  point  which  I  would
 mention.  It  is  with  regard  to  one  state-
 ment  made  by  my  hon.  friend,  Shri
 Goel.  He  said  that  the  employees  are
 being  threatened  with  break  of  service
 in  Chandigarh.  That  is  not  quite  a  cor-
 rect  statement.  Certainly  they  are  be-
 ing  told  that  they  will  not  be  paid  for
 the  days  of  the  strike,  but  the  break  of
 service  question  is  not  there  now;  it  may
 have  arisen  at  one  stage,  I  do  not  know.

 श्री  अब्दुल  गनी  दार  :  बच्चों  पर  जुल्म
 नहीं  करना  चाहिए,  रहम  करना  चाहिए  ।

 श्रो  कष्ण  चन्द्रपन्त  :  में  तो  आपका  बच्चा
 हुं

 श्री  अब्दुल  गनी  दार  :  वह.  आपके  बच्चे
 ह।
 SHRI  K.  C.  PANT:  So  far  as  the

 basic  question  of  DA  is  concerned  I
 do  not  want  to  go  into  its  merits  but

 T  only  want  to  point  out  that  the  popular
 government,  only  a  few  months  back,
 took  a  decision  on  the  DA  matter  in
 which  it  gave  DA  to  its  own  employees
 after  the  Punjab  Government,  There  is
 now  two  month’s  gap  between  the  two
 DA  payments.  Therefore,  if  they  have
 not  observed  strict  parity  between  Pun-
 jab  and  Haryana  in  this  matter,  I  ask
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 would  it  be  correct  now  for  the  Central
 Government  to  observe  this  parity  and
 give  this  legacy  to  the  popular  govern-
 ment  that  will  follow  ?

 MR.  DEPUTY-SPEAKER:  There
 are  cut  motions  No,  |  to  16,  I  will  put
 all  of  them  together  to  the  vote  of  the
 House,
 All  the  cut  motions  were  put  and  nega-

 lived,
 MR.  DEPUTY-SPEAKER  :

 question  is  :
 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper,  be
 granted  40  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Haryana,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,
 1969,  in  respect  of  the  heads  of  de-
 mands  entered  in  the  second  column
 thereof  against  Demands  No.  ¢o  30
 and  32  to  50”,

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  The  ques-

 tion  is  :
 “That  the  respective  supplementary

 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 Order  Paper  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  Haryana  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  968  in  respect
 of  the  following  demands  entered  in
 the  second  column  thereof—

 Demands  No,  1,  I,  12,  16,  32,  43,
 44,  and  50.”

 The  motion  was  adopted.

 The

 8.36  hrs.

 HARYANA  APPROPRIATION
 (VOTE  ON  ACCOUNT)  BILL,  1968°

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  ०  PANT)  ;  On  behalf  of

 Shri  Morarji  Desai,  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for
 the  withdrawal  of  certain  sums  from  and

 *published  in  Gazette  of  India  Extraordinary  Part  II,  Section  2,  dated  20-3-68.
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 out  of  the  Consolidated  Fund  of  the
 State  of  Haryana  for  the  services  of  a
 part  of  the  finacial  year  1968-69,

 MR.  DEPUTY-SPEAKER  :
 question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  withdrawal
 of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Haryana  for  the  services  of  a  part  of
 the  financial  year  1968-69.”

 The  motion  was  adopted.

 The

 SHRI  K.  C.  PANT:  I  introduce  t
 the  Bill,

 48.363  hrs.

 HARYANA  APPROPRIATION  BILL,
 1968*

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K,  C.  PANT):  On  behalf  of  Shri
 Morarji  Desai,  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  authorise  payment
 and  appropriation  on  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Haryana  for  the
 services  of  the  financial  year  1967-68.”

 MR,  DEPUTY-SPEAKER:  The
 question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and  ap-
 propriation  on  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Haryana  for  the
 service  of  the  financial  year  1967-68."

 The  motion  was  adopted.

 SHRI  K.  C.  PANT:  I  _  introducet
 the  Bill,

 8.37  brs.

 HARYANA  APPROPRIATION
 (VOTE  ON  ACCOUNT)  BILL  968—

 contd.

 MARCH  20,  968  Appropriation  200
 Bills

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT)  :  On  behalf  of  Shri
 Morarji  Desai,  I  beg  to  move**  :

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  the
 State  of  Haryana  for  the  services  of
 a  part  of  the  financial  year  ‘1968-69,
 be  taken  into  consideration.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  the
 State  of  Haryana  for  the  services  of
 a  part  of  the  financial  year  1968-69,
 0८  taken  into  consideration.”

 The  motion  was  adopted.
 MR,  DEPUTY-SPEAKER  :

 question  is  :

 “That  clauses  ,  2,  3,  the  Schedule,
 the  ‘Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  ,  2,  3,  the  Schedule,  the  Enact-

 ing  Formula  and  the  Title  were  added
 to  the  Bill.
 SHRI  K,  C.  PANT  :  I  beg  to  move  :

 “That  the  Bill  be  passed”,
 MR,  DEPUTY-SPEAKER  :

 question.  is  :
 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 The

 The

 8.38  hrs.

 HARYANA  APPROPRIATION
 BILL,  968—contd.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  On_  behalf  of  आएं
 Morarji  Desai,  beg  to  move**  :

 *  Published
 20-3-68.

 in  Gazette  of  India  Extraordinary,  Part  II  Section  2,  dated

 tintroduced  with  ¢he  recomemndation  of  the  President,
 **Moved  with  the  recommendation  of  the  President.
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 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further

 ‘sums  from  and  out  of  the  Consolidat-
 ed  Fund  of  the  State  of  Haryana  for
 the  services  of  the  financial  year  ‘1967-

 ‘68  be  taken  into  consideration.”

 MR,  DEPUTY-SPEAKER:  The
 ‘question  is  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidat-
 ed  Fund  of  the  State  of  Haryana  for
 the  services  of  the  financial  year
 1967-68,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER;  The
 question  js  :

 “That  Clauses  ,  2,  3,  the  Schedule.
 the  Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  ,  2,  3,  the  Schedule,  the  Enact-
 ing  Formula  and  the  Title  were  added
 to  the  Bill,

 SHRI  K.  C.  PANT  :  I  beg  to  move  :
 “That  the  Bill  be  passed”,

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 8.39  brs.

 INDIAN  MISSIONS  ABROAD*

 श्री  कामेश्वर  सिह  (खगरिया)  :  अध्यक्ष
 महोदय,  हमेशा  से  कहा  जाता  है  कि  जो
 भारतीय  मिशन  बाहर  हे  उनमें  मितव्ययिता
 लायी  जायगी  ।  परन्तु  अभी  तो  जो  इस
 मामले  में  हो  रहा  है  उसको  देखते  हुए  हंसी
 आती  है।  यह  सारा  हास्यास्पद  है।

 Dis.)
 [Suri  G.  $,  DHILLON  in  the  Chair]

 आज ही  एक  प्रश्न  था।  में  उसकी  ओर  आप
 का  ध्यान  दिलाऊंगा--इंडियन  एम्बैंसी  इन
 वाशिंगटन  स्टार्ड  क्वेश्वन  नं०  723,  उसके
 उत्तर  में  कहा  गया  है  :

 “The  question  of  economy  consis-
 tent  with  functional  efficiency  in  the
 Indian  Embassy  in  Washington  as  well
 as  other  Indian  Missions  abroad  is
 constantly  and  continuously  under
 Government’s  scrutiny  and  attention.
 All  possible  steps  are  taken  to  ensure
 that  public  funds  are  spent  with  the
 utmost  care  and  to  the  maximum  ad-
 vantage.”

 सभापति  महोदय,  यह  पहले  भी  कहा  जा  चुका
 है  और  आज  भी  कहा  गया  है--परन्तु  में
 आपके  सामने  एक  दो  मिसालें  रखता  हुं---
 पिछले  साल  बजट  सेशन  के  समय  श्री  मोरारजी
 देसाई  ने  कहा  था  कि  लन्दन  का  जो  डिप्लोमेटिक
 सेट-अप  है,  उसमें  जो  स्टाफ़  है,  उसमें  आधी
 कमी  की  जा  सकती  है,  वहां  पर  साधारणतया
 चार  करोड़  रुपये  का  खर्चा  होता  है।  में  मंत्री

 महोदय  से  जानना  चाहूंगा--पिछले  बजट  सेशन
 को  साल  भर  हो  चुका  है,  वहां  के  स्टाफ  में
 कितनी  कमी  की  गई  है  v  जो  बात  मुरारजी
 भाई  ने  पिछले  साल  कही  थी,  वही  बात  जो
 इनके  इंस्पैक्टर्स  हें,  जो  इण्डियन  मिशन  के
 स्टाफ़  को  विज़िट  करते  हैं,  उनका  भी  कहना
 था,  परन्तु  मुझे  खेद  है  कि  आज  तक  इस
 मामले  में  कुछ  नहीं  हुआ  है  |

 जो  राजदूत  यहां  से  जाते  हैं,  जिनको  ये
 लोग  अपायन्ट  करते  हें,  व ेअपने  आपको  वहां
 पर  हिन्दुस्तान  का  प्रेजिडेन्ट  ही  समझते  हें
 तथा  जनता  के  पैसे  का  दुरुपयोग,  फिजूलखर्ची
 करते  हैँ,  इसके  एक  दो  उदाहरण  आपके  सामने
 रखता  हूं--वहां  एक  राजदूत  गये,  उनका  कहना
 था  कि  उनके  फर्नीचर  को  ठीक  रखने  के  लिये

 *  -An-Hour  Discussion.
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 पी  कामेश्वर  सिंह]
 एयर-कन्डीशनर्ज  का  होना  बहुत  ज़रूरी

 एक  माननीय  सदस्य  :  नाम  बतलाइये  |

 श्री  कामेश्वर  सिह  :  नाम  तो  में  नहीं
 बतलाऊंगा  ।  लेकिन  मेरे  पास  यह  थर्ड  लोक
 सभा  की  47वीं  रिपोर्ट  है--इसमें  लिखा  है--

 This  is  the  42nd  Report  of  the  PAC
 to  the  Third  Lok  Sabha,

 “The  Committee  pointed  out  that
 electricity  bills  went  up  to  as  high  as
 Rs.  9,000  8  yeur  because  the  air-
 conditioners  were  working  for  longer
 hours  in  order  to  protect  the  valuable
 furniture.  The  witness  said  that  the
 Ambassador  concerned  wrote  that  the
 House  was  equipped  with  valuable
 furniture  which  would  deteriorate  if
 subjected  to  the  vagaries  of  extremc
 climate  in  that  place  and  it  naturally
 required  continuous  air-cooling  or
 heating  of  the  premises  which  ac-
 counted  for  the  rather  high  power  and
 fuel  charges.”

 चेयरमेन  साहब,  इस  रिपोर्ट  से  आप
 समझ  सकते  हें  कि  कितनी  इकानमी  वहां  पर
 की  जा  रही  है  ।  जब  एक  कमेटी  बंठती  है
 और  उसकी  रिपोर्ट  आती  है,  तो  में  सरकार
 से  पूछना  चाहता  हुं  कि  उसका  क्या  असर

 होता  है  ?  पिछले  साल  मोरारजी  भाई  ने

 कहा  कि  स्टाफ  में  कमी  हो  सकती  है,  50
 परसेन्ट  स्टाफ़  घटाया  जा  सकता  है,  आपके
 इंस्पैक्टर्स  ने  भी  उसी  किस्म  की  रिपोर्ट  दी,  तो
 उसके  बाद  चार  करोड़  रुपये  के  खर्च  में  आपने
 कितना  खर्च  घटाया।  यह  एक्जाम्पल  मेंने
 इसलिये  दी  है  कि  जितने  भी  मंत्री  उस  तरफ़
 बैठते  हें  या जितने  भी  हमारे  दोस्त  उधर  हैं
 वे  कहते  हें  कि  हम  लोग  गलत,  उलजुलूल
 और  फिजूल  की  बातें  करते  हूँ,  परन्तु  हमारे
 कहने  की  सत्यता  इन  रिपोर्टों  से  जाहिर
 होती  है।

 में  आपके  सामने  एक  दूसरा  उदाहरण
 रखता  हुं---हमारे  ज़ो  राजदूत  बाहर  जाते  हें,

 MARCH  20,  968  Abroad  (H.A.H.
 Dis.)

 a  कितने  डिसिप्लिन्ड  होते  हें--उसका
 नमूना  देखिये  7  यह  बात  1961  की  है,
 जब  लाओस  कमीशन  'रिकन्वीन  हुआ  था  ।
 जो  हाई  कमिश्नर  उस  समय  आस्ट्रेलिया  में
 था.  उन्हीं  को  वहां  जाना  था,  ऐसी  जगहों  पर
 जाने  के  बाद  उनको  बहुत  सारे  एलाउन्सेज़
 मिलते  हैं  ।  बड़े  लोग  हैँ,  खूब  एलाउन्सेज
 लेते  रहे,  उनकी  पत्नी  के  लिये  आदेश  मिला  था
 कि  वह  आस्ट्रेलिया  में  रहें,  लेकिन  वें  उनका
 भी  एलाउन्स  लेते  रहे,  जब  मिनिस्ट्री  ने  देखा
 और  उनसे  कहा  कि  आपने  ज्यादा  एलाउन्सेज
 ड्रा  किये  हें,  इसलिये  आप  इस  रकम  को  लौ-
 टाइये  ।  बजाय  इसके  कि  वह  उस  रकम  को
 लौटाते,  उन्होंने  क्या  जवाब  दिया--उसका

 नमूना  देखिये--  ‘

 20I4.

 “The  witness  further  added  that  the
 Ministry  had  asked  the  Ambassador's
 family  in  August,  1965....",

 यह  बहुत  दिन  पहले  की  बात  नहीं  है,
 965  की  बात  है---

 +,,७-  to  refund  the  entire  amount
 of  Rs.  4,405  drawn  by  him  and  to
 give  the  details  of  the  inescapable
 expenditure  incurred  during  his
 absence.”

 बहत  ज्यादा  लिखा-पढ़ी  के  बाद  भी  उन्होंने
 उस  रकम को  नहीं  लौटाया,  अन्त  में  क्या  हुआ
 कि  वह  रिटायर  भी  हो  गये  और  जहां  तक  मझे

 मालूम  है,  वह  पैसा  वैसे  ही  चला  गया  यह
 कोई  बहुत  बड़ी  रकम  नहीं  थी,  जिसको

 हाई  कमिश्नर  साहब  दे  नहीं  सकते  थे--परन्तु
 इस  प्रकार  का  उदाहरण  बहुत  खराब  बात  है  ।
 अगर  बड़े  आफिसर्ज  इस  तरह  से  करेंगे,  तो
 इसका  छोटों  पर  क्या  प्रभाव  पड़ेगा  ।  इस

 तरह  की  चीजों  से  ही  हमारे  काम  करने
 वालों  के  अन्दर  इन्एफिशियेन्सीज़  पैदा  होती
 हैं,  इकानामी  हो  नहीं  पाती  है  और  हमारी
 गवनेमेन्ट  की  जो  पालिसीज़  हें,  उनको  वे
 ठीक  तरह  से  बाहर  रख  नहीं  पाते  ।  इसलिये
 इस  में  सारा  दोष  सरकार  का  है।  जितने
 भी  मिशन्ज़  बाहर  काम  करते  हैं,  उनके  लिये
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 विदेश  विभाग  ज़िम्मेदार  है,  वह  ऐसे  लापरवाह
 लोगों को  बाहर  भेजता  है,  जो  विदेशों  में  जाकर
 भारत  की  जो  विदेश  नीति  है,  उसको
 वहां  के  लोगों  के  सामने  ठीक  प्रकार  से  रख
 नहीं  पाते  हैँ  ऐसा  क्यों  होता  है  ?  जो  बाहर
 जाता  है  उसको  देश  की  नीतियों  में  विश्वास
 नहीं  होता  है,  और  जब  किसी  को  अपनी  ही
 नीतियों  में  विश्वास  नहीं  है  तो  वह  उसको
 दूसरों  के  सामने  कैसे  पेश  कर  सकेगा  ।
 जैसे  मंथमेटिक्स  में  दो  को  दो  से  गुणा  करें  तो
 उत्तर  चार  आयेगा,  यदि  इनको  जोड़ें  तो  भी
 चार  आयेगा--तो  विभिन्न  परिस्थितियों  को
 विभिन्न  देशों  में  विभिन्न  प्रकार  से  रखने
 और  समझाने  की  ज़रूरत  होती  है,  जिसमें  ये
 लोग  बिलकुल  फेल  करते  हैं,  कभी  ठीक
 से  समझा  नहीं  पाते  हैं  1  कांग्रेस  के  जितने  छांटे
 हुए  आदमी  हैं,  जिनको  जनता  छांट  देती
 है,  जिनको  अपनी  कांस्टीचूएन्सी  में  वोट  नहीं
 मिलता  है,  वे  जब  हार  जाते  हैं  तो  राजदूत  बना
 दिये  जाते  हें  a आज  कल  एक  दूसरी  परिपाटी
 भी  शुरू  हो  गई  है,  जितने  जैनरल्ज  रिटायर
 होते  हैं,  चाहे  वे  काबिल  हों  या  न  हों,  उनको
 राजदूत  या  हाई  कमिश्नर  बनाकर  भेज  दिया
 जाता  है  ।  शायद  सरकार  ने  यह  परिपाटी
 जान-वृझ  कर  चलाई  है  कि  जितने  जैनरल्ज
 रिटायर  हों  उनको  बाहर  भेज  दो,  जिससे
 कि  गवर्मन्ट  को  कोई  डर  न  रहे,  कहीं  कोई
 मिलिद्री  रूल  न  हो  जाय,  उससे  सेफटी  हो
 जायगी।  अगर  जैनरल्ज  राजदूत  बन  कर  चले
 जायेंगे  तो  सरकार  का  सारा  मतलब  पूरा  हो
 जायगा  ।  सरकार  का  मतलब  -  पूरा  होना
 चाहिये,  चाहे  पब्लिक  का  ज्यादा  से  ज्यादा  पैसा
 खर्च  हो,  चाहे  जितनी  इनएफिशियेन्सी  बढ़े.
 चाहे  जितनी  लागर्जी,  लापरवाही  बढ़े---इन
 सारी  बातों  से  तो  यही  जाहिर  होता  है  ।

 लन्दन  में  इस  वक्त  जो  स्टाफ  है,  उनमें
 930  आदमी  हैं,  जिनमें  से  दो-तिहाई  लन्दन

 में  ही  भरती  किये  गये  हैँ,  उन  लोगों  को  विदेशी

 मुद्रा  में  स्टलिग  में  पे  किया  जाता  है  और  यह
 स्टाफ़  आज  तक  वहां  पर  है।  भारतीय  मिशन

 के  अलावा  वहां  पर  सप्लाई  मिशन  है,  डिफेन्स
 का  सेट-अप  वहां  पर  है,  कहीं  भी  किसी  तरह
 की  कटोती  नहीं  की  जा  रही  है।  जब  भी
 कटौती  की  बात  किसी  मिनिस्ट्री  में  आती
 है  तो  कहते  हें  कि  भारत  के  लिये  वहां  पर
 स्टाफ़  रखना  बहुत  आवश्यक  है  1  आज  जब
 कि  हम  डिफेन्स  का  काफ़ी  सामान  खुद  तैयार
 कर  रहे  हैं,  रूस  से  ले  रहे हैं,  दूसरे  देशों  से  ले
 रहे  हें,  उसके  बावजूद  भी  इन  लोगों  के  दिमाग
 में  घुसा  हुआ  है  कि  लन्दन  में  स्टाफ  होना
 चाहिये--इस  को  घटाने  का  कोई  चारा  नज़र
 नहीं  आता  है  ।

 में,  सभापति  महोदय,  आपके  माध्यम  से
 मंत्री  महोदय  से  यह  निवेदन  करना  चाहता  हूं
 कि  में  इनसे  हर  बात  का  जवाब  चाहता  हूं
 में  यह  जवाब  नहीं  सुनना  चाहता  हूं  कि  ये
 बातें  ऐसी  हें,  जिनको  हम  बता  नहीं  सकते  हैं,
 या  ये  हमारे  इन्टरनल  मामले  हैं  या  हमारे
 पास  इनके  बारे  में  इन्टरनल  रिपोर्टस  हें
 चेयरमैन  साहब,  हमने  उन  रिपोर्ट्स  की  बातों
 को  बहुत  सुना  है,  साल  भर से  सुनते-सुनते
 हम  थक  गये  हैं,  हालांकि  में  थकनेवाला
 आदमी  नहीं  हूं  -  अब  में  आपके  सामने  कुछ
 और  मामले  भी  रखूंगा--जिस  प्रश्न  पर  आज
 मेने  यह  डिस्कशन  उठाया  है,  उसके  जवाब  के
 आखिर  में  कहा  है--

 “The  missions  are  exhorted  to
 effect  economy  in  expenditure  on  tele-
 grams,  travelling  allowances,  furniture
 and  other  valuable  items  of  expendi-
 ture.  It  is  expected  that  these
 measures  will  result  in  restricting  the
 expenditure  to  an  irreducible  mini-
 mum,  An  economy  of  Rs,  36.60  lakhs
 approximately  is  expected  to  be  realis-
 ed  by  the  measures  already  taken.”

 तमाम  चीजों  पर  सोचने  के  वाद  साल  भर
 कहते  हैं  36.  60  लाख  रुपये  की  बचत  कर
 सकते  हैँ  |  चाहे  फाइनेन्स  मिनिस्टर  कुछ  भी
 कहे,  उसका  कुछ  भी  असर  नहीं  है  इस
 क्वैश्वन  के  आन्सर  से  डाइरेक्टली  कनेक्टेड
 एक  बात  की  ओर  आपका  ध्यान  आकर्षित
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 करना  चाहता  हूं।  उन्होंने  कहा  कि  टेलीग्राम
 और  अन्य  चीजों  में  36  लाख  की  कटौती
 होमी  लेकिन  मारके  की  चीज  यह  है  कि
 टेलेक्स  सिस्टम  ककी  स्थापना  कुछ  ही  मिशनस
 के  साथ  हो  सकी  है  ज्यादातर  इम्पार्टन्ट
 मिशन्स  ऐसे  हें  जिनके  साथ  हमारा  टेलेक्स
 का  डाइरेक्ट  रिलेशन  नहीं  है।  नतीजा  यह
 होता  है  कि  जो  बातें  बाहर  की  होती  हैं  उनके
 यहां  तक  पहुंचने  में  देरी  होती  है  और  उनको
 प्रोसेस  नहीं  किया  जा  सकता  है  ।  सेक्रेटेरियट
 या  जो  डिसीजन  मेकिंग  मशीनरी  है  उस  तक
 बातें  बहुत  देर  में  पहुंचती  हें  ;  और  जो  बातें
 हम  सोचते  हें  वह  भी  बाहर  बहुत  देर  में

 पहुंचती  हें  ।  टेलेक्स  सिस्टम  एक्सपेडिशस
 है  और  एकोनामिक  भी  है  27  नवम्बर
 के  प्रश्न  के  उत्तर  में  मंत्री  महोदय  ने  यदि
 कहा  होता  कि  कोशिश  की  जाएगी,  अधिक  से
 अधिक  भारतीय  मिशनों  के  साथ  टेलेक्स
 सिस्टम  कम  समय  में  स्थापित  किया  जायगा
 तब  भी  संतोष  होता  लेकिन  संतोष  की  तो  कोई
 बात  ही  नहीं  है  ।

 अब  में  आपका  ध्यान  दूसरी  ओर  खींचता

 हूं  ।  आज  ही  के  उत्तर  में  कहा  गया  है  कि

 इंडियन  इम्बैसी  (अमरीका  )  में  51,13,750
 रु०  खर्च  होता  है  |  खुशकिस्मती  से  आज

 ही  यह  जवाब  आया  और  आज  ही  यह  प्रश्न
 भी  आया  है  ।  अमरीका  में  इंडियन  मिशन

 अपने  अधिकारियों  को  जो  होटल  एलाउन्स
 वगैरह  देता  है  उसके  मुकाबले  में  कनाडा
 में  कुछ  भी  खर्चा  नहीं  है।  में  इस  तरफ  खास
 तौर  से  मन्त्री  जी  का  ध्यान  आकर्षित  करना

 चाहता  हूं,  वह  जवाब  देंगे  ।  कनाडा  में

 इसलिए  एलाउन्सेज़  पर  कम  खर्चा  है-+में
 नयी  पोस्टिग  के  सम्बन्ध  में  कह  रहा  हंं--
 कि  वहां  एकोमोडेशन  मिल  जाती  है  और
 वाशिंगटन  में  जगह  नहीं  मिलती  है  तो

 वहां  पर  आप  मकानों  को  क्यों  नहीं  बनवाते
 हैं  या  खरीदते  हें  ?  क्या  अधिक  से  अधिक
 किराया  देना  ही  हमारा  काम  है  ?  हमारे
 राजदूत  जो  कि  पहले  मिनिस्टर  रह  चुके
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 होते  हें  या  अन्य  पदों  पर  रह  चुके  होते  हें
 वे  बूढ़े  ओर  पुराने  लोग  अपना  रेजिडेन्स
 खरीदने  में  ही  इन्टेरेस्ट  लेते  हें  बनिस्बत  इसके
 कि  मिशन  के  लिए  एक  अच्छी  सी  बिल्डिंग
 हो  जाए।  यही  कारण  है  कि  हमारे  मिशन्स
 में  एफीसिएन्सी  नहीं  बढ़  रही  है  जो
 रेजिडेन्स  खरीदे  जाते  हें  वह  भी  बराबर  बदलते

 रहते  हैं  ।  इसके  एक  नहीं  कई  उदाहरण
 हें  ।

 आजादी  प्राप्त  किए  20  साल  बीत  गए
 लेकिन  आज  भी  हिन्दुस्तान  पर  काला  घब्बा
 है।  लंदन  में  जो भारतीय  राजदूत  का  निवास-
 स्थान  है  उस  पर  अभी  तक  क्राउन  है।  छागला
 साहब  ने  कुछ  समय  पहले  एक  प्रश्न  के  उत्तर  में
 कहा  था  जिसको  आज  भी  पढ़कर  मुझे  ताज्जुब
 होता  है  और  आपको  भी  शायद  ताज्जुब
 होगा  :

 ‘The  ambassador  is  considering  the
 proposal  and  it  involves  a  major  ope-
 ration.’

 मेरी  समझ  में  नहीं  आता  कि  जब  आपका
 मकान  है,  उसके  ऊपर  ब्रिटिश  क्राउन  है  तो
 उसको  निकाल  देने  में  कौन  सा  मेजर  आपरेशन

 हो  जाता  है।  कच्छ  हो  या कोई  और  जगह,
 वहां  तो  मेजर  आपरेशन  होता  नहीं,  लेकिन  यहां
 पर  माइनर  आपरेशन  को  भी  छागला

 साहब  ने  मेजर  आपरेशन  बता  दिया।

 सभापति  महोदय  :  यह  हाफ  एन  आवर
 डिस्कशन  है  ny  मिनिस्टर  साहब  को  जवाब
 देना  है  और  क्वैश्चन्स  भी  पूछने  हैं  1

 श्री  कामेश्वर  सिह  :  वैसे  तो  यह  24  घंटे
 में  भी  समाप्त  नहीं  होने  वाला  है  लेकिन  में
 अगले  l0  मिनट  में  ही  खत्म  कर  दूंगा

 तो  छागला  साहब  ने  उसको  मेजर
 आपरेशन  बता  दिया।  अगर  अभी  भी  उनको
 ब्रिटिश  शासन  की  गुलामी  करनी  है  तो  उनको

 मुबारक  हो  लेकिन  जनता  इसको  पसन्द  नहीं
 करती  है।
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 अब  में  एक  प्रश्न  और  उठाना  चाहता  हूं  1

 बाहर  हमारे  जो  मिशन्स  हैं  वहां  पर  जो
 पब्लिसिटी  करने  वाले  लोग  हैं  वे  अभी  तक
 टेम्पोरेरी  हें  ।  इंफार्मेशन  आफिसर्स  की  कोई
 पूछ  नहीं  है  ।  नतीजा  यह  होता  है  कि  वे
 आधे  दिल  से  काम  करते  हैं,  हाफ  हार्टेडली
 काम  करते  हूँ  ।  आप  कहेंगे  कि  पब्लिसिटी
 आफिस  का  यहां  पर  क्या  सम्बन्ध  है,  लेकिन
 उन  पर  भी  रुपया  खर्च  होता  है  -  यदि  वह्
 काम  ठीक  से  नहीं  होता  तो  अवश्य  एकोनामी
 में  कोई  खलल  है  पिल्लई  कमीशन  ने  भी
 रिपोर्ट  दी  है  कि  उनको  एबजार्व  कर  लेना
 चाहिए  लेकिन  अभी  तक  कोई  कदम  नहीं
 उठाया  गया  है

 एक  बात  में  यह  कहना  चाहता  हूं  कि  जो
 बाहर  से  लोगों  को  ऊंचे  पद  पर  लिया  जाता  है,
 जैसा  कि  में  पहले  भी  कह  चुका  हूं,  इसके  कारण
 हर  तरफ  डिसकनन्टेन्ट  बढ़ता  है।  इसके
 अलावा  पिछले  20  वर्षों  में  शायद  सरकार
 अभी  तक  यह  तय  नहीं  कर  पायी  है  कि  एक
 फारेन  सविस  के  आदमी  को,  जिसको  अन्दाजन
 30  साल  नौकरी  करनी  होती  है,  कितने
 दिन  देश  में  रहना  है  और  कितने  दिन  बाहर
 रहना  है  ।  इसी  वजह  से  लोगों  में  असंतोष
 फैलता  है।  बहुत  से  लोग  हैं,  मंत्रियों  के
 पिद्ठू;  जो  कि  आज  भी  दिल्ली  में  12-12
 साल  से  हें  और  बहुत  से  लोग  जो  बाहर  हें,
 वे  बाहर  ही  हैं,  न  वे  आते  हैं  और  न  जाते  हैं  ।
 में  मन्त्री  महोदय  से  जानना  चाहूंगा  कि  ऐसे
 कितने  लोग  हैं  विदेश  विभाग  में  जो  कि  दस-
 दस  साल  से  यहां  अड़े  हुए  हें।  शायद  एक
 साहब  तो  2 साल  से  भी  हें।  इसकी  वजह
 से  बहुत  ज्यादा  असंतोष  है

 इसके  अलावा  आज  कल  इन्टरनेशनल
 डिप्लोमैसी  जो  है,  कूटनीतिक  कार्यो  के  अलावा,
 कामर्शियल  ट्रेड  और  एकोनामिक  कार्य  भी

 Indian  Missions  PHALGUNA  30,  889  (SAKA)  Abroad  (H.A.H.  2020
 Dis.)

 तरीका  है,  क्या  क्राइटेरिया  है  ?  कोई  भी
 क्राइटेरिया  नहीं  है  ।  में  गम्भीरतापूर्वक
 कहना  चाहता  हूं  कि  काम  और  ट्रेड  से
 सम्बन्धित  जो  लोग  बाहर  मिशन्स  में  हें
 उनको  अथंशास्त्र  का  ज्ञान  भी  नहों  है।
 पब्लिसिटी,  प्रेस  वाले  या  पब्लिक  रिलेशन्स
 आफिसर  जो  हैं  उनको  किस  बात  के  लिए
 भरती  किया  जाता  है  ?  में  नहीं  समझ  पाता
 कि  बाहर  हमारे  मिशन्स  की  क्या  हालत  हो
 रही  है  1  इंडिया  जो  कि  दुनिया  में  सबसे  बड़ा
 डिमोरक्रेटिक  कन्ट्री  ह ैउसके  मिशन्स  की  आज

 यह  दशा  हो  रही  है।  इसका  कारण  क्या  है  ?
 इसका  कारण  है  हमारी  सरकार  की  कमजोरी  |

 वह  बाहर  कन्ट्रोल  नहीं  कर  पाती  है।  वह
 ऐसे  लोगों  को  एम्बेसेडर  बनाती  है  जो  कि
 डिप्लोमेंसी  से  बहुत  दूर  रहते  हें,  उनको
 कोई  भी  अनुभव  नहीं  रहता  है।  यह  भी  एक
 कारण  है  जिसकी  वजह  से  हमारे  यंग  आफिससं
 में  असंतोष  फैलता  है  पिल्लई  कमीशन
 ने  भी  कहा  है  कि  जो  प्रमोशन्स  हों  उनमें
 सीनियारिटी  के  अलावा  मेरिट  को  भी  देखना

 चाहिए  परन्तु  उसकी  कोई  परवाह  नहीं  की
 जाती  है।  यंग"आफिससे  को  दवाया  जाता  है  |
 दबाने  का  नतीजा  यह  होता  है  कि  उनमें
 असंतोष  फैलता  है  और  आप  जो  पैसा  भी
 खर्च  करते  हें  वह  भी  कारगर  नहीं  होता
 है

 अन्त  में  में  जानना  चाहुंगा  कि  जो  बातें  मेंने

 कही  हैं  उनको  दूर  करने  के  लिए  और
 भारतीय  मिशन  जो  बाहर  हैं  उनमें  मितव्ययिता
 लाने  के  लिए--.श्री  मोरारजी  देसाई  के  पिछले
 साल  बजट  सेशन  में  यह  कहने  के  बाद  कि  लंदन
 का  स्टाफ  आधा  किया  जा  सकता  है--क््या
 कदम  आज  तक  उठाए  गए  हैं  तथा  जो
 प्रोमोशन्स  आफिस  के  होते  हे ंसीनियारीटी  की
 बेसिस  पर,  न  कि  मेरिट  पर,  उसके  विषय  में
 भी  में  मन्त्री  महोदय  से  जानना  चाहूंगा  ।

 SHRI  M,  L.  SONDHI  (New  Delhi)  : काफी  बढ़  गए  हैं  ।  में  मन्त्री  महोदय  से
 जानना  चाहूंगा  कि  हमारे  कामशियल  विभाग
 में  जो  लोग  हैं  उनके  एप्वाइन्टमेन्ट्स  का  क्या

 Sir,  in  asking  a  question,  I  do  not  wish
 to  suggest  that  I  would  paint  the  picture
 entirely  black,  but  I  think  the  minister
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 would  be  less  than  fair  to  himself  if  he
 does  not  take  into  account  the  appre-
 hension  in  the  minds  of  many  members
 of  this  House  that  chere  is  a  great  need
 for  fresh  and  new  thinking  so  that  a
 better  arrangement  may  exist  in  the
 ministry.  Coming  to  the  question  of
 foreign  service,  may  I  ask  the  minister
 whether  he  has  ever  contemplated  him-
 self  the  precise  relationship  from  the
 point  of  view  of  the  efficient  distribution
 of  personnel,  an  emphasis  of  rationality
 imposed  in  people  so  as  to  get  better
 results  rather  than  merely  a  focus  on  al-
 lowances  and  perquisites  of  living  ?  In
 this  connection,  the  Senior  Establish-
 ment  Board  seems  to  be  evolving  a
 policy  which  to  the  outsider  seems  to
 reflect  either  gross  mismanagement  or
 some  sort  of  carelessness  about  what  is
 the  proper  criterion  in  this  respect,  For
 example,  there  is  the  criterion  that  post-
 ings  should  not  be  announced  more  than
 six  months  in  advance.  I  know  of  a
 posting  to  Washington  announced  a
 year  in  advance.  A  recent  posting  to
 Birmingham  I  am  told  was  the  subject
 of  some  review  when  the  matter  was
 raised  in  Parliament  and  high  officials
 and  senior  officials  felt  that  the  prestige
 of  the  Ministry  was  invoNed  and,  there-
 fore,  since  it  was  a  prestige  issue  it  was
 decided  that  the  posting  must  be  main-
 tained,

 I9  hrs.

 I  am  also  told  that  certain  stations
 are  regarded  as  very  good  stations  for
 posting  not  from  the  political  point  of
 view  but  from  allowances  point  of  view.
 1  am  cold,  for  example,  that  Manila  is
 a  place  where  everyone  wants  to  go.
 T  am  also  informed  that  a  certain  post
 of  P.A,  in  Manila  was  upgraded  to  that
 of  P.S,  in  order  to  allow  a  certain  type.
 of  posting.  I  am  not  suggesting  that
 we  go  into  these  matters  with  some  feel-
 ing  that  we  have  discovered  a  scandal.  I
 think  in  most  cases  if  the  Minister  has
 courage,  determination  and  the  sense  of
 purpose—it  has  been  done  by  people  in
 other  Governments,  for  example  the
 Plowdon.  Committee  in  England,  the  re-
 form  in  the  United  States,  the  reform  in
 Yugoslavia  or,  the  reform  in  Israel—we
 can  get  here  similar  standards  in  which
 efficiency  and  achievement  would  be  the
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 motivations  amongst  members  of  =  thc
 foreign  service  be  they  top  officials  or
 or  be  they  people  lower  down.  But  if
 the  Ministry  is  going  to  make  every
 matter  a  prestige  case,  even  doing
 wrong  things  being  regarded  as  prestige
 issues,  then  I  think  we  do  not  need  a
 democratic  system  and  perhaps  a  mili
 tary  take-over  would  get  us  better  dip-
 lomacy.  But  we  are  committed  to  de-
 mocracy  and  we  in  the  Jan  Sangh  are
 willing  ४0  sacrifice  our  all  for  the  sake
 of  democracy.  Therefore,  my  question
 in  this.  What  are  the  rules  which  are
 available  for  the  selection  of  foreign  ser-
 vice  inspectors  ?  Are  these  people  who
 are  mediocre  and  who  have  nothing  else
 to  do  sent  for  foreign  service  inspection
 or  are  our  foreign  service  inspectors  the
 best,  the  pick  of  your  service,  who  have
 the  requisite  authority  even  to  challenge
 the  decisions  of  the  Senior  Estabtish-
 ment  Board  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 Mr.  Chairman,  Sir,  I  have  listened  to
 the  speech  of  the  hon.  Member  very
 carefully  and  I  find  that  the  scope  of
 the  discussion  has  been  greatly  enlarged
 and  many  ¢hings  have  been  brought  into
 the  discussion  which  I  think  could  better
 be  left  for  a  suitable  occasion  when  a
 proper  debate  will  take  place  on  the
 foreign  affairs.  Many  points  have  been
 raised  during  the  discussion  and  it  may
 not  be  possible  for  me  to  cover  all  of
 them  within  the  short  time  at  my
 disposal.  I  will  try  to  reply  to  as  many
 points  as  possible  in  the  short  time  that
 has  been  given  to  me,

 With  regard  to  the  question  of  ineffi-
 ciency  and  economy  which  the  hon.
 mover  of  the  discussion  has  raised,  this
 question,  of  inefficiency  in  our  foreign
 missions  is  a  subject  which  is  constantly
 under  our  watch  and  we  are  watching  it
 very  carefully.  There  is  constant  dia-
 logue  between  the  Missions  and  the
 Ministry  by  correspondence  and  we  see
 that  all  Missions  abroad  function  as  effi-
 ciently  as  possible.  It  is  possible  that
 out  of  a  number  of  Missions  that  we
 have  abroad,  a  few  here  and  there  may
 not  be  functioning  properly.  If  the  hon.
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 Member  had  actually  pointed  out  those,
 that  would  have  been  understandable,
 but  to  make  a  sweeping  allegation  that
 all  Missions  are  not  functioning  pTo-
 petly  and  that  inefficiency  is  on  the  in-
 crease  day  by  day  is  a  contention  which
 Il  am  not  prepared  to  accept  because,  ax
 I  said  earlier  on.....-

 श्री  कामेश्वर  सिंह:  मेंने  लंदन  के

 मिशन  के  बारे  में  खास  तौर  से  बहा है ।
 मंत्री  महोदय  लंदन  के  मिशन  के  बारे  में  जवाब

 दें

 SHRI  M,  L.  SONDHI:  London  is
 worse  than  our  Secretariat.

 SHRI  SURENDRA  PAL  SINGH  :
 The  hon.  Member  mentioned  something
 about  our  Deputy  Prime  Minister  hav-
 ing  said  that  the  staff  in  London  can
 be  reduced  by  half.  I  do  not  know
 what  exactly  he  said  about  that,  but  I
 can  assure  the  hon.  Members  that  every
 cffort  is  being  made  by  us  to  sec  tha:
 superfluous  staff  is  reduced  as  early  as
 possible.  I  may  give  this  information  to
 the  Members  that  whereas  in  966  there
 were  960  posts  in  London,  these  posts
 were  reduced  by  0  and  at  present
 there  are.  only  850  people  in  the  High
 Commission  staff  and  the  total  reduc-
 tion  in  expenditure  on  our  High  Com-
 mission  in  London.  the  savings,  came  to
 about  Rs,  24  lakhs  as  a  result  of  reduc-
 tion  in  strength.  I  am  giving  the  sav-
 ings  as  a  result  of  reduction  in  staff.
 Anyway,  this  is  a  continuous  process  and
 we  keep  on  doing  it  again  and  again.
 We  do  feel  that  there  is  some  justifica-
 tion  for  further  reduction  and  this
 matter  is  being  looked  into.  The  For-
 eign  Service  Inspectors  have  also  given
 their  recommendations  which  are  bein:
 considered.

 I  have  also  got  figures  here  about  the
 total  expenditure  on  our  Missions  ab-
 road  which  will  also  indicate  what  we
 were  able  to  economise  and  save.  In
 1967-68  the  total  expenditure  on  our
 Missions  abroad  was  Rs,  983  lakhs  and
 the  economy  effected  over  the  same
 period  was  of  the  order  of  Rs.  43.82
 lakhs.

 SHRI  KAMESHWAR  SINGH  :  Not
 even  5  per  cent.
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 SHRI  SURENDRA  PAL  SINGH  :
 Then,  the  hon,  Member  referred  to  some
 of  our  envoys  not  being  competent  en-
 ough  to  interpret  the  Government's
 policy  abroad  and  to  project  the  image
 of  India.  J  am  afraid  this  is  a  ver’
 sweeping  remark  which  he  has  madc.
 They  have  acquitted  themselves  well.

 SHRI  M,  L.  SONDHI:  Whenever
 any  crisis  takes  place  in  any  country
 they  are  never  present  on  the  spot,  |
 can  give  at  least  five  examples.

 SHRI  SURENDRA  PAL  SINGH:
 Then,  do  we  take  it  they  knew  about
 the  impending  crisis  and  then  left  ¢he
 place?  It  is  a  matter  of  coincidence
 that  in  one  or  two  places  when  somc
 crisis  or  coup  d'etat  took  place  our
 envoy  was  not  there.  It  is  not  as  if
 be  anticipated  it  and  then  wept  away
 from  there.  It  is  just  a  matter  of  chance.
 It  is  not  quite  correct  to  say  that
 all  our  envoys  are  not  really  competent
 people  and  that  they  are  not  able  to  in-
 terpret  the  policies  of  the  Government
 of  India  properly.  It  is  quite  possible
 that  in  a  big  organisation  of  this  nature
 where  there  are  hundreds  of  people
 working  abroad  there  may  be  a_  few
 black  sheep  here  and  ¢here,  which  we
 have  in  every  fold.  But  to  say  that  all
 of  them  are  incompetent  is  not  quite
 correct.  Any  way,  this  matter  too  is
 being  looked  into  and  we  =  are  very
 watchful  and  whenever  any  complain:
 comes  from  outside  that  our  envoys  arc
 not  up  to  the  mark,  we  take  necessary
 corrective  actions.

 A  question  was  raised  about  the  ins-
 cription  on  India  House,  London.  at

 have  just  now  received  information  that
 the  inscription  on  India  House  is  being
 changed,  so  also  the  inscription  and  the
 entire  facade.  The  entire  facade  is  bemg
 changed,  so  also  the  inscription  and  the
 Crown  is  being  removed,

 श्री  कामेश्वर  सिंह  :  यह  कब  तक  हो
 जायगा  ?

 SHRI  SURENDRA  PAL  SINGH:
 It  is  very  difficult  to  remove  them.  I
 hope  it  will  be  done  very  shortly.  }
 cannot  give  any  time.
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 Reference  was  also  made  to  Informa-

 tion  Officers  who  are  working  in  ०४०
 missions  abroad  and  it  was  said  that  they
 are  not  being  made  permanent  ad  are
 not  being  absorbed  in  the  Foreign  Ser-
 vice.  The  postion  is  not  as  the  hon.
 Member  has  made  out.  The  correct
 position  is  somewhat  like  this,  namely.
 that  ISI  officers  are  also  eligible  for
 being  taken  into  regular  service  as  For-
 eign  Service  officers.  So  far  five  ISI
 officers  have  been  taken  into  the  regular
 IFS  cadre.  They  are  not  cn  a  tempo-
 rary  basis;  they  are  permanent  officers.
 Gradually  they  are  being  taken  into  the
 Foreign  Service  also,

 As  regards  telex  facilities  with  our
 missions  abroad,  we  already  have  telex
 facilities  with  about  24  of  our  missions
 abroad  and  for  future  the  policy  that
 when  we  find  on  making  an  assessment
 that  .the  expenditure  incurred  on  other
 communications  is  more  than  the  telex,

 we  try  and  provide  telex  facilities  as
 early  as  possible.  But  it  is  a  question
 of  comparative  cost  and  expenditure.

 Then,  I  was  asked  to  give  figures  of
 some  of  our  officers  in  the  Foreign  Scr-
 vice  who  have  been  at  headquarters
 for  more  than  5  or  0  years.  I  may
 inform  the  hon,  Member  that  there  are
 only  two  officers  at  headquarters  who
 have  been  here  for  a  period  of  more
 than  ten  years.

 ी  कामे श्वर  सिह  :  कम  से  कम  दो  हें  यह
 आपने  माना  था  a  मुझे  बहुत  खुशी  है  इस
 के  लिये  ।

 SHRI  SURENDRA  PAL  SINGH
 But  the  number  is  not  very  large.  I
 think,  I  have  covered  most  of  the  points.

 शी  कामेश्वर  सिह  :  में  मंत्री  महोदय
 से  पूछना  चाहता  हूं  कि  इंडियन  'मिशन्स  में
 कितने  फारेन  इंटरप्रेटर्स  और  ट्रांस्लेटर्स
 का  कार्य  कर  रहे  हैं,  इसमें  कितना  फारेन

 एक्सचेंज  खर्च  होता  ह ैऔर  कब  तक  वह  इंडियन
 इंटरप्रेट्स  और  ट्रांस्लेटर्स  में  बदल  जायेंगे
 और  आज  जो  फारेन  एक्स्चेन्ज  का  डन  हो  रहा
 है  उसको  बचा  सकेंगे  ?  यह  बहुल  बड़ां
 एकानामी  का  सवाल  है।

 MARCH  20,  4968  Abroad  (HAH.  2026
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 SHRI  SURENDRA  PAL  SINGH:
 It  will  not  be  possible  for  me  to  give
 the  information  that  the  hon,  Member
 requires  how  but  this  could  be  given  to
 him  later  on,

 As  regards  the  question  that  the  hoa.
 Member,  Shri  Sondhi,  has  raised  as  to
 whether  our  foreign  service  inspectors
 are  competent  people  and  the  cri:eria  on
 the  basis  of  which  they  are  selected,  I
 can  just  say  that  our  foreign  service:
 inspectors  are  very  competent  pcople.
 They  are  senior  officers  with  great
 deal  of  experience  and  we  sce  to  it  that
 the  best  possible  officers  arc  chosen  for
 this  job.  Those  who  are  already  work-
 ing  in  this  category  are  doing  extremely
 good  work  and  we  need  have  no  appre-
 hension  that  we  are  getting  mediocre
 people  who  will  not  be  doing  their  work
 properly.  It  is  not  so.

 SHRI  M.  L.  SONDHI:  My  point
 was  not  this.  My  point  is  a  general
 point  and  it  is  not  intended  in  any  mali-
 cious  sense.  In  most  foreign  services  it
 happens  that  since  the  best  minds  are
 working  in  day-to-day  diplomacy,  some
 people  who  are  not  accommodated  ¢end
 to  gravitate  towards  the  foreign  service
 inspectorate.  What  steps  are  you  taking
 to  prevent  such  a  disfunctional  aspect
 of  bureaucracy  ?  It  is  something  which
 is  bound  to  be  there  unless  you  take
 some  steps  to  the  contrary.  That  is  why
 I  asked  you  as  a  test  caSe  as  to
 whether  these  foreign  service  inspectors
 have  a  right  to  challenge  the  decision
 of  the  senior  establishment  boaid  be-
 cause  it  would  bring  it  into  the  open
 and  it  will  be  the  index  of  their  real
 Strength  in  the  department.

 SHRI  SURENDRA  PAL  SINGH  :
 All  I  can  say  is  that  the  people  we  have
 selected  are  competent  and  experienced
 people.  They  are  doing  a  good  job.
 They  do  go  abroad  on  inspection  trips
 and  submit  their  reports  which  are  given
 careful  attention,

 SHRI  M.  L,  SONDHI:  My  point
 was  with  regard  to  efficient  distribution
 of  personnel.  There  are  two  or  three
 things  which  the  foreign  service  inspec-
 tors  do.  They  make  recommenda ‘dons
 about  allowances,  find  out  about  the
 security  aspect  of  the  mission  and  also
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 make  recommendations  about  the  distri-
 bution  of  personnel.  So,  I  would  like
 you  to  answer  the  question  whether  there
 are  recommendations  about  the  distribu-
 tion  of  personnel.  I  even  quoted  exam-
 ples  of  Manila  and  Birmmgham  and
 other  places.  What  is  the  value  of  their
 reports?  You  6  not  disclosing  their
 reports  to  Parliament  though  Parliament
 pays  for  their  going  abroad;  after  all
 it  is  the  money  sanctioned  here  which
 enables  them  to  go  abroad.  So  what
 is  the  usefulness  of  their  reports  and
 how  much  of  it  is  implemented,  because
 inside  the  Ministry  there  is  bound  to  be
 pressure  against  their  implerucntation  as
 they  will  be  challenging  the  decisions  of
 certain  other  people  ?  It  is  not  the
 question  of  competence  but  of  the  pres-
 tige  and  authority  which  these  foreign
 service  inspectors  must  possess,
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 SHRI  SURENDRA  PAL  SINGH  :
 We  do  give  the  utmost  importance  to
 the  recommendations  of  the  Foreign
 Inspectors’  Report.  It  is  not  possible  to
 disclose  the  nature  of  the  Report.  But
 we  do  attach  a  great  deal  of  importance
 to  it  and  there  is  no  resistance  as  such.
 If  they  have  made  any  good  recommen-
 dations,  we  try  to  implement  those  re-
 commendations  and  we  give  the  utmost
 importance  to  the  recommendations.

 MR,  CHAIRMAN  :  Now  the  House
 Stands  adjourned  to  meet  again  tomor-
 row  at  l]  A.M.
 9.6  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  2i,  968/Chaitra  ,  890  (Saka)


